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LOK SABHA DEBATES 

1 

LOKIABHA 

Thursday, August 20, 1987129 Sr.vans, 
1909 (Saka) 

The Lok Sabhs met at Eleven 
of the Clock 

(MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

lnell'. PerfonnMCe In Seventh Athletic 
Meet at SIngIpont 

-351. SHRI SHARAD DIGHE: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(8) whether Government propose to 
inquire into the casuses of 'ndia sliding 
down in the medals talty in t~e Seventh 
Athletic Meet held at national Stadium, 
Singapore; 

(b) if so. by what time it is proposed to be 
done; and 

(c) the measures Government propose 
to take to improve India's performance in 
athletic? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (8) No, 
Sir, 8S Government consider the perfor
mance as satisfactory. 

(b) Does not arise. 

2 

(c) Amateur Athletic Federation of India 
has prepared in consultation with Govem-, 
ment a project Report for preparation of 
Indian team for the Asian Games to be held 
in Beijing in 1990. A detailed programme 
for the coaching of athletes and their par
ticipation in domestic and intemational 
events in the next 3 years has been drawn 
up. All efforts are also being made to pro
vide necessary equipment for the training 
of these athletes. 

SHRI SHARAD DIG HE: Mr. Speaker Sir, 
I am very much surprised at the answer 
given to Part (a). When I had asked 
whether Government propose to inquire 
into the causes of Indi~ sliding down in the 
medals taUy in the Seventh Athletic Meet 
held at National Stadium, Singapore. the 
reply was, No. as Government consider the 
performance as satisfactory. 

Now, India which had come second 
behind China at the fast Asian Track and 
Field meet held in September 1985 at 
Jakarta slide back three poSitions in the 
medals table in the meet held at National 
Stadium, Singapore. The Indians had gar
nered 21 medals at Jakarta including ten 
gold, five silver and six bronze. This time, 
the nine member squad could only come 
up with seven medals - three gold, three 
silver and a solitary bronze. India had 
ended fifth behind China, Qatar Japan and 
South Korea. In view of all these results, do 
you still consider our performance as 
satisfactory. 

SHRIMATf MARGARET ALVA: Sir, I 
would like to ten the hon. Minister ... (lnter
rruptions) I am very sorry Sir. SUp of the 
tongue. 

SHRt M. RAGHUMA REDDY: When he 
is going to be there? 
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PROF. M~DHU DANDAVATE: She has 
revealed the plans of reshuffle. 

SHRIMATI MARGARET ALVA: Sir, I am 
very sorry. I apologise. 

In the last meet. we had sent forty two 
players and won twenty one medals in the 
meet at that time. Forty two participated. 
Out 01 which, it is true that twenty one 
medals were won by U~. But such stand
ards have since then changed and it was 
felt that in order that our preparations must 
be at a much higher level. only those who 
qualify in the last Asian games at Seoul 
should be sent this time so that a higher 
level of training is insisted on right from the 
beginning. Therefore. according to the 
qualifying marks that were set and accord
ing to the last meet in Jakarta and the Jast 
Asian games in Seoul. only nine had quali
fied. Therefore only nine were sent And the 
9 member team won 7 medals. This is part 
of our scheme to raise the standards and 
not to allow anyone to participate at the 
last time level. That is why, higher stand
ards were set for the training itself. 

SHAI NARAYAN CHOU BEY: Send one 
and win one hundred per cent victory. 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVPAO SCINDA): Send P.T. Usha and 
win fc ur. 

SHRI SHARAD DIGHE: I have also put a 
Starred Question No. 43 on 6th November, 
1986. The reply to both the question and 
the supplementary given by the han. Minis
ter, had shown that 'now in this plan As. 
200 crores have been allotted as against 
Rs. 15 crores in the last plan for sports'. 
Apart from the complacent view Govern

ment has ta"en, I would like to know 
whether any scheme has been prepared 
regarding As. 200 crores so that infrastruc
ture can be provided in the States and 
particularly any scheme for revision of this 
practice of selecting the sportsmen for 
sending to the international meets? 

SHRIMATI MARGARET ALVA: To the 

first part I would say that it is true that we 
have now got an allotment of As. 200 
crores for the whole plan. During this plan 
period several schemes have been worked 
out fo~ creating infrastructure. I would like 
to mention particularty five regional ce~ 
tres which are now coming up in Imphal, 
calcutta, Bangalore. Gandhinagar and of 
course, in Patiala and Delhi - besides two 
sub-centres in Gauhati and Aurangabad 
where the necessary international stand
ard infrastructure with synthetic track and 
play fields are being provided. 

As for the selection processes, I am glad 
to inform the House that now guidelines 
have been finalised and they are coming 
into effect from 1st of September in which 
much more broad basing committees of 
selection both of national coaches of 
teams as well as supervising their training 
during the next three years have been 
provided. 

SHRI G. M. SANA TWAlLA: tn any 
scheme for improvement of India's perfor
mance in athletics, national coaches will 
occupy an important position. is the 
Government aware of this fact? And IS the 

Government going to improve the term 
and facilities for these coaches? 

SHRIMATI MARGARET ALVA: We have 
realised this and the new guidelines are 
providing not only for a special status but 
also for a special allowance form the SAl to 
those who would be recognised as 
national coaches. 

SHRI T. BASHEER: Is it correct that while 
speaking in a conference in Bangatore, the 
hon. Minister said that there were lot of 
complaints regarding the selection of ath
letes to the international meets? If it is true, 
does the Government propose to evolve a 
new mechanism for selecting the athletes 
to the International athletics meets? 

SHRIMATI MARGARET ALVA: It is true 
that I saId this and it is a fact that we do get 
repeated complaints about selection pro
cesses. To overcome this, we have had 
detailed discussions with the federations. 
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coaches and others. We have now worked 
out 8 system by which the selection of 
these athletes or sportsmen wil1 not be 
left entirely to the federations. We want 
that there should be an observer from SAl. 
And brpad-basing selection processes 
should take place. In fact, camps have 
already started and as we go along. these 
selection committees will identify peopte 
and the rest will be dropped out tm the final 
selection is made in 1988 for' the Asian 
Games. This also applies to other events 
aJso. 

(TrantIIBtionJ 

SHRI MOHO. A vue KHAN: Mr. 
Speaker, Sir. is it not true that a good 
sportsman is a good soldier also and vice 
versa? The desert soil of Rajasthan is fam
ous for bravery. In order to select talent 
from these areas, why necessary arrange
ments are not made in Jaipur so that peo-
pie belonging to these areas can also , 
participate in the national sports events 
and serve their motherland as they do in 
the battle-field? Will the hon. Minister take 
any action in this regard for the benefit of 
the people of Rajasthan? 

MR. SPEAKER: Keep in view their height 
and physique. See their large heartedness. 

[English] 

SHRIMATI MARGARET ALVA: Sir, we 
do realise that Rajasthan has a great deal 
of sports talent. But I would say that we 
have it also in many other parts of the 
country and we are not selecting anyone 
particular area for the infrastructure devel
opment. We have already given a sports 
hostel to Jaipur. We have also given the 
rOwing centre to Rajasthan. We have got 
several other schemes aJso. I am sorry. this 
is in the Ramgarh Lake which was also 
used. The Ramgarh Lake was also used 
during the Asian Games and it is being 
developed into a national centre. But, Sir, 
besides that I would like to say that 
schemes are available to all States. It is for 
them to come forward with proposals and 
we consider them and retease the money 
accordingly . 

[Trans/etHonJ . 

Wlthdrewal of Prtv... 8... from DTC 
OperatIon 

+ 
*352. SHRt SARFARAZ AHMAD: 

DR. CHANDRA SHEKHAR 
TRtPATHI: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(8) the number of private b~ses with
drawn from the Delhi Transport Corpora
tion operation during the last four months; 

(b) the reasons therefor: 

(c) whether the Delhi Transport Corpo
ration has engaged other buses in lieu of 
the aforesaid buses; and 

(d) it not, the reasons therefor? 

(English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). On 
account of low operational efficiency and 
involvement in fatal accidents, the OTe 
removed 33 P.O. buses during the last four 
months. BesIdes, 71 buses were w;th
drawn by the owners themselves. 

(c) and (d). Offers for engagement of 78 

new buses have been finalised and eight 
buses have already joined the fleet. 

[Translation) 

SHRt SARFARAZ AHMAD: Mr. 
Speaker, Sir, from the reply it appears that 
more than 100 buses have been with
drawn. The people are facing considerable 
difficulties on account of this. It seems as if 
the private operators are not satisfied with 
you nor you are satisfied with them. You do 
not have adequate buses to meet the 
reqUIrements of the public. Do you want to 
start a three route system? 

SHRJ RAJESH PILOT: Mr Speaker, Sir, 
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the point raised by the hon. Member has 
been under discussion for many days and 
one of the problems which we are facing is 
tnat the private buses under D.T.C. opera
tion are involved in many fatal accidents. 
We could not exercise enough control over 
them. Some steps have been taken by us, 
for example, the bus invotved in a fatal 
accident shall not be allowed to remain in 
D.T.C. It has brought some improvement 
in the situation and 33 buses had to be 
removed for the D.T.C. operation. the sug
gestion of the hon. Member is under the 
consideration of the Government and we 
are making efforts with the Delhi Adminis
tration so that separate routes can be given 
to the private bus operators. The fare 
should also be the same as in the D.T.C. 
They are saying that they will charge 20 
per cent less fare. Therefore, we have 
requested the Delhi Administration that 
they shoutd consider this issue and the 
fare to be charged should not exceed the 
rates fixed by the Government. 

SHRI SARFARAZ AHMAD: Mr. 
Speaker, Sir, it seems that neither the peo
ple, nor the private bus operators nor the 
D.T.C. itself are satisfied with the bus sys
tem in the capital. 

MR. SPEAKER: Then should it be given 
to the Members of Parliament? 

ShAt SAAFAAAZ AHMAD: Sir, I want to 
know about the total number of bus routes 
under the D.T.C. operation and the 
number of buses plying on them? 

SHRt RAJESH PILOT: In all, nearly 
5,:D) D.T.C. buses are plying under Delhi 
Administration to cater to the needs of the 
people of Delhi. Out of this number 1227 
buses belong to private operators and 
4077 belong to D.T.C. 122 buses of the 
private operators have been withdrawn 
due to fatal accidents in which these buses 
were involved and one of the reasons fo: 
withdrawal of these buses is the termination 
of contract which had expj red , We take 
private buses on contract on yearly basis 
and after expiry of the contract period, 
they can withdraw the buses. Mr. Speaker, 

Sir, you will also realise that whatever 
efforts may be made to improve the bus 
services, it will not be enough. The main 
reason behind it is that the requirements of 
Delhi are constantly increasing. Today, on 
an average, 451akh people travel in D.T.C. 
buses. These figures are no. constant as 
sometimes.they may drop to 40 takh and 
sometimes they may increase to 51 lakh. 
So, on an average. nearly 45 lakh pas
sengers travel in D.T.C. buses every day. 
Then there is also another major problem 
of lack of traffic sense among the people. 
We request them repeatedly to form 8 

Queue and to board the buses in Queues 
but they are not prepared to discipline 
themselves. We are making all efforts to 
develop culture of discipline and traffic 
sense among the people and our Depart
ment is trying to be as strict as possible in 
this direction and we have achieved suc
cess to some extent in this respect. 

SHAt ZULFIQUAR ALI KHAN: But you 
should pull up the drivers also. 

SHRI RAJESH PILOT: This is what I am 
trying to say that we are strict with the 
drivers also. Whoever is responsible for a 
fatal accident is dismissed from service. 
The drivers who do good work are encour
aged by giving them incentives and 
rewards etc. 

SHAI ZULFlaUAR All KHAN: You 
should instruct them to be as polite in their 
behaviour with the passengers as you are 
with us. 

SHRI RAJESH PILOT: The hon. 
Member should board a D.T.C. bus with 
me to see the actual situation. His views are 
based on hear say. He may come with me 
one day to get 8 first hand experience of 
the situation. 

SHRI ZULFIOUAR ALI KHAN: I do not 
always travel by car. 

I 
SHRI RAJESH PilOT: Travel in buses 

also. 

DR. CHANDRA SHEKHAR TRIPATHI: I 
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wilt ask my main question later but in con
nection with what the hon. Minister has 
stated that the private bus operators are 
prepared to charge 20 per cent less fare. I 
want to know as to why do you insist upon 
running D.T.C. buses only when theD.T.C. 
incurs tosses every year which you try to 
recover by imposing additional taxes on 
the people? Why Govemment does not 
allow the private bus operators to ply their 
buses? It wilt benefit the Government and 
additional taxes will also not be imposed 
on the people. Apart from this. the main 
question which I want to ask is connected 
with too hon. Ministers reply in which he 
stated that 122 buses of the private bus 
operators have been withdrawn and prop
osals for use of 78 new buses have been 
finalised which may join the D.T.C. fleet 
very soon and out of which perhaps 8 
buses have already come but you still have 
a shortage of 26 buses. What steps wilt you 
take to overcome the shortage ot 26 
buses? Besides this, it was stated that 122 
buses have been withdrawn but as per the 
information received by me, this number is 
more than 150. Will the hon. Minister clarify 
whether he has been provided with mis
leading figures by the Department or not? 

SHRI RAJESH PILOT: Regarding hon. 
Member's question as to why are we not 
allowing the private bus operators to oper .. 
ate more buses in view of the losses 
incurred by the D.T.C. every year. I want to 
say that it is the policy of the Government 
to give priority to the public sector. 
Secondly. we do not have any control on 
the private bus operators. Today, the hon. 
Member is saying this but tomorrow when 
these people will not stop the buses at the 
bus stops and wilt not stick to proper 
routes, then you will again complain as to 
why are we not withdrawing such buses. If 
the private bus operators can guarantee a 
disciplined system and if they are prepared 
to do their jobs proper1y, then we have no 
difficulty but problems arise when they 
take the permit of operating All India Tour
ist . buses and operate their buses as stage 
carrier. We have received letters from the 
hon. Members several times requesting us 
to issue permit for operating these buses 

as stage carrier. If we allow private bus 
operators to take over the transport sys
tem. they will operate more buses on those 
routes which are profitable -and during 
those hours when they will get maximum 
number of passengers. The rush is 
between five and six in the evening outside 
our offices and buses will be available dur
ing that time but when buses witl not be 
available at 9 p.m. and after, then han. 
Members will create a commotion in the 
Parliament complaining about non
availability of buses. 

MR. SPEAKER: Do you not take their 
buses on contract and make payment to 
them? 

SHRI RAJESH PILOT: At present, we 
engage them on kilometer basis and the 
condition is that they have to cover 225 
kms of route everyday. We pay As. 2.m per 
km for it. We allot them specific time and 
route for operating their buses. 

MR. SPEAKER: The conductors belong 
to the D.T.C. service? 

SHAI RAJESH PILOT: Yes. Sir. The con
ductor belongs to us, the driver is theirs. 
This system is very unprofitable. We have 
to pay Rs. 25.00 cores to the bus operators 
and we have to spend additional Rs. 11.54 
crores for paying the conductors. The total 
revenue eamed comes to Rs. 29.99 crores. 
In other wordst we have to make a payment 
of As. 7.35 crores trom our own pocket. We 
are incurring such heavy losses just 
because we want the public to get proper 
facilities. If we give the private bus opera
tors a free hand, then they will put aft their 
buses on a particular route. 500 buses may 
be avaUable in the Central Secretariat com
plex in the evening but not a single bus will 
be 8vilabte at Kutub Minar or in any such 
colony. The schools will also not get any 
buses. In view of such constraints, we are 
in favour of control system just to ensure 
maximum facilities for the people even If 
the Govemment has to incur Ioa8es on 
account of it. Therefore, we are evolving a 
new system by which separate aectors will 
be allotted to the private bus operat~rs and 
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it will be monitored whether they are doing 
their job well or not. If they do not serve the 
people in 8 proper manner then Govern
ment will take it over again because it Is the 
duty of the Government to serve the pe0-
ple and not of the privata sector. 

[Translation) 

MR. SPEAKER: Shri TuJsiramji, recite 
some verse of Tulsi. 

SHAI V. TULSIRAM: Mr. Speaker. S;r, 
the hon. Minister is telling Nawab Sahib 
that he does not travel by bus. Sir. I do not 
keep small cars ..... 

MR. SPEAKER: Do you keep big cars? 

SHAI V. TULSIRAM: Mr. Speaker. Sir. I 
keep very big cars which neither 
need repair nor drivers and even I do not 
have to worry about diesel or petrol. AU the 
buses belong to me. I think them as my 
own property and that ;s why I travel by 
bus. I can understand the difficulties which 
are faced while travelling by bus. The foot
boards are so high that it becomes difficult 
tor the children and old people to board 
and get down from the buses and some
times they fall down also and get their 
limbs fractured. I remember I had read In a 
newspaper a few days back that when the 
han. Minister was travelling in a DTC bus, 
he was drawn into an argument with the 
bus conductor and he asked the conduc
tor as to what does he eat before joining 
duty. The conductor reported that he eats 
chillies. Therefore. I want to know as to 
what improvements are you going to bring 
about in D.T.C. and what action are you 
going to take against the conductors who 
behave like this and for ensuring safety to 
old men, old women and children? 

Mr. Speaker. Sir, the han. Minister of 
Transport ;s youthful and handsome. I 
want to request him to do somethIng 
which would earn him credit and he will get 
the blessings of the people so that he can 
make progress and occupy a higher posi
tion in future. Hence, take some concrete 
steps in this regard. 

SHRI RAJESH PILOT: Mr. Speaker, Sir, 1 
am thankful to the hon. Member for his 
good wishes. He is an elder brother and 
always blesses me. 

SHRI BALAKAVI BAIRAGI: Mr. 
Speaker, Sir. you tell him that he should 
not take along with him his aged wife while 
travelling in bus. 

MR. SPEAKER: What are you saying? It 
has become 8 question of privilege. 

SHAI V. TULSIAAM: Sir, he does not 
even accompany an old woman whole I 
accompany a young lady. 

MR. SPEAKER: Look here. Sir. this dis
graceful remark cannot be tolerated. This 
is being said about our sister-tO ... law tt is 
very wrong 

SHRt RAJESH PILOT Mr. Speaker. Sir 
as regards the complaint of the hon. 
Member regarding the footboard, I will get 
it checked. All thiS is a technical matter and 
I think A.S.R.T.U. etc clears them and the 
same specification is followed In every 
bus. Footboard cannot be much low 
because it might cot'fide with the pavement 
corner while the bus IS taking a turn and 
other technical problems may arise as well. 
Still, I will get the hon. Minrster's sugges
tion examined. 

The hon. Member has also mentioned 
about the ladies and the old people. SIX 

seats are reserved in the buses tor them 
and instructtons in this regard are written 
also on the seats. 

SHAt V. TULSIRAM: Sir, when the stop 
comes, the driver applies a light brake and 
then restarts the bus immediately by which 
neither the passengers can get down from 
the bus nor board it. 

MR. SPEAKER: The answer to it is that 
we all have to think about this problem. We 
have to build up a consensus in this regard 
because the passenger as well as the driv
ers are our brothers. Therefore, we will 
have to make them understand. 
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SHRt RAJESH PilOT' It has been 
observed that men occupy the seats 
reserved for ladies and do not vacate it .in 
spite of the conductors repeated admoni
tions. The incident which has been menti
oned by the hon. Member is correct and it 
happened when I was inside a D.T.C. bus. I 
saw the conductor shouting at an old lady 

and when I told him to speak softly with 
elderly persons. he replied that he eats 
chillies before coming on duty. It is true 
that the conductor had said this and we 
have taken action also. We are going to 
start reorientatIon classes and we are 
imparting training to the drivers but you 
should understand the actual position that 
when the conductors admonish our broth
ers for occupying the seats reserved for the 
ladies, they refuse to get up say that they 
wIll be getting down soon and so the ladies 
should watt for sometime. 

MR. SPEAKER: If you are not able to 
wait, how can they? 

SHRI JAI PRAKASH AGARWAL: Mr 
Speaker. Sir, the hon. Minister has stated 
that the buses do not stop at the bus stops 
because people do not stand in queue but 
stand outside the bus stops This is not 
correct. In fact. the drivers stop their buses 
(when two buses arrive at a bus stop at the 
same time) in a manner that a traffic jam is 
created. It becomes difficult for the old 
people and children to board the buses. 
You will come to know about it if you get a 
sLJrvey conducted about it. 

I want to know if you have withdrawn 
buses on some routes because they are 
uneconomical. Your sole aim should not 
be to earn profits. If on one route the rush is 
less or where only one bus is sufficient, 
withdrawal of buses on those routes cannot 
be a solution. In fact, it will create difficul· 
ties for the people. So whether any steps 
are being taken to restore the buses on 
those routes from which they had been 
withdrawn earlier? 

SHRI RAJESH PilOT: At present, I do 
not have any information about the buses 

and routes from which buses have been 
withdrawn. 

I want to inform the hon. Member that if 
the D.T.C. had any intention of earning 
profits, then its fare would not have been 
cheaper than that of Bombay and Madras. 
In Bombay Rs. 2 ;s charged for a distance 
of 12 to 16 kms and it is Re. 1 and 5 paisa 
in Madras for the same distance while in 
Delhi it is Re. 1 only. There is also the 
system of 'Students Pass' in Oefni which 
costs only As. 12 and oy which a student 
can travel anywhere in the city by D.T.C. 
bus. Concessions have been extended for 
the people residing in rehabilitation colo
nies. If we had the profit motive, then so 
many concessions would not have been 
given. The Government's policy is to serve 
the people and we are following it. 

[English] 

Promotion of Sanskrit Language, orien
tal studies Md Indology 

-353. SHRI NARESH CHANDRA CHA
TURVEDI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the name of various Boards. Commit
tees. Councils. Commissions and other 
bodies constituted for promotion and 
encouragement of Sanskrit languages, 
orient~1 studies and Indology: 

(b) the evaluation of work done by each 
of them during each of the last three years 
and the current year; and 

(c) the number of meetings held by each 
one of them during this period? 

[Translation] 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) to (c). The 
names of the Boards, and Committees 
constituted for promotion and encourage-
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ment of Sanskrit. Oriental studies and 
Indology are (1) Central Sanskrit Board, 
(2) Preliminary Selection Committee for 
Presidential Award of Certificate of 
Honour (3) Grants Committee (Sanskrit) 
(4) Grants Committee (Arabic & Persian). 

These Board/Committees have held 
2,3,8 and 3 meetings respectively during 
the last three years. These Committees 
have performed the work assigned to 
them. 

SHRI NARESH CHANDRA CHATUR
VEOI: Mr. Speaker, Sir, part (a) of my ques
tion has been replied but the reply to part 
(b) is not there. I had asked about the eva
luation of work done by those Boards, 
Committees and councils etc. but it has 
not been stated. 

In reply to part (c) of my Question, it has 
been stated that 2,3,8 and 3 meetings 
respectively have been held during the last 
three years. It can be determined from the 
number of these meetings that Central 
Sanskrit Board and the various commit
tees, councils and boards constituted for 
the encouragement of Sanskrit languages, 
oriental studies and Indology are working 
at a slow pace and the fact that only two 
meetings have been held in a year also 
proves tack of interest of the Government 
in this regard. The position of Sanskrit has 
been made secondary in the New Educa
tion Policy but that is a different question 
which I would also want to ask you. But in 
the first instance I wantthehon. Minister to 
answer the question whtch f had asked 
about evaluation. 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, I myself want to inform the 
hon. Member that the Boards and commit
tees have been constituted mainly for the 
promotion, encouragement and propaga
tion of Sanskrit, Arabic and Persian Lan
guages. These bodies are of advisory 
nature .... ( Interruptions).... Evatuation of 
their functioning is not done but they hold 
meetings and make recommendations. The 
main functions of the Board is to advise the 
Department of Education on various 18n-

guages. They give their advise on the 
development of different languages. I 
agree with 'the hon. Member that the 
Sanskrit Board has held very few meet
ings. Only 2 meetings have been held so 
far. But my contention is that the Govern
ment is implementing the recommenda
tions made in these meetings. For 
example, in the last meeting. 4 main 
recommendations were made. First, to 
make financial allocations under the Sev
enth Five Vear Ptan. This has already been 
done. All efforts are being made to 
enhance the amounts earmarked for the 
promotion of the Sanskrit language. The 
second recommendation was for the 
establishment of Vedic Studies Centre. 
You know that a National Vedic Studies 
Centre was duly inaugurated on 10th 
August, 1987. The third recommendation 
was to set up 8 new Kendrtya Sanskrit 
Vidyapeeth. the 8th Kendriya Sanskrit 
Vidyapeeth has been established in Luck
now. The fourth recommendation was to 
remove dispanties in safaries of the 
teachers and the scholarships for stu
dents. Efforts have been made eariier also 
to remove disparities and in some States 
like Bihar. U.P. etc., the scales which are 
offered to the general category of teachers 
at the college and university level are being 
paid to them as well. So what I mean ;s that 
they are not being neglected. I agree on 
one point that mAetings are not being held 
regular1y as they should. But whatever 
recommendations have been made the 
Government has made earnest efforts to 
implement them. In so far 8S the Board is 
concerned, it is a Grants Committee for 
Sanskrit, Arabic and Persian. I have 
referred to the Central Sanskrit Board and 
the Preliminary Selection Committee also. 
This was first part of your question. 

SHAI NARESH CHANDRA CHATUR
VEOI: Mr. Speaker, Sir, of course, the hon. 
Minister has replted a part of the part (b) of 
the question but even then a question 
remains unanswered. Maybe the Sanskrit 
Board and the Selection Committee are 
the bodies to make recommendations. 
Although I am satisfied with the two-three 
recommendations which have been made 
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for the promotion of Sanskrit and the 
Indology. but I had asked one more point 
that under the Central Education Policy, 
hurdles have been created in the study and 
teaching of Sanskrit. Then how the studies 
of Sanskrit will be promoted by opening 
Ved Vidya Sansthan and CentraJ Schools 
and how this work will be encouraged ? 

Besides this, another supplementary 
question is that the complaint with regard 
to the recommendations is that the great 
scholars of Sanskrit, Indology and Oriental 
studies are not honoured by giving grants 
and awards etc. Such persons are included 
in the Boards who due to groupism recom
mend grants etc. to their own underserving 
persons and the deserving persons are left 
out. Will the han. Minister tell us the proce
dure of the constitution of the Board and 
how such things will be prevented? 

SHRtMATI KRISHNA SAHI: Mr. 
Speaker, Sir, the hon, Member has just 
said that the scholars are given much less 
amount and they are a neglected lot. In this 
connection. I would like to say that the 
Hen. Speaker had also drawn our attention 
towards it and we have also taken action in 
this regard. There is a proposa' under the 
consideration of the Ministry to increase 
the honorarium of As. 5 thousand to Rs. 12 
thousand yearly given to Sanskrit, Arabic 
and Persian scholars who are the Presi~ 
dent award winners and a lot of work has 
been done in this respect. We are now 
going to implement it. Besides this, we are 
also increasing the grant of Rs. 3 thousand 
given to the poor Sanskrit scholars. The 
amount has yet not been fixed but it will be 

not less than Rs. 5 thousand. rather it will 
be more than Rs. 5 thousand. 

In so far as the question of constitution 
of Boards is concerned, they are consti~ 
tuted for 8 period of three years. As , have 
told you. the meeting of Committees 
should be held once or twice in a year. The 
committees have met even eight times, 
even four times. Only the meeting of Com
mittee pertaining to Sanskrit did not take 
place due to several reasons. But the main 
reason is that we look for eminent scholars 

of Sanskrit to appoint them as its Chair
man so as to enhance the image of the 
Committee. I have got a long list with me 
and if you want, I can give it to him later on. 
But I would like to emphasise the fact that 
the Government of Jndia announces Presi
dential Award of certificates of honour to 
14 scholars. The Preliminary Selection 
Committee holds its meeting in the Presi
d~ntial award year. The Ministry scrutin
izes recommendations submitted by the 
State Governments, different Universities 
of Union Territories, Kendriya Sanskrit 
Vidyapeeth and other recognised institu
tions and then send them to the Award 
Committee. I am not aware of any grou
pism in the Committee. If there is any, he 
may bring it to my· notice and I shall see 
whether there is any groupism or not. 

SHRI RAM NAGINA MISHRA: Mr. 
Speaker, Sir, I am pleased that you have 
given me permission to ask question, r was 
Just thinking that like the negligence of 
Sanskrit everywhere, the same thing may 
not happen here also. The efforts of the hon. 
Minister on paper are good. In Uttar Pra
desh and Bihar, the Sanskrit schools are 
prOVided a grant of rupees three thousand 
but if you make an enquiry from the Minis
try, you will find that those schools have 
not been prOVIded grants for years. 
Moreover, there is great disparity in the 
salaries given to a Sanskrit teacher and a 
teacher In Degree College and post gradu
ate college. It is being claimed here that 
they are given due respect. I would like to 
know from the han. Minister that how 
many English scholars and Sanskrit Scho
lars are there on the Board? In which lan
guage the proceedings of the discussion 
are noted down? If the proceedings of the 
meeting of Sanskrit Academy are carried 
on in English Language then what would 
be the fate of Sanskrit? Therefore, I would 
like to know from the hon. Minister 
whether in the proceedings of the meeting 
to be held in connection with Sanskrit the . , 
Sanskrit language will be used and 
whether the persons studying Sanskrit wilt 
be given priority in the services? If such 
priority is not given, who will study 
Sanskrit? 
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SHAIMATI KRISHNA SAHf: Mr. 
Speaker, Sir, it has come to my notice that 
grants reach the states when two-third of 
the year has passed. He is right. But when 
this thing came to my notice, I took action 
to see that the grants reach them in the 
beginning of the year. ActuaUy it happens 
that se~eral papers are asked for from the 
States like certificates, utilisation certificate 
etc. and when these do not reach in time, it 
causes delay. 

[English] 

SHRt D. N. REDDY: Sir. we are proud of 
our ancient culture and I am glad that 
Government intends giving importance 
and encou ragement for the promotion 
of Sanskrit, Indology and oriental studies. I 
would like to know from the hon Minister 
what tS the budgeted amount aHotted in 
the current year for the promotion of these 
studies and what are the incentives that 
GQvernment have provided to the students 
and persons who have undergone these 
courses Many of them are In the streets 
without permanent Jobs. What IS the use of 
this pious wish that we should encourage 
our ancient culture when you are not pro
viding enough employment for them? May 
I know from the Minister what steps are 
being taken for the promotion of these stu
dies and particularly for providing perman
ent Imployment for these people? 

[Trans/ation] 

SHRrMA TI KARISHNA SAHI: Mr. 
Speaker, Sir, he has referred to the Budget. 

There are both plan and non-plan expendi
tures io the Sanskrit Division. I would like 
to say that in 1981-88, there is an allocation 
of As. 338 lakh and Rs. 266 in the plan and 
non-plan expenditure respectively. The 
h~n. Member wants to know to whom 
grants are provided for the promotion of 
Sanskrit studies. I would tike to tell him that 
grants are provided to the voluntary organ .. 
jsations working in the field of Sanskrit. We 
provide grants for the development of 
Sanskrit education and for the Vedic con
ventions that are held for the promotion of 
Sanskrit. We have allocated As. 37 lakhs 
for the promot,on of Inter-Disciplinary stu
dies in Indology and classical languages. 

(English) 

Manufacture of diesel engines and 
replacement of steam engines 

*356 SHRt AMAASINH AATHAWA: 
Will the Minister of RAILWAYS be pleased 
to state' 

(a) the number of dIesel engines manu
factured for narrow gauge and metre 
gauge hnes In the country during the years 
, 985 and 1986 and I1kely to be manufac
tured dUring the current year ~ and 

(b) on which hnes the new dIesel 
engines have replaced the old steam 
engInes dunng the said period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAO
HAVRAO SCINDIA): (a) and (b). A state
ment IS given below. 

STATEMENT 

(a) The' number of diesel locomotives Gauge Unes In the country during the years 

manufactured for Narrow Gauge and Metre 1985 and 1986 and likely to be manufactured 
dunng 1987 is as under:-

Year Narrow Gauge Metre Gauge 

1985 4 38 

1986 13 40 

. 1987 5 28 
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(b) The sections on which the new diesel locomotives have replaced Some of the steam 
locomotives during this period are :-

N.G 

Central Railway 

South Eastern Railway 

M.G. 

Northern Railway 

South Central Railway 

SHAI AMARSINH RATHAWA: Sir, 
through you I want to ask the hon. Minister 
the question relating to my constituency 
VIZ - Chhota Udaipur. The longest narrow 
gauge line in India is in Chhota Udaipur 
area Le. Daboi junction. All the lines go to 
different directions from Baroda e.g. Bar
oda to Chhota Udaipur, Baroda to Chan
dod, Baroda to Jambusar, Baroda to 

Tankhala, Baroda to Timbs, Baroda to 
Sinor but certain trains were cancelled as a 
result of Kissn agitation. These should be 
restored. 

I have been elected thrice to Parliament 
and every time I have been demanding that 
diesel engine should be provided for nar
row gauge line in my area but so far my 
demand has not been acceded to~ I have 
requested every Railway Minister in this 
reg~rd and I hope that Shri Scindia will 
accede to my request. I want to know 
when he will fulfil our expectations? 

(i) 

(U) 

(I) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

Latur-Kurdwadi-Miraj 

Oaund-Baramati 

Narrow Gauge system of Nagpur 
division i.e. 

Chanda-Naghbir-Gondia 

Gondia-Balaghat-Nainpur-Jabalpur 

,twari-Naghbir 

Nagpur-Chhlndwara-Nalnpur 

Chhindwara-Parasia-Barkuhi 

Balaghat-Katangi 

Nalnpur-Mandla Fort. 

Jodhpur-Jaisalmer 

Guntur-Hubli 
londa-Mormugao Harbour. 

SHRI MADHAVRAO SCfNDIA: Pratap 
Nagar is a very important station of narrow 
gauge system and I fully agree with the 

. hon. Member in this regard but the axle 
load of the diesel engines, ZEM-4, prQ
duced in our country is 7 tonnes whereas 
the maximum axle load capacity of the raH
way track of the Pratap Nagar area is 5.5 
tonnes. Therefore, I have ordered that 
ZDM-5locomotive should be produced. A 
prototype is being manufactured. It will 
take two years. By the time it i.s produced, a 
diesel loco shed for maintenance and 
repair of narrow gauge locomotives has to 
be set up in Pratap Nagar. This project has 
been sanctioned. It will costapproximate1v 
As 2 crore and 19 lakhs. Its capacity will be 
20 lakh locomotives. Sy the time this ZOM 
locom~tive is manufactured, this loco shed 
too will be ready in two years. I n this way 
we will be able to satisfy the hon. Member 
as well as the aforesaid region. 
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SHRI AMARSINH RATHAWA: j thank 
the hon. Minister. Though it will take 2 
years, even then I am happy that all this will 
be done there. There are about 15 lakh 
Adivasis in that area. These people go tq 
Baroda and sorrounding cities by this 
train Recently, a kisan agitation was 
launched there. At that time certain dam
age was done to the railway track because 
of which a certain portion of narrow gauge 
line had been closed. Besides this, engines 

are not in proper shape; they have become 
obsolete. Will the hon. Minister, keeping in 
view the demand of the people, issue 
instructions to restore the narrow gauge 
line which was closed? 

SHRI MADHAVRAO SCINDIA: I will get 
it examined. 

SHRI BALKAVI BAIRAGI: I am thankful 
to the hon. Minister that he has ordered for 
attaching diesel engine to the Chetak 
Express. When will this be implemented? 
With reference to the increasing number of 
diesel engines on the narrow gauge lines, I 
would like to know whether he has taken a 
decision to Increase the number of bogies 
Into such trains In which Diesel engine IS 
used because with the use of diesel 
engine. the capacity of train will Increase ? 
How many bogies will be increased in each 
trail1 ? 

SrlRI MADHAVRAO SCINDIA: No deci
sion has been taken in this regard? 

[English] 

SHRI BASUDEB ACHARIA: Sir, 8apu
rao Damodar River Railway Line in the 
South-Eastern Railways is in the narrow 
gauge section. (Interruptions). It is in the 

South-Eastern Section. Trains are still run
ning with old, over-aged steam engines. 
Since Government have taken a decision 
to weed out and eliminate the steam 
engine by the turn of the century, may I 
know from the Hon. Minister whether there 
is any proposal to run trains in this section 
by diesel locomotives instead of old aver
aged steam engines? If so, by when? 

SHRI MADHAVRAO SCINDIA: The 

South Eastern Railway holding of diesel 
engines on the narrow gauge is the highest 
amongst all railways. We have given a 
really high allocation to South Eastern fail
ways. Within that allocation we will have to 
see which areas can be accommodated. 
As Hon. Member well kn()ws. there is a 
very great pressure on our production 
capacity of diesel engine and the major 
proportion to meet the heavy demand of 
traffic will have to go to the broad gauge, 
then to the metre gauge and then to the 
narrow gauge. So, I am afraid. metre gauge 
and narrow gauge will, as far as diesel 
locomotives are concerned. get dimi
nishing proportion of production capacity 
allotted to it. 

PROF. NfRMALA KUMARI SHAKTA
WAT' Mr. Speaker. Sir. the hon. Railway 

Minister had stated that by October 1 die
sel engine Will be attached to the Chetak 
Express. I want to ask as to how many 
bogies will be increased In that train? This 
train passes through very important pla
ces. like pink city Jaipur, the city of 
Khwaja, Ajmer. the city of ·Shakti' and 
'Bhakti', Chitlorgarh and the city of lakes 
Udaipur A large number of tourists visit 
these places What is gOing to be· done to 
prOVide some AC coaches and other facili
ties for them? 

SHRI MADHAVRAO SCINDIA: No dec i
sian has yet been taken to increase the 

number of coaches after dIesel engine is 
attached to these trams. The issue relating 

to provision of AC coaches is not related to 
this questIon. The question relates to die

sel locomotives. 

SHRI NARAYAN CHOUBEY: Mr 

Speaker. Sir. you have not looked towards 
me. 

MR SPEAKER: I saw you but took no 
cognizance of you. 

*357. SHRI RAM BHAGAT PASWAN: 
Will the Minister of WATER RESOURCES 
be pleased to state: 
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(a) whether thousands of acres of cultiv
able land is destroyed by floods due to 
non-expansion of Kamla Balan Barrage in 
Bihar; and 

(b) if so, the amount of money allocated 
by Union Government since 1950 for the 
expansion and maintenance of this bar
rage and the distance to which it has been 
expanded? 

[English] 

THE MINISTER OF WATER RESOUR
CES (SHRI B. SHANKARANAND)' (a) 
and (b) During floods, the river Karnla 
Balan has been damaging crops in Bihar. 
Embankments have been constructed 
over a length of about 70 Kms. from Jaya
nagar to Darjla. and its extension to 
Kothram over a length of 20 Kms has been 
taken up Flood protection measures are 
funded and executed by the State Govern
ments from their plan resources Central 
assIstance IS given to the State Plan as a 
whole and IS not normally tied to any sec
tor of actIvity or proJect. 

SHRI HAM BHAGAT PASWAN: Mr 
Speaker. Sir, the hon. Minister has stated 
in his reply that in North Bihar river Kam'a 
Balan bnngs devastation but it has not 
been stated that how much damage is 
done by It Sir, In the current floods due to 
breach in the embankments of Kamla 
Balan, Burhi Gandak, Bagmati rivers etc. 
damage on a large scale is done. Kamta 
Balan river flows down to Ganga after 
paSSing through 4 districts of Darbhanga, 
Madhubani, Samastipur and Khagaria. 
These floods bring a lot of miseries in this 
area. The embankments constructed for 
providing protection from floods are very 
weak and get breached as a result of 
floods. These losses run into crores of 
rupees. The water of Bagmati has entered 
in about 7500 villages, crop on 11 takh hec
tares of land has been destroyed and 
houses of 31 thousand poor people have 
been fully damaged. I want to know from 
the hon·. Minister as to what is the quantum 
of assistance given to the State Govem-

ment? Similarly. the Karnfa Balan project 
was started in 1950 but so far it has not 
been completed. I want to know as to how 
much more time is required to complete 
this project and also how much money has 
been given to the State Government for 
flood control? 

[English] 

SHRI B. SHANKARANAND: Sir, there 
has been an existing embankment from 
Jayanagar to Darjia of about 70 kms. 
length on both sides of the KarnJa Balan 
river. This embankment gives protection to 
an area of 55000 hectares on both sides of 
the river. 

But as the han. Member has said there;s 
a considerable area to be given protection 
downstream of Karnla Balan where the 
present proposal of extending the 
embankment for about 20 Km. up to Koth
aram is taken up. Sir. the Hon. Member 
wants to know as to when it should be 
completed. The original proposal of the 
Government was to extend the embank
ment for about 40 Km. but it was found that 
this extension beyond Kotharam IS not 
going to reach the embankment that was 
damaged because of the embankment of 
the Kosi. So. this 20 K.M. further extension 
of the Karnla Balan has been given up by 
the State Government itself. The other 
construction work, we hope it will be com
plete shortly. 

[Translation] 

SHRI RAM BHAGAT PASWAN: Mr 
Speaker. Sir, the hon. Minister has said 
that the embankment will be extended 
upto about 20 kms. from Phuyia to Kursela 
but it should be extended upto Ganga river 

near Kursela. If the embankment is not 
extended, then Birol, Kusesarsthan, Ghan
shyampur, Sinhiya, Rasasa, Varisnagar, 
Baheri, Ayaghat, Darbhanga and Samas
tipur areas will be inundated. I, therefore. 
urge upon the hon. Minister that he himself 
should visit the area and should see as to 
how much embankment should be 
extended so that North Bihar is pro
tected .... (Interruptions) 
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MR SPEAKER: Now let the Minister 
reply. Otherwise. your question will remain 
unanswered. You go on speaking .... (lnter
ruptions) .. 

[English] 

SHAr B. SHANKARANAND: Sir, as I 
have already said that the first extension of 
about 20 Km. below the Da~ia has been 
taken up by the State Govemment and a 
provision of onty, I should say Rs. 30 lakh 
during 1987-88 has been made by the 
State Government but that is not enough. 

[Translation] 

SHRI VIJOY KUMAR YADAV= Mr 
Speaker, Sir, we have been talking about 
Karnls Balan. Burhi Gandak and other big 
rivers of Bihar but in my area, Falgu and 
Lokayan have been flooded and there have 
been large scale losses due to breach of the 
embankment. I want to know whether the 
Government is thinking of sending some 
Central Team to ascertain the extent of 
losses that have occurred due to fioods 
and breach of embankments and to give 
grants for repair of the same? 

[English] 

SHRI B. SHANKARANAND: Sir. I have 
myself visited Bihar and had an aerial view 
of the affected areas like Gandak and Kosi 
river basins on the Northern side. 
(Interruptions) 

I went right from Gandak to Mahananda 
and even up to Farakka. t also visited cer
tain parts of West Bengal. I surveyed the 
entire area. I could see certain embank
ments were breached (Interruptions) 

I am telling about Bihar. This Kamla 
Balan is in Bihar. I did not go there but I 
had an aerial view of the entire flood 
affected area. I could see that certain em
bankments were breached but fortunately 
the embankments of Kosi were intact. The 
damage couJd ~ave been very disastrous 
but it has not taken' place. Thanks to the 
people and the nature that very serious 

damage to the embankments has not 
taken place otherwise the havoc should 
have affected much more population in the 
Bihar. 

DR. G.S. RAJHANS: Sir, Kamla Balan 
mostly runs through my constituency. It 
emanates from Nepal and the hon. Minis
ter has told us several times that he will 
take it up with the Government of Nepal to 
control it there in Nepal itself. Will he kindly 
tell us what progress has been made in this 
regard? 

SHRI B SHANKARANAND: Sir, in order 
to control the floods it is often said that the • 
only answer to floods is to construct reser-
voirs in Nepal. Almost all the rivers flow 
from Nepal but may I say even if we can 
construct reservoirs in Nepal for all the riv
ers it will not reduce floods except the 
reservoir on the Kosi. Reservoir on the Kosi 
in Nepal will reduce the floods. As the 
Members are asking for other rivers that 
wilt not provide any considerable protec
tion from floods. 

WRITTEN ANSWERS TO QUESTIONS 

SAIL', target 'or 1987-88 

·354. SHRI KRISHNA SINGH: 'WiII the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether the Steel Authority of India 
Ltd. has drawn up any plan and fixed any 
target for saleable steel production for 
1987-88; and 

(b) if so, the details thereof? 

THE MINISTER OF STEEL AND MtNES 
(SHAI M.L. FOTEDAR): (8) Yes, Sir. 

(b) Targets of production of saleable 
steel for SAIL for 1987-88 are :-

Bhita; Steel 
Ptant 

Durgapur Steel 
Plant 

'000 Tonnes) 

2465 

835 
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Rourkels Steel 
Plant 

Bokaro Steet 
Plant 

useQ 

SAIL 

1200 

2185 

550 

7235 

Be_In Cnaek bridge on Bombay
Ahmedat.d National Highway 

-355 DR DAnA SAMANT: Will the 
Minister of SU~FACE TRANSPORT 
be pleased to state ~ 

(a) whether a team of his Ministry carried 
out an Inspection of Bessein Creek bridge, 
connecting Bombay-Ahmedabad 
National Highway; 

(b) If so, the findings of the inspection: 
and 

(c) when the bridge was constructed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Joint inspec
tIon of the bridge by the officers of the 
Maharashtra Government and Chief Engi
neer of thiS Ministry was carried out on 
961987 

(b) In certain spans of the bridQe some 
signs of corrosion and distress were 

noticed and it was considered necessary 
to carry out repairs. 

(c) The bridge was completed in 1970. 

Tatget to bring down birth rate by Stadel 

*358. SHRI H.B. PATIL: Will the Minister 
of HEALTH AND FAMilY WELFARE be. 
pleased to state: 

(8) whether certain major States in the 
country are likely to bring down the birth 
rate to 21 per thousand population by 2000 
A D.: and 

(b) if so, the names of such States along
with the targets fixed to be achieved by 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHA
PARDE). (a) Statement-I showing pro

Jected values of Birth Rates for major 
States during the period 1996-2001, 
according to Medium Projections worked 
out by the Expert Committee on Popula
tion Projections, is given below. 

(b) No targets of birth rates to be 
achieved by the States by 2000 A.D. have 
been laid down. However, the targetted 
years by which various States and UTs are 
to achieve the goal of Net Reproduction 
Rate (NRR) of unity are given in the 
Statement-II given below. 

STATEMENT-' 

Projected values o( birth rIte. "Medium" Projection 

51. State 1996-2001 
No. 

, 2 3 

1. Andhra Pradesh 20.8 

2. Asum 26.9 

3. Bthar 28.0 
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2 3 
n:r:r" ..... ", 

4 GUJarat 203 

5 Haryana 188 

6 Karnataka 201 

7 Kerala 19 , 

8 Madhya Pradesh 229 

9 Maharashtra 198 

10 Orissa 226 

'1 Punjab 186 

12 Rajasthan 301 

13 Tamil Nadu 196 

14 Uttar Pradesh 322 

15 West Bengal 21 0 

STATEMENT-II 

CategOrtS8tlon of V8f10US Stares/UTs by the years targetted to achieve Net ReproductIOn R6re 
(NRR) of unity 

Group-A (1991-92) Group-8 (1996-97) Group-C (2001-02) 

Andhra Pradesh. 
GUl8rat, Haryana, 
HImachal Pradesh, 
Kerala, Maharashtra, 
Punjab, Taml' Nadu, 
Chandlgarh, Deihl 
and Pondlcherry 

Assam. Karnataka. 
Madhya Pradesh. 
Ortssa West Bengal, 

BIhar, J&K, 
Rajasthan. Uttar 
Pradesh, Mampur, 
Meghalaya, Nagaland, 
Slkk,m, Tnpura, 
Arunachal Pradesh 
and Lakshadweep 

A&N Islands, D&N Havelt, 
Goa, Daman & DIu 
and Mlloram 

[ Translation 1 

Computerisation of reservations 

·359 SHRI PARASRAM BHARDWAJ 
Will the Mlntster of RAILWAYS be pleased 
to state 

(a) whether any time-bound scheme has 
been formulated by Government for pro-

v.dlng computerised faclhttes for reserva
tion at all the Important railway stations of 
each Zonal Railway In the coming years, 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAt MAD
HAVRAO SCI NOlA) (a) No, S.r 
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(b) Does not arise. However, reservation 
services have already been computerised 
in Delhi. Work has also been started in 
Calcutta and Bombay. Computerisation of 
reservation services at Madras, Bangalore, 
Secunderabad. Ahmedabad, Bhopal and 
Lucknow, has also been taken on hand. 

[English) 

Incre ... In number of leprosy patients 

*360 SHRt N. DENNIS: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Government are aware of 
the Increase in the number of leprosy 
patients in towns and cities due to their 
Inflow from different parts of the country: 
and 

(b) the remedial steps taken by 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR' SAROJ KHA
PARDE)' (a) Yes, Sir. 

(b) Services under the National Leprosy 
EradIcation Programme are extended to 
endemic towns through the Urban Lep
rosy Centres. Other health institutionc- and 
private medical practitioners are also 

Involved in case detection and treatment 
activities in urban areas. 

Blood scarctty In Biook Bank of Red 
Croll SocIety 

*361. SHRt DHARAM PAL SINGH 
MALIK' 

SHRt MANIK REDDY: 

Will the Minister of HEALTH AND FAM
ILY WELFARE be pleased to state: 

(a) whether the attention of Government 
has been drawn to the report appearing in 
the Times of Indja dated 22nd July, 1987 
which states that the Indian Red Cross 
Society Blood Bank ;s facing acute shor
tage of blood; 

(b) if so, the reasons therefor; and 

(c) the remedial steps being taken by 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRV OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) to (c). A statement is given 
below. 

STATEMENT 

Government has seen the report appearing 
in the "Times of India" dated 22-7-87. The 
information available indicates that although 
the Indian Red Cross Society runs blood 
banks in many parts of the country, the 
employees of the Indian Red Cross Society 
Blood Bank. New Delhi were on mass leave 
for 17th and 18th July, 1987 and were on strike 
from 19th to 26th July, '987 

To avoid inconvenience of the public, the 
government prepared a contingency plan to 
meet the situation arising from shortage of 
blood in government hospitals. The following 
specific instructions were issued by the 
government in this regard to government 
hospitals: 

(8) All Hospitals to undertake emer
gency operations only, in order to 
provide requtred quantity ot blood 
to serious patients; 

(b) All the patients requiring blood, 
who were accompanied by their rel
atives must donate blood; 

(c) Necessary instructions be transmit
ted to the personnel working in the 
blood bank to provide support to 
donor organisers ot Indian Red 
Cross SOCiety in blood collection 
activities 

Study on lung functions at high aldtude 

*362. SHRI p, NAMGYAL: Will the Minis
ter of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether a team of specialists from 
the Vallabhbhai Patel Chest Institute, Uni
versity of Delhi visited Ladakh in Sep-
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tember 1986 for <?onducting studies on 
lu ng functions at high altitude; 

(b) whether there is 8 need for setting up 
of a permanent unit of the Indian Council 
of Medical Research to study the medical 
aspects of high altitude, cold and allied 
science keeping in view the strategic 
requirements and importance of the area; 
and 

(c) if so, when such a unit is proposed 
to be set up and if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) Yes, Sir. 

(b) and (c). Yes, Sir. Staying at high alti
tude presents problems relating to 
reduced atmospheric pressure, low 
temperatures, ultra-violet radiations which 
give rise to various health problems. Real
ising the importance of research in high 
altitude medicines, the Indian Council of 
Medical Research propose to establish a 
Centre for Research in High Altitude 
Medicines. 

Prtv.u .... on of ateel InduItry 

·~63. SHRIMATI BASAVARJESWARI: 
SHRI H.N. NANJE GOWDA: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether privatisation of the steel 
industry is under the consideration of 
Union Government; 

(b) if so, whether Government have 
recently announced a scheme to enable 
interested private companies to set up 
their own composite units: and 

(c) if so, the main objectives of the 
scheme? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L FOTEDAR): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Scheme to checIc water logging 

·364. SHRI RAM BAHADUR SINGH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Government of Bihar has 
forwarded to the Union Government a 
scheme to check water-fogging; 

(b) if so, when the scheme was received 
by Government: 

(c) whether Government have consi
dered the same, and 

(d) if so, the action taken thereon? 

THE MINISTER OF WATER RESOUR
CES (SHRI B. SHANKARANAND): (8) 

and (d). Yes, Sir. The project report on 
drainage in the irrigation commands of the 
Gandak and Kosi project In North Bihar 
has been received in July, 1987 only. 

Introduction of Inter-dlsclpllnary ~ 
by DeIhl University 

·365 SHRt UTIAM RATHOD: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(8) whether Delhi University proposes to 
introduce inter-disciplinary courses for the 
benefit of teachers employed in different 
faculties and colleges of the Delhi Univer
sity: and 

(b) if so, the details of the same and 
when these are likely to be introduced? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL lURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) and (b). 
According to the information furnished by 
the University of Delhi, the UGC has 
selected Delhi University to organise pro
grammes for orientation of newly 
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appointed faculty and for updating the 
knowledge base and communication skills 
of University teachers on a continuing 
basis. The proposal in question is under 
the examination of the University. 

sellT AeIeI VIdtonIIn IhIppIng c0rpora
tion of lnell 

*366. SHRI ANADI CHARAN OAS: Will 
the Minister of SURFACE TRANSPORT 
be pjeased to state: 

(8) whether reservation rules in favour of 
Scheduled Castes and Scheduled Tribes 
are not being followed by Shipping Corpo
ration of Indis, particularly in Class I and II 
posts; 

(b) if not, the present strength of 
employees in the Corporation vis-a-vis the 
strength of Scheduled caste and Sche
duled Tribe employees among them; 

(c) the number of reserved posts dere
served during the last three years and the 
steps taken to fill these posts before de
reservation; and 

(d) whether a Special Cell has been 
created and Liaison Officer appointed in 
the Corporation safeguard the interests 
of these Scheduled Caste and Scheduled 
Tribe employees as laid down in the rules. 
If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI AAJESH PI LOT): (8) No. Sir. 

(b) Does not arise. 

(c) Number of posts in all categories 
de reserved during last three years is 8S 
follows:-

Year No. of posts dereserved 

SC ST 'Total ,---------------------
1984 16 28 44 

1985 '3 13 26 

1986 9 3 12 

Steps taken by SCI to fill these posts 
before dereservation included press adver
tisements, campus interviews etc. 

(d) Yes, Sar. 

-367. SHRI SHANTI DHARIWAL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number and locations of hospi
tals of the Western. Northern and Central 
Railways, in Rajasthan: 

(b) whether there is a proposal under 
consideration to set up more hospitals of 
these zonal railways in Rajasthan; 

(c) if so, the details thereof; and 

(d) the time by which the wof't( is 
expected to commence and the number of 
hospitals to be set up together with loca
tions thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCI NOlA) : (a) The following 
Railway Hospitals are located in 
Rajasthan: 
Northern Railway Lalgarh (Bikaner) 

Jodhpur 

Western Railway Jaipur 
Bandikui 
Ajmer 
Abu Road 
Udaipur 
Kota 
Gangapur City 

(b) There is no such proposal. 

(c) and (d). Do not arise. 

Installation of tubew ... and hanclpumpa 
In Anethra Pnldalh wtth Wortd Bank 

AssIltance 

*368. SHAI V. TULSIRAM: Will the Min
ister of WATER RESOURCES be pleased 
to state: 
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(a) whether tubewells and handpumps 
are being installed in Andhra Pradesh with 
the financial assistance provided by the 
World Bank to fight against the drought 
conditions and scanty rains In the State; 

(b) if so, the details of the tubewelts and 
handpumps installed during the last six 
months; 

(c) details of tubewells and handpumps 
to be installed during the next six months; 

(d) location of instaltation of these tube
wells and handpumps; and 

(e) the drought affected areas in the 
State that have not been covered under the· 
scheme? 

THE MINISTER OF WATER RESOUR
CES (SHRI B. SHANKARANAND) : (8) No, 
Sir 

(b) to (e), Do not arise. 

Setting up of National Transpor1atlon 
Safety Board 

·369. SHRI K. V. SHANKARA GOWDA. 
SHRI KALI PRASAD PANDEY: 

Will the Minister of RAILWAYS be 
plea ad to state: 

(a) whether a National Transportation 
Safety Board is being set up to coordinate 
the safety of surface, rail and air transport ; 

(b) if so, the main functions and powers 
of the Board; 

(c) whether the Board will coordinate 
the working of all the three transport sys
tems; and 

(d) if so, by what time the Board is likely 
to be constituted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCI NOlA) : (a) Yes, Sir. 

(b) The main functions and powers of 

the Board shall be as follows:-

(i) To oversee the functioning of the 
Sectoral Safety Organisations. 

(ii) To coordinate the formulation 
and implementation of safety 
related measures involving more 
than one sector of transport. 

(iii) To coordinate research and 
development of common interest 
to several modes of transport. 

(iv) To act as a clearing house for dis
semination of information of 
safety related measures of inter
est to more than one transport 
sector. 

(v) To act as an umbrella organisa
tion for involvement of agencies 
outside the transport sector for 
relief measures 

The role of the proposed Board shall be 
recommendatory and not mandatory. 

(c) Yes. Sir. 

(d) This rs being actively pursued. 

Contract for rail India technlcat and 
economic seMceI Umlted 

·370 SHRf 8.8. RAMAIAH: 
DR. D.N. REDDY: 

Wtll the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Rail India Technical and 
Economic Services Limited has been 

awarded a contract for the maintenance of 
the high speed railway line in Iraq: and 

(b) if so, the detaifs thereof? 

THE MINISTER OF STATE OF THE 
MINtSTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (a) and (b). Rail India 
Technical and Economic Services Limited 
(RITES) has been awarded a contract tor 
operation and maintenance of the newly 
constructed Baghdad-AI-Qaim-Akashat 
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high speed railway line in Iraq, covering 
514 route kms. The contract value is Rs. 
182 crores. 

ChHctren'. ScIence Partl-cum-MuIIUm 

·371. SHRI SOMNATH RATH: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(a) whether a Children's Science Park
cum-Museum Project is proposed to be 
established in Delhi; 

(b) if so, whether a blue-print has been 
prepared and the aims and objects of such 
Museum: 

(c) the cost and time taken to complete 
the Project; and 

(d) the number of children likely to be 
benefited by this project every month? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATtON AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MA TI KRISHNA SAHf): (a) and (b). Yes, 
Sir. The National Council of Science Muse
ums propose to establish a Children's 
Science Park in Delhi. They also propose 
to establish a Science Museum at Pragati 
Maidan, Delhi. The aims and objectives are 
principally to disseminate knowledge of 
scrence and technology for better under
standing by the people in general and stu
dents in particular. to develop scientific 

and Technology with special reference to 
India; to portray the growth of science and 
technology and their application in indus
try and human welfare and to supplement 
SCience education given in schools and 
colleges. 

(c) The estimated cost is As. 8 crores. 
The time schedule for completion of the 
first phase is five years. The Project was 
started in 1985. 

(d) The entire student community in 
Delhi and neighbouring are~s in Northern 
India are likely to be benefited by the 
Project. 

Percentage of Intgated land 

3793. PROF. MADHU DANDAVATE: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the percentage of irrigated land in 
various States; 

(b) the targets of irrigated land in these 
States; and 

(c) whether increased Central assist
ance will be made available to reach these 
targets? 

THE MINISTER OF WA TEA RESOUR
CES (SHRI B. SHANKAAANAND): (a~ 

and (b). The information is given in the 
Statement below. 

attitude and temper, to create, inculcate (c) Irrigation schemes are funded and 
and sustain general awareness among the implemented by the State Governments 
people about science and technology I to and Central assistance is given in the form 
conduct research in History and Science of block grants and loans. 

SI. Name of State 
No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

STATEMENT 

Percentage of gross 
irrigated area to 

gross sown area (x) 

3 

37.8 

13.0 

Targets of irrigated 
lands (Ultimate poten

Ual (in '000 hectares) 

4 

9,200 

NA 
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1 2 3 4 

3. Aasam 18.0 2,870 

4. Bihar 34.8 12,400 

5. Goa (Including Daman 8.5 NA 
and Diu) 

6. Gujarat 25.1 4,750 

7. Haryana 63.2 4,550 

8. Himachal Pradesh 17.0 335 

9. Jammu & Kashmir 40.9 800 

10. Karnataka 16.9 4,600 

11. Kerala 13.8 2.100 

12. Madhya Pradesh 12.7 10,200 

13. Maharashtra 12.7 7.300 

14. Manipur 408 240 

15. Meghalaya 238 120 

16. Mizoram 12.3 NA 

17. Nagaland ,374 90 

18. Orissa 21.0 5,900 

19. Punjab 89.9 6,550 

20. Rajasthan 21.3 5,150 

21. Sikkim 10.8 42 

22. Tamil Nadu 46.8 3,900 

23. Tripura 10.1 215 

24. Uttar Pradesh 48.S 25.700 

25. West Bengal 25.5 6,100 

NA. Not available separately. 
(x) Relate to 1983-84, The latest year 'or which land use statistics (provisional) are available. 

Problem of dowry vlctlmlutlon (a) whether the problem of dowryv;ctim-
3794. SHRI P.R. KUMARAMANGALAM: isation is 'astronomically' higher than what 

Will the Minister of HUMAN RESOURCE the official police records claim. according 
DEVELOPMENT be pleased to state: to a study on the subject made by the Cen-
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tre for Social Science Research of his 
Ministry; 

(b) whether despite dowry having been 
made a cognizable offence, the giving and 
taking of dowry persists and there has 
been a rising trend in the humiliation and 
victimisation of women in all possible 
forms ranging from beating, throwing out 
of their husband's house after harassment 
and torture and even murdering or ulti
mately driving them to commit suicide; 

(c) i1 so, what action Government pro
pose to take to check this rising trend in the 
light of the revelations made In the above 
study; and 

(d) the discipline Government propose 
to enforce in the case of Central Govern
ment servants indulging in such crimes 
against their spouses for the latters' failure 
to bring the demanded dowry? 

TPE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRSAND 
SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (8) No, 
Sir. 

(b) No, Sir. 

(C) The Dowry Prohibition Act was again 
amended in 1986 this time comprehen
sively-with a view to making penal provi
sions more stringent and effective by 
widening their scope. Consequential 
amendments have been made in the crimi
nal Jaws in keepjng with these amend
ments. Mass media campaigns against 
social evils have also been stepped up. The 
Minister of State for Women and Child 
Development has addressed letters to all 
the Chief Ministers of the States/UTs 
requesting them to have the law and order 
machinery geared up in order to effectively 
carry-out the amended laws. For this pur
pose. training and orientation of police 
officers is essential. The Chief Ministers 
have accordingly been requested to give 
serious thought to this suggestion so that 

the police mechinery is in step with the 

new laws. 

(d) There is already a provision in the 
Central Civil Services (Conduct) Rules 
1964 (Rule 13 A) prohibiting Government 
Servants from giving or taking dowry. On 
22nd June, 1987 the Department of Per
sonnel & Training issued instructions to 
the effect that the Government Servants 
involved in cases of Dowry Deaths may be 
placed under suspension where discipli
nary proceedings against them are con
templated or are pending or where cases 
against them in respect of any criminal 
offences are under investigation, inquiry or 
trial. 

EIactrtftcatIon of railway IInII 

3795. SHRI SURESH KURUP: Will the 
Minister of RAILWAYS be pteasedtostate: 

(a) the amount required for electrifica
tion of railway lines and the actual amount 
spent and going to be spent during the 
remaining period of the Seventh Ptan; and 

(b) the names of States where electrifica
tion work is proposed to be taken up dur
ing this penod? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCfNDIA): (a) An outlay of Rs. 
830 crores (at 84-85 prices) has been pro
vided for electrification works in the 7th 
Five Year Plan. Rs. 344.95 crores have 
already been spent during the first two 
years upto 31.3.1987. Balance will be pro
vided during the remaining period of the 
7th Plan. 

(b) Electrification works are in progress 
in the following States:-

Bihar 
Madhya Pradesh 
Maharashtra 
Rajasthan 
Andhra Pradesh 
Tamil Nadu 
Uttar Pradesh 
Karnataka 
Orissa. 
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Upgl'ldatlon of Metre Gauge trains 

3796. SHRJMATI JAYANTJ PATNAIK: 
SHAI YASHWANTRAO GA
DAKH PATIL: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether his Ministry has taken up a 
number of steps for both long term and 
short term improvements of passenger 
operations; 

(b) if so, the details of those measures 
taken up so far; 

(c) whether the upgradation of the exist
ing metre gauge trams are some of the 
measures included under the above 
programme; 

(d) if so, the amount earmarked therefor; 

and 

(e) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt MAD
HAVRAO SCINDIA): (8) and (b). Track 
modernisation; technologicaJ upgradation 
of coaches, locomotives and the signalling 
systems; rationalisation of the existing 
passenger services and introduction of 
new trains, where necessary, are the var
ious long and short term measures. 

(c) Yes, Sir. 

(d) and (e). Funds for this purpose form 
part of the overall plan allocation for Rail
ways, and there is no separate plan head 
for upgradation of the metre gauge 
system. 

Funds to States for prevention ot et¥:e
phalltla dlM_ 

3797. SHRI MULLAPPALL Y RAMA
CHANDRAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state the allocation made, if any, to Sta· 

tes/Union Territories for the prevention/ 
cure of encephalitis disease? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE) : There is no ptan scheme for the 
control of Japanese Encephalitis. How
ever, the material assistance is being pro
vided to the affected States for control of 
Japanese Encephalitis under National 
Malana Eradication Programme 

Kendriy. Vldyal.y .. at Mandl and 
Simla 

3798 PROF. NARAIN CHAND PARA
SHAR Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to refer to the reply gIven to Unstarred 
Question No. 4546 on 22 August, 1985 
regarding Central Schools In Himachal 
Pradesh and state' 

(a) whether the Kendriya Vldyatayas 
have since been opened at Mandl and 
Simla, 

(b) whether the State Government has 
since demanded the opening of any moro 
such VldyaJayas during the Seventh Plan, 
and 

(c) if so, the details of the proposals 
received from the State Government in thiS 
regard afongwlth the names of places dis
trictwise where the Vidyalayas have since 
been sanctioned and opened? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATt KRISHNA SAHt): (8) The Kendriya 
Vidyalaya at Mand; has since been 
opened. The second Kendrlya Vidyalaya at 
simla has not been opened. 

(b) and (c). The State Government has 
requested for the opening of the Kendriya 
Vidyalayas at the following places: 

1. Mandi Town 
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2. Second Kendriya Vidyalaya at Simla. 

3. Shanala P.O. Shahpur Distt. Kangra 

4. Mohal Distt. Kulu. 

tn addition, a proposal was received 
from the Ministry of Defence for opening a 
Kendriya Vidyafaya at AFS Kasauli under 
Defence Sector and from the Cement Cor
poration of India, Rajban for opening a 
Kendriya Vidyalaya under the Project 
Sector 

Following four Kendriya Vidyalayas 
were opened an Himachal Pradesh during 
1985-87: 

1. Mandl Town, Distt. Mandi (Civil 
Sector) 

2. 8hanala PO. Shahpur Distt. Kangra 
(CIVIl Sector) 

3 AFS Kasault (Defence Sector), Distt. 
Solan 

4. CCI Rajban (Project Sector) Distt. 
Sirmor. 

[Translation] 

Transfer 0' vending contracts In the 
name of retaDons after death 

3799. SHRIMA TI USHA VERMA: Wifl 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government have made the 
arrangement that in the event of death of a 
railway catering-vending contractor, his 
contracts are transferred in the name of his 
wife, sons. daughters, or adopted sons and 
daughters; 

(b) if so, the reasons for this arrange
ment and the objective thereof; 

(c) when this arrangement was started; 

(d) whether Government are consider
ing to discontinue this arrangement; 

(e) if not, the reasons therefor; 

(f) whether National Federation of Rail
way Porters, Vendors, and Bearers have 
submitted memoranda to Government to 
discontinue this arrangement; and 

(9) jf so. the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAO
HAVRAO SCINDIA): (a) As per extent pol
icy, the catering/vending contract may be 
transferred in the name of legal heir of the· 
deceased contractor. 

(b) the objective of this policy is to save 
the bereaved family of the deceased con
tractor from being thrown into a state of 
sudden financial difficulties. 

(c) This policy is being followed since 
long. 

(d) No, Sir. 

(e) The arrangement is intended to pro
vide relief to the bereaved family. 

(f) Yes, Sir. 

(g) It is not proposed to change the 
policy. 

[English] 

SpecIal cell to promote Regional 
Languages 

3800. SHRI MATILAL HANSDA: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(a) whether there is any proposal to set 
up special cell in the Ministry to promote 
regional languages; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
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CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MAT I KRISHNA SAHI): (a) No, Sir. 

(b) Does not arise. 

(c) The development and promotion of 
regional languages is primarily the con
cern of the State Governments However. 
the Ministry of Human Resource Develop
ment have been executing a number of 
programmes for the promotion of modern 
Indian languages directly and through the 
following institutions set up by it. 

(i) The Central Institute of Indian Lan
guages Mysore and its regional language 
centres at Bhubaneswar. Mysore, Pune. 
Patiala. Solan and Lucknow set up by the 
Ministry of Human Resource Develop
ment. undertake training of teachers. 
socio-linguistic surveys. production of 
literature. correspondence courses for 
teaching of regional languages etc 

(ii) The Sahitya Akademy and the 
National Book Trust implement their pro
grammes which promote regional lan
guages. These include awards to creative 
writers. inter-lingual translation of books, 
comr IIssioning authors to write books and 
pubh ;ation of books. 

Allocation. for education from 1st to 7th 
Five Year Plans 

3801. DR. SUDHIR ROY: Will the Minis

ter of HUMAN RESOURCE DEVELOP
MENT be pleased to state the percentage 
of allocations for education from First Five 
Year Plan to Seventh Five Year Plan, plan
wise details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): 

Five Year 
Ptans 

1 

1st Plan 

lind Plan 

IIIrd Plan 

IVth Plan 

Vth Plan 

Vlth Plan 

Vllth Plan 

[Translation] 

Percentage of 
allocation for 
education (Including 
culture & sports) to 
total Plan 
Outlay 

2 

7.2 

5.8 

7.5 

5.2 

33 

26 

35 

Completion of GoII Khrud Intgatlon 

ProJect 

3802. SHRI VILAS MUTIEMWAR. Wilf 
the MinIster of WATER RESOURCES be 
pleased to state' 

(a) the time by which Gosi Khurd Irriga
tion Project (Maharashtra) is likely to be 
completed; and 

(b) the initial estimated cost of the pro
ject and the esttmated cost of the project at 
present? 

THE MINISTER OF WATER RESOUR
CES (SHAI B SHANKARANAND): (a) 

The project has not been technically 
cleared, so the question of date of its com
pletion does not arise at this state. 

(b) As. 373.22 crores. I n the State's 
Annual Plan of 1987-88 estimated cost is 

shown as Rs. 464.82 crores. 
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[English) 

Loss to SAl L by expori of steel plates 

3803. DR. A.K. PATEL: Will the Minister 
of STEEL AND MINES be pleased tostate: 

(8) whether the Steel Authority of India 
Limited is incurring a loss of about As. 
800/- per metric tonne, by exporting steel 
plates at international prices; 

(b) if so. the total loss so incurred during 
each of the last three years and current 
year; 

(c) the steps taken to eliminate these 
losses and the results thereof; and 

(d) whether the cost of production of 
major varieties of steel in India is higher 
than that in other developed countries; if 
so, the details thereof? 

THE MINISTER OF STEEL AND MINES 
(SHAI M.L. FOTEDAR): (a) The Steel 
Authority of India Limited incurs losses by 
exporting steel plates at international pri
ces The quantum of loss, however, varies 
from contract to contract depending upon 
the export price realised. 

(b) During 1985-86, there was no export 

of plates, As it IS not in the commercial inter
est of !:jAIL to divulge the cost of produc
tion. the difference between the net 
realisation from export and that from 
domestic market at net stockyard prices 
during 1984-85 and 1986-87 on the quan
tity of plates exported is furnished 
below:-

-_ - _.,-_ -._-_._---... -----_._----
Year Difference in 

As. crores 

1984-85 0.71 

1985-86 NIL 

1986-87 13.75 

The difference in realisation during 1987-
88 will depend on the quantity exported 
and the export prices realised. 

(c) Efforts are being made to further pro
cess the plates for which there is no/inade
quate demand at present in the domestic 
market, to produce thinner sheets/coils for 
which there is a demand. This is expected 
to eliminate the losses. 

(d) No authentic information on cost of 
production of non-alloy steel in developed 
countries <is available for comparison with 
the cost of production of such varieties in 
India. In the absence of this data. it is not 
possible to conclude whether the cost of 
production of steel in India is higher than 
the cost of production of steel in the deve
loped countries. 

Schools In N.F. Railway (Allpurduar 
Junction) 

3804, SHRt PIYUS TIAAKY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of Central Schools 
already established for the railway 
employees of North Frontier RaHway in 
particular and to facilitate education for 
the linguistic minorities in general: 

(b) the number of such high schools in 
this railway zone to be started during the 
Seventh Plan period; 

(c) whether any such school has been 
sanctioned to be opened at Alipurduar 
Junction; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (a) Four. 

(b) to (d). It is proposed to establish two 
more Central Schools-one each at AJi
purduar Junction and New Bongaigaon. 
on N.F. Railway subject to approval of the 
Kendriya Vidyalaya Sangathan. There are 
no other fresh proposals for the present. 
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Working Women's Hostela In A.P. 

3805. SHRI S. PALAKONDRA YUDU: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of hostels for working 
women under various Centrally sponsored 
schemes along with their locations func
tioning in different parts of Andhra 
Pradesh; 

(b) whether there is any proposal to con
struct more such working women's hostels 
in Andhra Pradesh during 1988; and 

(c) if so, the details thereof and the 
amount earmarked for that purpose? 

THE MINISTER OF STATE IN THE DE
PARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD DEVEL-
0pMENT IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRJ
MATI MARGARET ALVA): (a) 13 Working 
Women's Hostels have been sanctioned at 
the following places in Andhra Pradesh 
under the Central Scheme of Assistance 
for Construction/Expansion of Hostel 
Buildings for Working Women with Day
Care Centres:-

------~-

SI Location of 
No Hostels 

1. Guntur 

2. Hyderabad 

3. KaklOada 

4. Krishna 

5. Vijayawada 

6. Vishakhapatnam 

7 Warrangal 

No. of 
Hostels 

2 

5 

2 

(b) and (c). State/Union Territory-wise 
allocation of Projects and funds is not 
made under this Scheme. The Govern-

ment of India will consider proposals for 
assistance for construction of working 
women's hostels in Andhra Pradesh dur
ing 1987-88 on receipt of applications from 
voluntary organisations through the State 
Government. 

Promotion. to the posts of PGT. and 
TGTa In Kendrtya Vldyalayaa 

3806. SHRI RAJ KUMAR RAI; Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(a) whether It is a fact that Appointment, 
Promotion. Seniority etc. Rules 1971 had 
been framed and promulgated by the Ken~ 
dnya Vidyalaya Sangathan; 

(~) If ¥>' what is the quota for internal 
promotion to the post of P.G.T.s and 
T.G.T5: 

(c) whether these quotas are being filled 
fairly every year Since 1972; and 

(d) what is the number of vacancies of 
TGTs and PGTs In each academic session 
from 1971-1972 onwards and what is the 
number of promotees and direct recruits 
appointed to these posts in general as welf 
as reserved categories subject/group
wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL TURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MA TI KRISHNA SAHI): (a) Yes, Sir. 

(b) At present the quota for promotIon to 

the level of PGTs and TGTs is 331/3 % of 
the total number of the posts. 

(c) Yes, Sir. 

(d) Information IS being collected and 
will be laid on the table of the House. 

Proposal to cancel Hlmaagar amd Man .. 
gala Expres. 

3807 SHRI T BASHEER Will the Minls
t(H ot RAIL WA YS be pleased to state 
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(a) whether Himsagar Express is not 
running at present; 

(b) whether it has been decided 10 ean .. 
eel this train; 

(C) if so, the reasons therefor; 

(d) whether there is any proposal to can
cel Cochin-Nizamuddin Mangala Express 
also; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAO
HAVRAO SCINDIA): (a) Yes, Sir. The ser
vice has been temporarily suspended. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). It IS proposed to merge Man
gala Express with Kerala Express and pro
vide a daily superfast service between 
Delhi and Trivandrum/Mangalore. 

Spread of Jaundice 

3808. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state: 

(a) whether Government have received 
report of spreading jaundice in many parts 
of the country; 

(b) if so, the names of States from where 
the incidents of spreading jaundice have 
been reported; 

(C) the measures taken to check it; 

(d) whether any Central scheme is being 
implemented in these States to provide 
proper treatment to the patients; and 

(e) tf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 

WELFARE (KUMARI SAROJ KHA

PARDE): (8) Jaundice and Viral Hepatitis 
are endemic throughout the country. 
Government is receiving reports from 
State Health authorities regarding the inci
dence of Infective Hepatitis. 

(b) Certain States namely-Assam, 
Arunachal Pradesh, Gujarat, Himachal 
Pradesh, Kerala, Madhya Pradesh and Raj
asthan have reported a rise in the Inci
dence of infective hepatitis during 1986 as 
compared to 1985. 

(c) The following measures are being 
taken to control Jaundice and Viral Hepati
tis in the country; 

1. 

2. 

3. 

4. 

5. 

Education of the public towards 

good sanitation and personal 
hygiene with special emphasis 
on sanitary disposal of faeces. 

Proper sterilisation of syringes 
and needles and other equipment 
and use of disposable units. 

Epidemiological investigations to 

determine the mode of transmis
sion and the nature of causative 
agents. 

Limit of administration of 
unscreened whole blood. 

Enforcing strict discipline in 
blood banks. 

6. Institution of effectiv~ surveil
lance. 

(d) No. 

(e) Does not arise. 

Facilities to ex MPs 

3809. SHRI MOHANBHAI PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any demand from 
the ex-Members of Parliament to provide 
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VIP quota in getting railway reservation 
and concessional accommodation in 
Guest Houses; and 

(b) if so, the details thereof and the deci
sion taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (8) and (b). Yes, Sir. 
Ex-MPs have requested priority allotment 
from emergency quota for getting railway 
reservations. This request could not be 
acceded to in view of the meagre number 
of berths set apart under this quota and the 
pressing needs of ViPs, sitting MPs, MLAs. 
MLCs and other high oHlclals proceeding 
on urgent official business However, 
assistance is given to former Members of 
Parliament from the emergency Quota to 
the extent possible Railway rest house 
accommodation IS not provided to MPsJEx 
MPs unless their stay IS in connection with 
Railway working 

Plan for doubling passenger carrying 
capacity of trains by 2000 AD 

3810. DR. S.L. SHAILESH Will the Min
ister of RAILWAYS be pleased to state' 

(a) whether the Railways have drawn up 
any pldn by evolving certain technologies 
for dO'JbHng rail passenger capacity and 
the carrying capacIty of eXisting pas
senger trains running on the crowded 
routes by 2000 AD so that the additional 
passenger traffic can be carried without 
increaSing the total number of trains, 

(b) if so, the broad outlines thereof; 

(c) the capital outlay involved; and 

(d) the phases in which this doubling of 
lift capacity is likely to be launched? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAO
HAVRAQ SCINDIA): (a) to (d). Indian Rail
way's Corporate Plan for the period 
1985-2000 AD is under finalisatlon. Plans 
for carrying the additional traffic would be 
available after its finalisation 

Modemisatlon report of liSCO by ·USSR 
Finn 

3811 SHRI SYED MASUDAL HOS
SAIN: Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether it is a fact that MIs. Tiajprom
Export of USSR were appointed for prepa
ration of moderntsation report for Indian 
Iron and Steel Company; 

(b) if so, when; 

(c) whether they have submitted any 
report , 

(d) If so, the salient features of the said 
report t 

(e) whether Government have taken any 
action on that report. 

(f) If so, the details thereof. and 

(g) If not. the reasons therefor? 

THE MINISTER OF STEEL AND MINES 
(SHRI M L. FOTEDAR). (8) to (c) Yes, Sir. 
MIs Tiajprom-Export of USSR were appo
Inted for preparation of a feasibility Report 
on modernisation of liSCO In January 1983 
The FeaSibility Report was submItted by 
them In March 1984. 

(d) The SovIet proposal envisaged an 
investment of As. 931 crores for a capacity 
of 1.0MT Other variants envIsaged moder
nisatIon in stages to a larger capacity 

(e) to (g). No investment decision could 
be taken at that time as the size of the 7th 
Plan had not been finalised. Subsequently. 
when the 7th Plan had been finalised, no 
provision was made for the modernisation 
of liSCO as a result of which it was not 
possible to take any decision in respect of 
liSCO modernisation. 

Fellowships Sponsored by ICSSR 

3812. SHRI P. PENCHALLIAH: Will the 
Minister of HUMAN RESOURCE DEVEl.
OPMENT be pleased to state: 



61 Written Answers SRAVANA 29, 1909 (SAKA) Writton Answers 62 

(8) whether Government propose to 
increase the amount of present fellowships 
sponsored by the Indian Council of Social 
Sciences Research; and 

(b) jf so, the detaifs thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) At present, 
there is no such proposal under considera
tion of the leSSA. 

(b) Does not arise. 

Passenger and freight traffic 

3813. SHAI CHINTAMANI JENA: Will 
the Minister of RAIL WA YS be pleased to 
state: 

(8) the target fixed for the freight earn
ings on the transit of goods by railways for 
the years 1985-86. 1986-87 and 1987-88; 
zone-wise: 

(b) the achievement made during the 
above period and during the first three 
months of the current year; 

(c) the details of target of passengertraf
fic fixed for the years 1985-86 and 1986-87 
and the achievement made zone-wise; and 

(d) the target of passenger traffic fixed 
for the current year and the steps being 
taken to ach ieve the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt MAD
HAVRAO SCINDIA): (a) and (b). The 
information IS given in the Statement I 
below 

(c) and (d). The targets of passenger 
traffic in terms of earnings for the years 
1965-86, 1986-87 and 1987-88 and the 
achievements zone-wise are given ;n 
Statement II below. As per current indica
tions, Railways expect to fulfil the targets 
fixed for the year 1987-88 by maintaining 
the services as per sched ule. 

STATEMENT I 

Railwey 

Central 

Eastern 

Northern 

North 
Eastern 

Northeast 
Frontier 

1985-86 

Targets 
Fixed 

(Revised 
Esti-

metes) 

2 

716.00 

510.00 

679.00 

77.50 

93.00 

Goods Traffic 

198&-87 

Achieve· Targets 
ments Fixed 

(Revised 
Esti-

mates) 

3 4 

730.47 869.00 

522.08 620.00 

685.07 842.00 

84.25 95.50 

94.85 119.50 

(Rupees in crores) 

1987-88 

Achieve- Targets Achieve-
ments Fixed ments 

(Provi- in the 
sional) 1st 

quarter 
(Approx.) 

5 6 7 

852.00 1005.00 237.36 

821.63 696.00 193.80 

858.96 969.00 254.43 

94.90 110.00 28.17 

117.75 137.00 
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2 3 4 5 6 7 

Southern 256.00 248.42 275.00 268.25 308.00 75.63 

South 
Central 447.00 448.65 482.00 486.89 580.00 132.14 

South 
Eastern 919.50 933.92 1064.00 1074.87 1209.00 301.34 

Western 625.00 628.67 735.00 759.99 825.00 222.67 

4323.00 4376.38 5102.00 5133.24 5819.00 1478.42 

• Approximate 

STATEMENT-II 

Passenger TraffIc (Rs. in crores) 

1985-86 1986-87 1987-88 

Railway Targets Achieve- Targets Achieve- Targets 
Fixed ments Fixed ments Fixed 

(Prov!-
siona') 

Centraf 316.00 324.25 363.00 359.31 364.00 

Eastern 203.00 205.27 229.56 230.04 23300 

Northern 326.00 324.89 368.90 372.82 370.00 

North 
Eastern 99.00 95.71 '10.00 109.48 112.00 

Northeast 
Frontier 37.72 39.75 54.70 50.59 56.00 

Southern 161.00 161.61 180.00 180.81 190.00 

South 
Central 164.00 161.82 180.40 179.46 186.08 

South 
Eastern 117.00 116.70 136.21 136.17 136.00 

Western 291.00 289.39 323.00 321.05 324.00 

Metrol 
Calcutta 0.28 0.28 1.17 1.23 1.92 

TOTAL 1715.00 1719.67 1945.00 1940.96 1973.00 
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[Translation J 

Shortage of rig. 

3814. SHRt K.N. PRADHAN: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government are aware that 
there is acute shortage of rigs used in tube
well bon ngs; and 

(b) if so, the steps being taken to pro
cure more rigs? 

THE MINISTER OF WATER RESOUR
CES (SHRI B. SHANKARANAND): (8) 

and (b). To increase availability of drilling 
rigs and tubeweU boring machines in the 
country, Government of India is giving 
Central assistance of 5()O;b matching basis 
under a Centrally Sponsored Scheme of 
strengthening of State Ground Water and 
Surface Water (Minor Irr;g8tion) Organisa
tions. for the purchase of drilling rigs and 
other equipment. The Central Ground 
Water Board have a programme for acquir
ing more rigs for deep drilling in hard rock 
areas. 

[English] 

Retum journey reservations and emer
gency quota seats 

3815. SHAt KAMlA PRASAD SINGH: 
Will the Minister of RAILWAYS be pleased 
to state' 

(a) whether it is a fact that messages 
requesting for return journey reservations 
are either not received at their destinations 
or if received. they reach very late; 

(b) if so, the steps taken to improve the 
state of affairs: and 

(C) the details of the guidelines laid 
down, if any, for the release of emergency 
quota seats and whether the same are 
applicable aU over the country? 

THE MINISTER OF STATE OF THE 

MJNISTRY OF RAILWAYS (SHRt MAO
HAVRAO SCINDIA): (a). Some cases of 
non-receipt or late receipt of messages for 
return journey reservations have come to 
notice. 

(b) Following steps have been taken to 
improve the system:-

(i) Return journey reservation quotas 
have .been allotted in certain important 
MaillExpress trains at the train originat-
ing stations. Confirmed reservations 
against these quotas are provided at the 
time of outward journey reservation itself, 
thereby obviating the need for sending 
messages; 

(ii) A system of sending 'Reservation 
Securing Statements' through special 
messengers is in vogue between selected 
pairs of important reservation offices. 
These special messengers obtain the con
firmation or position on the waiting list so 
that the information regarding status of 
resef\lations asked for ;s conveyed to the 
passengers well in time; 

(iiI) TelexlTeleprinter service has been 
provided between selected important res
ervation offices on the railways for speedy 
transmission of reservation messages. 
This service will be extended to more st8-. 
hons over a period of time. 

(iv) Reservations in Delhi area have 
already been computerised and work is in 
progress at Bombay and Calcutta. Other 
important stations will also come on the 
network in due course. After that, it is pro
posed to interconnect the individual com
puter systems. This will help in providing 
return journey reservations instantly. 

(c) In order to meet the emergent 
demands for reservations. a limited 
number of berths have been set apart in 
important trains as -Emergency Quota', 
This quota is utilised to meet requests from 
VIPs/Ministers/Members of Parliament! 
Officials for journey to be undertaken by 
them at short notice. In addition. persons 
having to travel in connection with genuine 
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emergencies like bereavement in the fam
ily. sarious illness and physically handi
capped persons. freedom fighters etc. are 
given assistance from this quota. The 
above guidelines are being followed by all 
the zonal railways. 

Electrification In S.E. Railway 

3816. SHRI BRAJAMOHAN MOHANTY' 
Will the Minister of RAJLWA YS be pleased 
to state' 

(a) whether the electrification pro-

Section 

Durg-Nagpur 

Champa-Gevra Road 

Koraput-Damanjodi 

Katni-Annuppur .. Bilaspur 

(c) Does not arise. 

Recruitment of Minorities 

3817. SHRI G M BANATWALLA Will 
the Minister of RAILWAYS oe pleased to 
stat~ the measures taken, In terms of the 
Prll le Minister's 15-Point Directive about 
welfare of minOrities, to ensure that specIal 
consideration IS gIven to recruitment in 
Railways from minority communItIes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINOIA): The following mea
sures have been taken in connection with 
providing adequate employment opportun
ities In recruitment from minOrity com
munites: 

(I) Heads of Zonal Railways and 
Production Units and Chairman 
of Railways Recruitment Boards 
have been directed to give this 
matter their special attention. 

gramme in South Eastern Railway is pro
gressing according to the schedule; 

(b) if so, the details thereof: and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAOHAV
RAO SCU'JDIA) (a) and (bj. Yes, Sir. 
Details of the sections on South Eastern 
Railway where electrification works are in 
progress are as under' 

Route Likely date of 
KMs. completion 

265 1989-90 

45 1987-88 

20 1988-89 

317 1991-92 

(il) InclUSIon of one person from 
minority communities as a 
Member of the RecrUitment Com
mIttee In all RecrUitment Com· 
mittees for Group 'Ct and Group 
'0' categories is being followed 
as per eXisting Instructions 

Doubling of Jaipur-Todaralslngh Section 

3818. SHAI BANWARI LAL PUROHIT: 
Will the Minister of RAILWAYS be pleased 
to state 

(a) whether the Jalpur-Todaraisingh rail
way line is proposed to be doubled in view 
of anticipated increase tn workload on this 

route due to construction of BUaspur Dam 
project; 

(b) 'f SQ, the details thereof; and 

(c) if not. how raifways propose to meet 
the increased freight/passenger trafftc on 
this route? 
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THE MtNISTER Of STATE OF THE 
MINISTRY OF RAILWAYS (SHAf MAD
HAVRAO SCINDIA): (a) No, Sir. 

(b) Does not arise. 

(c) The Single line section has adequate 
capacity which can be further augmented 
by line capacity works to deal with actual 
development of traffic. 

Norms for establishment of NehN Yuvak 
Kencbs 

3819. SHRI C. SAMBU: Wit! the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state. 

(a) the norms and procedure for the 
establishment of Nehru Yuvak Kendras: 

(b) the conditions of eligibility for getting 
grants; 

(C) the number of Nehru Vuvak Kendras 
working at present In Andhra Pradesh. 
District-wise: and 

(d) the details of grants-in-aid received 
by the Nehru Yuvak Kendras in Andhra 
Pradesh, District-wise? 

THE MINISTER OF STATE IN THE DEP
ARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD 
DEVEL.OPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA)' (a) to (d). 
With a view to cater,ng to the needs of rural 
youth the scheme of Nehru YU\lak Kendras 
IS being implemented since 1972. Under 
this Scheme a Nehru Vuva Kendra in each 
distdet of the country is proposed to be set 
up in a phased manner. Nehru Yuva Ken
dras in 248 districts throughout the coun
try have already started functioning. At 
present, the annual budget of each Nehru 
Yuva Kendra, including expenditure on 
establishment 8S welt as on the pro
grammes, is about Rs. 2.00 lakhs. In 
Andhra Pradesh Neh~u YUV8 Kendras are 
functioning in 14 districts namely Anan-

tapur, Chit1oor, Cudapah, Guntur, Kakin
ada, Karimhagar, Khammam. Krishna, 
Kurnool, Mehboobnagar, Nizamabad. Sid
dipet, Srikakulam and Vishakhapatnam. 

In-service courses for primary teachers 
of Kendrtya Vidyal.yas during Puj. 

holidays 

3820. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether in-service courses for Ken
driya Vidyalayas' Primary Teachers are to 
be held in the ensuing autumn break'which 
coincides with Puja days; 

(b) the reasons for arranging such 
courses during Puja days when the whole 
of Eastern and North Eastern region is 
busy in the Puja: 

(c) whether the Sangathan has received 
any representation for change in the dates; 
and 

(d) if so, the reachon of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) to (d). The in
service education course is due to be held 
from 6 October to 11 October. 1987. This 
wilt not coincide with the autumn break, 
during whic~ the Puja holidays also fall, as 
the duration of the autumn break is from 27 
September to 6 October, 1987. 

Crisis In Shipping Industry 

3821. DR. T. KALPANA DEVI: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Shipptng Industry con
tinues to suffer from an unprecedented 
crisis; 
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(b) if so, the fiscal/financial measures 
being taken to heJp ship yards to tide over 
their problems: and 

(c) the steps which are being taken to 
augment/modernise the present national 
tonnage? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRASNPORT 
(SHRI RAJESH PILOT) : (a) to (b). Yes, Sir. 
The steps taken/being taken, by Govern· 
ment to help ship-yards include schemes 
for restructunng of the capital base, ena
bling increased orders on the shtpyards 
etc. 

(c) To modernise the Ind'an fleet steps 
have been taken by Government of weed 
out o~d obsolete tonnage by simplifying 
scrapping procedure as well as giving pos
sible concessions in the leviabJe duties. 
Defaulting shipping companies, as part of 
their rehabilitation programme would be 
permitted to acqUire fresh tonnage Non
shipping companies. are berng encour
aged to enter In the field of shIpping These 
steps would help In augmenting national 
tonnage. 

Promotion to the posta of TGTI and 
PGTa In Kendrtya VldyalaY81 

3822. SHRI SYED SHAHABUDDIN: Wit! 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be please~ to state' 

(a) whether the Kendriya Vidyalayas 
ApPointment, Promotion, Seniority, etc. 
Rules, 1971, provide for a quota for promo
tion and recruitment to the posts of PGTs 
and TGTs; 

(b) whether these quotas are being regu
larly filled every year; and 

(c) the total number of sanctioned posts 

Plant 

Bhirai 

of TGTs and PGTs and the vacanCies the
rein at the beginning of each academic 
year from 1982 to 1987 and the number 
recruited by promotion during the subse
quent year? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) Yes, Sir. 

(b) Yes, Sir. In every promotion and 
recruitment, the quota fixed under the 
rules is kept in mind. 

(c) Information is being collected and 
witJ be laid on the Table of the House 

Use of coke breeze at steet plants 

3823. SHAI VIADHI CHANDER JAIN. 
Will the Minister of STEEL AND MINES be 
pleased to state' 

(a) the estimated annual availability of 
coke-breeze at different steel plants, 

(b) the quality specifications and use 
possibilities of such a waste by-product; 

(c) whether this matenal can be usefully 
used in the making of Cement in Vertical 
Shaft Kilns In small scale sector plants; 
and 

(d) whether Government have received 
any representation from the Tiny Central 
Plants Association for providing freefy the 
Coke breeze and permitting movement by 
road, as the transportation by rail was not 
available and always not feasible for far
flung plants in the interior? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR); (8) The 
estimated annual availability of coke 
breeze for sale at SAIL plants are as 
follows:-

Approx. Yearly availability (Tonnes) 

Nil 
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Plant 

Durgapur 

Rourkela 

Bokaro 

liSCO 

(b) and (c). Coke breeze is categorised 
between (}'10 mm size with moisture con
tent of 10-12% (approximately). The main 
usage of Coke breeze inludes, inter-alia:-

(i) in the Smtering plants of the steel 
plants for production of sinter 
which IS charged into the Blast 
furnaces for the production of hot 
metal; 

Oi) in the briquetting industry for use 
as domestic fuel; and 

(iii) in the cement industry. 

(d) Yes, Sir. Representations have been 
received regarding problems of mini 
cement plants in regard to the supply of 
coke breeze by SAIL. These were consi
dered by Government and it was sug
gested that mini cement plants may 
approach SAIL either directly or through 
their Association for procurement of coke 
breeze either by road or by rail. 

Losses of suburban trains 

3824. SHRI KAMAL CHAUDHARY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the total number of suburban trains 
running on Indian RailwAYs and the losses 

Appro)(. Yearly a~ilability (Tonnes) 

20000 to 25000 

200000 (product nomenclature is mixed 
coke breeze) 

31000 (the product nomenclature is 
settling tank coke breeze) 

100000 to 150000 

incurred in running such trains during 
1985-86 and 1986-87; and 

(b) the reasons for running such subur
ban trains which are causing losses to 
Railways? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (a) 

Trains Loss 
run sustained 

1985-86 981145 As. 82.15 crores 

1986-87: 1010917 Rs. 96.78 Grores 
(estimated) 

(b) tne suburban services have been in 
operation for a very tong time and no alter
native appears to exist at present. 

Proposal for declaration of State High
ways In Maharashtra • NatIonal 

Highways 

3825. SHRI BALASAHEB VIKHE 
PAT'L: 

SHRI HUSSAIN DALWAI: 

Wilt the Minister of SURFACE TRANS
PORT be pleased to state: 
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(a) whether Government of Maharashtra 
has submitted 8 proposal to the Union 
Government in July. 1985 for declaring 
eleven State highways having tength of 
4679 kilometres as National Highways: 
and 

S.Nc Particular of roads 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt RAJESH PILOT): (a) and (b). Ves, 
Sir. The details are given in the Statement 
below. 

Length (krfi) 

1 Solapur-Osmanabad-Beed-Aurangabad-Dhule-Vadodara 642 

2 Bombay-Ahmednagar-Nanded-Jagdalpur 

3. Ratnagiri-Solapur-Nagpur 

4 Western Coastal Highway 

5. Surat-Dhule 

6 Aurangabad-Nanded-Hyderabad 

7. Indore-Amravatl-Yeotmal-Chandrapur ·Du, 9 

8 Aurangabad-AJantha-Edlabad·Burhanpu r 

9 Betul-Nagpur-Chandrapur-Pattagundam 

10. Amravati-Pandhurna 

11. Mangalwedha-Jat-Bengaum 

Total 

Allotment of land for Kendrtya VIdya
Iaya, Pragd Vlhar, New DeIhl 

3826. SHRI RAHIM KHAN: Will the Min
ister of HUMAN RESOURCE DEVELOP

I MENT be pleased to state: 

(a) whether Kendriya Vidyalaya, Pragati 

Vihar (Lodi Road) New Delhi has been run
ning in tents for the last about 4 years at its 
present site near Jawaharlal Nehru Sta
dium and there are more than 600 children 
and teachers who have been facing the 
physical hardships; and 

(b) if so, the reasons for not handing 
over the land allotted to the schvol for the 
construction of the building? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 

60 

807 

704 

127 

351 

597 

201 

408 

96 

86 

4679 Kms 

CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) Yes. Sir. 

(b) Ministry of Urban Development allot
ted a ptot of land at 3529/IA lodhi Road 
Area for construction of Kendriya Vidya
laya, Pragati Vihar. However, the vacant 

possession of the land could not be taken 
over by the Kendriya Vidyalaya Sangathan 
as there was encr\)8chment on the abovE 
land. Construction work can commence 
only after the above land is handed over to 
the Kendriya Vidyalaya Sangathan free 
from all encroachments. 

Publtcetlon of 'Train, It. Glance' 
raHway mapa 

3827. SHRf NARAYAN CHOUBEY: Will 
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the Minister of RAILWAYS be pleased to 
state: 

(8) whether the publication of railway 
maps in the ·'trains at 8 glance" has been 
stoppet.J; and 

(b) if ~o, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI MAD
HAVRAQ SCINDIA): (a) Yes, Sir. From 
April. 1986 issue. 

(b) As a measure of economy. However. 
this is being restored. 

crttertalguldellnn for transfer of Mlnlste
" .. lIaff In Central Ground Water Board 

3828. SHAt UTI AMRAO PA TIL: Will the 
Minister of WATER RESOURCES be 
pleased to refer to the reply given to 
Unstarred Question No. 4727 on 4 
December, 1986 regarding Transfer 
Norms in Central Ground Water Board and 
state: 

(a) whether the transfer norms framed 
by Central Ground Water Board were 
made with the involvement of representa
tives of All India Central Ground Water 
Board Employee Association: 

(b) if so, what are the criteria/guidetines 
for transfer of ministerial staff jn Central 
Ground Water Board: 

(c) whether Central Ground Water 
Board has promoted officials/officers of 
ministerial categories in violation of its 
own framed norms, at Faridabad/New 
Delhi, during the last three years; and 

(d) if so, the reasons and details thereof? 

THE MINISTER OF WATER RESOUR
CES (SHAI B. SHANKARANAND): (8) 
Yes, Sir. 

. ,(b) The transfer norms for Group 'e' and 
D employees in Central Ground Water 
Board were evolved with 8 view to accord 

priority to widows, officia.s due to retire, 
staff posted in the North Eastern Statest 

operational and field requirements of the 
Organisation, etc. 

(c) No, Sir. 

(d) Does not arise. 

Deemed Unhftanlty Status to Avln8IhIIln
gam Home Science College for Women, 

CoImbatore 

3829. SHRt C.K. KUPPUSWAMY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether conferment of Deemed Uni
versity status on Sri Avinashilingam Home 
Science College for Women, Coimbatore 
has been objected to by the Association of 
University Teachers, Tamil Nadu; 

(b) if so, the reasons therefor: and 

(c) the steps taken by Government to 
protect the interests of the Un iversity 
teachers? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MA TI KRISHNA SAHI): (a) and (b). The 
Association of University Teachers, Tamil 
Nadu have represented against the confer
ment of Deemed university status to Sri 
Avinashilingam Home Science College for 
Women, Coimbatore, on the ground that 
the management of the Cottege is stated to 
have committed various irregularities as an 
autonomous college. 

(c) The points raised by the Association 
would be kept in view while taking a deci ... 
sion on the proposal to confer a Deemed 
university status on the college. 

Elementary Education Targetlln 
Rljalthan 

3831. SHRI SUBHASH YADAV: Will the 
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Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(8) whether Rajasthan State could not 
achieve the targets of elementary educa
tion during the Sixth Five Year Plan period; 

(b) if so, the shortfall in targets at the 
middle level; 

(c) the reasons therefor; and 

(d) the steps Union Government pro-

pose to take so that Rajasthan may achieve 
target in the elementary education during 
the Seventh Plan period? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI .. 
MATI KRISHNA SAHI): (a) and (b). The 
enrolment targets and achievements for 
Si)(th ptan (1980-85) for Rajasthan were' 

TARGETS 

(In OOO's) 

Classes Boys Girls Totals 

J-V 2349 1023 3372 

VI-Viti 804 235 1039 

ACHIEVEMENTS 

I-V 2751 

VI-VIII 773 

There has been a shortfall of 6.06% in 
achievement of targets in upper-primary 
classes. The targets in primary classes 
have been exceeded. 

(c) The main reasons for shortfall in 
enrolment at upper-primary stage are: 

(i) socio-economic factors; 

(ii) inadequately provided schools 
and inefficient teaching in 
schools; 

(iii) perception of the curriculum not 
being related to local needs; 

(iv) indifference of parents towards 
education of children particularly 
girls; 

(v) indifference of particularty first 
generation learners leading to 

1048 3799 

203 976 

non-utilisation of educational 
facility where available. 

(d) The National policy on Education, 
1986, emphasises (i) universal enrolment 
and universal retention of children up to 14 
years of age, and (it) a substantial improve
ment in the quality of education The Pol
icy resolves that the problem of children 
droPPing out of schools will receive the 
highest priority and the Government will 
adopt an array If meticulously formulated 
strategies based on micro-planning, and 
applied at the grass-roots level all over the 
country, to ensure retention of children in 
schools. Apart from the new initiat,ves and 
strengthening of existing arrangements by 
the State Governments as pnmarily they 
look after school education, the Govern
ment of India is taking new initiatives 
including 'Operation Blackboard' to make 
available essential facilities in all Primary 
Schools, strengthening and re-
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organisation of Non-formal education, set
ting up if DIETs and strengthening of 
Teacher Training arrangements and 
implementation of Core Curriculum. All 
these measures together are expected to 
lead to the desired increase in enrolment 
and reduction in dropout rates. 

Cases booked/registered In DeIhl under 
Indecent Representation of Women 

(Prohibition) Act 

3832. SHRI E. A YYAPPU REDDY: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of cases booked or regis
tered in Delhi under the Indecent Repres
entation of Women (Prohibition) Act. 1986 
during the last three years; 

(b) whether some of the advertisements 
exhibited on Doordarshan also attract the 

provisions of the said Act; and 

(c) If so. the steps taken to enforce the 
Act strictly? 

THE MINISTER OF STATE IN THE DEP
ARTMENTS OF YOUTH AFFAIRS AND 
SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET Al VA) (a) 

None 

(b) This has not come to our notice. 

(c) The rules for the enforcement of the 
Act are being notified in consultation with 
the Law Ministry. 

Irrigation Protects of Kamataka penclng 
Approval 

3833. SHRI V. KRISHNA RAO: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of irrigation projects sent 
by the Karnataka Government for approval 
and how many out of them have been 
approved; 

(b) when these projects were sent for 
approval; and 

(c) the reasons for delay? 

THE MINISTER OF WATER RESOUR
CES (SHRI B. SHANKARANAND): (a) to 
(c). Out of the 7 schemes received since 
1981. no scheme has been approved due 
to non-compliance by the State Govern
ment of comments of Central Water Com
mission and other appraising agencies. 

Bore-well scheme of Kamataka 

3834. SHRI V.S. KRISHNA IYEA· Will t~ 
Minister of WATER RESOURCES be 
pleased to state' 

(a) whether the Government of Karnat
aka has submitted B Bore-well scheme 

seeking Dutch aid; 

(b) jf so, when the scheme was submit

ted to the Union Government; 

(c) the total Dutch aid sought by the 

State Government of Karnataka; 

(d) whether this scheme is for revitalis
jng bore-wells or tor some other purpose; 

(e) whether the proposal was posed to 
the Dutch Government, and 

(f) if not, when the proposal will i,)e 

posed to the Dutch Government? 

THE MINISTER OF WATER RESOUR

CES (SHRI B SHANKARANAND)' (a) No, 
Sir 

(b) to (f) Do not anse. 

[TranslatIOn J 

Suspension of Construction work on 
Faizabad Bye-pass 

3835. SHRI NIRMAL KHATTRI' Will the 

Minister of SURFACE TRANSPORT be 
pleased to state' 
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(a) the reasons for suspension of the 

construction work of the Fallabad bye
pass on Lucknow-Gorakhpur National 
Highway No 28 In spite of ItS sanction 
'.)tnce last one year 

(b) the work done after laYing the foun
dation stone of this scheme and the time 
taken In this regard and 

(c) the action being taken to expedite the 
construction work? 

THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) (a) and (h) Con
struction of earthwork and culvert for thp 
16 775 kms Falzabad Bye-pass was sancti

oned In September 1986 and targetted for 
cornpletlon by March 1990 According to 
State Government who are the executing 

agency after laYing foundation stone on 
14th September 1986 the work on the 
same was started d~partmentally and 

earthwork In a length of 1 8 km has befln 
completed Work of layout of alignment, 
levelling and fIXing of level-post pillar~ 8tc 
In further lengths IS In progres~ 

(c) Tenders for the balance earthwork 

and constructIon of culverts have bflen 
InVited Work IS expected to be earned out 

and ( ompleted as per schedule 

[English] 

Appointment of Principal In Govemment 
Degree College. Port Blair 

3836 SHRI C JANGA REDDY WIll the 

MInister of HUMAN RESOURCE DEVEL
OPMEN T be pleased to state 

(a) the reasons for delay In the GlPPOtnt
ment of the' PrincIpal of Government 
Degree College, Port Blatr In spite of the 

fact that the selection had already been 
mad(' In October 1986, and 

(b) the proqrpss madp ')0 far In thiS 

If'qard and the stpps takpn to ehmmatr 
delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI)' (8) and (b). Infor
mation is berng collected and will be laid 
on the Table of the Sabha 

[TranslatIon] 

Elementary Education Programme 

3837 SHRI BALWANT SINGH 

RAMOOWALIA Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state 

(a) whether the target of universal ele
mentary education by 1990 IS not likely to 
be achieved evpn dUring the Seventh Plan 
Period, 

(b) If so, whpther any In.dcpth study has 
been made to Identity causes of thiS POSSI

bility and 

(c) the corrective steps taken by Govern
ment In thiS regard? 

THE MINISTER OF 5T A TE IN THE 
DEPARTMENTS OF EDUCATION AND 

CUL TURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHt) (a) The target date 

for achievement of umversallsatlon of Ele
mentary Educatton IS 1995 accordtng to 
the National Polley on Education The 
National Polley on Education 1986 slates 

that, "It shall be ensured that all children 
who attam the age of about 11 years by 

1990 will have had five years of schooling, 
or Its equivalent through non-formal 
stream. LikewIse, by 1995 all chrldren will 

be prOVided free and compulsory educa

tIon upto 14 years of age" 

(b) and (c) Yes. Sir A detaIled Pro
gramme of Action has been drawn up to 
Implpment the National Policy on Educa

tion 1986 The State Governments pnmar
Ily look after school educatron They take 

vanous steps lIke opentng of nvw schools, 
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appointment of extra teachers, strengthen
ing of school facilities and for more facili
ties to students to make it possible to 
universalise elementary education. In 
addition government of India is also taking 
a series of initiatives like Operation Black
board to provide essential facilities to all 
primary schools, strengthening of Non
formal Education setting up of DIETs etc. 
to strengthen the elementary school sys
tem with the same objective 

[English 1 

Training Camps Organised by the 
National Institute of Sports, Patlala 

3838 SHAI A JAYAMOHAN: Will the 
MinIster of HUMAN RESOURCE DEVEL-
0pMENT be pleased to state· 

(A) whether any action is contemplated 
against those wrestlers who did not attend 
the camps at thf- Natronal Institute of 
Sports. Patlata for trainmg, partlcularty 
after all formalttles for selecting them had 

been completed. and 

(b) whether Government pr or.KJse to 
shift the vartOus Sports Camps from the 

NatIonal Institute of Sports at Patiala to 
other places In the Central RegIon of the 

country In vIew of the poor attendance of 
wrestlers In the Camps orgar lisen for 
them? 

THE MINISTER OF STATE IN fHE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 

(SHRIMATI MARGARET ALVA)· (a) Out 
of 62 wrestlers Invited 52 attended Coach

ing Camp at Pallala. Those who did not 
attend were not considered by Wrestling 

Federation tor selection of Indian team for 
Great Britain Challenge Cup Tournament 
held at Manchester on 8-9 August, 1987. 

(b) Government do not propose to shift 

Coaching Camps from Patiala because of 
lack of attendance In WrestlIng Camp at 
Patiala. 

UGC Grants to JNU for Area 
Studies Programmes 

3839. SHRI GURUDAS KAMAT: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(a) the reasons for not giving sufficient 
support to various Area Studies Pro
grammes at the Jawaharlal Nehru 
University; 

(b) whether the University has requested 
the University Grants Commission to 
increase the facilities of the Latin American 
Studies Programme at this university; 

(c) since how long such a request is 
pending with the University Grants 
CommIssion; 

(d) the reasons for delay; and 

(e) by what time a decision is likely to be 
taken on the request? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRiSHNA SAHI): (a) At present the 
Jawaharlal Nehru University has two Area 
Studies Centres, viz., Centre of Gulf Stu
d;es and Centre tor Soviet Studies. Assist
ance to these programmes is provided on 
the recommendations of the Visiting Com
mittees after assessment of the working of 
the Centres. 

(b) and (c). A proposal for establishing a 
Latin American Studies Programme at the 
JNU was received by the Commission in 

October, 1986. 

(d) and (e). The proposal is under con
sideration of the University Grants 
Commission. 

Challyar Regulator cum Bridge 
Project 

3840. DR. K.G. ADIYODI: Will the Minis
ter of WATER RESOURCES be pleased to 
state: 
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(a) whether the Chaliyar regulator cum 
brtdge project proposed by the Govern
ment of Kerala, In Callcut District IS of vital 
Importance to the area for controlling 
flood, treatment of effluents, for navigation 
and providing drinking water to Callcut 
CIty with additional potential for Irngatlon, 

(b) whether It IS proposed to give clear
ance to this proJect, and 

(c) If not, the reasons therefor? 

THE MINISTER OF WATER RESOUR
CES (SHRI B SHANKARANAND) (a) to 
(c) The Chalryar regulator-cum-brtdge 
project IS a minor project and clearance by 
the Centre IS not reqUIred 

[TranslatIon J 

Setting up of ldo.s Museum In U. P. 

3841 SHRI HARISH RAWAT Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state 

(a) whether there IS any proposal for set

ting up some Idols museums In Uttar Pra
desh dUring 1987-88 and 

(b) If so, the names of the places where 

the above said museums WI" be 
esta ,hshed? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATt KRISHNA SAHI) (a) There IS no 
proposal tor settrng up museums dunng 

1987-88 A sculpture shed eXists at BaIJ
nath and another sculpture shed at Jages
war IS proposed 

(b) Question does not arise 

[English] 

Wortd Bank Assistance for Upper 
Krishna Project Stage-II 

384? SHRI G S BASAVARAJU WIll the 

Mintster of WATER RESOURCES be 
pleased to state' 

(a) whether Karnataka Government has 
approached the World Bank for finanCing 
the second stage of Upper Krishna ProJect, 

(b) .f so, the amount asked for and the 
amount the World Bank has agreed to 
provIde, 

(c) whether World Bank proposes to pro
vide only 180 crores as agamst 550 crores 
required for completing the said proJect. 
and 

(d) If so, how Government are contem-
plating to m~t the balance amount 
reqUIred for the proJect? 

THE MINISTER OF WATER RESOUR
CES (SHRI B SHANKAAANANO) (a) to 
(c) Phase II at Stage I of the Upper Knshna 
Profect with an estimated cost of Rs 550 
crores has ~n recommended for World 
Bank appraisal and the details of assIst
ance Will be known only after an agree

ment with the Wor1d Bank IS concluded 

(d) The balance amount writ have to be 
provided tn the State's Ptan 

Merger of MetaUurgical Engineering 
Consultants Lid. with SAIL 

3843 SHRI LALITESHWAR SHAHI 
DR G S RAJHANS 

Will the MI",ster of STEEL AND MINES 
be pleased to state' 

(a) whether any declslon has since been 
taken by Government to merge the Metal
lurgical and Engineering Consultants 

(India) LImited with the Steel Authority of 
India, and 

(b) If so, the details thereof and to what 
extent the performances of the eXistIng 
steel plants In the country would be 
Improved? 
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THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEOAR): (8) No, Sir. 

(b) Does not arise. 

Modemlsatlon of Wheel and Axle 
Plant of Bangalore 

3844. DR. G.S. RAJHANS: 
SHRI V. SREENtVASA 

PRASAD' 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government propose to 
modernise the Wheel and Axle Ptant at 
Bangalore: and 

(b) it so, by when and what other steps 
Government propose to take to bring 
down the pnces of articles manufactured 
by Wheel and Axle Plant at Bangalore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAO
HAVRi\O SCINDIA): (a) No, Sir. 'Nheel 
and Axle Plant Bangalore was commissi
oned in September 1984 and as a fairly 
modern Plant. 

(b) Steps have been taken to contain the 
cost by controlling spoilage that normally 
takes place in steel foundaries, minimising 
the consumption of various materials and 
optimising production etc. The Plant being 
highly automated. the number of workers 
have been kept to the barest, minimum. 
Efforts are befng continued to minimise 
additional inputs and reduce the cost of 

production by maximising productivity. 

Festival of Incll In Moscow 

3845. SHRI A.P. DAS: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of exhibits sent for the 
Festivat of India in the U.S.S.R.; and 

(b) the details of exhibtts sent by differ
ent museums? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN . 
RESOURCE DEVELOPMENT (SHRI-
MATI KRISHNA SAHI): (8) and (b). Infor
mation is being collected and will be laid 
on the Table of the House. 

[ T r8ns/ation ] 

Production and Consumption of Mica 

3846. PROF CHANDRA BHANU 

DEVI: Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) the purpose for which mica is used 
and the quantum of mica produced and 
consumed during the last three years; and 

(b) the quantity of mica exported during 
the fast three years and the amount of for
eign exchange earned therefrom? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS
TRY OF STEEL AND MINES (SHRIMATI 
RAMDULARI SINHA): (a) and (b). The 
information is given in the Statement 
below:-

STATEMENT 

(8) Mica blocks films and builtup mica are 
used as insulating material in electrical and 
electronics industries. Dry ground mica is uti
lised in the manufacture of heat insulating 
bricks and as dusting powder for asphalt roof
ing. Wet ground mica powder is used as filler 
in paints. plastics and rubber industries. Mica 
is also used in oil well drilling. Production of 
mica during the last three years is given 
below:-

Year 

1984 

1985 

1986 
(Provisional) 

-----
Production of Mica 

(in tonnes) 

Mica Crude Waste & Scrap 

6138 3199 

4880 2585 

4296 2856 
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The consumption of mica includIng waste 
and scrap in India during 1983 to 1985 In the 
organised sector IS given below'-

Year (Quantity In tonnes) 

------_._--------
1983 3136 

1984 5825 

1985 3272 

(b) Export of mIca processed 8S well as 
fabncated dunng the penod 1983-84 and 
1964-85 was 23 86 thousand tonnes and 31 11 
thousand tonnes valued at 45 72 crores and 
43. n crores respectively Ex port of pro
cessed mica for the pt'nod 1985-86 was 18 76 
thousand tonnes valued at 24 14 crores 

[English] 

DtIpIacement of People due to Nannada 

Sagar and Sardar Sarovar Profecta 

3847.SHRI NARSING SURYAVANSI 
SHRI OHARAM PAL SINGH 

MALIK 

SHRI M. RAGHUMA REDDY 
SHRI SUBHASH YADAV 
SHRI PRAKASH CHANDRA 
SHRI MANJK REDDY 

Will the Minister of WATER RESOUR

CES be pleased to state 

(a) whether Narmada Sagar Project ,n 
Madhya Pradesh and Sardar Sarovar In 

Gujarat cleared by the UnIon Government. 

in April 1987. when implemented are likely 
to cause the largest ever displacement of 

oopulation in the country, and 

(b) if so, what measures are proposed to 
remedy the situation? 

THE MINISTER OF WA TEA RESOUR
CES (SHAI B SHANKAAANAND) (a) A 
population of nearty 1 .96lakh is likely to be 
affected 

(b) In addition to the compensatIon 

under the Land Acquisition Act, adequate 
rehabilitation measures as per norms are 
to be undertaken by the State 
Governments. 

Command Area Development Scheme for 

Goa 

3848 SHRI SHANTARAM NAIK' Will the 
MInister of WATER RESOURCES be 

pleased to state: 

(8) whether there is any Centralty spon

sored scheme for Command Area Devel
opment In force in the State of Goa; 

(b) .f so, the saltent features of the 
scheme; 

(c) since when the scheme ;s In force 10 

the State of Goa and formerly," the Union 

Territory of Goa, Daman, Diu, and 

(d) the achIevements made under the 

scheme and the amount spent so far? 

THE MINISTER OF WATER RESOUR
CES (SHRI B SHANKARANAND) (a) 

Yes, S.r 

(b) Unc!er the scheme, Centrat assist
ance IS prOVIded to the State on matching 
baSIS for selected Items of work which 
Include establishment, survey and plan

mng, construction of fIeld channels, con
structIon of field drains and 
Implementation of Warabandl 

(C) and (d) Salauh Project was Included 
under thrs programrr.c with effect from 

1979-00 and AnJunem wIth effect from 
1985-86 Till March, 1987, an area of 1546 
ha., 46.9 ha, and 1475 ha. have been 
covered with field channels, land laveillng 
and warabandi respectively at an expendi
ture of As. 313 53 lakhs. 

Schemes to utlll_ Water Potential 

of Jhalawar 

3849. SHAI JUJHAR SINGH' Wilt the 
Minister of WATER RESOURCES be 
pleased to state: 
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(8) whether the Jhalawar District of Raj-
asthan which is having the highest poten
tial of water resources in the State has 
below State average utilisation of water so 
far; 

(b) how many schemes from Jhalawar 
area are pending sanction and for how 
long; and 

(c) the steps being taken for proper utili
sation of water i.l this water rich area? 

THE MINISTER OF WATER RESOUR
CES (SHAt B. SHANKARANAND): (a) to 
(c). Out of two schemes received since 
1983. one has been techno-economically 
appraised, and one is held up for non
compliance by the State Government of 
the comments of Central appraising 
agencies. 

Setting up National Drtiling Centre 

3850 SHRI P.M SAYEEO: Will the Mints
ter of STEEL AND MINES be pleased to 
state: 

(8) whether Government have a prop
osal under consideration to set up a 
National Drilling Centre with the assist
ance of United Nations Department of 
Technical Cooperation; 

(b) jf so, the location of the Centre: 

(c) whether the Mineral Exploration Cor
poration will act as the nodal agency; 

(d) the main functions of the drilling cen
tre and whether there is a similar drilling 
centre already existing in India; and 

(e) the capacity of the centre for impart
Ing training to the technicians and 
engineers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS
TRY OF STEEL AND MINES (SHRIMATI 
RAMDULARI SINHA)' (a) and (b). Draft 
proposals for setting up a National Drilling 

Training Centre at Nagpur with the assist
ance of United Nations Department of 
Technical Cooperation for Davelopment 
are under formulation. 

(c) Yes, Sir. 

(d) The main function of the proposed 
drilling training centre will be to impart 
training to technicians and engineers in 
drilling technology to cater to the require
ment of exploration agencies in the coun
try. It will be the first of its kind in India to 
provide training in diamond core drilling. 

(e) It is expected to train technicians and 
engineers in groups of upto 40 trainees in 
each course. 

Back-log of SC/ST Posts in Hlndustan 
ZJnc Ltd. 

3851 DR. G. VIJAY RAMA RAO: Will the 
MInister of STEEL AND MINES be pleased 
to state: 

(a) whether there is a huge back-log of 
reserved posts for Scheduled Castes and 
Scheduled Tribes In the Hindustan Zinc 
Umited; and 

(b) if so, the reasons thereof and correc
tive measures taken In this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS
TRY OF STEEL AND MINES (SHRIMATI 
RAMDULARI SINHA): (a) and (b). In 
respect of posts categorised as Group IC' 
and Group 'D' in Hindustan Zinc Limited 
the overall representation of Scheduled 
Castes and ~chedlJled Tribes is not less 
than the prescribed reservation quota. In 
case of posts categorised as Group 'A' and 
Group 'B' there is a back-log as on 
1.1.1987. This is partly due to non .. 
availability of candidates and partly due to 
selected persons not joining the company. 
The Management is making all possible 
efforts to clear the back-log. An exclusive 
advertisement has been issued by the 
company for recruitment of SC/sT candi
dates to the post of Management Trainees. 
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Viral HepatltIeI Vecdne 

3852. DR. V. VENKATESH: Will the Min

ister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether vaccine against viral hepati
ties has been developed by the London 
School of Tropical Medicine and Hygiene 
with the help of Indian scientists; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA

PARDE): (a) and (b). The Government is 
not aware of any vaccine being developed 
against viral hepatities in London Schoo 
of Tropical Medicine and Hygiene with the 

help of Indian Scientists. 

Water Supply Schemes In Ker •• wtth 

Norwegian AId 

3853. SHRI VAKKOM PURUSHOTHA
MAN: Will the Minister of WATER 
RESOURCES be pleased to state. 

(a) what are the undergoing water 
supply schemes in Kerala with the Norwe
gian aid; 

(b) whether Kuttanad is also included in 
any of the schemes; and 

(c) if so, the details thereof? 

THE MINISTER OF WATER RESOUR

CES (SHRI B. SHANKARANAND)' (a) 
There is no water supply scheme belOg 
taken up in Kerala with Norwegian Aid. 

(b) and (c). There is a Water Balance 
Study Project being implemented in Kut
tand Region with Dutch Assistance, to 
identify measures to improve water quality 
in the area for drinking water supply and 
irrigation. The Project commenced in May 

1986, and Its duration IS 2'/2 years. The 
Dutch Assistance for the Project is Ofl 5.97 
million (equivalent to Rs. 2 3 crores 
approximately). 

(Translation) 

Functioning of Sanjay Gandhi Hoepital 

3854. SHAI BHARA T SINGH: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state: 

(8) whether buitding of Sanjay Gandhi 

Hospital which was under construction at 
Mangolpuri. New Delhi has been 
completed; 

(b) whether C.P.D. of the hospital has 
started functioning; and 

(c) the time by which the remaining 
departments and emergency ward of the 
hospttal will start functioning and arrange
ments of beds made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE (KUMARI SAROJ KHA
PARDE): (a) No, Sir. 

(b) OPD services lil the hospital have 
started functioning with effect from June. 
1986. 

(c) It is expected that the construction 

work would be completed in October, 
1987. 

[English) 

PIlferage 0' Steel Scrap from Durgapur 
Steel Plant 

3855. SHAI RAM OHAN: Will the Minis
ter of STEEL AND MINES be pleased to 

state: 

(a) whether Government are aware of 
the reports that thousands of tonnes of 
steel scrap is pilfered by unscrupulous 
dealers from Durgapur Steel Plant; and 

(b) if so, the basis of the reports and 
remedial measures being taken in this 
regard? 
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THE MINSTER OF STEB.. AND MINES 
(SHRI M. L FOTEDAA): (8) and (b). No, 
Sir. There are no raports of large scale 
pilferage of steel from Dt.wgapur Steel 
Plant by scrap dealers. The CentnIIInduI
trial Security FORXt is overall incharge of 
aecurity at the DlD"gapur Steel Plant. Only 
some stray C8I8I of lifting of smatl quantity 
d scrap byoulBiders beyond the boundary 
waif of the plant have come to the notice of 
the plant management and the criminals 
have been caught by the CISF and handed 
over to the Police. The local police admin
istration has also been requested to inten
sify patrolling in that area. 

CampuIIrtIed A ••• IRIan In ~ 

3856. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: 
SHRI U. H. PATEL: 

VVlII the Minister ~ RAILWAYS be 
pleased to stale: 

(a) whether there are proposals to 
develop and i~ computerised rail 
reservations at vaious railway stations on 
Western RaHway in Gujarat State; and 

(b) H so, which stations are proposed to 
be selected for the same? 

THE MINISTER OF STATE OF 1l:fE 
MINISTRY OF RAILWA YS (SHRI MAD
HAVRAO SCINDIA): (a) and (b). There isa 
proposal to I~ computerised raft 

s. wagon BuIlder 
No. 

PUBLIC SECTOR 

1. Bhand Wagon, Muzzafarpur 

2. Bhend Wagon. Mukameh 

3. Braithwaite 

4. Bum Standard. Bumpur 

5. Bum Standard. Howl'llh 

raservatio?I services at Ahmedabad in 
Gujarat. 

Ordera for .......... of ..... 

3857. SHRI SATVENDRA NARAYAN 
SINHA: Will the Minister of RAILWAYS be 
pleased to state: 

(8) whether adequate wagon orders 
have been given for 1987-88 to keep the 
wagon building capacity fully occupied; 

(b) if so, whether orders had been dis
tributed equitably among various wagon 
buiJders; 

(c) if so, the details thereof; and 

(d) whether there is any programme of 
utilising excess wagon building capacity 
for making any other equipment for the 
Railways? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAt MAD
HAVRAO SCINDIA): (a) During 1987-88, 
17.~ wagons (in terms of four wheeler 
units) have been allotted for manufacture 
by the Industry. Of these, 5865.5 were 
required to be delivered by July 1987 
against V!hich the Industry delivered only 
3859.5. 

(b) yes, Sir. 

(c) The detaits are given as follows:-

(Figures In FW Units) 

Total 

866 

1160 

2401.5 

3041.5 
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2 

6. Jessop 

Total 

PRIVA TE SECTOR 

7. CfMMCO 

8. Hindustan General Industries 

9. Modern Industries 

10. Texmaco 

11 Gerald Engmeering 

Total 

Grand Total 

(d) Does not anse In view of (a) above 

OrIssa Museum on the Brtnk of Doom 

3858. SHRI LAKSHMAN MALLICK 
SHRI JAGANNATH PATNAIK' 

Will the MInister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to stc te: 

(a) whether Government's attention has 

been drawn to the news-item appearing In 

'Hindustan Times' dated 20th July. 1987 
stating that lack of funds and Government 
apathy have brought the Orissa State 

museum, one of the finest treasure houses 
of the country's cultural herttage, to the 
brink of doom; 

(b) If so, whether any report has been 
sought by the Union government en this 

regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURAL IN THE MINISTRY OF 

3 

600 

10740 

1930.5 

770 

680 

34195 

360 

7160 

17900 

HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (8) Yes, Sir. 

(b) uMuseums" IS a State subject. 

'Onssa State Museum' is administered by 
the State Government and not the Central 
Government· 

(c) Does not arise. 

News Item Captioned 'Mel Bungles In 
Entrance Test' 

3859 SHRIMATI GEETA MUKHERJEE. 
wm the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(8) whether Government's attention has 
been drawn to the news item captioned 
"Mel bungles in entrance test" appearing 
in the 'Times of India' dated 28 July, 1987; 

(b) if so, the details thereof; 

(c) the circumstances which led to the 
cancellation of the test held on July 24 in 
the Capital and the holding of the fresh 
examination on 28 July; 

(d) whether any responsibility for these 
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alleged irregularities by the Medical Coun
cil of India (Mel) has been fixed; and 

(e) the measures taken or proposed to 
be taken to prevent such incidents tn future 
in the entrance examinations to be held by 
the Medical Council of India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH ANO FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) Yes. 

(b) and (c). 50 students were to be 
selected by the Medical Council of India 
for admission to undergraduate medical 
courses in U.S.S.R. The Council decided 
to hold and entrance examination for this 
purpose on the 24th July, 1987. It has been 
reported by the Council that intimation 
was sent to all the candidates about the 
examination on the 24th July, 1987 at 3.00 
p.m. The question papers could not got 
ready due to unforeseen circumstances 
like power failure, failure of photocopying 
machines, etc. upto 3.00 p.m. on 24th July, 
Attempts to get the question papers pho
tocopied elsewhere including local 
mat1<et could not materialise. While 600 
question papers could be sent to the exam
ination hall by 5.31 p.m. another 400 pap
ers could be sent to exami nation hall only 
at 6.00 p.m. Due to resentment by the can
didates and the parents of some candi
dates, the examination was cancelled and 
a new date namely, 28th July, 1987 was 
given wide publicity through news media 
for a re-examination. 

(d) and (e). It is difficult to fix any 
responsibility on anyone person or per
sons in this matter, even though it is admit
ted that there was some dissatfsfaction and 
inconvenience incurred by the candidates. 
The Council will be suitably advised to take 
all necessary precautions to prevent such 
incidents in future. r 

ExpanMon of Tr8I...,art FacUlties In Allam 

3860. SHRI BHADRESHWAR TANTI: 
Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) whether any proposal to expand 
transport facilities during the Seventh Five 
Year Plan has been finalised for Assam; 
and 

(b) if so. the broad oudines thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PilOT): (a) and (b). Prop
osal for expansion of transport facilities in 
Assam during the Seventh Five Year Plan 
are as follows:-

1. Development of National 
Highways~ 

A provision of Rs. 75.35 crores has 
been included under this plan. 

2. Development of Inland Water 
Transport: 

(i) Preliminary action has been 
initiated for the declaration of 
river Brahmaputra as 8 

National Waterway between 
Dhubri and Sadis. 

(Ii) A provision of Rs. 3.00 crores 
has been made in the Seventh 
Five Year Ptan for setting upof 
terminal facilities at Karimganj 
in liver Kushiyara as a Central 
Scheme. In the Centrally 
Sponsored Sector, a provision 
of Rs. 1.00 ernre has been 
made for the construction of a 
slipway at Pandu. Under the 
Central Inland Water Trans .. 
port Corporation. a scheme 
costing Rs. 63.80 eror. has 
been sanctioned for acquisi
tion of 63 vessels for river 
transportation. This wilt aug
ment the transport capacity of 
Central Inland water Trans
,port Corporation for move-
ment of cargo to and fro 
Assam. 
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RestoratIon of Grant to IIItn.t Mandr, .......... 
3861. SHRI H. M. PATEL: Will the Minis ... 

ter of HUMAN RESOURCE DEVELOP
MENT be pleased to state: 

(8) whether the grant under Balwadi 
Nutrition Programme to Matru. Maharash
tra has been restored; and 

(b) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILO 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRtMATI MARGARET ALVA): (a) and 
(b). The restoration of grant-in-aid to 
Matru Mandir, Maharashtra is under 
consideration. 

Project of Hlndustan Latex UmIted for [)Is.. 

posable Syringes 

3862. SHRI A. CHARLES: Will the Minis
ter of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Government have received a 
project for the manufacture of disposable 
syringes from the Hindustan Latex 
Limi! ~, Kerala; 

(b) the date of receipt of the project and 
the present state: and 

(c) the reasons for the delay in approv
ing the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) Yes. 

(b) A pre-feasibility report alongwith the 
proposal for setting up a plant to manufac
ture disposable syringes was received 
from H. L.L. on 11 th February, 1986. The 
Company has proposed to set up a plant 
with a capacity to manufacture 30 million 
pieces of disposable syringes per annum 

at a cost of As. 6 Cror&. This Ministry has 
given first stage clearance to the project 
and has asked the company to pmpare a 
detailed feasibility reports. 

(c) The Hindustan Latex Umited. had 
not sent its proposal at the time of finalis
ing tile 7th Five Year Plan, with the result 
that in the 7th Plan no specific provision for 
necessary funds has been made for setting 
up the plant for manufacture of disposable 
syringes. The Company has, therefore, 
been advised to go ahead with the project 
only if they can raise resources on their 
own or through market borrowing. The 
project will be taken up only after theques
tion of finance is ~ and it is duly 
approved by the Board of Directors. 

ShIp an.ltIng InduItIy In M ......... 

3863. SHAt HUSSAIN DAlWAI: Wi. the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether lJnjon Government have 
sanctioned Mankule in Raigad District of 
Maharashtra State as a port of landing for 
the purposes of breaking old discarded 
ships; 

(b) if so, how many pfots are proposed to 
. be sanctioned for Mankule port and 

(c) which is the Nodal agency to handle 
the supervisjon of ship breaking industry 
in Maharashtra? 

THE MINISTER OF STEEL AND MINES 
(SHRI M. L FOTEDAR): (8' Ves, Sir. 

(b) and (c). Four plots are likely to be 
developed at Mankule by Development 
Corporation of Konkan Umited. 

Kendrtp VIcIyIIIapIIn T .... NIdu durtng 
< Savel. Plan 
~ 

3864. SHRI P. R. S. VENKATESAN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(8) whether there is a proposal under the 
consideration of Gowrnment to open 
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more Kendriya VIdyaJayas in TamiJ Nadu 
during the Seventh Plan period; 

(b) if so, the details thereof and whether 
the Tamil Nadu Government has provided 
land for the Vtdyalaya; and 

(c) the time by which the final decision is 
likely to be taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRt
MAT. KRISHNA SAHI): (a) to (c). No deci
sion has yet been taken about the number 

, of Keodriya VidyaJayas to be opened dur
Ing the Seventh Plan period. 

3865. SHRI RADHAKANT A DlGAl: Will 
the Mintster of RAtLWA YS be pleased to 
state: 

(a) whether Government have received 
the survey report undertaken by South 
Eastern Raitway for the proposed Khurda 
Road - BoIangir via Phulbani line; 

(bl if so, the deUlils of the surwy report; 

(c) the steps taken by Government for 
constructing the above line in Orissa: and 

(d) the detaits thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHR' MAD
HAVRAO SCINDJA): (a) Yes, Sir. The 
alignment surveyed, howaver. does not 
touch Phulbani. 

(b) The total length of the project line, via 
Nayagarh, ~ Banigocha. Bauda 
and Sonapur. is 289 km. Estimated cost of 
construction is As. 2m crores. The project 
is financially unremunerative. 

(c) and (d). Due to severa constraint of 
resources and unremunerativeness of the 
project. it is difficuH to consider taking up 
its construction. 

u.G.c. GIWIII to .... ••• In .... ...... 
3866. SHRI PURNA CHANDRA MAlIK: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale: 

(8) whether the uniwnities in West Ben
gal had demanded additional amooot of 
grants; and 

(b) if SOt the reasons for giving less grant 
and the steps proposed to be taken by 
Government to ensure that these universi
ties get grants according to their 
requirements? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MAT' KRISHNA BAHI): Yes, Sir. 

(b) The UGC has allocated ftBlds for the 
Universities in West Bengal in the 7th Plan 
as under. 

Name of the Rs. in lakhs 

't!!iversitv 
Burdwan 100.00 

calcutta 125.00 

Jadavpur 125.00 

Kalyani 100m 

North Bengal 125.(1) 

Rabindra Bharati 100.00 

The Commission at itS meeting held on 
10th July, 1987 has agreed to further assist 
the untversities for the spin over in respect 
of building projects of earlier "... periods 
over and above allocation • per detai1s 
given below: 

Name of the 
University 

Burdwan 

As. in Iakhs 

19.48 
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Name of the 
University 

As. in lakhs 

Calcutta 

Jadavpur 

Kalyani 

North Bengal 

Rabindra Sharati 

----------------------

15.56 

31.50 

22.80 

19.69 

22.30 

UGC receives proposals from State Univer-
sities for development grants during each 
Plan-period. Within the resources availa
ble to it, the Commission accommodates 
proposals of the State Universities for pro
motion of higher teaming and research. 

BraIn Trantplantllllon 

3867. SHRI JAGANNATH PATNAIK: 
SHRI H B. PA TIL: 

Will the Minister of HEALTH AND FAM
IL Y WELFARE be pleased to state' 

(a) whether efforts have been made and 
success achieved by Indian doctors in per
forming operations regarding brain trans
plantation in the country; and 

(b) if so, the details in this regards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SARO.J KHA
PARDE): (8) and (b). No effort has been 
made to transplant brain as a whole. This is 
not likely to succeed. However, experi
mental work on neural tissue transplanta
tion is being carried out. 

Strategy for Modemlutlon of Durgapur 
Steel ,..,t 

3868. SHRJ AMAL DAnA: Will the Min
ister of STeEL AND MINES be pleased to 
state: 

(8) the strategy of modernisation of Our
gapur Steel Plant; 

(b) the basic change in technology. If 
any, ;s envisaged; 

(c) the reasons why no expansion of the 
Durgapur Steel Plant is being taken up as 
in the case of Rourkela Steel Plant; and 

(d) what concrete steps have so far been 
taken and how much funds have been 
spent to start modernisation of Ourgapur 
Steel Plant? 

THE MINISTER OF STEEL AND MINES 
(SHAI M. L. FOTEDAR): (a). (b) and (d). 
The modemisation of DurgaptJr Steel 
Plant at an estimated cost of As 1350 
crores will be implemented by SAil with 
Metallurgical and Engineering Consul
tants India Limited (MECON) as their 
prime consultant. The scheme will be 
implemented through individuat turn-key 
contracts coveting 16 packages of work. 
The project is expected to be implemented 
within a period of 5 years from the date of 
Government sanction. 

Under the contemplated scheme. the 
open hearth steel making process \¥OU1d 
be phased out and reptaced by basic oxy
gen steel making process with continuous 
casting facilities. which would also reduce 
the cost of production. This would enable 
the plant to operate at its rated capacity of 
1.6 million tonnes per annum of ingot steet 
against the present production of around 
0.9 MTPA of ingot steel. 

(c) The modemisation schemes for Dur-
gapur and Rourkela Steet Plants seek to 
optimise the existing facilities. In this pro
cess while Aourkela Steel Plant, when 
modernised will have marginally higher 
production capacity compared to its exist
ing rated capacity. the Ourgapur Steel 
Plant will be restored to its rated capacity. 
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Report of Exp.rt Commltt •• on 
~of8ALCO 

3869. SHRI SRtBALLAV PANIGRAH': 
SHRI V. SOBHANADREES

WARARAO: 

Will the Minister of STEEL AND MINES 
be pleased to state: 

(8) whether an Expert Committee was 
appointed to go into the location of the 
Gandhamardan Project of BALCD in 
Orissa; 

(b) if so, whether the committee has sub
mitted its report; and 

(c) if so, the salient features of the report 
and reaction of Government thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS
TRY OF STEEL AND MINES (SHRIMATI 
RAMO ULAR I SINHA): (a) A high 'evel 
oommittee of experts headed by Dr. B. D. 
Nagchaudhuri was appointed by the 
Government of 'ndia on 5th September, 
1986. to study in depth the impact of the 
proposed development of Gandhamard
han Bauxite Deposits in Orissa on ecology 
and environment including inter-alia the 
water fails, streams, medicinal herbs, tem
ples and the tribal population. 

(b) Yes; Sir. The Committee has submit
ted its report on 29th January, 1987. 

(c) The Committee "after careful consi
deration of all the issues involved" has 
recommended that the "Bauxite mines in 
Gandhamardhan hiUs be opened with 8S 

little delay as possible-'. The Committee 
has further recommended that in order to 
mitigate adverse environmental impacts 
certain measures listed below are to be 
scrupulously implemented. 

(i) That public relations of BALCO 
should be strengthened. spe
cially, those aimed at developing 
the human resources of the local 

people and making common 
cause with them by helping them 
in meeting their needs and aspi
rations, should be carried out by 
sensitive officers with sociologi
cal and enVironmental training 
who should be located at 
Paikmal. 

(ii) That the mining activity be car

ried out strictly according to the 
reformulated Environmental 
Managment Plan (EMP). 

(iii) That a Monitoring Committee be 
specially constituted to ensure 
strict compliance of the refor-

mulated EMP. 

(iv) The EMP should be reviewed at 
least once a year and modified 
whenever necessary, by a high 
level committee whose recom
mendations shall be mandatory. 

(v) Immediate steps should be taken 
to stabilise the road section 
already carved. in order to pre
vent possibla slips boulder slides 
and siltation. 

(vi) That no further widening of the 
road section straddling the 
Happy Point be undertaken and 
new re-alignment wh\~rever 

necessary be made by fotlowing 
the natural contours. 

(vii) In view of the t~ted easy rippabil
ity of bauxite, not more than a 
single charge cluster, suitably 
sequenced and not exceeding 
300 kgs. at a time, should be 
exploded. 

(viii) The need for re-Iocating the 
crusher plant may be examined, 

. such that it is not on a hill-top or a 
hill slope lQC8tion so that the dust 
and vibration are kept within 
manageable limits. 

(ix) A continuous ecotogical monitor-
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ing of the swath of devegetation 
of transporting bauxite by rape
way should be carried out. 

(x) In view of the ageing foundation 
Md strudUPe of the ancient tem
ples 01 Nrusinghanath and Hari
....... immediate steps should 
be taken to strengthen them 
appropriately. 

The matter is receiving attention of the 
Government 

3810. SHRI K. PRADHANI: 
SHRt PARASRAM BHAR

DWAJ: 

Will the Minister of HUMAN 
RESOURCE DEVElOPMENT be pleased 
to state: 

(8) whether it is proposed to bring about 
reforms in the examination system for the 
<IsabIed chHdran: 

(b) if 80. the details theraof and the 
objective in view: and 

(c) whether the examination system is 
proposed to be made flexible 80 as to be 
suitable both for the disabled and normat 
chHdran? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCA nON AND 
CULTURE IN 1HE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MAn KRiSHNASAHI): (a) to (c). The Pro
gramme of Action prepared for 
implementation of the NPe. 1986. inter 
alia. states that 'flexibility in examination is 
a must for severely disabled children-. " is 
proposed to provide guidelines through 
the NCERT for adjustment and adaptation 
of evaluation procedures and examination 
modalities with reference to the specific 
needs of the disabled children 80 that they 
are not at a disadvantage in examination as 
compared to the normal children. 

[Translation ) 

Amount of ....... ..... ipInI on 
...... s, ..... af ... ~ 

3871. SHRI SANTOSH KUMAR SINGH: 
Win the Minister of HEALTH AND FAMfL Y 
WELFARE be pleased to state: 

(8) whether S) per cent of the rural p0pu

lation of India receive traItment through 
traditional system of medicines: 

(b) if so. the details ntgarding the per
centage amount of the haIJth budget spent 
on the ancient Incian system; 

(c) whether this amount is inadequate; 
and 

(d) H SO, the steps being taken to 
increase the allocation for traditional sys
tem of medicines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) No comprehensNe survey 
has been conducted by the Mnistry of 
Haatth and Family Welfare to find out the 
percentage of rural population of India 
covered by traditional systems of 
medicine. 

(b) and (c). The estimated allocation 
made for Indian Systems of Medicine i.e. 
Ayurveda. Unani and Siddha is of the order 
of As. 1954.54lakhs during the Sixth Plan 
and As. 3086.00 IIkhs during the Seventh 
Plan. This is about 3.67tMa of the Health 
allocations during the Sixth Plan and 
3 .. 44'" during the Seventh Plan. 

(d) the total allocation made for the 
Indian Systems of Medicine during the 
Seventh Plan has gone up by about 5OIMt. 
More allocations for this 8ys1em of medi
cine can be considered taking into 
account the requi~ and resources, 
In future. 
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(Eng/ish] 

Pa .............. at AIIIw8y StatIonI 

3872. SHRI MURLIOHAR MANE: Will 
the Minister of RAILWAYS be pleased to 
state: ' 

(8) the steps being taken to improve pas .. , 
senger amenities at all railway stations; 

(b) whether the respective station mas
ters have been directed to make frequent 
tours of the station 8Wtry day: 

(c) whether sufficient powers are pro
posed to be given to the station authorities 
to improve sanitation and quick service at 
ticket counters; and 

(d) the measures being taken by Govern
ment in this regard? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINOIA): (8) Improvement! 
augmentation of passenger amenities at 
stations are carried out on a programmed 
baSIS in consultation with Railway Users' 
Amenities Committee of the Railway. 

(b) Yes, Sir. 

(c) and (d), The station authorities have 
already been given adequate powers for 
the maintenance of sanitation and fast 
service at the ticket counters at the stations. 

[Translation} 

SUrwr by Archaeological DepU. to 
Loatte HIstorical Hertt8ge 

3873. PROF. NIRMALA KUMARI SHAK
TAWAT: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(8) whether any survey has been con
ducted -by Archaeological Department to 
locate the historical heritage scattered all 
over the oountry; 

(b) the provision made in the annual 
budget for the maintenance and rennova
tion of these monuments during the last 
three years; 

(c) whether there are big 'Bawaries' and 
wells of prehistoriC and historic period 
which are excellent example of ancient 
sculpture and i'f so, the reasons for not pay
ing due attention to them; and 

(d) whether there 'is a proposal to formu
late a scheme by Government in the near 
future for their maintenance after conduct
ing a survey in regard thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MAT I KRISHNA SAHI): (8) Archaeological 
Survey of India has been carrying out 
exploration of antiquarian remains scat
tered all over the country as a part of its 
normal activities. 

(b) The expenditure incurred by the 
Archaeological Survey of India for the 
repairs and maintenance of the Centrally 
protected monuments/sites during the last 
three years is given below:-

(Rupees in thousands) 

1984--s5 1985-86 1886-87 

2.58,01 4,14,71 5.92.97 

(c) and (d), The ancient and historical 
monuments under Central protection 
include 'Bawaries' and wells and neces
sary repairs are carried out as and when 
required" as per norms of archaeological 
conservation. 

(English 1 

installation of Future GeneratIon Com· 
put .. InRallwaya 

3874. SHRI V. SOBHANAOREESWARA 
RAO: Will the Minister of RAil WA YS be 
pleased to state: 
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(8) whether the Railways are having 
main frame system computer (tBM 1401) 
in all Zonal Railways, production units and 
Railway Board; 

. 
(b) whether Railways are considering a 

proposal to replace the existing IBM 1401 
system with advanced 3rd/4th generation 
computers for better efficiency and for 
handling more work load; 

(c) whether the Railways had decided to 
instal mini computer at Divistions/ Work
shops; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAt MAD
HAV RAD SCINDIA):(a) and (b). Main
frame computers tBM 1401/1440 were 
installed between 1966 and 1970 on aU the 
Zonal Railway Headquarters, Production 
Units and Railway Board. Subsequently, 
on completion of their useful life, it was 
decided to replace these IBM 1401/1440 
computers with 3rd/4th generation com
puterS t which have greater throughput and 
higher processing speeds. The new com
puters have now been installed at all the 
aforesaid locations and the old IBM 
1401/1440 are in the process of being 
phased out; 

(c) ~ilways have decided to instal mini 
computers at selected Divisions and 
Workshops; 

(d) Does not arise. 

Development of Enhanced Lumtneacenl 
Immuno_y In U.K. 

3875. SHRI C. MADHAV REDOI: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state. 

(a) whether enhanced fuminescent 
immunoassay had been developed in the 
U.K. for use in disease diagnosis and if so, 
the details thereof; and 

(b) whether any related research is in 

progress in India and if so. the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) According to reports. the 
enhanced luminescent immunoassays is 
being developed in U.K. This assay is 
based on the principle of chemical lumi
nescences produced by biologiCfl' sub
stances when coupled with certain special 
chemicals. These assays which are not 
common in practice will primarily be used 
to detect diseases caused by hormonal 
imbalancds. 

(b) No. Sir. 

Aepott of the Inquiry Committee In 
respect of Cochln Shipyard 

3876 PROF K. V. THOMAS' Will the 
Minister of SURFACE TRANSPORT be 
pleased to state 

(8) whether the report of the inqUIry 
Committee in respect of the Cochin Ship
yard has been received; and 

(b) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI AAJESH PILOT). (8) Yes, Sir. 

(b) The Shipyard has since initiated dis
Ciplinary action against the concerned 
officers under the relevant CSL Conduct, 
DiSCipline and Appeal Rules. 

Railway Line between Guntakat·Kumooi 
and Secunderabad (AneSh,. Pradesh) 

3877. SHRI K. RAMACHANDRA 
REDDY: Witt the Minister of RAILWAYS be 
pleased to state: 

(8) whether the survey for construction 
of a broad gauge line between GuntakaJ
Kurnoof and Kurnool .. Secunderabad has 
been completed; and 
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(b) if not. the AlIIOns thereof and when it 
is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt MAO. 
HAVAAO SCINDIA): (a) No, Sir. 

(b) Surveys are expected to be com
pleted in 1988. 

WOltd Bank recommendatIont on 
Education 

3878. SHRt PRAKASH V. PA TIL: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(a) whether the World Bank has opined 
that in India more stress should be given 
on higher secondary education; 

(b) 'f so. the other recommendations 
made by the World Bank in this regard; and 

(c) the reaction of Govemment thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) to (c). The 
Government has not sought any advice on 
priorities in educatton from the World 
Bank nor does the World Bank assist India 
for school education. 

Ded...alon of Kanylkumatt·MandIppIm 
Road • Nallonlll HIghway 

3879. SHRI R. DHANUSHKODI ATHI
THAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(8) the names of the roads in Tamil Nadu 
proposed to be declared as National 
Highways; 

(b) whether there is any proposa' to 
declare the Kanyakumari Mandappam 
Road as National Highway; 

(c) if so. the details thereof including the 
amount earmarked for the purpose: and 

(d) if not, the reasons therefor? 

THE MINISTER OF' STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt RAJESH PILOT): (8) to (d). Owing 
to financial stringency and other priority 
considerations, there is at present no prop'" 
osal to declare new National Highways in 
Tamil Nadu, including Kanyakumart ... 
Mandappam Road. 

Sped" Polytechnic CoHege for MInorttIeI 
In Chittoor DIItrIct 

3880. SHRIMATI N.P. JHANSI LAK
SHMI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(8) whether Union Government have 
received any proposal from the Govern
ment of Andhra Pradesh regarding the set
ting up of a IISpecial Polytechnic College 
for minorities in Chittoor districr·; 

(b) if so, the action taken by Government 
thereon; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) No, Sir. 

(b) and (c). Do not arise. 

[Translation] 

I.S.O. Container Depot In Ahmedabad 

3881, SHRI CHHITUBHAI GAMIT: Will 
the Minister of RAILWAYS be pleased to 
state: 

(8) whether State Government of Guja .. 
rat has requested to set up I.S.0. container 
depot in Ahmedabad or somewhere net r 
Ahmedabad; if so; the details in this regard; 

(b) the steps being taken or proposed to 
be taken by the Ministry to set up 1.5.0. 
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container depot in Gujarat; and the details 
thereof; and 

(c) the time by which I.S.O. container 
depot is likely to be commissioned in Guja
rat and the expenditure likely to be 
incurred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt MAO
HAVRAO SCINDIA): (a) Yes, Sir. There is 
a proposal to set up an tnland Container 
Depot (ICD) at Thaltej near Ahmedabad 
for handling of I.S.O. containers. 

(b) A part of the land required for the ICD 
has been acqUIred. Acquisition of the bal-
ance land is held up due to the Stay Order 
granted by the court on petition filed by 
some of the land owners. 

(c) Since the case is sub-judice, it is not 
possible to i~dicate at this point of time the 
likely date of commissioning and the 
expenditure likely to be incurred on this 
ICD. 

[English) 

Panel of Teaching Staff for Kendrtya 
Vldyal.ya, Moacow 

38 12. SHAI RAJ KUMAR RAI-
SHRI SYED SHAHABUDOIN' 

Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased 
to state' 

(a) whether it is a fact that an inteMew 
was held on '9 May. 1987 for selecting 
teachers for posting to the newly estab
lished Kendriya Vidyalaya in Moscow; 

(b) the criteria and the procedure for 
selection; 

(c) whether the criteria and procedure 
were notified or published in advance: 

(d) whether any representation has been 
received against the manner of selection or 
against the selection made; and 

(e) if so, the Government's reaction 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) Yes, Sir. 

(b) The follOwing criteria were laid down 
by the Kendriya Vidyalaya Sangathan for 
the selection of staff for Kendriya Vidya
laye, M~cow: 

(i) Seniority in the service of Ken
driya Vidyalaya Sangathan in the 
cadre. 

(ii) Good record of service. 

(iii) Atleast 8 years service in the Ken
driya Vidyalaya Sangathan in the 
grade; and 

(iv) Atleast 3 years to retire. 

The Selections were made by interview 
through Committees. 

(c) There was no need of doing this, as 
candidates were called for interview on the 
basis of the seniority list. Such setection is 
pert of normal administrative working of 
the Kendriya Vidyalaya Sangathan and as 
such no separate notification of proce
dures etc. is considered necessary. 

(d) and (e). Shri Samar Mukherjee, 
Member of Parliament, Rajya Sabha wrote 
to the Prime Minister on 2nd June, 1987 
saying that the selection did not conforTA 
to any criteria that were followed in such 
selections for Kendriya Vidyalayas at 
Kabul, Kathmandu and Bhutan. Shri Muk
herjee was informed of the criteria 
followed. 

Fundi tor construcIIon of New 
LIMI 

3883. SHRt RANJITSINGH GAEKWAD: 
Wilt the Mintster of RAILWAYS be pleased 
to state: 
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(8) whether the matter of additional 
funds for construction of new railway lines 
is proposed to be considered at the time of 
mid-term review of Seventh Pian; and 

(b) if so, when the review of the Seventh 
Plan is likely to be done and what are the 
proposals for additional funds with respect 
to the construction of new lines in the 
Western Railway? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAQ SCINDIA): (a) At the time of 
mid-term review. the allocations of funds 
for construction of new lines is being 
examined along with the allocations under 
all the other plan heads. 

(b) The proposals have not been fina
lised as yet. 

Gold found at Slnghbhum 

3885. SHRIMATI MADHUREE SINGH: 
Will the Minister of STeEL AND MI NES be 
pleased to state: 

(8) whether a rich gold-bearing zone at 
Singhbhum in Bihar has proved promis
ing; and 

(b) if so, the area spread under the zone 
and the estimated gold contents and preli
minary resutts of exploration, if any. done 
so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS
TRY OF STeEL AND MINES (SHRIMATI 
RAMDULARI SINHA): (8) and (b). Occur
rences of gold are known in Kunderkocha, 
Lawa, Maysera, Pahard'a, Sausal and 
Ankua areas of Singhbhum district, out of 
which the first three areas were worked 
eariier for gold. Mineral Exploration Cor
poration Limited (MECL) has taken up 
detailed exploration in Kunderkocha old 
workings for gold. where the results were 
found to be comparativefy more encourag
ing. exploration is still in progress and an 
assessment of the gold reserves etc. is pos .. 

sible only when the exploration work is 
completed. 

[TranslatiOn] 

Railway Une from Kllka to Praman 

3886. SHRI K.D. SUL TANPURI : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government propose to 
undertake survey work for laying railway 
line from Kalka to Praman; and 

(b) jf so, by what time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAJLWA YS (SHRI MAD
HAVRAO SCINDIA): (8) No, Sir. 

(b) Does not arise. 

[English] 

Spread of Polio In Bihar 

3887. DR. C.P. THAKUAR: Will the Min
ister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(8) whether polio occurred in Bihar in an 
epidemic form among children in spite of 
vaccination with polio vaccine; and 

(b) if so, the details thereof and the steps 
Union Government have taken to remedy 
the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) and (b). Incidence of Polio
myelitis among children immunized 
against the disease in Bihar has not been 
reported. In order to reduce the mortality 
and morbidity caused by Poliomyelitis, 
and agressive Immunization Programme 
has been launched from 1985 in the coun
try and, it is atmed to immunize 85'4 of the 
infants in the country by 1990. The quality 
of service as well as reduction in drop-out 
rates between successive doses is also 
ensured to contain the disease. 
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[Translation] 

Arrangement of WIter for Copper Praject 
In IJdayvIdI and IChetrt 

3888. SHAI MOHO. AYUB KHAN: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(8) whether level of water in hilly areas of 
Udayvati and Khetri have gone down and 
due to use of water from this area for 
copper project there it has further gone 
down as a result of which large area is 
going barren; 

(b) if so. whether it is proposed to make 
some other arrangement of water for the 
project, and 

(c) if so, the time bywhtch itis hkelyto be 
done so that problem of shortage of water 
in that area IS solved? 

THE MINISTER OF WATER RESOUR
CES (SHAt B. SHANKARANAND). (8) to 
(c). Some faU in ground water levels has 
been noticed in Udayvati and Khetn 
areas in Rajasthan during the last 5 to 6 
years. The fall is attributed to deficient nor
mal rain fall and consequent increase tn 
ground water pumpage during these 
years. Groundwater develOpment tn 
Udayvati has reached a stage of over
exploitation. 

(English] 

Functioning of O.P.D.lln DeIhl 
hotpItIIII 

3889. SHAI PRA TAPRAO B. BHOSALE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether in 1975 a.p.Os in all hospi
tals in Delhi were functionjng in morning 
and evening 8S well; and 

(b) if so. the reasons for not functioning 
of C.P.Ds. twice a day now? 

THE MtNISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA .. 
PARDE): (8) Yea, Sir. 

(b) The evening OPO was introduced in 
Government Hospitals on a trial basis. 
However owing to a number of practical 
difficulties, and the small number of 
patients attending the evening shift, the 
COS1 involved. the trial was discontinued. 

Centre for WOIMn .. II •• In 8eItwnpur 
UnIventty, 0ttIII 

3890. SHRI SOMNA TH RA TH: Will the 
Minister of HUMAN RESOURCE DEVEL ... 
OPMENT be pleased to state: 

(8) whether Berhampur University 
(Orissa) has sent a proposal recenttytothe 
University Grants Commission regarding 
the setting up a Centre for Women 
Studies; 

(b) if so, what steps have been taken by 
the Universtty Grants Commission so faf 10 

this connection; and 

(c) whether University Grants Commis
sion has asked the State Governments to 
recommend the Centre for Women Stu
dies in the States and if so, whether Orissa 
Government has sent any proposal? 

THE MINISTER OF STATE IN THE 
OEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MA TI KRISHNA SAHI): (8) Yes, Sir. 

(b) and (c). The proposal is under con .. 
sideration of the UGC. 

Heel" aurvey unltl 

3891. CH. RAM PARKASH: Will the Min
ister of HEALTH AND FAUlL Y WELFARE 
be pleased to state: 

(8) whether Health Survey Units have 
been sanctioned in the tribal populated 
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States of Madhya Pradesh, Uttar Pradesh 
and Rajasthan: 

(b) whether the supervisory staff was 
also sanctioned for theSe Health Survey 
Units in 1985 but no appointments have 
been made so far; and 

(c) if so. the reasons therefor and the 
target date by which these Health Survey 
Units are likely to start functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAAI SAROJ KHA
PARDE) : (8) Field Units at Bhopal, in Mad
hya Pradesh, at Lucknow in Uttar Pradesh 
and at Jaipur in Rajasthan, under the 
scheme 'Strengthening of Health informa
tion and Monitoring System' have been set 
up. 

(b) and (c). These field units have 
already started functioning with the sancti
oned staff, except the posts of Statistician 
in the scale of pay of As. 2200-4000, which 
are to he filled by officers of tndian Statisti
cal Service, after receipt of nominations 
from Department of Statistics, Ministry of 

Planning. 

Protected Monuments In West Bengal 

3892, DR. PHULRENU GUHA: 
SHAt MATILAL HANSDA: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(8) the number of monuments and tem
ples of national importance in West Bengal 
enjoying protection by Union Government 
as on 31 March, 1987; 

(b) the amount spent on the mainte
nance of these centrally protected monu
ments during the years 198~851 1985-86 
and 1986-87: and 

(c) the outlay earmarked for this pur
POse during Seventh Plan period? 

THE MINISTER. OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOUACE DEVELOPMENT (SHRI
MATI KRISHNA SAHt): (8) There are 109 
Monuments/Sites in West Bengal under 
central protection as on 31 March, 1987. 

(b) The expenditure incurred on the 
preservation and maintenance of these 
monuments is as under: 

Year Amount 

1984-85 As. 3,63,577/-

1985-86 As. 5,10,861/-

1986-87 As. 18,35,173/-

(c) An amount of As. 52.00 lakhs has 
beeo earmarked under Seventh Five Year 
Pian. 

[Trans/ation] 

SetUng up Pellatlsatlon plant at 
BaHadila 

3893. SHAt MAHENDRA SINGH: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) whether blue dust is found in large 
quantity during mining of iron ore in the 
mines in Bailadila; 

(b) whether this blue dust can be utilised 
only after manufacturing pellets: 

(c) if so, whether a project prepared by 
the National Minerals Development Cor
poration for setting up pellatisstion plant at 
Bailadila is under consideration of Union 
Government: and 

(d) if so, the time by which this project is 
likely to be approved? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.l. FOTEDAR): (a) Yes, Sir. 
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(b) No, Sir; other industrial applications 
of blue dust are also possible. 

(c) No. Sir. 

(d) Does not arise. 

(English) 

Non-obllmnce of safety ruIII by .... 
aenger v ..... In AndIm8n Md NcotMIr 

.11 .... 

3894. SHRf MOHO. MAHFOOZ All 
KHAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(8) whether vessels plymg in coastal 
waters of Andaman and Nicobar Islands 
do not conform to the safety provisions 
envisaged in the Indian Mercantile Marine 
Act; 

(b) whether the passenger vessels oper
ated by the Marine Department of the 
Andaman and Nicobar Administration 
carry more passengers than perm.ssible 
limit of the vessel; and 

(c) if so, the action taken/proposed to be 
taken by Government for non-observlng 
the safety rules and for carrying pas
sengers much in excess of the permissible 

limit endangenng tne iarety of the pas
sengers as also of the vessefs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHAI AAJESH PILOT): (8) to (C). Certain 
instances have been reported of the pas
senger vessels operating on the inter 
island service in Andaman & Nicobar 
islands carrying passengers in excess of 
the capacity. The A&N Admn. has already 
been advised to take adequate measures 
to prevent carriage of passengers in 
excess of the capacity of the vessels. 

Development and ~ of 
MlIIonaI HIghways In Madhya Prada ... 

3895. SHRI AJA Y MUSHRAN: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state the breakup of amount 
earmarked for development, maintenance 
and repaIr of each National Htghway in 
Madhya Pradesh during the Seventh 
Pian? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) Details of funds 
released/allocated for an National High
ways in Madhya Pradesh dUring the ',rst 
three years of the Plan are as under' 

(RI. In '.khl) 

Ve.r Development of 
National Highways 

Maintenance & repairs 
of Nation.' Highways 

1985-88 

1986-87 

1981-88 

134900 

1600.00 

1800.00 
(Allocation) 

577.57 

64540 

547.16 
(1(.1 far releaMd) 

Allocation of funds for the remaining two years wUI be made keep in" in view the AnnUli 
allocations. 

Kottayam-Madural railway line 

3896 PROF P.J KURIEN' Wilf the Min
ister of RAILWAYS be p'eased to state' 

(a) whether there was a proposal to con ... 

duct the survey of the Kottayam-Madurai 
railway line; 

(b) if so, whether the survey has been 
abandoned, 
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(c) if so. the reaSOns therefor: 

(d) whether Government propose to 
undertake the survey of the same in the 
coming years: and 

(e) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (8) No. Sir. 

(b) and (c). Do not arise. 

(d) No, Sir 

(e) Does not arise 

ConltTucUon of ln1gatlon projects with ... 
out '"ter .. Stale agreement 

3897. SHRI ARVtND NETAM Will the 
MInister of WATER RESOURCES be 
pleased to state' 

(a) the number of Irngatlon works being 
constructed by the neighbouring States of 
Madhya Pradesh without any inter -State 
agreement with the Governemnt of Mad· 
hya Pradesh; 

(b) whether a neighbouring State of 
Madhya Pradesh can construct such 
works without the agreement and can sub
merge the land without prior approval of 
the State Government. and 

(c) if not. whether Union Government 
propose to advise the neighbouring States 
to reach an agreement before such works 
are undertaken in future? 

THE MINISTER OF WATER RESOUR~ 
CES (SHAI B. SHANKARANANO): (a) to 
(c), No specific report has been received 
from the Government of Madhya Pradesh. 
Inter"State issue are resolved before clear
ance is aocorded by the Planning Commis
sion for inclusion of 8 major or medium 
project in the Ptan. 

Crlterte to select • dIIb1ct for "Area 
Project" 

3898. SHRI D.L. BAITHA : Will the Minis
ter of HEALTH AND FAMtL Y WELFARE 
be pleased to state: 

(a) whether Area Projects are currently 
under implementation in 67 backward dis
tricts of 15 major States with partial assist .. 
ance of International Donor Agencies; 

(b) if so. the names of districts and basis 
of their selection, with the amount already 
spent; 

(c) whether various components of the 
Project viz, village health guides, trained 
dais, sub-centres etc. have been pr!>vided ; 
and 

(d) the baSIS of selection of candidates 
for traIning as health dais? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE) . (a) Yes, Sir 

(b) A statement showing names of dis
tricts selected and expenditure incurred 
statewise IS given below. The criteria for 
the selection of distncts were as under: 

(i) areas with high density of 
population; 

(H) areas haVing high percentage of 
economically weaker sections of 
the community. 

(iit) areas with high mortality rate, 
accompanied by high infant and 
maternal mortality; 

(iv) districts which have shown mod
erate Family Welfare pertor .. 
manee in the past and where the 
potential for greater acceptance 
eXists: 
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In making the selection of the districts, 
geographical contiguity and administra
tive convenience were also kept in view. 

(c) Ves, Sir. 

(d) The basis of selection of candidates 
for training as Health dais is 8S under:-

(i) The dais should be practising 

midwifery In the village where 
they Jive. 

(ii) Preference should be given to 
Dais who are more popular and 
who attend to 8 large number of 
delivery cases. 

(iii) Preference should also be given 
to dais who are from villages 
which are not within easy reach 
of the 5Ub-centres and Primary 
Health Centres. 
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3899. KUMARI O.K. THARA OEVt: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to set 
up Centrally sponsored Vocational Gui
dance Model Centres in each district of the 
country; and 

(b) If not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MAT I KRISHNA SAHI): (a) No. Sir. 

(b) It is contemplated that the State 
GovemmentslUT Administrations would 
make necessary arrangements for Impart
ing vocational guidance training to the 
teachers of vocational schools. 

Otter tor del."., of shipe with Shipping 
CorporatIon of india 

3900. SHAt V SREENIVASAPRASAD' 
Will the Minister of SURFACE TRANS
PORT be pleased to refer to the reply g4Yen 
to the Unstarred Question No 4902 on 4 
December I 1986 regarding offer of MIs. 
Heinrich Brand of West Germany for 
supply of container vessels to ShipPing 
Corporation of India and state. 

(a) whether the company had offered 
modernised vessels to the ShiPPing Cor
poration of India on time charter-cum sale 
basis too; 

(b) whether any other offer for delivery 
of Ships is still pending from other yards 
includmg that of MIs. Heinrich Brand; 

(c) If so, the details thereof; 

(d) whether there is any proposal to 
acqUire ships from any of the shipyards, 
and 

(8) It 80, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT); (a) No. Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). The Shipping Corporation of 
India Ltd. proposes to aCQuire 6 cellular 
container vessels. They have been asked 
to explore the possibility of obtaining 
second hand/resale vessels to make the 
project viabte. 

3901. SHRIMATI SUMATI ORAON'W.tI 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(8) the percentage of financial assist
ance being given to the tnbal women of 
rural areas under self ... employment 
scheme; and 

(b) whether there is a provision for spe
cial training under self employment 
scheme; if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (8) No 
specific percentage of financial assistance 
is earmarked for tnbsl women. In the self 
employment programmes of the CSWB 
and the Department of Women & Child 
Development. The benefits are extended 
to all needy women belonging to the 
weaker sections without any discrimina
tion of any kind However, pr~ference is 
given to the women Jiving in rural, tribal 
and hilly areas and urban slums. 

(b) No provision for special training has 
been made in the self-employment 
scheme of the Central Social Welfare 
Board. 
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(Translation 1 

3902. DR. PRABHAT KUMAR MISHRA: 
Will the MInister of WATER RESOURCES 
be pleased to state: 

(8) whether pace of construction wort of 
Bango Dam in Madhya Pradesh has 
slowed down; and 

(b) if so, whether the work will be c0m

pleted with a time bound programme In 
phased manner? 

THE MINISTER OF WATER RESOUR
CES (SHRt B. SHANKARANANO): (a) 

and (b). The wort< is likely to be completed, 
six months behind schedule. by 
December, 1990. 

AIpIIr of old cIamI 

3903. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(8) whether Government haw taken any 
measures to repair the old dams: 

(b) If so, the details thereof and the 
names of dams in respect of which repair 
work is in progress: and 

(c) if not, the reasons therefor? 

THE MINISTER OF WATER RESOUR
CES (SHRI B. SHANKARANAND): (8) 
and (b). Remedial measures on dams 
showing signs of distress are undertaken 
by State Governments. Some of the old 
dams which have been repaired/streng
thened are Bhatghaf Dam, Radhanagari 
Dam, Dame Dam, Khadakwasla Dam, 
Bhandardara Dam, Tanss Dam, Shirwata 
Dam, Walwan Dam in Maharashtra Pres
ently repair/strengthening work of MuHa
Periyar Dam in Kerala is in progress. 

(0) Does not arise. 

(English) 

CepbtIon .... by urncognl8ed prtvate 
Mec1c81 Colleges . 

3904. SHRIMATI USHA CHOUDHARY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(8) whether Government are aware that 
many unrecognised private medical col
leges in different parts of the country with 
no proper equipment and with no basic 
infrastructure are charging huge capita
tion fees from the students: 

(b) whether the Medical CouncU of India 
has adequate power to control and regu
late the medical teaching shops: and 

(c) if not how Government propose to 
meet the present situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMIL V WEl
FARE (KUMARI SAROJ KHAPARDE) : (8) 
It is 8 fact that there are a number of medi
cal colleges which do not provide the min
Imum requirement by way of staff, 
building, hospital equipments, laborato
ries, library, etc. as prescribed by the Medi· 
cal Council of India and which are also 
charging high capitation fees. 

(b) and (c). At present the Medical Coun
cil of India has no powers to control the 
growth of such sub-standard medical col
leges. However, it is proposed to amend 
the Indian Medical Council Act 1956 to 
give more powers to the Council to meet 
the present situation effectively. 

[ Trans/ation ] 

3905. SHRI NARSINH MAKWANA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(8) the number of railway stations where 
reservation is being done through compu
ters~ the number of those stations where 
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this facility has not been introduced and 
the time by which computerisation will be 
done even in the case of the remaining 
railway stati()ns; 

(b) the extent to which bungling in the 
reservation hitherto made has been 
reduced due to the introduction of compu-
ters; and 

(c) whether reservations are still being 
done through travel agents as had been 
done in the past? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAtLWA YS (SHRI MAD
HAVRAO SCINDIA)' (8) Reservations of 
Railway seats and berths have already 
been oomputensed tn Deihl tn Bombay 
and Calcutta, reservations on few trams 
have also been computerised and WQutd 
be extended to other trams gradually Our· 
'"9 1987-88, work has been started to cc '11-

puter'St' reservations at Madras 
Bangalore, Secunderabad. Bhopal, Luck
now and Ahmedabad. 

(b) Posslblhties of manlpulatton of reser 
vatton registers have been eliminated with 

computensatlon 

(c) Yes, SIr However, no separate quo
tas have been allotted to the travel agents 

{Eng/ls.I} J 

Errors In NCERT books 

3906. SHAI RAM PYARE PANIKA Wttt 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(8) whether any errors of facts or their 
interpretations were noticed in the books 
produced for schools by the National 
Counc,' of Educational Research and 
Trasning; 

(b) if so, the details thereof; and 

(c) the steps taken to rectify the 
mistakes? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRIMATI 
KRISHNA SAHt): (a) Nothing specific has 
come to the notice of the National Council 
of Educational Research and Training 
(NCERn recently 

(b) Ooes not arise. 

(c) Whenever any errors of facts or their 
interpretation are brought to the notice of 
the NCERT, they are ImmedIately looked 
mto and necessary corrections are maoe 

Amount spent for schemel Re: Health 
For All 

3907 .SHAI K KUNJAMBU: Will the 
MinIster of HEALTH AND F AMIL Y WEL
FARE be pleased to state' 

(a) the total amount to be spent on the 
schemes regarding health for all dunng 
Seventh Plan j 

(b) the amount being given to Kerala 
under these schemes I and 

(c) the detar's of programmes being 
undertaken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHA .. 
PARDE) (a) An amount of Rs 1.09,635 
takhs has been provided under the 7th Five 
Year Ptan by the Planning CommiSSion for 
Mintmum Needs Programme tn the Health 
Sector 

(b) Out of the above amount, there is a 
provision of As. 2400 lakhs for the State of 
Kerale. 

(c) The above allocation is for the estab
lishment of Community Health Centres. 
Primary Heatth Centres and Sub-Centres 
under the Minimum Needs Programme. In 
addition, "Health For All" has 8 wide con .. 
cept which includes national programmes 
for which separate allocation has been 
made both for the Stlte as wellss the Cen
tral Sectors. 
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TI'IIIn ___ between ErnIkuI8rn and 
Tltvandrurn 

3908. SHRI THAMPAN THOMAS: Win 
the Minister of RAILWAYS be pleased to 
state: 

<a) whether the present train services 
between Emakutam and Trivandrum are 
inadequate; 

(b) whether there is any proposal 10 
increase the number of services on this 
line;and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINOIA): (8) No, Sir. 

(b) and (c). Do not arise. 

filing up 01 -=-t posta In Dahod 

3909. SHRI SOMJ'BHAI DAMOR: Will 
the Mnister of RAILWAYS be pleased to 
state: 

(8) the number of Scheduled Caste and 
Scheduled Tribe candidates recruited by 
the office of Deputy Chief Mechanical 
Engineer (L) Oahod during the last three 
years; and 

(b) how many candidates have been rec
ruited from Gu;arat and how many from 
other States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAVS (SHAI MAD
HA VRAO SCINDIA): (8) During the last 
three years viz. 1984, 1985 and 1986. 17 
Scheduled castes and 22 Scheduled 
Tribes have been recruited by the Office of 
Deputy Chief Mechanicat Engineer (L) 
Dahod. 

(b) As per ~ given in the applica
tion forms. 7 SCheduled (.;8stes and aU 22 
Scheduled Tribe canwdates are from Guj
arat and the remaining 10 SChedu'ed 
Caste candidates are from other States. 

[Translation] 

Opening of Cancer ClInic In Deihl end 
Uttar Pradesh 

3910. SHRI MADAN PANDEY: Wilt the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased ·to state: 

(8) whether cancer clinics are being set 
up in Delhi during the current year to iden
tify the cancer patients: 

(b) if so, whether Government propose 
to open a cancer clintc in Uttar Pradesh to 
identify and treat the'cancer patients; and 

(c) if so, when and whether it is proposed 
to be opened and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR I SAROJ KHA
PARDE): (8) There is no proposal for set
ting up of new cancer clinics during the 
current year. In Delhi for the detection and 
treatment of cancer two fully equipped 
detection and treatment Centres have 
been established by the Government in 
Safdarjung Hospital and All I ndia Institute 
of Medical Sciences and' they are render
ing services to cancer patients from all 
parts of Delhi. 

(b) and (c). There is no proposal to open 
new cancer clinics in Uttar Pradesh. The 
following Medical Colleges and Institu
tions have facilities for treating cancer 
patients:-

1. 

2. 

3. 

4. 

5. 

6. 

S.1. Medical College, Agra. 

Medical College Hospital, 
Aligarh. 

Aligarh Muslim University, 
Aligarh. 

K.G Medical College, Lucknow. 

Institute of Medical Sciences, 
Banaras Hindu University, 
Varanasi. 

K.N.M. Hospital, Allahabad. 
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7. Puddar Cancer Hospital, 
Gorakhpur. 

8. J.K. Institute of Radiology, 
Kanpur. 

[Eng/ish 1 

Bhalndel' railway bridge on v .... Crtck 

3911. SHRI S G. GHOLAP' Will the Min
ister of RAILWAYS be pleased to state: 

(a) whether there ;s any proposal, for 
construction of Bhainder Railway Brtdge 
on Vasal Creck, 

(b) if so, the e~tlmated cost thereof; ~ 

(c) the percentage of wort done so far; 
and 

(d) the time by which the work IS likely to 
be completed? 

THE MtNISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI MAD
HAVRAO SCINDIA)' (a) Two bridges on 
Vasal Creek between Bhatnder and Na,
gaon station are under construction In 
replacement of the eXisting bndges 

(b: As. 4311.22 lakhs approximately 

(c) 37.5%. 

(d) 1990. 

AIFUCTO memorandum on revised pay 
tc*I 

3912 SHAt INDRAJIT GUPTA' Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state 

(a) whether the All India Federation o! 
University and College Teachers Organi
sations have In a memorandum submitted 
to him demanded the removal of certain. 
negative features from the revised struc
ture of pay for College and Unfversity 
teachers announced by Government and 

(b) if so, the deatils thereof and Govern ... 
ment reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI): (a) and (b) In a 
'eHer dated 27787, the AU India Federa
tion of University and College Teachers' 
Organisations sought certsIn modifica
tions tn the scheme of reVISion of pay 
scates of University and Cotlege teachers 
The major demands mentioned in the let
ter are -

(i) No addition to the eXIsting grades 
and deslgnataons. namely. lec
tur.,. Reader and Professor; 

(it) Conlinuatlon of eXlsttng promo
ti~ schemes to the posts of 
Readers and Professors, and 

(HI) SvntHtaneous Implementation of 
the scheme in alt the States with 
100% Central assIstance 

In addition, the Federation has sug
gested Inclusion of Agrtcultural Umversl
ties and technlcat lnst.tutlons wlthtn the 
purview of the scheme. reVISion of pay of 
LIbrarians and DIrectors of Physical Edu
cation, creation of posts of Readers and 
Professors In aft the CottageS, reVls,on of 
pay for plus 2 teachers In colleges, Interim 
rehef at Centra' rates. benefit 01 notional 
fIxatIon of pay after reckoning Dearness 
Allowance at central rates and that there 
should be no 8h~ tn servICe condUions 
of teachers atready in service 

The Government have no proposal to 
review any decision already taken and 
communicat_ to State Governments. 
etc., on JUne ij,87 The revision of pay 
scales of Librarians and Directors of Physi
cal Education'" ls under examination. The 
revision of pay sCales of teachers in Agri .. 
cultural universities and Technicallnstitu
Itons' is'! algo Under consideration of the 
concemec:f agencies. 
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I.I.T. education NIev.'" to the needI of 
Induatry 

3913. SHRt O.B. PATtL: Wilt the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) the decision taken by Government 
on the recommendation of the high
powered Committee to make technical 
education .n IITs more relevant to the 
needs of industry: and 

(b) the-details of the scheme, if any, for
mulated in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRt
MAT I KRISHNA SAHI) - (8) and (b). The 
Government in pnnciple. agrees that Tech
nical Education should be made relevant, 
among others, to the needs of Indian 
Industry. The Council of IITs have gener
ally endorsed the recommendations of the 
liT Review Committee in this regard and 
have requested aU the IITs to evolve neces-
sary steps to imptement them, within the 
available resources, pending orders by the 
Visitor of fiTs. 

Year 

1984-85 

'985-86 

1986-87 

Annual budget allocation 
(Rs tn 'akhs) 

211.80 

219.59 

231.16 

(b) and (c). These facilities are available 
In about 80% of the schools. The U.T. 
Administration is trying to provide these 
faCilities in the remaining schools as early 
as possible. 

Railway proJects In Western Railway 
(Gut_rat) 

3915. SHAt AMARSINH RATHAWA: 
SHRI MOHANBHAI PATEL: 

Will the Minister of RAIL WAYS be 
pleased to state: 

Expendtu,. on EducatIon In the Dad ... 
and Nag_ Havell 

3914. SHRI SITARAM J. GAVALI: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the annual budget allocation and 
yearly actual expenditure as incurred in 
last three years for education sector in the 
Union Territory of Dadra and Nagar 
Haveli, year-wise; 

(b) whether basic facilities like school 
buildings, sanitation and drinking water 
have been provided in the school; and 

(c) if not, by what time these will be 
provided? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE 1N THE MtNISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHt): (8) The details of 
the annual budget allocation for Education 
Sector in the Union Territory of Dadra and 
Nagar Haveli and actual expenditure 
incurred during last three years are as 
under:-

Annual actual expenditure 
(Rs. in lakhs) 

213.29 

204.21 

242.60 

(a) the names of the projects for conver
sion of railway lines from metre gauge to 
broad gauge which have been surveyed so 
far in Western Railway particularly in 
Gujarat; 

(b) when the work on these projects is 
likely to commence; 

(c) the names of such projects which 
have been cleared by the Planning Com-
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mission but tne survey work has not been 
started so far: 

(d) whether there is any proposal under 
the consideration of Government to start 
new railway projects in the Western Rail
way particularly in Gujarat and whether 
the State Government of Gujarat has sent 
any proposal in this respect, during the 
Seventh Plan period: and 

(e) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY Or RAILWAYS (SHRI MADHAV
RAO SCINDIA) : (a) (i) Ah meda bad
Delhi 

(ii) Gandhldam-Bhuj Conversion trom 
MG to BG. 

(b) These projects have not been pro
grammed for being taken up. 

(c) NIL 

(d) and (e) Requests have been received 
for New line and Gauge Conversion pro
jects In Gujarat Names of such projects 
and action taken thereon are as under. 

(I) Bhuj-Nal1Y8 New M. G. line 

Work is in progress on priority. 

(Ii) Gandhidham-Bhuj conversion 
and new B G line from Bhuj to 
Lakhpat via Mandvi. 

Survey has been completed and 
project assessed to be financially 
unremunerative. 

(iii) Nadiad-Kapadvanj conversion 
and Kapadvanj-Modasa new 
B G. line was approved. Further 
work on this project will be consi
dered when resource position 
improves. 

(iv) AaJkot-Veravaf conversion sur
vey is in progress to determine 
financial and operational 
ImplicatIons. 

Import and ...... ufactutIng of Iocomo
lives, wagons and COItCMI 

3916. SHRI AMARSINH RATHAWA: 
SHRI CHINTAMANI JENA: 

V\lill the Minister of RAILWAYS be 
pleased to state: 

(8) whether there is any proposal to 
establish more units to manufacture 
locomotives and wagons within the coun
try to meet the increasing demand, if so, 
the details thereof; 

(b) whether private sector has offered 
services to establish factories in the coun
try to manufacture locomotives, wagons 
and coaches; and 

(c) if so, the details thereof and the reac
tion of Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRf MAD
HAVRAO selNDfA)' (a) Not at present 

(b) No, Sir. 

(c) Does not arise. 

TeItIcherry-Mehe a,...,.. 
3917. SHAt MULLAPPALl Y RAMA

CHANDRAN: Will the Minister of SUR
FACE TRANSPORT be pleased to state: 

(8) the reports received, the surveys 
made and the estimated cost of the 
Tetlicherry-Mahe Bye-pass on National 
Highway No. 17; and 

(b) when the work on the same is Hkely 
to commence 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) and (b). Based 
on the survey work carried out for fixing 
the alignment Project Report for the pro
posed bye pass has been recelWld and the 

aJignment has generally been agreed to 
subject to certain observations. The cost of 
the project is estimated to be aboUt 
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As. 18.20 crores (1984 price level). Work on 
the project wUl commence only after land 
has been acquired. 

Connecllng tralntlcoacheI from Malabar 
... to utIUIe ... InIIn aer.1ceI 

Introduced from CochIn 

3918. SHRI MULLAPPALL Y RAMA
CHANDRAN: Will the Minister of RAIL· 
WA VS be pleased to state: 

(8) the details of the new trains that have 
been introduced this year from Cochin, 
Kerale to different parts of the country; 

(b) whether any connecting trainsl 
coaches have been provided to the people 
of Malabar area to enablb them to utilise 
the above train services; 

(c) if so. the details thereof; and 

(d) tf not, whether Government propose 
to provide connecting trains/coaches for 
the people of Malabar area? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRf MAD
HAVRAO SCINDIA): (a) The following 
new trains were introduced from April, 
1987; 

(i) 939/940 Guwahat; .. Cochin 
Superfast Express (Weekly) 

(it) 929/930 Hyderabad-Cochin Har-
bour Terminus Superfasc 
Express (Weekly) 

(iii) 935/936 Bombay/Cochin Har
bour Terminus Superfast (Bi
weekly). 

. (tv) e37/938 Ahmedabad-Cochin 
Harbour Terminus Superfast 
(Weekly) 

(b) to (d). Through coaches have been 
provided between Hyderabadl Ahmeda
badlBombay and Mangalore. In case of 
Guwahati also connecting trains are 8vail-

able upto. Calicut. The existing facilities are 
considered adequate to meet the traffic 
requirements of the Malabar region of 
Kerala. 

ImprovementIDeveiopment of Cochln 
Port 

3919. SHAI MULLAPPALL Y RAMA
CHANDRAN: Will the Minister of SUR
FACE TRANSPORT be pleased to state 
the details of amounts spent for the 
improvement/development of the Cochin 
Port and the actual improvements made 
during the past three years. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): The expenditure 
incurred during the last 3 years viz. 1984-
85, 1985-86 and 1986-87 on various devel
opment schemes of Cochin Port is as 
indicated below: 

Year 

1984-85 

1985--86 

1986-87 

Amount spent 
(As. trI lakhs) 

705.19 

1117.52 

356.91 

The decline in the amount spent during 
the year 1986-87 is mainly due to the fact 
that no expenditure could be incurred on 
the procurement of a dredger in replace
ment of 'B.D. Lady Willingdon' pending 
finalisation of its import. 

The important improvement/develop
ment schemes on which the amount was 
spent during the last 3 years are indicated 
below: 

(I) Oil Terminal: The Oil Terminal at 
Cochin was commissioned in January 
1984 which enable the berthing of large oil 
tankers having a draft upto 35'. 

(ii) Fertiliser Berth: The oonstruction of 
deep-draft fertiliser Berth has been com-
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pleted for the fast mechanical unloading 
facilities. 

(iii) Container Handling Equipment: 
Under the scheme two heavy duty forklift 
trucks and two transfer cranes have been 
commissioned. 

(iv) Construction of Bridge on Link 
Road: The bridge on the Link Road con
necting the port with the National Highway 
by-pass has made good progress and is 
expected to be completed by January 
1988. 

In addition, steps were taken by the Port 
Trust to improve infrastructural facilities of 
the Port by increasing power supply to 
meet the additional toad requirements, 
effecting improvements to the port hospi
tal, construction of stores complex, moder
nising port workshop, etc. A computer has 
also been installed in the port asa measure 
for improvement in the working of the port 

Cales of forced sterilisation In States 

3920. SHRI MULLAPPALL Y RAMA
CHANDRAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(8) whether any cases of forced steritisa
tions have been reported to Unton 
Gover,lment, 

(b) if so, the details of States where this is 
being done; and 

(c) what steps Union Government have 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) to (C). No confirmed report of 
forced sterilisation has, so far, been 
received. 

Passenger AmenlHes at Klratpur 

3921. PROF NARAIN CHAND PARA
SHAR: Will the Minister of RAILWAYS be 
pleased to state' 

(a) whether the rain shelter on the plat
form at Kiratpur Railway Station of North
ern Railway has since been provided; 

(b) if so, the cost of the project as also 
the details of other facilities and passenger 
amenittes which are being provided in view 
of the importance of this station for Punjab 
and Himachal Pradesh: and 

(c) if not, thfJ likely date by which the rain 
shelter would be provided over the plat
form and other facilities/amenities 
extended? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAO
HAVRAO SCINDIA): (8) to (c). The work 
of providtng shetter on the platform at 
Kiratpur Station at an anticipated cost of 
As. 1.93 lakhs has been included in the 
RaHway's Works Programme 1987 .. 88. The 
work is likely to be completed by middle of 
1989. This station IS prOVided WIth all other 
baSIC amenIties. 

I.C.D.S. Project. In C.D. Blocks 

3922. PROF. NARAfN CHAND PARA
SHAR' Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government t",ave sancti
oned any ICDS projects in CD. Blocks of 
the country during the Seventh f>tan;· 

(b) if so, the names of the projects sancti
oned during each year of the Plan, district
wise in each State; 

(c) whether any more proposals for the 
sanction of these projects are pending 
finalisation between the Central and the 
State Governments for the remaining 
years of the Seventh Plan; and 

(d) if so, the details thereof for each 
State, district-wise, and the likely date by 
which these would be finalised? 

THE MINISTER OF STATE IN THE DEP· 
ARTMENTS OF YOUTH AFFAtRS AND 
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SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (8) 211 
and 250 Centrally-sponsored Integrated 
Child Development Services (ICDS) pro
jects have been sanctioned for the years 
1985-86 and 1986-87, respectively. 

(b) A statement is given below. 

(c) and (d). No funds have been allo-

cated for Centrally-sponsored ICDS pro
jects for the year 1987 .. 88. As such, the 
Question of pendency of any proposal for 
this year does not arise. However, the mat
ter is constantly under review. The ques
tion of allocations for 1988-89 and 1989-gJ 
would be taken up in those years. It is pro
posed to expand the programme, in a 
phased manner, In the coming years. How
ever, no firm indication can possibly be 
given of the date/year by which ICDS 
would cover the entire country. 
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[Translation] 

Payment to nlwey porterI for ntmoVIng 
Mdboclel 

3923. SHRIMATI USHA VERMA: Will 
the Minister of RAfLWA YS be pleased to 
state: 

(a) the amount paid toesch licensed rail
way porter for the work of removing dead 
bodies and taking them to the hospitals or 
postmortem houses; 

(b) whether this amount is adequate; 
and 

(c) if not, the steps being taken to 
increase the rates of such payments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (a) Removal of dead 
bodies from the station premises is the 
responsibility of the Government RaHway 
Police who engage their own labour for 
the purpose. 

(b) and (c) Do not arise. 

AevIHd COlt of VSP 

3324. SHRIMATI USHA VERMA: Will 
the Minister of STEEL AND MINES be 
pleased to state: 

(a) the original cost and the revised cost 
of the steel plant being set up at Visakha
patnam; and 

(b) the time by which the installatjon 
work of the plant is likety to be completed ? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR): (a) The approved 
cost of Visakhapatnam Steel Project is As. 
3897.28 crores (4th quarter 1981 prices). 
The revised cost of Visakhapatnam Steel 
Project as per rationalised concept is esti
mated at Rs. 6281.32 crores (first quarter 
1986 prices). The revised cost is yet to be 
approved by the Government. 

(b) The first stage of the project is likely 
to be completed by December. 1988 and 
the entire project by June. 1990. 

[English] 

RaUway bItdgea In W .. , ...... 

3925. SHRt MA TILAL HANSDA: Will the 
Minister of RAILWAYS be pleased to state 
the proposals for railway bridges in West 
Bengal under consideration? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MA[)" 
HAVRAO SCINDIA): The State Govem
ment and the Railways are jOintly 
examining 13 proposals for construction 
Of over bridges or under bridges in replace
ment of level crossings in West Bengal. 
Besides, several railway bridges are also 
proposed to be constructed as part of the 
new line projects Hke Digha-Tamluk and 
Lakshmikantapur-Namkhana. 

(Translation 1 

Tuftul. and Human In1gatton Protects of 
Maharaehtra 

3926. SHRI VILAS MUTIEMWAR: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(8) the date on which Tuttuli and Human 
Irrigation Projects of Maharashtra were 
received by Central Water Commission for 
according approval; and 

(b) the time by which approval is fikely to 
be accorded to these projects and the pro
gress made in this regard? 

THE MINISTER OF WATER RESOUR
CES (SHRi B. SHANKARANAND): (8) 
and (b). The Tultu,1i Project was originaHy 
received in October. 1980 and the Human 
Project in December. 1983. Comments of 
Central appraisal agencies ar~ yet to be 
tully complied with. 
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tEngJlah) 

FNight IUbIIdr ICheme 

3927. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of RAILWAYS be pleased to state: 

(8) whether Goyernment have any prop-
08al to re-introduce rail freight subsidy 
scheme for exports from the northern 
region; 

(b) if so, which items are likely to be 
granted rail freight subsidy; 

(c) the date from which the above 
scheme ;s going to be made applicabte; 
and 

(d) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINOIA): (a) No, Sir. 

(b) to (d) Do not arise. 

AppoIntment of ~ J.N.U. 

3928. SHRI MANIK REDDY: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state: 

(a) the reasons for delay in the appoint
ment of the Vice-Chancellor of Jawahartal 
Nehru University; and 

(b) the time by which the new incumbent 
is likely to be appointed? 

THE MINISTER OF STATE IN THE 
OEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRV OF HUMAN 
RESOURCE DEVELOPMENT (SHRI· 
MATI KRISHNA SAHI): (8) and (b). The 
matter is under consideration. 

Centre's Alllstance for Construction 
Wortc of Hospital In States 

3929. PROF. MAOHU DANOAVATE: 

wm the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(8) whether there is a provision for Spe
cial Scheme under which Centre's assist
ance can be given for the construction 
work of hospitals in States with a definite 
percentage of assistance feom the c0n
cerned State Government; and 

(b) if so, whether priority will be given in 
the matter of such Central assistance to 
hospitals in backward regions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (a) Yes, Sir. Under the Special 
Health Scheme for Rural Areas, grants are 
given to voluntary organisations for setting 
up new hospitals in rural areas. The per
centage of contribution between the Cen
tral Government, State Government and 
the Institution has been prescribed in the 
rules. 

(b) Efforts are made to provide financial 
assistance to as many eligible voluntary 
organisations as possIble including those 
who propose to set up hospitals in back
ward areas keeping always in view the 
availabitity of financial resources. 

........ 01 .... 

3930. PROF. MADHU DANOAVATE: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) What is the total backlog of primary 
renewal of railway tracks; 

(b) what is the total expenditure to cover 
up the entire backlog of primary renewals 
of tracks; 

(c) how much amount has been actually 
allocated for primary renewals; and 

(d) by what time the entire backlog of 
renewals ts like'y to be cleared ? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCfNCfA): (8) About 11823.5 
kms. as on 1-4-87. 

(b) About As. 2572 crores at current 
prices. 

(c) Rs. 667.88 crores In 1987-88. 

(d) By the end of 8th Five Year Plan 
period. 

Road Safety ProgrIrnmH formulllled by 
HdoMI ROild Safety Ccud 

3931 DR B L SHAILESH 
SHRI KUNWAA RAM 

Will the Mtnister of SURFACE TRANs.. 
PORT be pleased to state 

(8) whether the Nationst Road Safety 
Council which met during the last month 
formulated any road safety programmes 
for implementation by the State Road 
Safety Organisations as also their State 
agencies in charge of road trasnportatlon . 

(b) it so, the broad features of these road 
safety programmes t 

(c) whether the Council also suggested 
any area for research and development to 
improve safety aspects in the road trans
port sector including maintenance of sta
tisties of road accidentaand their analysis, 
and 

(d) If so, the details thereof and the 
action being taken to implement those 
suggestions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT). (8) end (b) The 
National Road Safety Council in its first 
meeting held s+ New Delhi on 28th July I 
1987 recommended the following road 
safety programmes to be implemented by 
the State Governments:-

(I) The setting up of State Road 
Safety Council and District level 
Road Safety C')mmlttees; 

(U) Formulation of an 'Action Plan' 
on road safety achemeslmeaaures; 

(iii) Expedttious implementation of 
Nation" Highway Patrolling 
Scheme; 

(Iv) Imparting road education 
through special schemes includ
Ing introduction of special chap
ters in the text books. publtcity 
measures through mass-media; 

(v) Setting up of driver traintng 
schools; 

(vi) Creation of way-slde amenities. 

(c) and (d) The Council suggested ' .. 

~) improved highway engineering 
measures: 

(Ii) deYetopment of standardi8ect defi
nttions Itmptrfied forms and their 
adoption. 

(Ui) necessary measures to prevent 
under-reporting of accidents. 

The Stat. Governments and Unton Ter .. 
rttory Administrations have been 
requested to initiate earty action on theIe 
tines. 

Imparl of COftIfructIon ttqdIpI'Mnta tor 
N8IIoMI HIghw.,. 

3932 DR. S.L SHAILESH' 
SHAt Y 5 MAHAJAN 

WiU the Mlntster of SURFACE TRANS
PORT be pleased to state' 

(a) whether his Ministry has decided to 
Import latest construction equipments for 
National Higway projects in the country, 

(b) if so, the nature of the equipment 
,.tready procured and that to be procured 
and the capital ouU8y involved therein: 

(c) the agency through which It will be 
utilised; 
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(d) whether such equipments cannot be 
developed and manufactured indigen
ousty;and 

(e) the Research and Devetopmment 
efforts in this regard '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PI LOT): (8) Yes, Sir. 

(b) One No. versetile Vibratory Road 
Roller has already been procured at the 
cost of Rs. 24.20 lakhs and One No. Mobile 
Bridge Inspection Unit at the cost of Rs. 
75.00 lakhs is being procured. 

(c) Road Roller will be utilised through 
the State P.W.Os and Bridge Inspection 
Unit by the Ministry. 

(d) and (e). These can be developed 
with the research and devefopment efforts 
of the Industry or transfer of technology 
provided sufficient demand is there. 

AbIorpIon of C8IU1II IIIbouren 

3933. SHRI CHfNTAMANI JENA: Will 
the Minister of RAtl WA VS be pleased to 
state: 

(a) the number of casual labourers work
Ing In each of the railway zones In the coun
try as on 31 December, 1986; 

(b) the number of casual labourers 
absorbed during the last three years, zone
wise; and 

(c) the details of norms adopted for 
absorbing the casual workers in railways ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI MAD
HAVRAQ SCINDIA): (8) The number of 
casual labour employed on Railways as on 
31.12.1986, zone-wise is as lJnd8r;-, 
Central 

Eastern 
36221 

20168 

Northem 46811 

North Eastern 14529 

Northeast Frontier 8326 

Southern 20165 

South Central 21797 

South Eastern 13951 

western 21597 

-The figures ar. provisional. 

(b) Information for 1984-85, 1985--86 and 
1986-87 is being collected from zona' rail
ways and will be laid on the Table of the 
Sabha. 

(c) At present, barring certain excep
tions, virtuaUy all vacancies in Group '0' 
(Class IV) are being filled by the screening 
and absorption of casual labour and sub
stitutes. Such absorption is, however, 3ub
jed to availability of vacancies and 
eligibility and suitability of individual cas
ual labour for regular employment. 

Pun:t.e of Urdu 800kI from authon 

3934. SHRI G.M. BANATWALLA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(I) the amounts earmarked in the 
budgets for purchase of Urdu books from 
their aUthors during the past three years; 

(b) the amount actually utilised during 
each of these years and reasons tor 
amounts, if any remaining unutilized: 

(c) the basis on which Urdu books are 
selected for purchase from their authors; 

(d) whether there is sufficient Urdu staff 
for the scheme and if so, the details the-

. reof; and 
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(e) the names of Urdu authors and their 
books bought during the past three years 
with the number of copies of each book 
bought? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI)' (a) and (b). Upto 
and including the year 1984-85. there was 
a lump-sum budget provision under the 
(former) Scheme of Promotion of Indian 
languages in respect of all the scheduled 
tanguages (excepting Hindi and Sanskrit). 
This provision covered not only purchase 
of copies Of books, but also other promo
tional acitivitles specified 10 the scheme 
Out of the total budget provision of As 6 15 
lakhs for 1984-85, the utilisation on pur
chase of Urdu books alone was Rs. 
1,79,077. For 1~86 and 1986-87, specifiC 
provisions were made for Urdu publica
tions as under'-

Year Budget 
(Rs.) 

'985-86 5f 00,000 

1986-81 3.00,000 

Utilisa
tion (As.) 

65.172 

60,308 

The utilisation depends upon several 
factors like the number of requests 
received. and the number of tit'es and 
copies approved for purchase. The short
fall in utilisation of budget provision during 
1985-86 and 19ft6.87 was due to the fact 

that in the new scheme. books of fiction 
and poetry (whtch especially accounted 
for the largest number of Urdu books pur
chased in previous years) had been 
excluded. in favour 01 certain categories of 
quality pubHcations, and the number of 
copies to be purchased was limited to 100. 

(c) The books covered by the disciplines 
specified in the Scheme are got evaluated 
before being put up to the Grants Commit
tee for consideration. 

(d) Earlier. Urdu was among the 13 ache-
duled languages covered by the old 
Scheme. Since the evaluation of books 
was betng obtained from external experts 
of the respective languages, there was no 
need to have Urdu-knowing staff tor this 
purpose. 

As regards purChase of copies of Urdu 
books. this is henceforth to be considered 
under the new Scheme of Financial Assist .. 
ance for Pubfication in Indian Languages 
and in English. To the extent the new 
Scheme is applied to Urdu, it has been 
entrusted to the Bureau for Promotion of 
Urdu with effect from 1987-88. 

Since the Bureau has been let up e~lu
sively for the development and promotlon 
of Urdu, there would be no problem of 
Urdu·knowing staff for administering the 
Scheme. 

(e) The information in respect of 1984-
85, 1985--86 and 1986-87 is given in the 
Statement betow. 
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CUIIurII Fe .... In ~ 

3935. SHRt a.M. BANATWALLA: WIN 
the Minister ot HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(8) whether India is planning 8 cIJItural 
festival in Australia; 

(b) the moin feature of the festival: 

(C) the tif!te by which the festival is likely 
to be held; and 

(d) the preparations that are being made 
for the festival? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATt KRISHNA SAHI)' (8) No, Sir. 

(b) to (d). 00 not arise 

Death of children In Maharashtra 

3936. SHHI MANIK REDDY: 
SHRf PRAKASH CHANDRA: 

Wtfl1he Minister of HEALTH AND FAM
flY WELFARE be pleased to state' 

(8) whether Government are aware that 
the heatth of peopte of Bamani particularly 
tribals U\, jng in Maharahstra has been 
affected by the environmental depredation 
over the last fifteen years 8S a result of 
which many children have died during the 
last few months; and 

(b) if so. whether any action has taken to 
have the Jives of Tribals? 

THE MtNISTER Of STATE IN THE 
MINISTRY OF HEALTH AND FAMtL Y 
WELFARE (KUMAR I SAROJ KHA
PARDE): (3) and (b). According to the 
reports received from the State Health 
authonties. 84 deaths of tnbals were 
reported in 8 villages of AkkaJkuw8 taluka, 
Ohula district. Maharashtra between the 
period of De("~mber, 1986 to June, 1987, 
out of whloh Bamanl village alone 

accounted for 21 deaft1a whiCh include 15 
children. 

The State Government has undertaken 
alt remedial measuresto control the situa
tion. Medical tedMS with adequate Quantity 
of drugs have been rushed to the affected 
areas. Supplementary food mixtures and 
iodised salt are being made available to the 
peop'e. To increase agricultural producti
vity. mini kits of hybrid seeds are. being 
supplied to the farmers of the area. Sub
stantial immunization programmes have 
been initiated for administering Polio. 
OPT, Vitamin, BeG and T. T vaccines 
Efforts are being made to provlde employ
ment to local tribals under Employment 
Guarantee &heme. 

[Translation) 

St ..... offllml 

3937. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(8) whether the standard of films and 
movIeS in aU respects specialty from moral
ity point of view is fslUng; 

(b) if so. whether Union Government are 
going to undertake any concrete prer 
gramme in the country to bring about 
improvement in the deteriorating stand
ard; and 

(c) if so, ttle details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL TURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHAt .. 
MATI KRISHNA SAHI): (a) Film Industry 
being primarity in the private sector, the 
Central Government have no control over 
thE6me/contents of the films at their pro
dl8 Siage. 

(b) and (c) The Central Board of Film 
CertifIcation (CBFe) examines. filma, 
receIved for certification, under powers ~ 

conferred by the Cinernatograph Act 1952 
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and the Rules made thereunder, con
stantly keeping in view the Guidelines 
issued by the CentraJ Government under 
Section 58(2) of the Act, which are given in 
the Statement below. These Guktefines have 
been found to be sufficiently cornprehen· 
sive and, therefore, there is no proposal for 
reviewing them, for the present. 

STATEMENT 

In exercjse of the powers conferred by sub
section (2) of Section 58, of the Cinemato
graph Act. 1952 (37 of 1952). the Centra' 
Government hereby directs that, in sanction
ing of films for public exhibition. the Board of 
Aim Censors shall be guided by the following 
principles:-

1. The objectives of film censorship will be 
to ensure that-

(a) 

(b) 

(c) 

the medium of film remains respon
sible and sensitive to the values and 
standards of society: 

arttstic expression and creative 
freedom are not unduly curbed; and 

censorship is responsive to social 
change. 

2. In pursuance of the above objectives. the 
Board of Film Censors shall ensure that-

(i) anti-soctal activities such as vio
lence are not glorified or justified; 

(U) the modus operandi of criminals or 
other visuals or words likely to 
incite the commission of any 
offence Ire not deptcted : 

(iU) pointless of avoidable scenes of vio
lence. cruelty and horror are not 
shown; 

(iii-a) scenes which have the effect of jus
tifying or glorifying drinking are not 
shown; 

(jv) human sensibilities are not 
offended by vulgarity, obscenity 
and depravitV:. 

(iv-a) visuals or words dep;cting women 

(v) 

in ignoble servHlty to man or glorify
ing such servility as a praiseworthy 
Quality in women are not ~resented ; 

visuals or words contemptuous of 
racial, religious or other groups are 
not presented; 

(vi) the sovereignty and Integrity of 
tndia is not called in question; . 

(vIi) the security of the State is not jeo
pardised or endangered; 

(viti) friendly relations with foreign 
States are not strained, 

(ix) public order is endangered; 

(x) visuals or words involving defama
tion or contempt of Court are not 
presented. 

3 The Board of Film Censors shall also 
ensure that the tilm-

(i) 

(ii) 

is judged in its entirety from the 
point of view of its overall impact; 
and 

is examined in the Ught of contem
porary standards of the country and 
the people to which the film relates. 

4 Films that meet the above-mentioned 
criteria but are considered unsuitable for exhi
bition to non-adults shall be certified for exhi
bition to adult audiences only. 

(English] 

Propolll to amend drug. and cosmetics 
ndeI te. registration of new dnJga 

3938. SHRI RAM BAHADUR SINGH: 
Will the Minister of HEALTH AND FAMll V 
WELF-ARE be pleased to state: 

(8) whether there is any proposal to 
amend the Drugs and Cosmetics Rules 
relating to registration of new drugs; 

(b) whether any other rutes also are 
likely to be amended; 
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(C) whether an Inter-departmental coor
dination Committee has gone through 
these amendments, 

(d) whether this committee also dis
cussed any other Issues pertaining to 
drugs, and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR! SAROJ KHA
PARDE) (a) and (b) Draft amendments to 
the Drugs and Cosmetics Rules on regis
tration of new drugs have been published 
In the Gazette of India for eliciting public 
comments Draft amendments incorporat
Ing Good Manufacturing Practices have 
also been published In the Gazette of India 
ThIS IS In pursuance of the "Measures tor 
RatIOnalisation, Quality Control and 
Growth of Drugs and Pharmaceutlcal 
Industry In India" announced by the 
Government of India 

(c) to (e) There IS no Interdepartmental 
co-ordination committee The draft 
amendment on New Drug RegistratIon IS 

based on the "Guidelines on mtroductlon 
of new drugs in I nd,a" drawn In consultation 
With Drugs Technical AdvIsory Board The 

draft amendment on Good Manufactunng 
Prac~lces had been approved by Drugs 
Technical AdvIsory Board 

Metal shortage in Aluminium Utensfl 
Industry 

3939 SHAIMATI BASAVARAJES
WARI Will the Minister of STEEL AND 
MINES be pleased to state 

(a) whether the aluminium utensil Indus
try compnsmg 5000 Units bIg and small 
which was reeling under the aluminium 
pnce rise more than 20 per cent has now to 
facp another calamity of metal shortage. 

(b) If c;o what (lr(' the main reasons for 

t"e shortage. and 

(c) what steps Government propose to 
take to help aluminium Industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THE MINIS
TRY OF STEEL AND MINES (SHRIMATf 
RAMDULARJ SINHA) (a) and (b) At pres
ent the Indigenous production of aluml" 
nrum does not tufty meet the demand 
Imports to the extent of 60,000 tonnes have 
been authortsed through MMTC to bridge 
the gap between demand and supply dur
Ing 1987-88 Thus. adequate availability of 
pnmary aluminium metal has been 
ensured 

(c) With the NatIonal AluminIum ~m~ 
pany Ltd. gOing Into production. It IS 

expected that there Will be surplus avalla· 
blhty of aluminium by next year In order to 
prOVIde rehef to aluminium utensil indus
try. Government have taken two specifIC 

measures-

(I) the excise duty has been reduced 
from 13 per cent ad valorem to 11 
per cent ad valorem for commer
CIal grade aluminium. and 

(II) Government have announced 
supply of aluminIum at Interna

tional prices for export of value 
added products includIng alumi
nium utensils 

Consideration for martel in Sanskrit 

3940 SHRI NARESH CHANDRA CHA
TURVEDI Will the Mmlster of HUMAN 

RESOURCE DEVELOPMENT be pleased 
to state 

(a) whether many colleges 10 Deihl and 
other places have started the practIce of 

not counting the marks obtained in Sans~ 
krit by students In their fast examination 
whJle applying for admiSSIon in the next 
classes In these colleges; 

(b) If so, Government's reactton thereto 
and whether Government have Issued any 
directIve clarifying its policy In thfs regard 
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and sent to all such Universities so that 
Sanskrit do not suffer adversely while 
seeking admission in such colleges? 

THE MINISTER OF STATE IN THE 
OEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRf
MATI KRISHNA SAHI): ,8) According to 
the Delhi University admission rutes. the 
aggregate marks required for admission is 
determined on the basis of marks in one 
language and three best elective subjects. 

The University has not come across any 
incident of violation of these Rules. 

(b) The regulations for admission of stu
dents are framed by individual Universities 
which are autonomous. 

Metropolitan councils suppor1 for accep
tance of doctors demands 

3941. SHFU KRISHNA SINGH: Will the 

MInister of HEALTH AND FAMILY WEL
FARE be pleased to state: 

(a) whether Metropohtan Council of 
Delhi has through a unanimous resolution 

called upon the Union Government to 
accept the demands of the striking doctors 
of Central Health Services; and 

(b) if so, Government's reaction thereto? 

THE MINISTER OF STATE IN THE MIN
ISTRY OF HEALTH AND FAMILY WEL

FARE (KUMARI SAROJ KHAPARDE): (a) 
Yes, Sir. 

(b) A statement indicating the main 
demands of doctors and Government's 
reaction thereto is given below. 

STATEMENT 
The demands are as follows:-

Hlgher scate of pay at the entry point 
than those recommended by the Pay 
Commission. 

Il Three time-bound promotions in 
the first 15 years of services, 

III 

IV 

No~-Practising Allowance at the 
rate of 50 per cent of the Revised 
Pay Scale without ceiling. failing 
which they should be permitted pri
vate practice. Non-Practising AII(l
wance to be treated as part of pay 
for purposes pertaining to Govern
ment service. 

Other demands like grant of Con
veyance Allowance at higher rates, 
Rural Area Allowance, A.dministra
five Allowance. Teaching/Special· 
ist Allowance. Risk Allowance, 
Special Pay and Professional Allo· 
wance, Enhancement of age of 
retirement from 58 to 62~65 years 
and a unified cadre of Central 
Health Service instead of four sub· 
cadres. 

After examining all the demands. a 
package has been offered to the 
doctors. The main features of this 
package are as follows:-

(i) Medical Officers will get promotion 
to the post of Senior Medical Officer 
atter 5 years by suitable adjustment 
of cadre strength. Senior Medical 
Officer with a total of 12 years of 
regular service in Group 'A' will 
enter the next grade of Chief Medi· 
cal Officer provided they have put in 
2 years service as Senior Medical 
Officer Strength of non-functional 
Selection Grade IS to be fixed at 15% 
of the total number of Senior Duty 
Posts and Chief Medical Officers 
with 2 years of regular service will 
be eligible for this grade subject to 
availability of posts. Promotion. will 
be on merit-cum-seniority basis. 

(ii) Assistant Professor will be able to 
secure promotIon as Associate Pro
fessor after 3 years and Associate 
Professor can hope to get with the 
grade of As. 4500-5700 after 6 years 
of service as Associate Profezsor. A 
new intermediate scale of Rs. 37()()" 
5000 is being introduced for Spe
cialist Grade II Officers of 
Non~ Teaching and Public Health 
Sub-Cadre whiCh they will be get
ting after 5 years of service. The 
Specialist Grade II Officers in this 
Sub-cadre will be considered for 
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placement in the scale of As. 4500-
5700 after 9 years 01 service in Spe
cialist Grade II. All these 
placements in higher grades will be 
arranged by suitable restructuring 
of the Cadre 

'(HI) 15 additio~al posts tn Supertime 
level (Teaching SutrCadre) will be 
sanctioned on ad-hoc basis pend
ing Cadre Review to be fitted on the 
basis of ment-cum-fitness. 10 
additional posts at Supertime level 
will be sanctioned for the Specialist 
Non-Teaching Sub-Cadre on ad
hoc basis pending Cadre Review 
to be fIlled on the basis of merit
cum-fitness. 

(Iv) The Non-Practising AHowance has 
been increased from Rs. 150/- to As. 
600/- and from Rs 600/- to Rs 900/
The rate of Conveyance Allowance 
has also been Increased and it has 
been tntroduced for Speclaltst and 
General Duty Officers In hospitals 
An Annual allowance of As 3000 
per annum for professional pursUIts 
has been accepted for SpeCialists 
For General Duty Offlcerc; the Aflo· 

wance will be Rs 1200/- per annum 

A cadre ReView Committee has been set up 
to make recommendatIons for ,mprovlng 
career progression of the officers In different 
Sub-C1dres and vanous grades In these Sub
Cadre' ancluding Supert.me Grade 

Assessment Re: Provision of medical 
facilltiel under 20 point programme 

3942. SHAI KRISHNA SINGH: Will the 
Minister of HEALTH AND FAMtL Y WEL
FARE be pleased to state: 

(a) whether Government have made any 
assessment to know that medical facilities 
under 20-Point Programme are being pro
vided to rural and backward areas in the 
country as per schedule; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN' THE 
MINISTRY OF HEALTH AND FAMfL Y 

WELFARE (KUMAR! SAROJ KHA .. 
PARDE): (a) and (b). Under 2O-Point Pro
gramme medicat facilities in the rural and 
backward areas are being provided 
through the establishment of following 
infrastructure: 

1. 

2. 

3. 

A trained traditional birth attend
ant for a population of 1,000. 

A Sub-centre for a population of 
5000 in plains and 3000 in trjbal 
and hilty areas. 

A Primary Health Centre for 
30,000 population tn plains and 
for 20,000 in tribal and htlly areas 

4. A Community Health Centre for 
1,00,000 to 1,20,000 population 
with 30 beds and 4 Specialists 
(Medicine, Surgery, Gynaeco
logy and Paediatrics). 100% 
requjrement of Sub-Cen tres and 
Pnmary Health Centres and 50% 
requirement of Community 
Health Centres will be met by the 
year 1990. Planntng Commis
Sion, Ministry 01 Heatth and Fam
ily Welfare and the concerned 
State Governments are assessing 
from time to time the progress of 
estabtishment and proper func ... 
tioning of rurat health .nfrastruc
ture and also undertake a review 
of the position of trained man
power to see that these centres 
are property manned and bring 
about a quahtative improvement 
in the rural areas through an inte
grated package of health. nutri
tion, family planning and various 
National Programmes including 
2O-Point Programme. 

ProvIsIon tor more _fa In Kendriy. 
Vldyalay .. 

3943. SHRI RAM BHAGAT PASWAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether more applications for admis" 
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sions to the Kendriya Vidyafayas are usu· 
ally received than the seats available there: 
and 

(b) jf so. the steps Government propose 
to take to provide more seats in the Ken
driya Vidyalayas? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHAI
MATI KRISHNA SAHI): (8) Yes, Sir. 

(b) Keeping in view the availability of 
budget provision I physical faci lities and 
the demand for admissions. new Kendriya 
Vidyalayas and new sections in the exist
ing Kendnya Vidyalayas are opened every 
year by the Kendriya Vidyalaya 
Sangathan. 

(Translation 1 

eons'NeUon of • ba"age from 
Aagarghat TIIkeshwar to Phuhla 

3944. SHRI RAM BHAGAT PAS WAN : 
Will the Mtnister of WATER RESOURCES 
be pleased to state: 

(8) the action taken by Government in 
regard to the construction of a barrage 
from Aagarghat Tilkeshwar to Phuhia and 
the amount sanctioned for it; 

(b) whether the barrage gives way at 
some of the places as a result of which 
crops in thousands of acres are destroyed 
and human lives and animals are also lost; 
and 

(c) whether Government propose to set 
up 8 Commission in this regard? 

THE MtNISTER OF WATER RESOUR .. 
C~S (SHRI 8. SHANKARANAND): (a) 
and (b). Damage occurs in this area dur
ing the period of floods, but the justifica
tion of havlng an embankment (or barrage) 
between Aagarghat Tilkeshwar to Phuhl8 
has not been estabUshed. 

(c~ No, Sir. 

AppoIntme1t of SCIST CMCIdIteI 

3945. SHRI RAM BHAGAT PASWAN: 
Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) the total number of appointments 
made in Class I, II, Ilf and IV in his Minjstry 
during the Jast three years; 

(b) the percentage of Scheduled Castel 
Schedule Tribe candidates appointed in 
each grade, out of them; 

(C) whether the quota reserved 8S per 
rules for them has not been filled; and 

(d) jf so, the action taken by Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (8) to (d). The 
information is being collected and will be 
laid on the table of the House 

(English) 

lit effecta of Hormonal drugs 

3946. SHAI PARASRAM BHARDWAJ: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state' 

(8) whether any plea by doctors and 
Social Workers against hormonal drugs 
has been made because of increasing evi
dence of their UI effects; 

(b) whether any study has been con
ducted in this regard; and 

(c) jf so, the detaits thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (a) to (c). The Supreme Court of 
India have directed the Drugs ControUer 
(India) to decide whether the combination 
of Oestrogen and Progesterone may be 
permitted for marketing in the country, by 
conducting Public Enq uiries at places 
other than New Delhi if desired. 
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Accordingly. the Drugs Controller 
(India) held public hearings at Madras. 
New Delhi, Calcutta and Bombay on 5th 
February. 10th ApriL 10th July and 14th 

July, 1987 respectively. In these hearings. 
the concerned firms, Voluntary Organisa
tion, Doctors etc have submitted volumi
nous documentary evidence for and 
against the ban on the combination of high 
doses of Oestrogen and Progesterone 

(other than oral contraceptives). 

Decision in the matter will be taken after 
examining the documents received in the 
hearings. 

C81ual labouretS rendered unemployed 
on completion of Trlvandrum
Kanyakumer1 Raltway line construction 

worb 

3947. SHRI N. DENNIS: Will the Mintster 
of RAILWAYS be pleased to state: 

(a) the number of casual labourers ren
dered unemployed on the completion of 
the Trivandrum Kanyakumari railway line 
construction work; 

(b) the number of casusllabourers ren
dered unemployed on the comptetion of 
the Nagercoil Tinnovelty Railway con ... 
struction work; and 

(c) how many casual labourers have 
been absorbed in service and the number 
yet to be absorbed by Railways? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (a) 5424 

(b) 959. 

(c) Informatiion IS being coltected and 
will be laid on the Table of the Sa bha. 

ReI_ of Neyyar Irrigation Project Water 
to TamA Nadu 

3948. SHRI N. DENNIS: WiIJ the Minister 
of WATER RESOURCES be pleased to 
state: 

(a) whether Kerals is releasing far lesser 
quality of water to Tamil Nadu from the 
Neyysr Irrigation Project than what was 
agreed to between the former Travancore 
Cochin State and Tamit Nadu: and 

(b) the steps taken by Union Govem
ment to secure agreed quantity of water for 
Tamil Nadu? 

THE MINISTER OF WATER RESOUR
CES (SHAt B. SHANKARANAND) : (8) No 
such report has been recetved from the 
Tamil Nadu Government. 

(b) Does not arise. 

Train delcrlber ."tern In DeIhl 

3949. SHAI DHARAM PAL SINGH 
MALIK. 

SHRI SUBHASH YADAV: 
SHRI BANWARt LAL PUROHIT: 
SHAI M. RAGHUMA REDDY: 
SHRI PRAKASH CHANDRA: 

Witt the M;nister of RAILWAYS be 
pleased to state' 

(8) whether Railways propose to start 8 
new pUot prOject in Delhi called the '·Tratn 
Descri ber System"; 

(b) If SQ, the broad outlines thereof I 

(c) the amount allocated and the finan
cial implication of the proJect. and 

(d) whether such profects are also pro
posed to be introduced In other parts of the 
country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (a) Yes. Sir. 

(b) The project would provide micropro
cessor based train information system and 
remote control signalling over 20 railway 
stations located at Delhi Ares. Visual Dis ... 
play Unit (VDU) terminals and key boards 
would be provided in the Central Enquiry 
Office at New Delhi for displaying the posi .. 
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tion of aU trains to and from the capital for 
furnishing this infonnation to the rail users. 
Flap type display boards similar to those in 
use at international airport terminals would 
be installed at New Delhi, Delhi Main and 
Hazrst Nizamuddin Railway Stations to 
automatically display real time train arrival 
and departure timings of all the trains to 
and from the capital. 

(c) As. 89.23 takhs has been allocated for 
this project during 1987-88. The project is 
estimated to cost about As. 20 crores out of 
which Rs. 8 crores approximately would be 
the foreign exchange content. 

(d) Based on expertence gained, this 
system could be progressively extended to 
other busy suburban areas around Bom
bay, Calcutta and Madras. 

Centrllinstltute of Buddhist Studies, 
Ladakh 

3950 SHRI P. NAMGVAL : Will the Min
ister Of HUMAN RESOURCE DEVELOP
MENT be pleased to state: 

(a) whether the building construction 
works of the Central Institute of Buddhist 
Studies in Ladakh which were to be com .. 
menced in the year 1986-87 have not 
started so far; and 

(b) if so, the reasons for the delay in 
execution of the works and the time by 
which the construction works are likely to 
be started? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MAT1 KRISHNA SAHI): (8) Ves, Sir. 

(b) The estimates were submitted by the 

CPWD only in September, 1986 and admi
nistrative approval after consulting. the 
Ministry of Urban Development could be 
given in February, 1987. The CPVVD has 
initiated preliminary action including cal
ting of tenders from contractors and the 
work is expected to start from February, 
1988. 

Regional AdvIsory Committees for Ken
drtya Vldyalayas 

3951. SHRIMATI BASAVARAJES 
WARI: 

SHRI G.S. BASAVARAJU: 
SHRI H.N. NANJE GOWDA: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(8) whether in order to streamline the 
functioning of Kendriya Vidyaiayas and 
monitoring their academic progress 
Government have decided to form 
regional advisory committees in different 
States; and 

(b) if so, the details of these regional 
committees including their main 
objectives ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHAI
MATI KRISHNA SAHI): (8) and (b). The 
Board of Governors of KendriY8 Vidyalaya 
Sangathan in its meeting held on 23-24 . 
April, 1987 approved the setting up of 
Regional Advisory Committees, one for 
each Region, for all the fifteen Regions of 
the Kendriya Vidyalaya Sangathan. Details 
regarding the objectives and the composi ... 
tion of these Committees are given in the 
Statement below. 

STATEMENT 

Objective and ComposItion of the Reglonsl Advisory Committees 
Objectives: 

To review the progress of the Implementation of the academic programmes formulated 
by the Kendriya Vldyalaya Sangathan Headquartera in the region. 
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2. To promote academic Innovations/experiments in the Kendriya VtdyalaylB in the region. 

3. To oversee facilities such 81 Ubrarlea. Laboratori •• Audio-Visual alda, etc. 

4. To review the progress of games and sports activities in the Kendriya Vldyalaya8 in the 
region. 

5 To review the progress of cultural activities in the Kendrtya Vidyalayas in the region. 

6. To suggest suitable Jocatlons for opentng new Kendrtya Vidyalayas in the region 

7. To bUIld and project the Image of the Kendriya Vidyalayas In the region 

Composition: 

1 

2 

3 

4 

5 
6 

7 

8 

9 

10 

11 

Chairman 

Member 

Member 

Member 

Member} 
Member 

Member 

Member 

Member 

Member 

Member 

Educatton Secretary of the State an whtCh the 
Reglonar Office IS located 

A Senior representative of the Defence 
establtshments in whtch Kendrlya Vldyalayas 
are located at the Aeglona1 Headquarters 

Chairman of the Central Government Employees 
Welfare Co-ordination Committee at the station 

A sentor representat,ve of the proJect 
Kendrtya V,dyalayas In the region 

Two eminent educatlontsts. at least one 
of whom will be 8 lady 

A Principal of nearby renowned school 

A representatIve of the CPWO/MES not below the 
rank of Chief or Supertntendmg Engmeer 

An eminent Doctor from a Government or 
Public Sector Hospital 

OMIDY CommISSioner 

A Principal of a local Kendnya V.dyalaya 

12 Member-Secretary~Asslstant Commissioner 

Demands of Lepn»y Pat1Ienta 

3952. SHRIMATI BASAVARAJESWARI 
SHRI S.M. GURAODI 

Will the Minister of HEALTH AND FAM .. 
IL Y WELFARE be pleased to state' 

(8) whether it is a fact that one out of two 
Indians is vulnerable to leprosy: 

(b) if so, whether 40 lakh people are actu
ally suffering from leprosy: 

(c) whether leprosy patients in thecoun
try have recently called the meet.ng at Boat 
Club and had put forward their demands; 
and 

(d) jf so, whether Government have 
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agreed to meet their demands for their 
betterment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMllV 
WELFARE (KUMARI SAROJ KHA .. 
PARDE): (8) No, Sir. 

(b) Yes, Sir. About 40 fakhs leprosy 
cases are estimated to be in the country. 

(c) and (d). A meeting of the leprosy 
patients was recently held at the Boat 
Club. The Sharat Maata Kusht Ashram. 
Faridabad submitted 8 copy of their letter 
dated 11.1.87 to the Ministry of Welfare 
which was addressed to the Chief Minister 
of Haryana. Their main demands are: 

(i) Ration to those who are just 

unable to do any work, 

(ii) humble dwelling units: 

(iii) Employment opportunities to 
those who are fit to work etc. 

Assistance is provided by the Ministry of 
Welfare to Voluntary Organisations for 
Vocatlonat rehabilitation of disabled lep
rosy pattents. 

There IS also 8 Scheme under the 
National Leprosy Eradication Programme 
for the establishment of leprosy Rehabili
tation Promotion Units to provide voca
tional training to cured leprosy patients. 

Amenllttt on railway atatIonI In 
AdI8bed-Mudkhtd MCtIon of South 

CentrII RIItIw-r 

3953. SHRI UTTAM RATHOD: Wilt the 
Minister of RAIL WA YS be pleased to state: 

(8) whether Railways are providing more 
passenger amenities for the passengers of 
1st and Und CI888 by way of interior and 

exterior decorations of the . stat jon 
buUding8; 

(b) if SO,' how much amount has b$Ien 
spent on these station buildings; 

(c) whether on AdUabad-Mudkhed 
metre-guage section Of South Central RaU ... 
way. most of the railway stations do not 
have any tacilities for passeng-Jrs; and 

Cd) the existing condition of these sta
tions and the steps Railways propose to 
take to provide adequate passenger 
amenities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINOIA): (a) Yes, Sir. 

(b) Between 1984 and 1987 an amount of 
As. 7. 11 takhs has been spent on station 
buildings. 

(c) No, Sir. 

,d) Completion 0' all basic passenger 
amenities has been planned during the 
course of Seventh Ptan period subject to 
avaitabfUty of funds. 

3954. SHAI ANADI CHARAN OAS: Will 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

(8) the backlog of reserved posts in the 
Shipping Corporation of India as on 1 
June, 1987, category-wise; and 

(b) the time by which this backlog is 
likeiy to be cleared? 

THE M1NtSTER OF 'STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRf RAJESH PILOT): (8) Details are .. 
follows: 
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SHORE PERSONNEL 

Group 'A'le/ass I 

(i) Other than 
lowest Rung 

(2) Lowest Rung 

Group 'B'/elass II 

Group 'C'/Class I I I 

Group 'O'/Class IV 

FLEET PERSONNEL 

• Group 'A 'Ie/ass I 

(1) Other than 
lowest Rung 

(2) Lowest Rung 

Group 'e'/Class II 

Group 'C'/Class III 

Group 'Of/Class IV 

Total 

(b) The continuous recession in the 
Shipping industry has adversely affected 

the employment opportunity and there has 
been no regular recruitment in the Corpo
ration. Moreover the merger of Mogul Line 
Ltd. with SCion 30.6.86 has added to the 
manpower of SCI. As and when regular 
recruitment is made, all possible steps 
would be taken by SCI to wipe out the 
backlog. But it may not be possible to indi
cate a definite time frame for clearing the 

backlog. 

Deihl Schools CI .... In Basement 

3955. SHAI ANADI CHARAN OAS: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

SC ST Total 

44 33 77' 

10 10 

7 12 19 

56 53 109 

1 17 18 

108 125 233 

125 62 187 

96 68 164 

7 8 15 

67 55 122 

39 17 56 

334 210 544 

(a) whether a number of schools in met
ropolitan city of Delhi are ho.lding classes 
in the basement rooms in violation of 
Municipal bye-laws: 

(b) whether this expose children to 
grave fire hazards; and 

(c) the .steps Government propose to 

take in the matter? 

THE MINISTER OF STATE IN -rHE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISrRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA $AHI) : (8) Delhi Admin~s .. 
tration has received· no complaint about 
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any recognised school holding classes in 
the basement ro&ms. 

(b) and (c). Do not arise. 

Advice to State Govemmentl to 
Introduce Health Schemel on 

COHS pattern 

3956 SHRI SHANTI DHARIWAL: 
SHRI V. TULSfRAM: 

Will the Minister of HEALTH AND FAM
tL Y WELFARE be pleased to state: 

(8) whether Union Government have 
advised the various State Governments to 
introduce health schemes on the pattern of 
Central Government Health Scheme; 

(b) if so, the response from the State 
Governments, 

(c) the names of State Governments 
which have not yet responded; and 

(d) when the scheme is expected to be 
introduced in all the States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

Railway 

WELFARE (KUMARI SAROJ KHA .. 
PARDE): (8) No, Sir. 

(b) to (d). Do·not arise. 

introduction of more local tnIInIln 
Rajasthan 

3957. SHRt SHANTI DHARIWAl: Wilt 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number and details of local trains 
that are running on Northern, Western and 
Central Railways passing through 
Rajasthan; 

(b) whether there is any proposal under 
consideration of Government to introduce 
more local trains in the State: 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt MAo.. 
HAVRAO SCINDIA): (a) Passenger train 
operations are organised Railway .. wise 
and not state-wise Details of local trains 
serving Rajasthan are as under: 

Broad Gauge Metre Gauge 
'----------_._------------------

Central 

Northern 

Western 

(b) to (d). As per the recommendations 
of expert committees, the short distance 
traffic is more economically carried by 
road. Railways' limited resources are to be 
utilised for medium and long distance 
traffic. 

Railway Hoapit. In South Central Rail
way In Ancll,. Pradesh 

3959. SHAI V. TUlSIRAM: Win the Min
ister of RAILWA y~ be pleased to state: 

4 

18 19 

20 64 

(8) the number and locations of Hospi ... 
tals of South Central Railway in Andhra 
Pradesh; 

(b) whether there is a proposal under 
consideration of Government to construct 
more railway hospitals in South Central 
Railway in Andhra Pradesh; 

(c) if so, the details and locations 
thereof; 

(d) the time by which the work is 
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expected to commence and completed 
together with the capacity of eaCh 
hospital; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI MAD
HAVRAO SCI NOlA) : (8) There are four 
HospitaJs of South Central Railway in 
Andhra Pradesh viz., Secunderabad, 
Vijayawada, Guntakal and Rayanapadu. 

(b) to (d). Proposals for a 25-bedded raH
way hospital at Rajahmundry and a 25-
bedded hospital at TirupBti, are under 
consideration. The work will be taken up 
depending on availability of resources. 

(e) Does not arise. 

Ship bNeldng ~n:fI 

3960. SHRfMAT( JAYANTI PATNAIK: 
Win the Minister of STeEL AND M1NES be 
pleased to state: 

(a) the number of ship breaking units 
estabHsned in the country, St!Jte-wise: 

(b) whetner tne Government of Orissa 
has repeatedly represented to Union 
Government to allow the: State Govern
rr :lnt to locate a few ship breaking yards in 
tt eState; if so, the 1etaHs thereof; and 

(c) what steps are being taken in this 
direction? 

THE MINISTER OF STEEL AND MINES 
(SHRI M.L. FOTEDAR): (8) Number of 
ship breaking units, other than at Bombay 
and Calcutta, are given be!ow statewise :-

State No. of 

State No. of units 

Kerala 3 

Andhra Pradesh 2 

Temit Nadu 4 

Total 91 

In addition to above units, which are in 
possession of individual plots for ship
breaking. 60 parties are registered for ship
breaking at Bombay and 30 at Calcutta. 
where 24 and 2 plots respectively are avail
able for shipbreaking. These are leased by 
the Port authorities to shipbr~kers who 
have ships for breaking. 

(b) and (c). Repres·~ntatjons have been 
received from State Government of Orissa 
for sanctioning a few ship breaking yards 
in their State but it has not been possible to 
do so in view of the already large existing 
ship breakjng capacity and limited availa
bility of ships for breaking. 

Chrome tJte beneftcdon plant 

3961. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of STEEL AND MINES be 
pleased to state: 

(8) whether Government have a prop
osal to set up 8 Chrome ore benefication 
plant at Sough Kaliapani in Orissa; 

(b) if so, the cost of the project and its 
capacity; 

(c) wh£ther tilt proposed plant is an 
export-oriented unf~: 

units (d) whether techno-economic feasibility 

Gujarat 71 

Maharashtra 4 

Karnataka 7 

report of that plant has been prepared; and 

(e) if so, the expected time by which 
commercial production is likely to start? 

THE MINISTER OF STEEL AND MINES 
(SH$U M.L. FOTEDAA): (8) No, Sir. How-
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ever I the Gover" • .ent of Orissa have 
recently approved 8 pr!)posat of the Orissa 
Mining Corpor.ion. a Government of 
Orissa Undertaking, to set up 8 chrome ore 
benefication plant at SOuth KaUapani ifT'" 
Cuttack district of ·Orlss8. 

(b) According to information furnished 
by the State Govemment, the estimated 
cost of the protect fS As. 13.6 crores The 
proposed annual production capacity of 
the plant -s 84,000 tonnes of chrome 
concentrate. 

(c) The proposed piant would be export 
oriented. but not 1()O%, 

(d) Yes, Sir 

(e) The State Govem,nent have indi
cated that It may taka 2 years from the date 
of initiation of the project work for the plant 
to start productIon 

NTPC recommendation for addition of 
State roedI to NatIoNII HIghway 

GrId 
3962. SHRIMATI JAYANTI PATNAtK: 

Wilt the Minister of SURFACE TRANS
PORT be pleased to state: 

(8) whether the National Transport P0l
icy Committee had recommended for 
addition of some State roads to the 
NatiOnAJ Highway Grid; 

(b) if so, which State roads were recom
mended by the Committee including the 
total kUometerage thereof; and 

(c) the steps taken to declare them as 
National Highways? 

THE MINISTER OF STArE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) Statement I tS given below. 

(c) Keeping in view the need and availa
bility at resources for new National High
ways. the nine number of State Roads 
constituting 8 length of 2,596 Kms. were 
included in the N. Hs network during the 
6th and 7th Five Year Plan period in various 
States. Broad details are given in the 
Statement-II beJow. 

8TATUIENT-' 

SNo RegIon and Aoute Route Length (Kms) 

---------------------------------
2 3 

Northern Region 

1 P.llbhlt~Hardwar-P8onta-Nahan-Ambala 415 

2 Pathankot-Mandl 220 

3 Ambala-Kalthat-Hlssar-SIramsar 410 

4 Chand.garh-Bhattnda 225 

5 Palwal .. Rewarl-Hissar 251 

Cllntrsl Region 

e Ghazlabad-Meerut-Hardwar '90 
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1 2 
3 

7. Gwatior-Jhansi .. Khajuraho-Rewa 460 

8. Nagpur ... Saidullaganj (to Bhopal: 350 

f 

9. Jabalpur-Shahdol-Ambikpur-Gumla 520 

10. Gorakhpur-Nautanwa 84 

11 Rairur-Varanasi 620 

Eastern Region 

12. Lateral Road (Bareilly-Amingaon) including 1.050 
Darbhanga-Forbesganj link 

13. Ghazipur-Ballia-Chhapra-Hajipur 210 

14 Kharagpur-Balasore 125 

15. Berhampur-Raipur 550 

16. Mokameh-Farakka 310 

17 Asansol-Kharagpur 180 

18_ Arrah·Buxar 80 

19 Patna- Muzaffarpur-Sonbarsa 160 

20. Kora-Katlhar-Hanshchandapur-Farakka 95 

North Eastern Region 

21. fmphal-Sllchar-Badarpur 300 

2.2. Silchar~Aizawal-Lunglei 400 

23. Link to ftanagar 25 

24. North Trunk Road (Gauhati-Passighaf- 625 
Tezu-Saikohaghat) 

25. Paikan-Tura-oalu 150 

Western Region 

26. Ajmer-Bikaner 290 

27. Kolhapur-Ratnagiri 130 

28. Beawar-Sirohi-Radhanpur (to Kandla) 450 

29. Baroda (Vadodra) .. OhuHa-Sholapur 760 
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30, Ahmedabad-Indore-Oewas-Bhopal 510 

31. Jaipur-Kota-Biaora (to Bhopal) 450 

Southern Region 

32. Cochtn .. Madurai 280 

33. KarwarwHubli-Gooty-Nelfore (Kozhikode) 790 

34. Bangalore-Mysore-Calicut (Kozhikode) 360 

35. Rajahmundary-Jagdalpur 34b 

36. Nizamabad-\ lagdalpur 460 

37. Vijayawada-Machulipatanam 70 

Total' 12.955 Kms 

STA TEMENT .. II 
--~--------------

S. NH. Route of National Highway Length Remarks 
No. No in Kms . .. 
1 3le Lateral Road in West Bengal 235 To meet the speci-

and Assam fic needs of acce-
lerated development 

2. 51 Paikan-Tura-Oalu In Assam 149 in North Eastern 
and Meghalaya region based on 

the recommendation 
3 52 Biahata-Charah-Tezpur- 850 of the Joint Committee 

Bander Dews-North of Cabinet on politicsl 
Lakhimpur-Passighat-Tezu- affairs. 
Si tapan i-Sa; keaghat 

4 52A Road Imk to Itanagar from 25 
Bander Dewa on NH No 52 
in Assam 

5 53 Badarpur~Silchar-Jlrighat- 320 
fmphal 

6. 54 Silchar-Aizwal-TUlpang 515 
Assam and Mizoram 

7 S4A Thariat-Lunglel 9 To augment communica· 
Uon facilities in the 

8 548 Venus~Saddle·Saiha 27' area. To provide links 
to the capital of 

9 12 Extension of NH No. 12 from 466 Rajasthan & Madhya 

Jalpur to Blaora Pradesh 

Total' 2.596 



255 Wdtten Answers AUGUST 20. 1981 Written Answers 256 

".,,_.. to; IddItIoMI berth .. ,.,...., 
Port 

3963. SHRtMATI JAVANTI PATNAIK: 
WiU the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) whether there is any proposal for pro
viding additional berth at ParadiR Port for 
facJlitating transport of Coal from Orissa to 
Pow,,"", stations in South; and 

(b) if !>O, the details thereof? 

THE MINtS ~E:R OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) A proposal is 
under consideration for setting up a mech ... 
anised coat handUng facitrty at Paradip 
POr1 tor transport of coal to the Super Ther
mal Power Station at Ennore (North of 
Madras). 

(b '. The details will be known after the 
Detddt:d Projp.'ct Report is prepared. 

[Translation 1 

Panel for employment In NortheaIt 
Frontier Railway. M.aigeon 

3964. SHRI KAlt PRASAD PANDEY: 
Witt the Minister of RAILWAYS be pleased 
to state: 

(a) whether a panet of about 790 candi
dates had b~en found against Employ
ment Notice number 1/82-83 Northeast 
Frontier Railway, Maligaon and about 50 
candidates kept on the panet are still 
unemployed ; 

(b) whether it is a fact that the applicants • 
had taken this matter to the Central Admi
nistrative Tribunal anu this Tribunal ga"e 
its decision on 11. May, 1987 but thts judge
ment had not been implemented so far; 

(c) the reasons for delaying the imp1e
mentation of the orders of the aforesaid 
Tribunal and the time by which remaining 
applicants of thiS panel wilt be taken into 

service by complying with the orders of the 
tribunal; and 

(d) the main diffticulties being exp&
rienced in taking these youths in service 
and by what time the Government are 
likely to settle this issue? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RA'LWAYS (SHRI MAO
HAVRAO SCJNOIA): (a) A pane' of 790 
candidates was furnished by the Railway 
Recruitment Board, GUWAHATI to the 
Northeast Frontie .. Railway, against 
Employmertt Notice No. 1/82-83 issued by 
the Recruitment Board. 133 candidates 
included in the panel are still to be offered 
appointment. 

(b) and (c). About 50 candrdates not 
included. in the aforesaid pane', had 
approached the Centra' AdministratIve 
Tribunal, Guwahati for their cases being 
considered for appomtment The Central 
Aaministrative Tribunal did not fif¥llt pos .. 
SIble to gl~e any rehef to the applicants but 
observed that the RaIlway ma~ examme 
whether these candidates or any of them 
would deserve ~o be appomted. In view of 
the fact that these 50 candidates were not 
empanelJed and also as even SOiTte of the 
candidates in the panel furnished by the 
Railway Recruitment Board are stlU awa;l-

, ing their turn for appointrnent t It has ~ot 
b€.~n found feasible to consider appoant
ment of these candIdates 

(d) Does not arts'!. 

Proposal to change the name of Goal 

Khurd Profec:I 

3965. SHRI VILAS MUTIEMWAR: Wilt 
the Minister of WATER RESOURCES be 
pleased to state: 

(8) whether Union Government have 
received any proposal or request for 
changing the name of Gosi Khurd Project 
in Indira Sagar; and 

(b) if so, the action taken by Government 
in this regard so tar? 
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THE M1NIsrER Of WATER RESOUR· 
CES (SHAI e, SHANKARANANO): (a) 

Ves, Sir. 

(b) Action is required to be taken by the 
$tate Govemment. 

(English] 

Slow down of Immunlzdon programme 

3966. SHRt VILAS MUTTEM WAR: 
SHRt SARFARAZ AHMAD: 

Wilt the Minister of HEALTH AND FAM
IL Y WELFARE be pleased to state: 

(8) whether the pace of immunization 
programme has slowed down in many 
States and tf so, the names of such States; 

(b) the reasons for which the pace of 
Immunization has slowed down; 

(c) whether as 8 result Of slOWIng down 
the pace of Immun,zatlon programme 

mainly rural areas have been affected; 

(d) if so, the 8fforls made by Govern ... 
ment to bring aboUt improvement in this 
situation; and 

(e) whether the chitd mortality rate has 
increased 8S a resuft thereof? 

THE MINISTER OF STATE IN THE 
MtNISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) to (e). No, Sir, The pace of 
immunization has actually gone up. But 
the rate of acceleration is not uniform in all 
the States. Achievement under vaccine to 
vaccIne also vary. The achievement under 
immunization for the States and Unipn 
Territories for the year 1986-87 is given in 
the Statement .. 1 and II below. The reasons 
for the variations in achievement are due 
primarily to the differing infrastructuraf 
facilities avaifable in the States/U. Ts. and 
the socioeconomic factors peculiar to 
each State/U.T There is no separate date 
for urban and rural immuntzation cover
age. The infant mortality rate for the coun
try has not increased but has come down 
from 104 to 95 during 1985. 

STATEMENT-I 

EXPANDED PROCHAMMF ON IMMUNIZA i \_'N 

VaCCloatl()(l Pt:'~rtorm(1ncp-' 986·8'" 

Sldte· ... VI~tJ vacunatton performanct) flom Apfll~86 to March 87 or VdflOUS vaccines 

.H!:! Qlvesr, tJelow -

V.n cme Acfr'(ivement Name of the States rUTs 

T 1 (PW) Less than 75t.b Andhra Pradesh. Assam, Bihar Karnataka, 
Madhya Pradesh. Tamfl Nadu, H P , J&K, Nagaland, 

. "Slkk~, Trapura, A&N Isfands. Mizoram. 
'\4/0' Oef.en ce 

15% or more but Haryana. GUlar.' Maharoshtra. Orissa, 
below l00°A:l PunJab. Rajasthan. Uttar Pradesh, 

West 8enga(, Manapur, Arunachal Pradesh. 
Chandtgar h 0& N Havel!. Deihl. 
Goa, DamAn & OnJ. M/O Aalfways. 

1000k or mort' Kerala, Megalafaya. Lakshadweep 
• Po n d. cherry 
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1 

DPT 

Po Ito 

BeG 

Measles 

Less than 75% 

3 

Andhra Pradesh. Assam. Behar, Kerals. 
West Bengar, J&K, Nagaland. S,kk.m, 
Tnpura. A&N 'stands, Arunachal Pradesh. 
Chand'garh. Goa. Daman & Dtu. Laksha .. 
dweep MIO Defence. Deptt of Ratiways. 

75% or more but GUJarat. Haryana. Karnataka, M p. 
below 100% Maharashtra, Orissa, Pun,ab, Rafasthan, 

Tam.l Nadu, H P Meghataya, Deihl. 
Pondlcherry 

100% or more 

less than 75% 

75% or morA but 
below 1~ 

100% or more 

Less than 75% 

75% or more 

but less than 
100% 

100% or more 

Less than 75'4 

U,P, Mantpur, O&N Haveh. Mlloram 

Andhra Pradesh, Assam. Bihar. GUJarat. 
Tamlt Nadu. West Bengal, J&K. Nagaland. 
Sikk,m. rnpura, A&N 'slands. Arunachaf 
Pradesh, Chandi9arh. Lakshadweep. 
M/O Defence. MIG lattways 

Haryana. Karnataka, Kerala, Madhya Pradesh, 

Maharashtra, Orissa, Punjab, Rajasthan 
Uttar Pradesh, Hlmachal Pradesh. 
Man,pur, Deihl Goa. Daman & 
D.u Mlloram Pondlcherry 

MeghnlC\ya. D&N Havel! 

Andhra Pradesh Assam. T Nadu. UP, 
W B J&K Nagatand, Slkklm Tnpura, 
Mlzoram, Pondlcherry, M/O Defence. 
M/O Railways 

Bihar, GUlarat, Haryana, Karnataka, 
Kcrala Orissa, Pun,ab. Rajasthan. 
H P Meghalaya, A&N Islands. Goa. 
Daman & DIu 

M P , Maharashtra. Man'pur. Arunachal 
Pradesh Chandtgarh. D&N Havel!. 
Delhi, Lakahadweep. 

Andhra Pradesh, Assam. GUJsrat, ~aryan8. 
Karnataka. Kp.rala. Mahar8shtra. 0"5S8. 
Tam,' Nadu West Bengal. H.P , J&K, 
Meghalaya Stkk,m, Trrpura. A&N Islands. 
ChRnd'garh O&N Havf't4'. Deihl, Goa. 
Daman & D.u Pone,cherry. Deptt of 
Rattwavs 

75% or more M.P., Punjab. M/O Defence. 
but below'~ 

100% or more RaJasthan, UP Mantpur, Arunachal 
Pradesh, Laklhldweep. 
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Information not .... d: "Mr. Negallnd. Mizoram. 

O.T. 

TVPhoid 

Less than 75~ 

75., or more 
but be'ow 
1~ 

l~or more 

less than 
75% 

7S% or more 
but below 
100% 

1~ Of more 

T T (10 years) less than 75% 

75% or more 
but below 
1 ()()'tt, 

, ()()% or more 

Andhra Prldesh. Kerl'l, JUt Nagallnd, 
Sikkim, Tripur., Chandigarh, Delhi, 
GoI, Daman & Diu. Lakshldweep, Mizoram. 
Pondicherry. M/O Defence. 

Aa .. m, Bihar. Kern.taa. Madhya Pradesh. 
Mahara.htra, Orissa. Rajasthan. Tamil 
Nadu, West Bengal. Meghalaya, AIN 
I.'ands. Arunachal Pradesh, Dtptt. of 
Raitwa~s 

Gujafat, Haryana, Punjab, U.P., H.P., 
Manipuf, D&N Haveti. 

Andhra Pradesh, Assam. Bihar, Karnataka. 
Kerat8, Madhya Pradesh. Punjab. Rajasthan. 
Tamit Nadu. West Bengal, J&K, Nagaland. 
Sikktm. Tripura. Arunacha' Pradesh. 
Delhi, Goa. Daman & Dju. Lakshadweep, 
Mizoram, Pondicherry. MlO Defence. 
M/O Railways. 

Guiarat, Haryana. Maharashtra. OriSS8, 
Uttar Pradesh, H.P., Meghalaya. 

Manipur, A&N Islands, ChandiQafh, 
D&N Haveli. 

Andhra Pradesh, Assam, Bihar, Karnataka 
Kerate, P'inJab, Rljasthan, Weat Bengal. 
J&K, Meghataya, Nagaland. S4kkrm. 
Tripura, Delhi, Goa, Daman & Diu, 
Lakshadweep. Mizoram. M/O Defence, 
M/O Railways. 

Gujarat, Harvin., Orissa. Tamil Nadu, 
Himachal Pradesh, A&N Istanda. Arunachal 
Pradesh. 

Madhya Pradesh, Maharashtra, Uttar 
Pradesh, Mantpur, D&N Haveli, Pondicherry. 

Information not received: Chandigarh. 

16 (Years) Less than 
75% 

Andhra Pradesh. As,am, Bihar. Kernet,ka, 
Kerala, West Bengat, J&K. Nagaland. 
Sikkim, Tripura, Arunachal Pradesh. 
D&N Havefi. Delhi, Goa, Daman & Diu. 
Mizoram. M/O Defence. 
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751ft or· more 
but below 
100CM. 

1~ormor. 

AUGUST 20, 1987 

3 

Gujarat. Hlryana. Madhya Pradesh, 
Mahara.htrl, Orl_, Punjab, Himachal 
Pradesh. Meghal.ya, A&N tsllnds. 
Pondtch,rry. MlO Railways. 

Aajuthan, Tamil Nldu. Uttar Pradesh. 
Man4>ur, Laklhactweep. 

Information not received: Chandigarh. 

Written Answers 264 
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ConIpIIIon of proJect 0ftIn1ld nIwIy 
.... Ind b ..... NgIonII "'.IDPIMftI 

of,.....,. 

3967, PROF. NARAtN CHAND PARA· 
SHAR: wm the Minister of Railways be 
pleased to state: 

(8) whether It i8 a tact that most of the 
project for which the new raitway tinea 
were constructed on 8 priority basil being 
project oriented linea in Fifth and Sixth 
Ptan have failed to come up to expecta
tions and not proved remunerative to the 
dealred extent; 

(b) if so, the names of the project
oriented lines. constructed during this 
period alongwith expenditure incurred in 
8ICh case; 

(c) whether the Railway Board would 
change its prioriUes by gtving,preferenoe 
to deYefopmentallinee in backward areas 
so at to proyjde the necessary infrastruc
ture as also to ensure the· balanced 
regional development In the entire country 
... d include the cost of project oriented 
lines in the case of the projects them
selves; and 

(d) the likely date by which it would be 
done and the names of the ongoing pro
jects being constructed on developmental 
considerations lonewise which would be 
given priority during the Seventh Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt MAD
HAVRAO SCINDIA): (I) No, Sir. 

(b) Does not arise. 

(c) There it no such proposal at present. 

(d) Does not arise. 

Balapur. Than. RaHway line 

3968. PROF. NARAIN CHAND PAAA
SHAR' Wilt the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government of Maha .. 
fashtra has offered to meet at least 50 per 
cent cost of the construction of new rail
way line connecting Betapur to Thane: 

(b) if so, the exact communication of the 
Maharashtra Government in this regard 
and the decision taken by the Railway 
Board theteon alongwith the tHeety date by 
Which the project wilt be sanctioned; 

(c) whether the views of the PlannIng 
Commission have also been sought on this 
offer and the feasibility of the project: and 

(d) if so, the response of the Ptanmng 
Commission 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAO
HAVRAO SCINOIA): (8) and (b). City and 
tndustrial Development Corporation 
(CIDCO) of Maharashtra State Govern
ment is tufty financing the construction of 
a raitway siding, as a deposit work, from 
Kalwa (near Thane) to TUrbhe. Raifways 
have also approved CtDCO's proposal to 
extend this siding from Turbhe to Sanpada 
and from Sanpada to Belapur. Turbhe
San~ portion will be tuny financed by 
C4OCO and the Sanpada-Belapur portion. 
which would form ultimately a part of 
Mankhurd-Belapur line, witt be financed 
by them to the extent of 67~. 

(c) No, ~ir. 

(d) Does not arise. 

3969. DR. K .. G. ADIYODI: Will the Minis
ter of RAILWAYS be pleased to state: 

(8) whether Government ate consider
ing a multi-crorE' satellite communication 
system for centralised reservation of 
tickets etc; 

(b) if so, whether Government are facing 
any difficulties in the implementation of 
the system: and 
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(0) if so, the details thereof and steps 
taken to overcome the same, along with 
the places Identified for the installation of 
the system? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRt MAD ... 
HAVRAO SCINDIA): (8) No, Sir 

(b) and (c). Do not anse. 

Exploitation of underground water 
resources 

3970 DR ~ G ADIVODI WIll the MIniS
ter of WATf:R RESOURCES be pleased to 
state 

(a) whether the ex.pertlse and technIcal 
know-how regarding exptoltation of 
undergrOurtd water needs Immediate 
attentton', and .,' 

(b) If so, the steps being taken In this 
regar1 ') 

THE MINISTER OF WATER RESOUR

CES (SHRt B. SHANKARANAND): (a) 
and (b). Centra' Ground Water Board rs 
organtstng annual and special tralnmg 
courses for professIonal and sub

professionals to update their knowledge 
and experttse and expose them to the 
latest technology and equipment 
employed In the exploitation of ground 
water 

[T fans/atlon] 

PropouI for Con.tn.actton of Ropewlylln 
Hit' .... 

3971 SHAI HARtSH AAWAT W,H the 
Minister of SURFACE TRANSPORT be 
pleased to state 

(8) whether there ~s any propO$al lor 
construction of ropeways In h,IIy areas of 
the country durtng the current plan petfod, 

(b) If so, the deta,'s,1n thIs regard, and 

(c) If not, the steps propos~d to be tdken 

by his MInistry to connect difficult places 
of hilly areas with the rest of the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHAI RAJESH PILOT) (8) to (c). Seventh 
Ptan document recognIses the construc
tion of ropeways as means of transport .n 
hnfy areas. However, the construchon of 
ropeways is the responsibHtty of the 
respective State Governments It is 'under
stood that ropeways proJects are under 
consideration andlor executton in the 
North-East Region, Uttar Pradesh. Jammu 
& Kashmir and HImachal Pradesh 

New railway lines In backward area 

3972 SHRI HAAISH RAWAT Wttl the 
Minister of RAILWAYS be pleased to state 

(a) whether any scheme has been pre
pared by hiS Mtnlstry to ensure ttmely com
pletion ~Qf ongoing work of laYIng new 
railway Itnes In backward areas, and 

(b) .f !,O. the amount earmarked for this 
purpose In the current ptan? 

THE MINISTER OF STATE OF THE: 
MINISTRY OF RAILWAYS (SHRI MAO
HAVRAO SCINDIA) (a) and (b) The 
deta.,s 01 the new lines under constructIon 
and allocation of funds for them dunng 
1987-88 are gIven In the Pink Book and the 
Explanatory Memorandum of the Railway 
Budget Documents Some of these hnes, 
wIll a!c;o serve the backward areas, when 
completed Allocatton for these new lmes 
In the remalnmg 2 years of the Seventh 
Plaf' w,1I depend on avallablhty of resour
ces for New Lines In the Annual Plans. 

Over-bridgea In U.P. 

3973. SHRI HARISH RAWAT' Will the 
Minister of RAIL WA YS be pleased to state 

(a) whether there IS a proposal to cons
truct some raIlway over-bridges in Uttar 
Pardesn, dunng the current year, 



273 Written Answers SAAVANA 29. 1909 (SAKA) Written Answers 274 

(b) h so, the names of the ptaces, where 
.theee will be constructed: 

(c) if not, whether there is any need for 
the construction of over-bridges in this 
State; and 

(d) if so, the number of over-bridges 
required in the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVAAO SCINDIA): (a) and (b). Fifteen 
road over bridges are in varying stages of 
progress, at 8I!nda, Atigarh. Somna .. 
Kulw8, Moradanad, Kakori, New Ghazia
bad. Bulandshahar, Meerut Shajahanpur, 
Ahraura, Sakoti Tandi, Gonda. Deoria 
Sadar, Mau and Aishbagh (Lucknow). 

. 
(c) and (d). The State Government and 

the Railways are jointly examining proposals 
for 20 more road over-bridges at various 

places in Uttar Pradesh. 

(English) 

Target exceeded by community medIcII 
centre of AIIMS "Health for aI' by 2000" 

3974. SHAf G.S. BASAVARAJU: 
SHRI S.M. GURAODt: 

Will the Minister of HEALTH AND FAM
IL Y WaFARE be pleased to state: 

(a) whether Community Medical Centre 
of the All India Institute of Medical Scien
ces has under its "Health for All by 2000" 
Scheme exceeded its targets; and 

(b) if so, the main achievements under 
the scheme so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR' SAROJ KHA
PARDE) : (8) The All India Institute of l'Aed
ice I Sciences, New Delhi have informed 
that its Centre for Community Medicine 
has no separate targets for health for all by 
2000 A.D. However, the Government of 
India has laid down targets ;n the country 

under Health for All by 2000 A.D. Plan 
which apply to the area in which the Centre 
for Community Medicine of the AIIMS is 
working. 

(b) The Centre fo( Community Medicine 
of All India Institute of Medical Sciences is 
running 8 comprehensive Rural Health 
Servioes Project at Baflabgarh. In this area 
several operation research projects are 
being run including one at PHC Dayalpur 
and surrounding area which cover a popu
lation of over fifty thousand. The statistics 
from this area show quite dramatic 
achievements and several of the targets 
laid down by the Govemment of India for 
the year 2000 A.D. have already been 
achieved in this area while other targets 
remain to be achieved . 

Poor ImmunIDtIon coverage In ...... 

3975. SHRt G.S. BASAVARAJU: 
SMRI NARSING SURYAVANSI: 
SHRI S.M. GURADDI: 

Will the Minister of HEALTH AND FAM
ILY WELFARE be pleased to state: 

(8) whether a critical appraisal by 
Government has revealed poor immuniza
tion coverage in some of the States: 

(b) whether in rural areas of Rajasthan 
and Uttar Pradesh the OPT immunization 
is as low as 10 to 12 per cent with 8 drop
out rate of 40 per cent: 

(c) if so, the main reasons for the same 
and whether any suggestions have been 
made by Union Government to State 
Governments in this regard; and 

(d) if so, the details thereof? 

THE' MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMtL V 
WELFARE (KUMARI SAROJ KHA
PARDE): (a) Monitoring and review of the 
data in respect of immunization coverage 
received from the various State~ reveals 
poor achievements in some of the States, 
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which again varies from vaccine to zation for Rajasthan and Uttar Pradesh for 
vaccine. the rural areas only is not avanabla How

ever, the achievement of OPT for the State 
of Rajasthan and U.P. for the last three 

(b) The date in respect of OPT immun;- years is given below: 
Percentage achievement of Annual target 

Year Rajasthan - UP. 

1984-85 63.4 

1985-86 107.7 

1986-87 1004 

Drop out-rate of OPT Vaccination from 
first to third dose is 26.5 for Rajasthan State 
and 24.4 for Uttar Pradesh State. 

(c) and (d). In the State EPI Officers 
review meeting and during the visits of 
Senior Government officials to the States 
suggestions to reduce the drop-out rate 
and improve the achievement are gIVen. 
Time to time necessary instructions are 
issued to ;mporve the programme. A hand
book has been compiled keeping in view 
all such instructions for the Medical Offic
ers work in the field. Besides this training 
course on EPI for Senior Medical Officers 
mid-level Managers and Non-Medical 
Supervisors are held every year. 

Second phaae of computertsed reserv. 
tton at Deihl 

3976. SHRI G.S. BASAVARAJU: 
SHRI S.M .. GURADDI' 

Will the Minister of RAIL WA YS be 
pleased to state: 

(a) whether a number of new features 
are proposed to be provided in the second 
phase of the computerised passenger res
ervations in New Delhi; 

(b) if so, by what time Railway booking 
computer facility is likely to be finalised; 

(c) the important operations ofthe book
ing counters, in respect ()f which such 
facilities will be provided: and 

727 

101 9 

1089 

(d) to what extent computerised facUi
ties would help the people? 

THE MINlSTEA OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINDIA): (8) Yes, Sir. 

(b) and (c). These facilities have already 
been provided. Some of these facilities 
are: 

(i) computerisation of reservations 
on all trains originating or pass
ing through Delhi area; 

(ii) opening of computerised reser
vation offices at seven locations 
in Delhi in addition to the one at 
IRCA complex; 

(iii) availability of reservations for all 
classes and all trains from any 
counter. 

(d) Computerised reservation facilities 
help passengers in the following ways: 

(i) provision of reservation facilities 
closer to their door-steps and 
consequent convenience and 
saving in commuting time; 

(ii) reduction in the waiting time in 
queues; 

(iii) correct and uptodate information 
regarding availability of 
reservations; 
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(Iv) correct charging of fares; and 

(v) neat printing of tickets and 
charts. 

InI8nd 'WIteIweyI • an Industry 

3977. SHRI R.P. DAS: Will the Minister 
of SURFACE TRANSPORT be pleased 
to state: 

(8) whether there was any proposal of 
the Inland Waterways Authority of India to 
declare the Inland Waterways as an 
Industry; 

(b) w~ether the Authority has also sug
gested for integrated financial incentives 
to attract the private and public sectors in 8 

big way; and 

(c) if so. the results thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT: (a) to (c). Intand 
Waterways Authority of India have 
informed that they have as yet not formu
lated any proposal either for declaring 
inland waterways as Industry. or for inte
grated financial incentive scheme. How
ever I a scheme for grant of ihterest subsidy 
to IWT entrepreneurs for acquisition 
mechanization of inland crafts is under 
implementation since June, 1980. As of 
today 32 IWT entrepreneurs have availed 
of the facility under this scheme. 

Heart by .,.. surgery operations 

3978. SHRt KAMAL CHAUDHARY Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of heart bypass surgery 
operations conducted in the country and 
how many were got done in hospttals 
abroad during the years 1984-85t 1985-86 
and 1986-87: 

(b) the total foreign exchange sancti
oned on thts account during the said 
period; 

(c) the average expenditure for such an 
operation in the country; and 

(d) what steps Government contemplate 
to offer more faCilities in the hospitals in 
the country at' lesser cost for such 
operations 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) to (d). Information is being 
collected and will be laid on the Table of 
the House. 

Recommendations of Karblr Singh c0m

mittee regarding integration of health 
I8t'VIceI .t vartoua levels 

3979. SHRI KAMAL CHAUDHARY: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) when Kartar Singh Committee was 
appointed by Government and what were 
its recommendations regarding integra
tion of health services at various levels; 

(b) the expendjture incurred on the 
working of the said Committee and how 
much time did it take to give its report; 

(c) whether the integration of health ser
vices was to be achieved by 1982; and 

(d) if so. whether the same has been 
achieved by now and if not, the reasons 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMIL Y 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) The Kartar Singh Committee 
was constituted vide Government of India 
order No. 2-76172-Ply. dated 30. '0.1972, 
The summary of the recommendations is 
given in the Statement below. 

(b) No expenditure on the working of the 
Committee was incurred since aU the 
members of the Committee were either 
working with Central or State Govern
ments. The report was submitted by the 
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Committee within one year i.e. on 
15/9/1973. 

(c) Yes. Sir. 

(d) The integration of the cadre of health 
workers under Multipurpose Worker 
Scheme and their training has not been 
completed in some States. All the districts 
in the country could not be covered under 
the Mufti-purpose Worker Scheme as 
recommended by the Committee by 1982. 
The training period. therefore. had to be 
extended and the State Governments are 
now expected to complete the training of 
Multipurpose Workers by the end of 7th 
Plan. The major reasons for the delay in 
the integration are: 

(;) Delay in the preparation and 
finalisation of common cadre of 
workers in the States at various 

levels. 

(ii) Delay in rationalisation of their 
pay scales which involves addi
tional financial liability on the part 
of State governments. 

(iii) Delay in reorganisation and Inte
gration of health services at dis .. 
trict and state level. 

STATEMENT 

Summary of recommendations 

1. Multi-purpose workers for the deliv
ery of health, famity planning and 
nutritlon services to the rural com
munities are both feasible and 
desirable. 

2. A new designation IS proposed for 
the multi-purpose worker-Health 
Worker (male/female). 

The newly designated female 
Health Workers wttf be the present 

ANMs and the newly designated 
male Health Workers will be the 
present day Basic Health Workers, 
Mataria. Surveillance Workers. Vac
cinators Health Education Assist
ants (Trachoma) and the Famity 
Planning Health ASsistants. 

3. The programme of hiving multI
purpose work .... should be intro
duced. In the flrat ph ... In .,... 
where malaria Ja In maintenance 
phaSe and smallpox h .. been con ... 
trolled. The programme can be 
extended to other are .. u mal.rl. 
puses into matntenance phUe or 
where small·pox i. controlled. thai 
will be the second ph .... 

The workers engaged in cholera 
control, filalia, and leprosy pro
gramme may continue u such for 
the time being. Similarly. BeG vac
cinators may allo continue .. such. 
However, all these workers wm be 
made multi-purpose worker, tn the 
third phase of the programme. 

4. There should be a team of two 
health workers, one male and one 
female. at the Iub-centre level. 

5. After training in all programmes 
each health worker, rna.. and 
female. should be given a first-a'd 
kit and also some medicines for 
minor ailments. costing up to As. 
2,000 per annum for 8ach lub
centre. These medicines should be 
replenshad at regula, inteNals. 

6. 

7. 

The field visits of the ma.e health 
workers should not be limited to the 
homes of the villagers but they 
should also go to the places of work 
of the villagers. 

In order to reduce the existing shor
tage of the female health workers, 
ANMs whose job t. confined to the 
PHC headquarters, and others 
posted at the district hospjtal. and 
at other pllceslhould be withdrawn 
and posted at sub-centres. The 
posts vacated by ANMs should be 
fmed by nurse-midwives. 

8. Jurisdiction for each health worker: 

8. ,. 1 As an ultimate objective it is recom
mended that when adequate faclli .. 
ties of men, material and money are 
made available the number of PHCs 
should be increased. It i. feft that for 
8 proper coverage there should be a 
PHC for 50.000 population. Each 
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PHC would hive at IeaIt two doc
tors one of them should be 8 famel •. 

8.1.2 The populatiOn in each PHC would 
be divided .nto l' lub-centr8l, each 
having 8 population 01 about 3,000-
3,500 depending on topography 
and means of communication. 

8.1.3 Each lub-centre would have e team 
of one m ... and one femal. health 
worker. 

8.b rlklng into conslderatton the exist .. 
ing number of ma.e and female 
health work.,.. It Is recommended 
that: 

S.b.1 A male health worker would have 
tor the preaenl to look after a popu
lation of 8 to 7 thousand. 

8.b.2 A female heatth worker (ANM) 
would have a population of 10 to 
12 thousand. This population be 
dMded in two zon88-0n8 inten .. ve 
area of 3 to 4 thousand or an area of 
not more than 5 K.M. in radius from 
her place of ItaYf where she wUl be 
responsible for maternltv and Child 
Health and FamUy Planning servi
ces and the other 'twWghl' areas 
where her services will be available 
for partial coverage on request only. 

8.b.3 During the Interim period. It ., lUg.

gested that the aervlcel of trained 
daia be Inc ..... lngty UI8d particu
taffy In the 1wiUght' areaa. In order 
to make the trained dail reliable 
asalatanta of the female Health 
Work ..... they may be given. luita .. 
ble remuneration. 

9. Emphasl. should be placed In the 
5th Five Year Plan on Increasing the 
training facUitles of female health 
workers. The number of ANM 
&Chools should be increased partic
ularly in the States that have an 
acute shortage. 

10. Jurisdiction for each health 
lupervlaor; 

10 .•. 1 With an ultimate objective of 8 PHC 
.or 50,000 population having 16 

C8ntr~, the work of eight health 
worker. (4 ma... and 4 femelll) 
would be lupervised by • group of 
two health .,pervilOrl. 0,... mal. 
and one female. 

10.8.2 Thel. supervisors should prefera
bly stay In the area of the four sub
centres they have to supervise. 

10.b. With the existing $ituatlon of having 
a much larger number of mal. 
h.alth supervisor. as compared to 
the female health supervisors, It is 
recommended that for the time 
being one .mate health supervisor 
may supervil8 the work of 3-4 
male health workers and the female 
health supervisor (LHV) may super .. 
viae the work 0' 4 female health 
workers. 

10.C. The prea8n1 day tady health visitors 
now designated as temate Health 
Supervisors should be withdrawn 
from all posts other than those of 
ANM supervisors. For example. 
lady health visitors at PHC head
quarters. or at urban centres or in 
district headquarters. etc. should be 
withdrawn and posted for field work 
01 the sector allotted. Nurae ... 
Midwives may be posted in their 
place in urban centres and the Dis
trict for static duties. 

10.d Nurse-midwives with community 
Health training or qualified public 
health nurses should be recruited 
to make up the deficiency In the 
number of female Health Super
visors. 

11. Two-thirds of the posts 0' the 
Health SuperviSOrs both male and 
female should be reserved for pro
motion from the health workers' 
cadres. The remaining one-third 
should be filled by direct recruit
ment. 

'2. Training: 

It is recommended that I small 
group consisting Of health adminis
trators. trainers and technical 
experts be constituted to go into the 
detaUs of the training that is to be 
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imparted to the future multipurpose 
workers and their supervisors. Such 
a group would al80 devise manuals, 
and prescribe curricula for the 
training of the present day unl
purpose workers in order to make 
them multipurpose workers. The 
course content and the duration of 
training for those who are to be rec
ruited in future as multipurpose 
worker wilt also be indtcated by this 
group alongwith the places where 
such a training can be imparted. 

12.8 The same group should examine 
the existing curricula of the ANMs 
and LHVs and suggest ways and 
means to make the training of these 
functIonaries more practical and 
job-Orlented . 

12.b Pending the recommendations of 
the proposed group the Committee 
recommends: 

12.b.1 The existing unipurpose peripheral 
male workers may be given 1-2 
weeks orientation training followed 
by 6 to 8 weeks intenSIve training 

12.b.2 The supervisory workers should 
receive 1 to 2 weeks onentation 
training followed by 6-8 weeks com
mon training with the juntor health 
workers plus 2weetcsofsupervisory 
training. 

12.b.3 The duration of ANM and LHV train
ing can be conveniently reduced by 
six months in each case. 

12.c The minimum educational qualifi
cations for the new entrants as 
Health Workers (females) should be 
preferably matriculation or equival
ent with sCience and biology and for 
the male Health Workers, Matncula
tion with Science and Biotogy. For 
the Health Supervisors (male and 
female) Higher Secondary with 
Science should be the minimum 
qualification. 

12.d Training for atl the worker. 
engaged In the field of health, famlty 
p'8nn~ng and nutrition should b$ 
integrated. 

12.8 A training dfvtlton shoutd be 8Itab
Ushed at the centre. 

13. The job responaibUiti .. of the pro
posed Health Work.,.. and their 
supervisors (male and female) ar. 
given in Chapters IV and V. 

14. The pay scales of the health 
workers and their supervisors 
should, 88 far as possible be made 
uniform in all States 

15. 

16. 

17 

18 

19 

The doctor .. in-charge of a PHC 
should have the overall charge of all 
the supervisors and health wort:ers 
tn his 8rea. He will be assisted by the 
Block Health Assistant for hiS head
quarters' work. 

The doctors of PHC dUring their VIS

its to sub-centres will not only 
render health care to the population 
but wifl also check the work of the 
health workers and their superv!· 
sors. (6.4.1 1) 

All the dispensaries in the jUrisdiC
tion of 8 prtmary health centre 
should be linked with the PHC and 
8ach dispensary doctor should 
render referral services to the cases 
referred by the health workers 

The doctors at the PHC should 
divide the population on a geogra
phical basts for their field VISits 

While one doctor attends to the out
patients and tn-patients at the PHC, 
the other doctors should go out on 
field viSIts and extend integrated 
health, family planning and nutri
tion services to the population 
Thus each doctor wHl be at the PHC 
for three days and will be away on 
field Visits for the other three days of 
the week. 

Wherever there is one lady doctor at 
the PHC, she should render special
ist services for maternity and chUd 
health to the entire PHC population 

In order to bring about an effective 
integratIon of workers engaged in 
vertIcal programmes of health and 
famity planning, the concept should 
be extended to the distnct and the 



285 Written Answers SAAVANA 29,1909 (SAKA)' Written Answers 286 

State level. The dlvilion of wortt 
amongst the di,trict medical offic
ers should be on 8 geographical 
basis rather than on a programme 
basis. 

20 The concept of medical colleges 
Integrating all health, family plan
nlftg, nutrition, and training pro
grammes. has been put forward. 

21. It is suggested that there is no valid 
need for mobile sterUisaUon unit •. 
For IUD work there may be 8 justifi
cation for maintenances of some 
units but their continuation should 
be made subject to fulfilment of 
specified targets. 

National admission tHt for medlcel 
colleges 

3980. SHRI SYEO SHAHABUDDJN: Will 
the Minister of HEALTH AND FAMIL V 
WELFARE be pleased to state: 

(a) the salient features of the scheme for 
introducing 8 national admission test for 
all medical colleges in the country as 
approved by the Supreme Court; 

(b) the progress made towards the intro
duction 01 the Scheme: and 

(c) whether it is intended to bring pro
gressively all admissions to the medical 
courses under a single national admission 
test? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHA
PARDE): (8) The salient features of the 
Scheme for holding All India Entrance 
Examination for admission to medical col
teges as approved by the Supreme Court 
are as under: 

(i) The examination will be held for 
15% of the total seats in 
MBBSlBDS Course without tak
ing into account any reservations 
validly made: 

(ii) The Scheme is confined to all 

medical colleges or institutions 
run by the Union of India or a 
State Government or a Municipal 
or other local authority except . 
those specifically exempted by 
the Supreme Court from the pur
view of the Scheme; 

(iii) The students of Andhra Pradesh 
and Jammu and Kashmir will not 
be eligibJe to appear in the 
examinationl 

(iv) The examination will be con
ducted by the Central Board of 
Secondary Education. New Delhi 
from the Academic year 198&-89; 

(v) The medium of examination will 
be English only; 

(vi) Only Indian nationals wilt be 
eligible for appearing in the 
examination; 

(vii) Examination centres will be all 
over India in the Capital cities of 
each States and Union Territory. 

(b) The first All India Pre-Medical/Pre
Dental Entrance Examination which was 
to be conducted by the Central Board of 
Secondary Education on 3rd May, 1987 
has since been postponed till 1988-89. Ses
sion 8S per the directions of the Supreme 
Court given on 3.8.1987. 

Cc) Yes, as an ultimate objective with the 
consent and involvement of the States. 

Scraenlng of IChooI text boob 

3941. SHRI SYEO SHAHABUDOIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) the work done by the National Coun ... 
cil of Educational Research and Training 
during 1986-87 and associated bodies in 
screening school text boo~s preacribed in 
various States or by varioos examination 
boards from the point of view of national 
integration; 
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(b) the work programme for 1987..a8; 
and 

(c) the difficulties encountered In moni
toring new text books prescribed by the 
authorities and steps taken to OwtrCOl118 

these difficulties? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RE:SOURCE DEVELOPMENT (SHRI
MA TI KRISHNA SAHI): (a) The first phase 
of evaluation of textbooks under which 
textbooks in Languages and History were 
to be evaluated, was completed In 1985. In 
the second phase of the Programme of 
Evaluation of School Text Books from the 
Standpoint of National Integration, text .. 
books in Geography, Civics. Sociology 
and Anthropology were taken up for eva .. 
luation. During 1986-87, the States of 
Maharashtra, Gujarat, Tamil Nadu, Mizo
ram, Andhra Pradesh, Haryana and Rajas
than have completed the second phase of 
the programme. 

NCERT has evaluated textbooks in 
Hindi u"der the programme of sample eva
luation of school textbooks prescribed by 
States/UTs. Orientation programmes for 
authors and reviewers of textbooks .n 
Hindi were organisea It had also orga
nised the 8th National Conference of 
School textbooks at Madras in August 
1986. A brochure entitled "Evaluation of 
Textbooks-Guidelines" has also been 
brought out by the Council in 1986 for the 
use of concerned agencies in the States. 

(b) The NCERT would persuade the 
States Which have initiated the programme 
of evaluation of textbook from Standpoint 
of National Integration in Its eecond phase. 
to comptete the work during 1987-88. The 
Council would continue Its programme 
sample evaluation of textbooks of States 
during 1987-88. A Programme for evalua
tion of the new textbooks to be brought out 
by the States is also proposed to be deve
loped. The Council would organise pro
grammes for textbook authors who would 
be oriented ;n the art of writing textbooks 

keeping in view the aspect of Natlonallnte
gration. It also ~ to organIae 8 

National Conference on SChool Text
books in which the progJ'888 of the pr0-

gramme of evaluation of taxtbooka from 
National Integration would be disa Illed. 

(c) The major problems faced by 
NCERT 18 that • large number of textbooks 
are to be evaluated. Therefore. NCERT 
could only do 8 sample evaluation. A sys
tem of monitoring is proposed to be jointly 
evolved by the NCERT and States. 

(Trans/ationJ 

ConcIIIon of G.T. Ao8d In_ 
3982. PROF. CHANDRA BHANU oevi : 

Will the Minister of SURFACE TRANS
PORT be pleased to state : 

(a) whether the condition of Grand 
Trunk Road in some places in B4har is very 
misearable: and 

(b) .1 so, the steps being taken by 
Government to repair it? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (8) Not Sir. Grand 
Trunk Road In Bihar ;s in traffic worthy 
condition except for the approach to 
Barakar bridge. 

(b) The estimate for 1st stage streng
thening of approach road to new Barakar 
bridge on NH 2 has already been sancti
oned and strengthening work will be taken 
up shortly. 

[English} 

ne • ..-ch In Un .. 1 Merle .... EffIcq on ...,.. 
3983. SHRt NARSING SURYAWANSHI : 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(8) whether the Central Council for 
Research in Unan; Medicine has under
taken a research project on Malaria with 
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the objective of evaluating the therapeutic 
efficacy of some Una". herbal drug; and 

(b) fI so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE) ; (8) Ves, Sir. 

(b) The Central Council for Research in 
Unan. MEldiClne is conducting triats with 
Una", Medicine in various combinat.ons. 
The StudIes are stflf at preliminary stage 
and are being continued. 

Grants for Sports Activities to one School 
Per Taluka 

3984. SHRt SHANTARAM NAtK . Wilt 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(8) whether Government have formu
lated a new scheme of giving one time 
grant for sports actIvities on one school 
per taluka baSIS. and 

(b) if so, the details of the scheme? 

THE MINiSTER OF ~TATE IN THE 
OEPRARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHILO 
DEVELOPMENT IN THE MIN'STRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHAfMATI MARGARET ALVA) : (8) Yes, 
Sir 

(b) Under the scheme, initially one 
Schoof will be selected in each Talukal 
Block at a place other than District Sub
division or Block headquarters Central 
Govt. wili gIve one time assistance of As 1 
lakh fOf prov,slon of an athletic track, pur
chase of durable equipment litce goal 
posts, hurdtes, etc. and for construction of 
a gymnasium. The Central assistance will 
be conditionaf on the SchOOl emptoying a 
full-time teacher in Physclal Education 
and making a provision of at-least Rs. 
15,OOO/-peryearformafntenanceofequip
ment and purchase of consumable stores. 

,.. 

...... rcIt 10 Implant ()rgIna like Uvar In 
H&IIIW'Bodr 

3885. DR. D.N. REDDY: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state : 

(8) whether Government are aware that 
research to implant organs like liver in the 
human body in place of highlV diseased 
organs is fast progressing in the developed 
countries; and' 

(b) whether an attempt has been made 
by our scientists to start such 8 research In 
the country? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF HEALTH AND FAMtL Y 
WELFARE (KUMARt SAROJ KHA .. 
PARDE) (8) The Government is aware that 
fiver IS being implanted in many developed 
countries in the world. 

(b) Acccrding to the information fur
nished by the Indian Council of Medical 
Research, no such research has been 
attempted in the country. 

3986. SHRJ D.N REDDY: Will the Minis
ter of HEAL TH AND FAMILY WELFARE 
be pleased to state : 

(a) whether Govemmentts attention has 
been drawn to a news item captioned 
"Gastro-enteritis claims 30 lives" which 
appeared in the Newstime dated 23 July, 
1987; 

(b) if so. the action taken by Union 
Government to prevent the spreading of 

this dangerous disease: 

(c) whether any medical team has been 
sent to study the situation; and 

(d) if so. the outcome thereof? 

THE MINISTER OF STATE tN THE 
MINISTRY OF HEALTH AND FAMtL Y 
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WELFARE (KUMARI SAROJ KHA
PARDE) (a) The Government has seen the 
News Report. 

(b) to (d): The State Government of 
Andhra Pradesh are taking all necessary 
remedial measures to control the spread of 
Gastro-enteritts as under: 

1 

2. 

3 

House-ta-house survey to detect 
cases and for proper treatment of 
patients 

Health education campaIgn 
intensified to create awareness 
among the people for improvang 
personal hygiene. 

Dis-infection of all sources of 
drinking water supply 

4. Propagation of use ot Oral Rehy

dratIon Salt 

No request for medical team has been 
received from the State Govenment. The 
situation is reported to be under control. 

3987 SHRI VIRDHt CHANDER JAIN' 
Will the Minister of WATER RESOURCES 
be pleased to refer. to the reply given to the 
Ur Istarred Question No 2399 on 18 
October, 1982 regardang plan from Rajas
than for protectton by floods of the Lun; 
River and state' 

(a) whether a master ptan has been 
framed by Rajasthan Government for pro
tection of the region affected by the ftood 
of Lum River to this date, 

(b) if so, whether a copy thereof will be 
laId on the Table of House; 

(c) the expenditure to the incurred the
reon annually and what will be the Central 
share therein; and 

(cJ) the details of the work started and 
completed under the Master Plan? 

THE MINISTER OF WATER RESOUR
CES : (SHAt 8. SHANKARANAND) : (8) 

The Master Plan for Luni basin for protec
tion from floods has not been received by 
the Central Government for appraisal. 

(b) to (d). Do not anse 

(TranslatIon J 

Supply of T.B. Medldnes to States 

3988 SHAt VIRDHI CHANDER JAIN' 
W,1f the Mmister of HEAL TH AND FAMILY 
WELFARE be pleased to state 

(a) whether T.B. cases are mcreaslng 
due to poverty and malnutritIon and It has 
affected most of the drought prone dis
tricts of Rajasthan like Barmer, Jatsalmer 
and Jodhpur, 

(b) whether medicmes named Rifam
pein. Peiabiztnam,de and streptomycin 
injections which are used to cure T.B are 
very costly and are made avaHable to T B. 
Clinics in very meagre quantity, 

(c) whether as a result of It, poor patIents 
do not get free treatment and they spread 
the d.sease and die Quite f~arly and 

(d) if so, whether UnIon '.;overnment 
propose to supply the aforesaId medicines 
to State Governments In farge quantities at 
cheaper rates and thus help to control the 
T.B dtsease? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMtl Y 
WELFARE (KUMARI SAROJ KHA~ 

PARDE) : (a) There is no evidence to show 
that the T.B. cases are increaSing in the 
districts of Rajasthan. 

(b) Rifampicin and Pyrazinamide are not 

being routinely used under the pro
gramme. Sufficient quantities of anti .. T 8 
drugs like INH, Thiacetazone, Strepto
mycin. PAS and Ethambutol are being 
supplied to each District T.B Centre on 
receipt of their Annual Consumption and 
Requirement Statement. 
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(c) Under the N.T.B.C. Programme free 
diagnostic and treatment facilities are 
available in the country. 

(d) During 1987-88, an allocation of As. 
1179.50 lakhs has been made for provision 
of anti-T.B. drugs to the States and these 
drugs are supplied to the T.B. patients by 
the States free of cost. 

3989. SHRf VIRDHI CHANDER JAIN : 
Wilt the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Union Government propose 
to open a Central University in Rajasthan; 
and 

(b) if so, when this University is pro
posed to be set up and the place where it 
win be set up? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL TUAE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI) (a) : No, Sir. 

(b) Does not arise. 

(English] 

Incidents of NIght BHndneIs In Drought 
Hit Areal 

3991. DR. V. VENKATESH 
SHAt BALASAHEB VlKHE 

PATIL: 

Wit! the Mintster of HEALTH AND 
FAMILY WELFARE be pteased to state: 

(a) whether incidents of night blindness 
caused by malnutrition have attained 
aiarmtng proportions in different drought 
hIt areas of various States; 

(b) if so, the number of such cases 
reported from different States during the 
years 1985-86 and 1986-87 and; 

(c) what steps are being taken to remedy 
the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMtL Y 
WELFARE (KUMARI SAROJ KHAPA
ROE) : (8) and (b). Night-bUndness is 
caused mainly by Vitamin 'A' deficjency in 
the food intake like green, leafy vegetable. 
In drought-hit areas, it is known that with 
poor dietary intake, night bHndness 
occurs. No statisfical data are avaitable 
from the State Governments for'the years 
1985-86 and 1986-87. 

(c) Vitamin 'A' prophytaxis programme 
is being contin~ through network for 
MCH services to cover children in the age
group of 1-6 years all over the country. 

.... Kendrty. __ .,.. durlng 1987 .... 

3992. SHAI MANIK REDDY : Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state : 

(8) whether Government have a prop-
osal to open some new Kendriya Vidya
layas during 1987-88; 

(b) if so, the number of such Vidyalayas 
proposed to be opened in different States 
during the above financial year; 

(c) the details of the places identified in 
different States for the location of these 
Vidyalayas; and 

(d) the details of the locJtions in Andhra 
Pradesh where such Vidyalayas Qre to be 
opened? I. 

THE ~'NISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHR~ 
MATI KRISHNA SAHI) : (8) to (d). Nodeci
sion has as yet been taken about the 
number and locations of Kendriya Vidya
layas to be opened during 1987 .. 88. 
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Pay Scales to UblWlans and Phy" 
Instructors of V~ UnIvenHlel IIftd 

CollegeS 

3993. DR. A. K. PATEL: Will the Minis
ter ot HUMAN RESOURCE DEVELOP
MENT be pleased to state: 

(8) whether Govemment propose to give 
parity to Librarians and Physical Instruc
tors of various Universities and Colleges in 
the country regarding their pay scales and 
other facilities; 

(b) ., so. the details thereof: 

(c) the re.3ction of teachers organisa
tions thereto; and 

(d) if parity is not to be given, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI) : (a) and (b). The 
Mehrotra Committee in Part-B of its report, 
had recommended the same scales of pay 
and career advancement opportunities 
which they had proposed for teachers, in 
the case of Librarians and Directors of 
Pryscial Education also. and the appoint .. 
m ~nt of an Expert Committee to work out 
the details of qualifications, evaluation 
procedure, etc. This Committee has also 
made tts recommendations concerning 
qualifications to be prescribed for recruit
ment and promotion. in July 1987. These 
recommendations are still to be consi
dered by the Governmt111t. 

(c) and (d). Do not arise. 

Grants to Deccan College, Puna for c0m

pilation of Sanskrit Dictionary 

3994. DR. A.K. PATEL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) the total grant sanctioned and given 
to Deccan College, Pune for compiling 8 

Sanskrit Dictionary on historical principJea 
during the laSt three years; 

(b) whether the work done so far under 
the project has been evaluated; 

(c) if so. the details thereof and if not. the 
reasons therefor; 

(d) the names, prices and dates 01 pubfi
cations of all works pubtished under this 
project; 

(8) whether alt these research publica
tions are made available at subsidised pri
ces to all libraries, scholars and 
educational institutions: 

(f) if so, the details thereof; and 

(9) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATI KRISHNA SAHI) . (a) The total grant 
given to Deccan College Pune for compila
tion of Sanskrit Dictionary on Historical 
principles during the last three years is as 
under : 

1964-85 As 5,64,594 50/-

1985-86 Rs.5,37.69S.35/-

'986-87 Rs 9,00,000.00/-

(b) and (c). Vest Sir. Five Review Com
mittees evaluated the work in 1954, 1968, 
1972, 1977 and 1986 respectively. 

(d) to (9). Information is being collected 
and will be laid on the Table of the House in 
due course. 

PerlodIceI Revtew of ..... aJth For All 8y 
2000 AD" Scheme 

3995. SHAt VAKKOM PURUSHOTHA" 
MAN : Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 
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(a) whether the progress of the scheme 
"Health for All by 2000 AD" is reviewed 
periodically in all the States: 

(b) whether the target will be achieved as 
Scheduled; 

(c) whether the target has been achieved 
even now in Kerala in many respects: and 

(d) if so, the details thereof? 

THE MtNISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAAOJ KHA
PARDE) : (a) and (b). Progress of setting 
up of infrastructure for achievement of 
goals under "Health for All" is reviewed 
regularly. It is expected that the goals for 
establishment of health subs--centres and 
Primary Health Centres will be achieved in 
full by 1990. The requirement in respect of , 
community health centres is proposed to 
be achieved in phased manner. 

(c) and (d). In respect of Kerala, the posi
tion of achievement of targets is as indi
cated below : 

Target Achievement 

Subcent'~ 5203 3374 

PHCS 1026 423 

( TranSlation J 

Completion of Hospital at Jefarpur 
(N8Jafgarh) 

3996. SHRI SHARAT SINGH : Wilt the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state : 

(8) whether construction work of 100 
bed hospital in Jafarpur (Najafgarh) is 
gOing on at a very stow speed; and 

, (b) if so, when the work is Ukely to be 
completed? 

THE MINISTER OF STATE IN THE 
MtNISTRY OF HEALTH AND FAMILY 

WELFARE (KUMARI SAROJ KHA
PARDE) : (8) and (b). No. Sir. The con
struction work of the hospital wHJ be 
completed in May, 1989. 

(English1 

Removal of pen ShopI front PIIIIforma 

3~7. SHRt SATYENDRA NARAYAN 
SINHA: Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether he had consulted passenger 
associations and Railway Zonal Advisory 
Committees before deciding on removing 
pan shops from platforms; 

(b) the public reaction at stations where 
pan shops have been removed: and 

(c) how far the experiment has bMn 
found successful? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAt MAD
HAV RAO SCINDIA) : (8) No, Sir. Decision 
to gradually stop sale of pan at stations has 
been taken with 8 view to further improve 
the cleanliness at stations. 

(b) Some representations have been 
received. 

(c) There is general improvement in 
cleanliness. 

Introduction of more trains between Gay. 
and Calcutt. 

3998. SHRI SATYENDAA NARAYAN 
SINHA~ Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether passengers from Gaya 
gOing to Calcutta in the morning do not get 
seats in the long distance trains between 
Mughalsarai and Howrah/Sealdah; and' 

{b) if so. whether more trains are pro .. 
posed to be introduced between Gaya and 
Calcutta? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRf MAD
HAVRAO SCINOIA): (8) No, Sir. 

(b) Does not arise. 

IG,..· System tor X Md XII elMs ExamI
natIonI ....... 

3999. DR. B. L. SHAllESH: 
SHRI BALASAHEB VIKHE 

PATIL: 

Will tne Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state: 

(8) whether as part of the examination 
reforms advocated in new education policy, 
it is proposed to do away with the present 
system of dectanng results in the form of 
marks and dl'lISIonS In Class X and XII 
board examination and replaced by a sys
tem of grades rn the next few years; 

(b) if so, the broad outlines of the pro
posed reforms and the introduction of the 
grade systern if! the schools; and 

(c) the stage at which it stands at 
present? 

THE MI~ISTEA OF STATE IN THE 
DEPART~~NTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVrLOPMENT (SHRI
MATI KRISHNA SAHI)· (a) Yes, Sir. 

(b) and (c) The deta!Is of GradIng Sys
tem have yet to be worked out. As a 
preliminary step, a seminar was recently 
organised by NCEAT in July '87 tn which a 
9- point Grading System has been recom
mended for adoption by different Boards 
of Secondary Education. The Seminar has 
recommended introduction of Grading 
System for Class X with effect from 1990 
and for Class XII wIth effect from 1992. 
However, thiS schedule of Implementation 
has yet to be accepted by the different 
Boards. 

LDII due to StrtIce by EmpIoyeea of 
StevedoreI .. 10m., Port 

4000. DR. B. L. SHAtLESH: 
OR. DATTA SAMANT: 

Will the Minaster of SURFACE TRANS
PORT be pleased to state: 

(8) the reasons for the strike by 
employees of the Stevedores at Bombay 
Port 

(b) the total loss to the economy due to 
the recent strike by employees of the 
Stevedores at the Bombay Port direct and 
indirect losses incurred by port users, the 
Port Trust and various sectors of the 
industry; 

(c) the loss entailed as a result of a 
number of vessels waiting for a berth and 
those lying ,die on their berths perdav. and 

(d) the tong-term measures being taken 
to avert such massive loss to the nation as 
a resuft of such port stnkes? 

THE MfNISTfR OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESj-t .RtLOT) (a) The nonthly 
rated carpenters. gearmen, gear watch
men, godown khaiasis and cart pullers 
employed by private stevedores In Bom
bay Port went on strike from 16th July, 
1987 to 31st July, 1987 to press their 
demand for regJstration under Bombay 
Dock Labour Board 

(b) and (c). It is not possible to Quantify 
the direct or Indirect losses suffered by 
various agencies on account of the strike 

(d) Every effort is made to see that cor
dial labour relations are maintained at the 
Ports by negotiations/discussions with the 
representatives of the untonsl federations 
both by the Port Management 8S well as by 
the Government. However, in certain 
cases, the unions, without availing of such 
facilities resort to strike. Government on its 
part will continue all efforts to maintain 
cordial labour relations. 
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..... ng of 

4001. SHRt BRAJAMOHAN MOHANTY: 
Will the Minister of HUMAN REM 
SOURCE DEVELOPMENT be pleased 
to state the number of cases of missing and 
damages of antique objects of National 
Museum under investrgation by C.B.I., 
with details thereof? 

THE MtNtSTER OF STATE IN THE 
DAPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINiSTRY OF HU"~~N 
RESOURCE DEVELOPMENT (SHRf
MATt KRISHNA SAHI). There is only one 
case being Investigated by Central Bureau 
of Investigation According to National 
Museum. the "Golconda Rumal"' was 
found missing and the matter has been 
brought to the notice of police authorities. 

Guidelines ot Bureau of Pubtlc Enterprtsel 
about promotion PolIcy in SAil 

4002. SHRI BRAJAMOHAN MOHANTY: 
WtP the Minister of STEEL AND MINES be 
pleased to state' 

(a) whether the guidelines issued by the 
Bureau of Public Enterprises regarding the 
cadre structure, promotion policy and 

other emoluments of the executives work
ing under steel industries of the country 
are being grvHn effec1 to; and 

(b) if so, the names of the steel industries 
who are not gtving effect to these guide
lines, and the reasons therefor? 

THE MINtSTER OF STEEL AND MtNES 
(SHRt M. L. FOTEDAR): (8) Bureau of 
Public Enterprises have not issued any 
guidelines regarding cadre structure pro
motion policy and other emotuments of 
the executives working in SAIL or in Steel 
Industries. 

(b) Does not arise. 

RegIonal Centre of Indira Gandht Open 
University at Kerale 

4003. SHAI T. BASHEEA: Will the Minis-

18r of HUMAN RESOURCE DEVELOP
MENT be pleased to state: 

(8) whether there is any proposal under 
Government's consideration to open a 
regional centre of Indira Gandhi Open Uni
versity in Kerats; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE iN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI
MATt KRISHNA SAHI): (8) and (b). The 
Indira Gandhi National Open University 
has requested the Government of Kerata to 
provide suitable accommodation to open a 
Regiona' Centre of the University in the 
State. The University has not received any 
response from the State Government so 
far. 

~ Devetopment Bank Aid for Cochln 
.Port 

4004. SHRI T. BASHEER: Wilt the Minis
ter of SURFACE TRANSPORT be pleased 
to state: 

(8) whether the Asian Devefopment 
Bank aid for Cochin Port sanctioned last 
year is pending clearance with the Public 
Investment Board; and 

... 
(b) if so, the reasons for the delay? 

THE MINISTER OF STATE OF THE 
MINJSTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (8) and (b). The 
Government has not yet sanctioned the 
Project. The Public Investment Board is 
now seized of the matter and its recom
mendations are awaited. The Asian Devel
opment Bank has not yet sanctioned the 
loan for the project. 

Level Croatinga and ovet1xtdgea In AMM'I 

4005. SHRI BHADRESHWAR TANTI: 
Will the Mjnister of RAILWAYS be pleased 
to state: 
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(8) whether Union Govemment are 
aware that the presence of several Railway 
level-crossings along the National High
ways in Assam is a great hindrance 
towards maintenance of 8 free and uninter
rupted fJow of traffic aJong these National 
highways; 

(b) if so, whether State Government of 
Assam had submitted any proposals to the 
Union Government for inclusion of ten 
overbridges in the Seventh ptan; 

(c) if so, whether any action was taken in 
this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHAI MAD
HAVRAO SCINDIA): (a) Yes, Sir. 

(b) The Government of Assam have 
initiated proposals for road over bridges at 
five locations. 

(c) The proposals are in various stages 
of processing. These will be considered for 
sanction as and when the proposals have 
been jOintly verified and an undertaking is 
received from the State Government 
regarding sharing of cost as per the extent 
conventions. 

(d) Doe() not arise. 

4006. SHRr G. M. BANATWALLA: 
DR. SUDHtA ROY: 

Wilt the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased 
to state: 

(8) the names of the States and Union 
Territories which have submitted their 
Operation Blackboard projects; 

(b) the financial outlays of the projects 
submitted by each such State and Union 
Territory; 

(c) the extent of grant to wh6ch each of 
the project would be entitled; 

(d) the details regarding approval 
granted to each of the above projects; 

(e) the items of equipment, etc. which 
are generally included in the operation 
black-board: and 

(1) the number of school buildings con ... 
structed under operation blackboard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF E~UCATION AND 
CULTURE fN THE MINISTRV OF t-iUMAN 
RESOURCE DEVELOPMENT (SHAt
MATI KRISHNA SAHI): (8) to (1). The 
scheme for implementing the ·Operation 
Blackboard' envisaged tn the National Pol
icy on Education 1986 has been finalised 
and circulated to States/Union Territories 
on 26th May, 1987. It is proposed to imple
ment the scheme in a phased manner by 
taking up 20% of blocks/ municipal areas 
in 1987-88, 30% in 1988-89 and 50% In 

1989--00. For the programme to be imple
mented In 1987-88, proposals are awa
ited from States/Union Terntones. it is 
understood that in States/UnIon Territo. 
ries, a survey is being conducted to assess 
availability/deficiency of facilities in the 
schools and project reports are being pre
pared for sanction under the scheme. This 
survey wHt also assess the number of 
school buildings to be constructed. 

Assistance would be provided to the 
States/Union Territories when proposals 
are received. The Central assistance will 
be provided for essential items such as 
mats, fumiture for teachers, teaching and 
tearning equipment. books for school 
library, newspaper's and periodicals, 
games materials, drinking water facilities 
and salary for second teacher in single 
teacher schools. For construction of Prim
ary School buildings and toilet units. funds 
witt be provided under National Rural 
Employment Programme and Rural land
less Employment Guarantee Programmes. 
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4007. SHRI HUSSAIN DALWAI: Win the 
Min'ster of RAILWAYS be pleased to atate: 

(8) the pr_ent posttion of Coastal Rail· 
way Project jn Maharahtra; 

(b) the time by which the Nagothane
Dugaon section laliklly to be completed; 

(c\ the time by which the coaStal raJl .. 
way is likely to be ccmpteted upto 
Chiplem; 

(d) the next raU-link, if any. proposed to 
be taken in hand after the completion of 
this route; 

(e) whether the State Govemment of 
Mahar.shtra has offered for compl,eting 
the earth-wOt1c under Loca' employment 
Guarantee Scheme, under its own budge
tary provisions; and 

(f) if so, the reaction of Union Govem
ment thereto? 

THE MINISTER OF STATE OF THE 
MlNtSTRY OF RAILWAYS (SHRt MAD
HAVRAO SCINDtA): (a) to (d). Nagothane 
lies on Bombay...fk)ha eection. whfch Me 
already been commissioned. 

Aoha-Dasgaon and Dasgoan-Chiplem 
are two small parts cf the proposed \'Jest 
Coast Railway Project. Updating of the 
SUrveyS Already conducted is in progress 
to evaluate the project as a whole. Further 
action will be considered on receipt and 
examination of the report. However, SUf

Vf!Iy for Mangalore-Udupi has been c0m
pleted and Its report sent to the Planning 
Commission for consideration and 
clearance. 

(e) No such offer for this line hal been 
received. 

(f) Does not arise. 

PI.,... tor. CoeItII ~ coni1eCo1· 
Ing BombIy and ...... cn 

«JOB. SHRI HUSSAIN DAlWAI: Will the 
Minister of SURFACE TRANSPORT be 
pleased to stete: 

(a) whether Government of Maharashtra 
has submitted a proposal to the Union 
Govemment for undertaking construction 
of a coastal highway connecting Bombay 
and Mangatore on the West Coast; 

(b) if so, the action taken thereon: 

(c) whether any funds have been ear .. 
marked for this project; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (8) Yes, Sir. 

(b) to (d) .. Owing to financial stringency 
and other priority conSiderations, it is not 
possible at present to declare the coastal 
road in quest. on as a National Highway or 
to render financial assistance in any 
Centra!'y ... Sponsored Scheme. 

4009. SHRS P. PENCHALLAIH; Will the 
Minilter of HUMAN RESOURCE OEVELo: 
OPMENT be pleased to state: 

(a) whether report on rural institutions 
has been submitted: 

(b) if 10. the salient features Of the report. 
and 

(0) the details of the action taken on the 
report? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCe oeVELOPMENT (SHRt
MATt KRISHNA SAHI): (8) Yes Sir. 
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(b) It has been recommended that the 
new pattern of reral institutes will be an 
instrument of social change. It will be com
munity based with emphasis on micro level 
planning at the gross root level. The aca
demic programmes of t"'9 rural institutes 
wilt be work-oriented with emphasis on 
self-employment. The rural institutes will 
preferably be composite in character, 
combining programmes from primary to 
higher educat.on. The institutes will lay 
emphasis on an educational package com
prising teaching, research and exteneion. 
Extension programmas will be so deve
loped as to make a real pnd Quantifiable 
impact upon the development process in 
the selected blocks. 

(c) Action has been inlttated forforrnula
tion of a detailed schema for the implemen
tation of the orograrnme for the 
development of rural institutes in the light 
of the recommendations made in the 
report. 

Peychologlclll .. t for A.S.Ma. 

4010. SHRI P. PENCHALLAIH: Will the 
Manister of RAILWAYS be pleased to stater 

(a) whether psychological test has been 
intrC'duced for the post of Assistant Station 
Ma~ ters of operating department in 
Railways; 

(b) if so, th~ date from which it has been 
introduced, and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVRAO SCINOIA)' (a) The test has been 

prescribed for the category of Assistant 
StatIon Masters at the time of direct 
recruitment. 

(b) Instructions in this regard were 
issued on 14 September. 1972 

(c) In the direct recruitment of Assistant 
Station Masters, the candidates are sub-

jected to 8 psychological test by tne 
Psycho-Technical Cell of the Research 
Designs and Stendards Organisation. 
Only such of thern as qualify the test and 
are otherwise found suitable, are emoa
neJled. Th~ psychological test is, however, 
onty a qualifying test, the merit position of 
the successful candidates included in the 
panel being based on their performance in 
the written test and viva voc~. 

~ In apecItIcatIonI of Sleet SheetI 
for Gas ey:lnders 

4011. SHAf P. R. ~. '/ENKATESAr..:: WiU 

the ~'tnister of STEEL AND MINES be 
pleased to state' 

(a) whether the Steel Authority of India 
has changed the specifications of the steel 
sheets supplied to the gas cylinder 
manufacturers; 

(b) if so" the details thereof and the rea
sons therefor. and 

(c) whether t~le specIfIcations conform 
to safety standards? 

THE MINISTER OF STEEL AND MINES 
(SHRI M. L. FOTEDAR)' (a) No, Sir 

(b) Does not arise 

(c) Yes, Sir. 

4012. SHRt P. R. S. VENKA TESAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a review of the leprosyeradi
cation programme has been made: 

(b) if so, the details thereof and tho 
shortccmings noticed therain; and 

(c) the steps taken to improve the perfor
mance thereof? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF HEAL Tt-i AND FAMILY 
WELFARE (KUMAF,U SAROJ KHA
PARDE): (8) Yes, Sir. '''dependent Evalua
tion of the National Leprosy Eradication 
Programme was carried out In February. 
1986 and again in April, 1987. 

(b) and (c). Recommendations and 
action taken on the report of the evaluation 
done in 1986 is placed at Statement-I. 
(PlDCfId in Library. See No. LT -4908187) 
1lle recommendratior.s madA in 1987 eva
lUation repon is given In Statement-II. 
(Placed In Ubrary. See No. L T- 4908187] 

FIIwIdII poeIIIon of PIndIp Port TRIll 

4013. SHRI RACHAKANTA DIGAL: 
SHRI JAGDISH AWASTHI: 

YJiIi the Minister of SURFACE TRANs.. 
PORT be pfeesect to stale. 

(a) whether the financial position of 
Paradip Port Trust is serious and it is run
ning in huge loss; 

(b) if so, 1fte overall deficit of the port 
Trust in 1986-87; 

(e) whether the Port Authorities have 
requested Government to stop and aJso 
waive the recovery of interest on the out
standing amount and 

(d) if 80, the reaction of Government 
thereto and the steps ~ng taken to 
improve the financial position of the port? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PtLOn: (8) The financial 
position of Paradip Port Trust has been 
showing improvement for the l88t three 
years. The Port has generated an Operat
ing surplus of about As. 9.73 crores (provi
Sional) during 1986-87 as compared to 
Operating surplus of As. 31 lakhs during 
1985--86 and an Operating deficit of Rs. 
6.92 crores during 1984-85. 

(b) The net deficit of the Port Trust for the 
year 1986-87 after taking into account 

inter<!et payable on Government loans and 
payments on account of retirement, gratui .. 
ties, ex-grltia and other benefits comes to 
Rs. 2.58 crores and the accumulated net 
deficit is As. 56.51 crores. 

Cc) Yes. Sir. 

(d) Proposals to grant moratorium on 
payment of capital and ways and means of 
loans and on payment of interest and to 
waive penal interest on defaulted debts are 
under consioeration. 

4015. StiRI RADHAKANT A OIGAL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(8) whether his Ministry has inltifated a 
programme of creating public awareness 
regarding water scarcity and its economic 
use; 

(b) whether guidelines have been sent to 
the State Governments to create publiC 
awareness; 

(c) if so. in what ways Govemment pro
pose to implement the above programme; 
,.nd 

(d) the details thereof? 

THE MINISTER OF WATER RESOUR .. 
CES (SHRI B. SHANKARANAND): (8) and 
(b). Yes, Sir. 

(c) and (d). This is being done through 
publications, seminars, etc. Water Resour
ces Day is observed at various places in the 
country to create awareness of water as a 
scarce and valuable resource. Conserva
tion of water is also covered in the draft 
National Water Policy, In the context of 
current water scarcity t the States affected 
by drought have been requested to review 
operational measures tQ ensure a more 
scientific regulation of reservoirs and to 
conserve water for optimum use. 
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Aoed construction worb undertIken by 
IRCe In tncIa 

4016. SHRt SRIKANTHA DATTA 
NARA~fMHARAJA WADIYAR: Wilt the 
Minister of SURFACE TRANSPORT N 
pleased to state: 

(a) whether Indian Road Construction 
Corporation has undertaken road con
struction work in any States. 

(b) if so, the details thereof, Sta!&-wise; 

(c) whether Indian Road Construction 
Corporation proposes to take up construc
tion work of some express-way or State 
road in Karnataka; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir, 

(b) The Corporation has recently been 
awarded work of three sections of the Cat~ 
cutta Durgapur Expressway. 

(c) No, Sir. 

(d) Does not arise. 

Improvemenll n •• ded In AIMS 

I 
4017. SHRI SRIKANTHA DATTA 

NARASfMHARAJA WADIYAR: Will the 
Minister of HEALTH AND FAMfL V WEl .. 
FARE be pleased to state: 

(8) whether most of the branches in All 
India Institute of Medical Sciences New 
Delhi need improvement; and 

(b) if so, the st9PS taken or proposed to 
be taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARJ SAROJ KHA ... 
PARDE): (8) Medical Science is dynamic 
and con1inuous improvement is necessary 

for its advancement. Hence there i, 
always scope of Improvement. 

(b) To keep pace with the latest develop:: 
ments, opportunities are made '!Vtlilable to 
the faculty 01 AlfMS for upgradation of 
skUIs through Interaction with scientists in 
other institutions in India and abroad. 
They are also allowed to have an access to 
the latest diagr.ostic and therapeutic 
equipment. An atlocation of Rs. 32 cronfs 
has been made to the AtlMS during Sev
enth Plan for their development activities. 

( Translation] 

SIWy of v .. cIon In Southam and South 
CentNI Alflw-r 

«118. SHRIMATI USHA VERMA: Will the 
Minister of RAILWAYS be ptused to state: 

(8) whether the vendors working on 
Commission basis in tho Southern Centra' 
Railways till now are being given regular 
nlOnthly salary equal to that given to class 
IV employees of the RailwaY&. 

(b) rt so. the reasons therefor. 

(c) when this system was introduced; 

(d) whether this system .8 being intro
duced in other RaHways also: and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAD
HAVAAO SCINOIA): (8) to (c), Such of the 
commission vendors on the Southem Rail
way, in respect of whom an interim order 
has been pasSOd by the Supreme Court. 
are befng paid salary at the same rate as is 
being paid to the Group 1)' at8ff of Rail· 
ways. No such .-yment has yet c0m
menced on South Cefttrat Railway. 

(d) and (e). Government have not taken 
any general decl$ion in the matter. There 
are certain wrtt petitions pendtng In the 
8uprr-me court and the matter I. aub
judice. 
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CompIraIIVI Pwrfonn8ncl of ....... DIe
lei and E1ectJtc LtlCOI 

4019. PROF MADt-tU OANDAVATE: 
Will the Minister of RAfLWA '(8 be pleased 
to state: 

(8) whetMr it is 8 fact that compared to 
steam and diesel tractions the etectrlc trac
tion is comparatively cheaper taking into 
account the fuel expendttuM; 

(b) if so, what is the fuel expenditure for 
1000 tonne kilometre in the case of the 
three types of tractions: 

(c) what is the percentage position ot the 
number of steam, diesel and elec!ric trac .. 
tions; and 

(d) what is the target that has been fixed 
for the number of locomotives of three 
types and by what time it ~i11 be reached? 

THE MINISTER OF STATE OF THE 
~'NISTRY OF RAILWAYS (SHRI MAD
HAVARAO SCINOIA): (8) Vest Sir. 

(b) Fuel cost for 1.000 Gross Tonne 
Kilometres for 198.5-86; 

Steam 
DieSel 
8ectric 

(C) Traction No. of 

Steam 
DieMI 
Electric 

Locos 
(as on 31.3.86) 

5,511 
3.047 
1,:m 

As. ~.l.8 
Rs.15.oo 
As.10.aJ 

Percentage 

561~ 
30.~ 

13.1" 

(d) The RaUwav's Seventh Ptan envts
aged acqutaition of 883 dieae'locomouves 
and 552 electric Iocomotivel. Target tor 
reduction of steam locomotives In Seventh 
Plan I. 2000 Nos. 

(Transl.tIon ) 

40"~. SHRI KALt PRASAD PANDEY: 

SHRI HARISH RAWAT: 
SHRI P.M. SA)'EEO: 

wm the MinISter of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the action taken by Government 80 
tar to end the Phanneclsta' strike continu
Ing since June. 1987; 

(b) the main demands of the8Et Pharma
cists and the demands out of them 
accepted by Government as atso thE 
demands which are not being accepted by 
Government due to IOm8 difficulties and If 
10, the dlfftcuttlel being experienced In 
thti regard; and 

(c) the time by which Pharmaotats· and 
NWIII' atrtke 18 likety to end and the 
burden to be borne by Government In case 
their demanda are accepted? 

THE MINISTER OF STATE tN THE 
MINISTRY OF HEALTH AND FAMJL V 
WELFARE (KUMARI SAROJ KftA ... 
PARDE): (a) to (c). A Statement II gtwtn 
belOw. 
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STATEMENT 

According to the information available. the Pharmacists working in Oathi Adr.linistration. 
Municipal Corpori6tion of Delhl8nc New Delhi Municipal Committee etc haveg~neon strike with 
effect from 15-6-1987 in favour of their demands. Position regarding main demands of the 
Pha'maclst~ ana the decision taken thereon or otherwisa is 8S follows:-

Demands 

(I) Pay scates at par with other 
diploma holder~ Rs. 1400-2600. 

,it} At least three promotions 
dt'nng service. 

(iii, Panty In the pay scales of 
Union Terntories and Central 
Government PharmacistS 

(tv) Separate Directorate of Pharmacy 

PosittOt' 

(i) Not accepted. 

(ii) As thert' is by and large no 
organised cadre of Pharmac.ists. 
the demand for giving three promotlon& 
to the Pharmacists during the 
service cannot be contemplated at 
this stage. 

(IIi) The pay scates of Pharmacists under 
the Central Government and those 
working in Union Terrltortes nave 
been ',xed as per the recommendation 
of the Fourth Pay Commission anc 
accepted by the Government Tt,e 
GO'/ernment are advIsed tt,st the pre
sent scales of pay of Pharmllctsts 
have been t.xf'd ,n accordancp WIth 
thE' recommendations of the Fourth Pay 
Comm,ssion which had taken all relevant 
factors mto consIderation 

However, the matter is again under 
consideration of the Go¥ernment 

(IV) There IS no proposal at present to 
establish a separate Directurate of 
Pharmacy under the Centrr..1 Governroon1 

2. The Government has not receivtd any report that Nurses had gone on strike WIth 
Pharmacists It IS upto the Pharmacists to call off thelf strrke 

(EngliSh] 

COHS Docton' demMd for pdy wtth AI 
IndIII ...... 1ceI 

4021. SHRI KRISHNA SINGH: 
SHRI MAHJNDRA SiNGH: 

Will the Minister (Jf HEAL TH AND 
FAMiL V WELFARE be pleased to state: 

(8) whether one of the demands of 
CGHS doctors Is to give parity with 

other PJllndia Administrative Class I ServJ... 
ces; and 

(b) if so, the difficulties of Govemment to 
f'188tJng this demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMfL Y 
WELFARE (KUMAR I SAROJ KHA
PARDE): (a) and (b). A Statement Indicat
Ing the demands of the doctors and the 
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decision of Government en these 
demands is glvun beloW. 

8TATEMENl 

(a) The demands are u folloM:-

(I) Higher acal. of pay at the entry 
point than those recommended by 
the Pay Commtasion. 

(U) Three time-bound promotiOf'8 in 
the first 1b year. of aervjce. 

(iU) Non-PractisIng Allowance at the 
rate of 50 per cent of the Re\'ised 
Pay Scale without ceiling. failing 

'which they should be permitted pri
vate prectice. Nen Practising Allo
wance to be treated as part of pay 
for purposes pertaining to Govem
rne'lt Service. 

(Iv) Other demands like ~rant of Con
veyance Allowance at higher rates, 
Rurel Area Allowance, Administra
tive Allowance, Teaching/Special
tit Allowance, Risk Allowance 
Special Pay and Professional AlIo
want:tt, Enhancement of age of 
retirement from 58 to 62-65 years 
and a unlf;ed cadre cf Central 
tiealth Servioo instead of four Iub
cadres. 

(b) After examining all the demand., a 
package has been offered to the doctors. The 
main features of this package are as follows: 

(I) Medical Officers will get promotion 
to the post of Senior Medica' Officer 
after 5 years by suitable adjustment 
of cadre strength. Senior Medical 
OffIcer with 8 total of 12 years of 
regular service in Oroup tAO will 
enter the next grade of Chief Medi
cat Officer pro~lded they hive put In 
2 year. service I. Senior Medical 
Officer. Strength of non-functional 
Selection Grade Is to be filed at 15~ 
of the total number of Senk>r Duty 
Posts and Cttl.f Medical Officers 
With 2 years of regular .. rvice will 
be eligible for this grade subjeCt to 
availability of POlts. Promotion will 
be on mertt-cum-setllority balt8. 

(If) Assistant Professor will be able to 

HCUrB promotion 8.1 Auocl.te Pro
f.,lOr after 3 ysa" and AIIoclate 
Prcfr,Mlr can hope to get with the 
grade of RI. 4500-5700 after 6 years 
of aer,ice as Auoclate Proteasor. A 
new intermec:Uate lea'. of RI. 3700-
5000 t. being Introduced for spe
ciaUst Grade II Offh.:ers of 
Non-Teaching and Public: Health 
Sub-Cadre which they wtil be get
ting after 5 years of service. The 
Specialist Gracie II Officers il( this 
Sub-cadre will be considered for 
placement In the scale of As. 4500-
5700 after 9 years of service in 
Specialist Grade II. All these 
placements In htgher grades will be 
arranged by suitable restructuring 
of the cadre. 

(lU) 15 additional posta in Supertlme 
I eve' (Teaching Sub-cadre) will be 
sanctioned on ad-hoc baat. pend
Ing cadre Review-to be fllted on 
the buis of m')rit-cum-fitness. 10 
additiona' posta at Supertime level 
will be sanctioned for the Specialist 
Non-Teaching Sub-cadre on ad
hoc basil ?8J'\ding Cadre Revfew
to be filted on the basis of 
merit~um-fitn8tis. 

(Iv) The Non-Practising Allowance has 
bean increa"ed trom As. 150/- to Rs. 
800/- to Fls. 600/ .. to Rs. 9001- The 
.0 1 of Conveyance Allowance has 
also been increased and it has been 
introduced for Specialist and Gen
eral Duty Officers In hospitals. An 
Annual cllowance of As. 3000 per 
annum for professional pursuits has 
been accepted for $peciafi8ts. For 
General Duty Officers, the allO
wance will be As. 12UU/-perannum. 

The cadre Review Committee has been set 
up to make recommendations for improving 
career prog ..... ion of the officers in different 
Sub-cadres and vartous grades In those Sub
Cadr .. including Supertime Grade. 

llineral Development Board 

4022. SHRt RADHAKANTA 
DIGAL: 

SHRI BHATTAM SRIRAt~A 
MURTY: 

Will the Minister of STeEL AND 
MINES be pleased to state: 
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(a) whether Government have a prop-
osal to wind up Minersl Oevelopmen 
Board: 

(b) if 80. the reasong why the Minerai 
Development Board is proJM)aed to be 
wound up; 

(c) whether a viable Agency would be 
set up to undertake mineral develop
ment programme; 

(d) how many employees are going to 
be retrenched with the winding up of th~ 
&card; anc! 

(e) the alte",ative jobs proposed to be 
pro\,'ideo to them? 

THE MINISTER OF STEEL ANC 
MINF.S (SHRI M.l. FOTEOAR): (8) 
Government have decided to wind up 
the Minerai Development Board. 

(b) The funct.ons being performed by 
the Mineral Development Board were 
found to be of limited utility. 

(c) Mineral Development programmes 
are already being handled on a national 
basil by agencies such 8S Indian Bureau 
of Mines and Geological Survey of India 
under the overall supervtslon of the 
Department of Mines. 

Ye.,. 

1983-84 

1985-88 

No. of 
18mp'" 
tilted 

18788 

18S04 

(d) The total number of employees 
faCing retrenchment is 31. 

(8) Efforts are betnp made to relocate 
.s many employees 8S possible. 

Sub-.tMdard Drup prDducod br Drug 
Compan'.' 

4023. SHRI PARASRAM BHARDWAJ: 
Win the Minister of HEALTH AND FAM
'LY WELFARE be pleas3d to state: 

(8) whether it has corr:e to the notice of 
Government that 20 per cent of drugs 
produced by well known drug compan
ies in India were found sub-standard, 

(b) if so. the details regarding case:i 
\ 

detected by Government in this regard 
during the last three years; and 

(c) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHA
PARDE): (a) to (c). The percentage of 
sub-standard drugs required during the 
years 1983-84. 1984 ... 85 and 1985-86 are 
a. folfows:-

No. of 
samples 
found 
sub
standard 

3532 

2705 

Percentlge 
of sub
atandard 

14.98" 

la.on. 

14.~ 

--------------------------------------------------~---

Under the provlsiona of the Drugs and 
Cosmetic8 Rules ~ any sample of 
drug is found to be lub-etandard. actions 
like withdrawal of batch from the market, 
canoellattonlsuspenslon of Ucences and 

prosecution of tne firm depending upon 
the nature of test reports are taken by the 
State Drugs Controllers who are the 
Ucenslng Authoritlea. 
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e".blllhment of Nstlonal Rural 
UnlveralUes 

4024. SHRI C. SAMBU: Will the Minis
ter of HUMAN RESOURCE DEVElOP
MENT be pleaset1 to state: 

(a) wht!ther there is any proposal to 
establish National Universities for the 
de'lelopment of viftages; 

(b) if so, the reasons thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTSMENTS OF ~DUCATfON AND 
CUl TUAE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPP..1ENT (SHRI
MATI KRISHNA SAHI): (8) to (c). The 
national Policy on Education inter-alia 
states that the new pattern of the Rural 
University wiH be consolidated and deve-
loped on the lines of Mahatma Gandhi's 
revolutionary ideas on education so as to 
take up the challenges of micro-planning 
at grossroot levels for the transformation 
of rural areas. The Programme of Action 
for the implementation of the Pot;cy envis
ages the establishment of a Central Coun
cil of Rural Institutes for the implementa
tion of a well-coordinated programme 
for the development of rural ir .stitutes. 
Details of the proposed Central Council 
and the scheme have not yet been 
finalised. 

Banned DNg FormuIdons 

4025. PROF. MADHU DANDAVATE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(8) whether Government had banned 
more than twenty two types of drug for
mulations around 1983; 

(b) if so, whether these drug formula
tions continued to be available in the 
market; 

(c) whether Kerata High Court had ruled 
on a ~ubtic interest litigation in the matter; 

(d) if so, whether the matter has now 
reached Supreme Court resulting in Drug 
Companies obtaining stay orders on 
Government against banning drugs; 

(e) whether drug companies have refor
mulated their products by new ingredients; 
and 

(1) th~ stttps taken to safeguard public 
interest and public health? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (a) Yes, Sir. 

(b) Some firms have flied Writ petitions 
in different High Court in respect of their 
formulations affected by the Notification 
and stay orders from the High Courts. For
mulations for which stay orders have been 
obtained are available in the market. 

(c) Yes, Sir. 

(d) The Supreme Court had directed the 
Druge Controiler (India) to decide whether 
h'gh dose combination of Oestrogen and 
Progesterone should be permitted for 
marketing in the country by conducting 
Public Enquiries. The Supreme Court has 
also directed that the High Courts which 
have earlter granted stay orders may be 
moved to vacate the same. 

(e) The permission for reformulation of 
products with new ingredients is given 
by the State Drugs Control Authorities. 

(f) Under the Drugs and Cosmetics 
(Amendment) Act. 1982, Government 
have acquired powers to prohibit manu· 
facture and sale of drugs which are 
found irrational or injurious to health. 
Accordingly Notification prohibiting 
manufacture and sale of 26 categories of 
drugs and combinations of drugs have 
been is&ued. 

A sub-committee of the Drugs Consulta ... , 
tive Committee is continuously screening 
the formulations marketed ;n the country 
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from the angte of safety, efficacy and 
rationality, in the interest of public health. 

4026. SHRI PM TAPRAO B. BHOSALE: 
Will the Minister of HEALTH AND FAMtl Y 
WELFARE be pleased to state: 

(8) whether 'Golden Hour Project' has 
been launched in Bombay: 

(b) if so, the details thereof; 

(c) whether Government propose to 
establish a Disaster Management Depart
ment at Centre and in all States; 

(d) if so, the details thereof; 

(e) if not, the reasons therefo~ 

(1) whether the Association of Trauma 
Care of India has been asked to evolve 8 
National Plan for Disaster Management; 
and 

(g) if so, the detaMs thereof and progress 
made in the matter so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA
PARDE): (a) and (b). Golden Hour Project 
is in operation in the City of Bombay for more 

than 1'/2 years In this project, Wireless 
fitted ambulances are located at various 
strateQic olaces in Ex) ,bay to transfer 
serious patients to hospitals. 

(c) to (e). The subject of Disaster Man
agement is handled by full time Relief 
Commissioners in the States and. there
fore, there ;s no need to have a Disaster 
Management Dapartment in the States. 
The primary responsibility for providing 
relief in the event of natural calamity is of 
the State Governments for which suitable 
margin money has been fixed by the suc
cessive Finance Commissions. The pres
ent quantum of margin money is As. 

240.75 CI'OI'88, 5OIM. of which II provtdad by 
the Central Government. In rae the State 
Government finds it necessary to supple
ment their resources in this regard the 
States can approach the Central Govern
ment with a memorandum stating the 
extent of damages and requirement of 
funds for tackUng the Disaster. On the 
basis of recommendations of the Central 
Team and the High Lewl Committee on 
Retief, necessary financial assistance is 
sanctioned by the Central Govt. to the con
cerned States for tackling the calamity. In 
view of this procedure. the need for eMsir 
lishment of a Disaster Management 
Department at the Centre does not arise. 

(1) Yes. 
t 

(g) Suitable assistance is provided to 
States/U.Ts .• from tlnl8 to tirne. 

Central .1.lstance 'or OptImum UtIIIaa
flon of AgrIcultural Land with Surface 

IntgaUon Facti ..... 

4027. SHRI BHADRESHWAR TANTt 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Unton Government have 
given any aid to States for the optimum 
utilisation of agricultural lanti with surface 
irrigation facllit.es lJunf'g the last three 
years; 

(b) if so, the details thereof; statewtse; 

(c) whether the aid includes facilities for 
water delivery and water removal system; 

. and ' 

(d) if so, the main features thereof? 

THE MINISTER OF WATER RESOUR
CES (SHAt 8. SHANKARANAND): ~) 
yes, Sir. 

(b) The information is given in the State-
ment given below. 

(c) and (d). The activities for which 
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assistance ts given under the Command 
Area DeveIopmant and other Programmee 
Include conaturction of field channels and 
field drains, introduction of rotational 

supply of ~ater to ensure equitable dlstrJ... 
button, and encouraging installation of 
water saving devlcea like sprinkler/drip irri
gation system. 

STATEMENT 

(Rs. in takhs) 

---- - --------- - .. ....... -- --" 
51 Name of State '984~85 1985-86 ~986-87 

No 
._-----.., .. _ .. 

1. Andhra Pradesh 36658 631 99 49478 

2. Assam 4735 63.84 55.45 

3 Bihar 428.29 57516 45540 

4 Goa 1496 194.51 4526 

5 GUiarst 706 19 430.76 80897 

6. Haryana 22674 17618 22934 

7 Himachal Pradesh 2288 1460 22.08 

8 Jammu & KashmIr 5445 5326 30.60 

9 Karns'aka 61675 40895 137335 

10 Kerala 5351 7989 230.69 

11 Madhya Pradesh 67054 643.2' 56368 

12. Maharashtra 40804 140435 1968.15 

13 Manipur 25.40 2~.61 47.02 

14, Orissa 148.78 121.14 275.74 

15. RaJasthan 105049 723.56 646.59 

16. TamU Nadu 302.06 230.86 405.48 

'7 Tripura 2.47 

18. Uttar Pradesh 177644 1190.73 1899.~1 

19 West Bengal 3471 
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12.00 hfl_ 

(English) 

( Interruptions) 

MR. SPEAKER: Prof. Soz. 

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir, our educational institutions through- . 
out the country are in disarray because of 
the strike by the college and university 
teachers. Nobody listens to them. They 
have gone to the streets. Human Resource 
Development Minister has not heard them. 
He must come forward and listen to them. 

[TranslatIon J 

(Interruptions) 

MR. SPEP,KER. 'Nhat are you doing, 
please wait for a minute. t have got it done 
you may talk to the hon MinIster I have 

allowed a discussion on it. You may please 
talk to him 

(EngltshJ 

PROF. SAIFUDDIN SOZ: He must come 
forward for a negotiated settlement 

[Translation) 

MR. SPEAKER: I have already told. 
Please keep quiet. 

( Interr4JDtions ) 
MR SPEAKER Just hsten I have 

allowed hIm. What do )u say? 

[English) 

PROF. K.K. TEWARV (Buxer) :Mr. 
Speaker, I am raising a very serious matter. 

MR. SPEAKER: What is it? 

PROF. K.K. TEWARY: Please listen to 
me. I have given a privilege notice against 
Prof. Dandavate and certain other 

"Expunged as ordered by the Chair. 

Members of the House for meetIng the 
Swedish Ambassador. 

Sir, it is. It. 

MR. SPEAKER: That is your pamt of 
view and not mine. 

(InterrtJptions ) 

MR. SPEAKER: I am not allowing him 
now. 

(Interruptions ) 

SHRI NARAYAN CHQUBEY (Midna
pore): Sir, no bread is avaifable in the 
markets in Delhi for 'he last 10 days. I want 
some statement from the Minister of Civil 
Supphes Shn H K l Bhagat so that we can 
get bread in the market. Kindly ask him to 
make a statement. 

(InterruptIons) 

MR. SPEAKER: Nothing goes on record 
and nobody has my permission. 

( Interruptions) 

PROF. K.K. TEWARY: They have com~ 
promised the sovereignty of the nation. 
They have denigrated the Parliament. 
When the matter is before the 
House ... ( Interruptions) 

(TranS/Btion 1 

MR. SPEAKER' I am looking into it. 

[English 1 

PROF. K.K. TEWARY: It is a violation of 
our sovereignty. Utmost disregard has 
been shown to this sovereign House. 

(Translation J 

MR. SPEAKER: Just listen to me. Let me 
speak. Why are you speaking? 
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(English] 

PROF. K.K. TEWARY: The~0t'8. Mr. 
Speaker, I propose that the ertire Hou18 
shoutd condemn ~his action. 

(Translation ] 

MR. SPEAKER: Neither of the two 
allows me to speak. Mr. Tewari. what are 
you doing? Please allow me to speak. 

(Engl;shJ 

PROF. K.K. TEWARY: The entire House 
should condemn this •• act of the 0pposi-
tion leaders .... 

SHRf BASUDEB ACHARIA (Bankura): 
Will you allow it? 

MA. SPEAKER: Mr. Tewary, I had told 
you yesterday. 

(Translation) 

That is what I am telling. VVhy do you not 
allow me to speak? That is what f want to 
say. It is not 8 good thing. \Nhat has gone 
wrong with you? 

(English) 

( Interruptions) 

MR. SPEAKER: Mr. Tewary. I told you 
yesterday it is your liberty to go and repres
ent. It is their viewpoint to do like that but 
this is no point of privilege and I am not 
going to allow. 

SHRI SH~NT ARA~4 NAIK (Panaji) : Sir. 1 
ha'.~ given 8 notice against Mr. Amal Datta 
for making a false statement. You verity the 
record, Sir. Mr. Amal Datta has given • 
false statement yesterday that the booklet 
belongs t9 Mr. ~anardhana ~jary. The 
records are very clear. I have brought the 
extract. Sir. you must have verified the 
record. It clearly saYSt "It Is Mr. Poojary's 
own publication." This is a statement ",ade 

...._ .. 
.... Expunged as ordered by the Chair. 

by Mr. AmaJ Datta yesterday .tleRas the 
publication belongs to the Janata Party. 

MR. SPEAKER: Mr. Naik. J have your 
privilege motion with me. I have gone 
through H. I warned Mr. Amal Datta yastar .. 
day that if he has said it then he will have to 
apologise to the House. I have found out 
that it is on record. When he comes hefe. 
he will have to apologise. He agreed with 
me. 

SHRI THAMPAN lliOMAS: (Mavelik
ara): About price rise ... 

MR. SPEAKER: Mr. Thomas, we are dis
cussing that. 

SHRI SAIFUDDIN CHOWDHARY: 
(Katwa): I have given an adjournment 
motion. 

MR. SPEAKER: For what? 

SHRI SAIFUDDIN CHOWOHARY: 
About a very serious matter. 

MR. SPEAKER: \MIat is that? 

SHRI SAIFUDOIN CHOWDHARV: 
About corruption, malpractices and irregu
larities in the execution of gas-based 
power projects. 

MR. SPEAKER: Now listen to me. 

(lnt8fTuptions ) 

MR. SPEAKER: Nothing goes on 
record. 

SHRI SAIFUDDIN CHOWDHARV: YIhy 
not? 

(Interruptions ) 

MR. SPEAKER: Usten to me. 

I Interruptions) 

MR. SPEAKER: I have your notice under 
Rute 184. I have asked for certain facta 
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SHRt SAIFUDDIN CHOWDHARY: We 
will give you factsl Sir. 

MR. SPEAKER: Look here. When I get 
the facts, I win consider your motion and 
then decide. 

SHRI SAIFUDDIN CHOWDHARY: 
Thank you. 

SHRI S. JAIPAL REDDY (Mahbub
nagar) : Sir, I would like to know if what Mr. 
K.K. Tewary said went on record, in which 
case. Sir, we should be allowed to give our 
reply. 

MR. SPEAKER: Sit down. Listen to me. 
The question is regarding ideas. Certain 
times, Members think about certain ideas. 
It is not against anybody. Stt down. 

SHRI S. JAIPAL REDDY: He said •• 

SHRI M. AAGHUMA REDDY (Natg
mala): He said it. Sir. PJease check up the 
record. 

SHRI BASUDEB ACHARIA: He said like 
that. 

[Translation J 

MR. SPEAKER: Please do not insist on 
It. I have told you that I will check the 
records. Do not insist, please. Please, 
reRume your seat. 

(Interruptions) 

[English) 

MR. SPEAKER: The idea is like that. 

Otherwise we have also spoKen. 

(Interruptions) 

MR. SPEAKER: You can come and see 
me. 

(Interruptions) 

•• Expunged a~ oraered by the Chair 

[Trana/atlon i 

SHRI VtJOV KUMAR YAOAV 
(Nalanda): Mr. Speaker, Sir. the condition 
of Ram Manohar Lohia HospItal and Ram 
Manohar Lohia Nursing Home i, very mts
• able. AU the utensils in the Nursing 
Home have broken. Furniture Is in bad 
shape. The olight of heart patients cannot 
be explained. In short, the condition II very 
miserable. 

Mij. SPEAKER: Mr. Yadav, I have since 
written to them. 

[English] 

I have taken note of it. I have forwarded 
that to the Health Minister. I think she wUf 
take care of it. 

(Interruptions ) 

MR. SPEAKER: Now, will you sit down 
please? Enough is enough. Sit down. 
Already It has been sent for facts. 

SHAI AJOY BISWAS (Tripura \Vest): 
Sir, I have given a calling attention motion 
regarding the influx of Chakma refugees 
from Bangia Oesh. 

MR. SPEAKER: We will see to it. 
(Interruptions) 

[Trans/ationJ 

Why do you Insist on a wrong.thing. 
Please alt down. 

SHRI MOHO. MAHFOOZ ALI KHAN 
(Etah): Mr. Speaker, Sir, a diocussion on 
drought took place for 6 days in this 
House, but the situation in Haryana and 
Rajasthan Is very bad even to-day. No relief 
material has so far reached there. There is 
nothing left for the people to eat. 

MR. SPEAKER: What more aln I do? 
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SHRI MOHO. MAHFOOZ ALI KHAN: 
What you can do ta that you can advIne the 
GoYMtment to help us. Because a discus
sion took place here for 80 many days. but 
no fruitful result has come out. 

(EngH8h] 

KUMARI MAMATA BANERJEE (Jadav
pur) : I have given 8 privilege notice against 
Dandavateji and others. When Partiament 
has set up a joint committee ... 

MR. SPEAKER: f have heard it. Wny are 
you repeatIng it 7 

( Interruptions) 

MR. SPEAKER: Mamataji, it you persist 
in doing this, I am tired of it. I have heard it. 

(Interruptions) 

MR. SPEAKER: Nothing goes on 
record. This is most irrelevant. You have 
got a very bad habit of shouting all the 
time. 

12.10 hrs. 

PAPERS LAID ON THE TABLE 

Nottftcations LI'Kier Merchant Shlpptng 
Act, 1958, Major Port Trusts Act, 1963. 
Dock Workers (Regulation of Employ
ment) Act, 1948 and Motor Vehicles Act, 

1939. 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): f beg to lay on 
the Table;-

(1) A copy of the ~rchant Shipping 
(Tonnage Measurement of 
Ships) Rules. 1987 (.Hindi and 
English versions) published ,in 
Notification No. G.S.R. 473 (E) in 
Gazettee of India dated the 11th 
May, 1987 under sub-section (3) 
of section 458 of the Merchant 

Shipping Act. 1958. {Placed in 
Library. See No. LT- 4635/87] 

(2) A copy of Notification No. G.S.R. 
559 (E) (Hindi and Enqlish ver
sions) published in Gazette of 
India dated the 10th June, 1987 
approving the Madras Port Trust 
(Ucensing of persons for Han
dling Bulk Cargo or performance 
of Chipping and Painting and 
Oeaning Parts of Ship) Regula
tions, 1987 under &ub-sectlon (4) 
of section 1-24 of the Maior Port 
Trusts Act, 1963. [Placed In 
JJbrary. See No. LT·4636/87) 

(3) A copy of the Dock Wor1<ers 
(Regulation of Employment) 
Amendment Rules, 1987 (Hindi 
and Engfish versions) published 
in Notification No. S.O. 1688 In 
Gazettee of India dated the 4th 
July. 1987 under section 8Aofthe 
Dock Workers (ReQulation of 
Employment) Act, 1948. [Placed 
in Library. See No. L T -4637/371 

(4) A copy of the Delhi Motor Vehi
cles (Amendment) Rules, 1987 
(Hindi and English versions) pt.!>
fished in Notification No. SECE. 
14(6)/TPT 12550-85 in Oelhi 
Gazette dated the 22nd May. 
1987 under sub-section(4) of sec .. 
tion 133 of the Motor Vehicles 
Act 1939. {Placed in Library. See 
No. l T -4818/87] 

ANNUAL Repon and review on the work
Ing of Central R_arch InsOtute for Yoga, 
New Deihl for 198..'i-86 and Statement for 

delay In laying these papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMfl Y 
WELFARE (KUMARI SAROJ KHA
PARDE): I beg to lay on the Table-

, 

(1) (i) A copy of the Annual Report 
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(Hindi and English versions) of 
the Central Researd" Institute for 
Yoga, New Delhi. for the year 
1985-86 along with Audited 
Accounts. 

00 A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Cen
tral Research Institute for Yoga, 
New Delhi, for the year 1985-86. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers menti
oned at (1) above. (Placed in 
Ubrary. See No. LT-~91871 

12.11 In. 

COMMIITEE ON PAPERS LAID ON THE 
TABLE 

(Eng/ish 1 

(I) MftItes 

PROF. NIRMALA KUMARI SHAKTA
WAT (Chi1torgarh): I beg to lay on the 
Table Minutes (Hindi and English ver
sions) of the sittings of the Committee on 
Papers Laid on the Table relating to their 
Sixteenth Report. 

(II) Sixteenth Report 

PROF. NIRMALA KUMARI SHAKTA
WAT (Chrttorgarh): I beg to present the 
Sixteenth Report (Hindi and English ver-
sions) of the Committee on Papers laid on 
the Tabte. 

12.12 hn. 

MA TIERS UNDER RULE 3n 

(English) 

(I) Need to laue a commernoratIW 
......., In memory 01 Justice 

MIhadeo GovInd Ran8de 

SHRI SHARAD DIG HE (Bombay North 
CentraJ): Siri Justice Mahadeo Govind 

Ranade was one of the founders at the 
Indian National Congr&SS. He was also the 
founder of the Social Conference which 
was established in 1887 at Madras imme
diatefy after conclusion of the session of 
the India,. National Congress. Social \::00-
ferences were held every year atong with 
the session of the Indian Nationaf Con
gress for a number of years. They focussed 
attention on the social reforms an India. A 
patriot as tie was, Justice Ranade rendered 
yeoman service to the cause of social 
reforms His birth centenary fell in 1942 
and hence could not be property cele
brated as we had not attained independ
ence then. 

The birth centenary of social conference 
in 1987 is the proper occasion to pay hom
age to the services of Justice Ranade. 

'. therefore, urge upon the Government 
to rele.ase a postal stamp of Justice 
Ranade on this occasion. 

IT fans/a/ion 1 

(U) 

SHRI MAHENDRA SINGH (Guna)· In 
most of the States of the country Coopera
tive dairies are running in losses due to the 
limited resources of the State Govern· 
ments as well as due to the absence of the 
provision of margin money in the plan. 
high cost of the collection of milk in Statos 
like Madhya Pradesh where the density of 
the population is low, absence of the provi
sion of compensation to the initial loSses 
and meeting pre-operative expenses. Dr. 
Kurien has run successfulJy Anand Dairy 
and Arnul. This proves that if the centre 
continues extending suhsidy to the dairies, 
the story of the success of Anand and 
Arnut can be repeated In many parts of the 
country. Besides this, as milk has not been 
declared as an essential commodity the 
milk vendors buy milk at a low price trom 
the Cooperatives and the Government 
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dairies and then 181' it after adulterating 
water In It. In this way they exploit both the 
milk producers and the consumers. They 
object in an organfaed way to the testing of 
mHk and when the Otstrict MagiItnIte 
tssues on:terI to increaee the price of milk 
from ttte producer, the milk vendors take 
the matter to the court. It is high time that 
the Centraf Government gives attention 
towards the dairieI in the Cooperative Sec
tor and extend them grants and other 
dJrect assistance to enable them to over
come the crisis 10 that not only the milk 
producerS get fair price. the consumers 
may atso get pure and unadulterated 
packed milk. 

(II) Need to ..... CGpy RIght Act. 
tl57 to BOkt pIagIertIm. 

SHRI BALKA VI BAIRAGI (Mandsaur): 
tn Hindi writing, particulariy in the fie4d of 
novel writing, books are being brought out 
under pseudonym. This ghost writing is 
causing great exploitation of the original 
wrrters This tendency is becoming very 
harmful The books are wrttten by some 
one and credit goes to some one else. In 
such writing. remuneration and royalty 
have to be forgone. The Government 
should ban such writing and enact a taw so 
that the original writers may corne into 
limelight and may earn respect and dignity 
which they deserve. The Government 
should fnake appropriate amendment to 
the Copy Right Act. The Hindi Uterature 
has been much harmed by such ghost 
wnters 

(tv) Need to open _vodaya Vldya

layas' In dlatricta of Madhya 
Pradesh. 

SHRI MANKURAM SODI (Bastar): 
Under the new education policy, one 
Navodaya Vidyalaya each is being opened 
in every district to provide opportunity to 
the talented students of the rural areas to 
avail of the ecJucat;on facilities. Due to their 
being educationally backward the stu
dents jn rural areas do not get an opportun
ity to participate in the competitions of 

national level but now on account of this 
peticy. a ttudent of the rurat area can show 
his taient and become an able citizen and 
administrator of the country who can suc
ceed in solving the problems of the ruraJ 
people in the most effective way. 

Under this policy, priority is to be given 
to the backward areas and the tribal domi
nated districts so that the students of those 
areas can get opportunities to compete 
with others and those persons who have 
been neglected for centuries together in 
the field of education due to the social 
injustice and discrimination may get an 
impetus from this policy. Under this pro
gramme Navodaya Schoofs were Opened 
at eight places last year in Madhya Pra
desh and this year sanction has been 
granted to open schoofs at 12 more places. 
But aU these schools are being opened in 
the non-tribal dominated districts and tri
bal dominated districts are being 
neglected. 

t. therefore. request the Government 10 
give direction to the State Government to 
open Navodaya Schools in the tribal domi
nated districts along with non-tribal domi
"ated districts in right proportion 

rEnglish} 

(v) Need to increase the FNIdom 
Fighters' Pension 

SHRI UTIAM RATHOD (Hingoli): The 
pension amount to freedom fighters was 
fixed hy the Stat~ and Central Govern
ments long back There have been price 
escalations year after year. The present 
amount of the pension for freedom fighters 
is too meagre. 

The freedom figthers have also asked for 
a substantial increase in the amounts paid 
to them by Central and State Governments 
so as to meet their needs and make their 

, life comfortable. I request tne Government 
to take immediate action in the matter. 
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12.16 hrs. 

[MR. DEPUTY .. SPEAKER in the ChaJrJ 

(vi) Need to Introduce Yayudoot Ser
vice In Bhubaneswar, Jharsug
uda Raipur sector 

SHRI SRIBALLAV PANIGRAHI (Deo
garh): In order to give the people of Orissa 
the benefit of Air Services, Jharsuguda in 
the district of Sambalpur was proposed to 
be connected with Vayudoot Service in the 
year 1986-87. But it is regretted that the 
proposal has not yet been implemented. 
As a result, discontentment among the 
people is mounting The Government of 
Onssa is also pressing this genuine 
demand to be accepted and put Into prac
tice Immediately. The feasibility survey 
undertaken by the Onssa Industnal and 
Technical Constuttancy Organisation ltd 
(Subsidiary of the JDBI) has brought out 
that operation on the proposed 
Bhubaneswar-Jharsuguda-Ralpur sector 
both ways will be extremely viable with a 
load factor ranging from 75 to 80 per cent 
In a 16 seater aircraft such as the Dornter 
which constitutes the mainstay of Vayu
doot fleet. JharsuglJda IS a DGCA man
aged air stnp and IS In excellent shape. It IS 

very frequent\y used by State Government 
aircraft. Tf"lerefore, there will be absolutely 
no difficulty for Vayudoot in commencing 
its operations on Bhubanesw8r
Jharsuguda-Ralpur sector at a very short 
notice 

With tnls D8ckgroUl J, I urge upon the 
Government to take very prompt steps to 
introduce Vayudoot ServIce on this route 
without any further delay. 

(vii) Need to provide basic facilities to 
tribals living near Nelapattu bird 
sanctuary In Andhra Pradesh. 

DR. CHINTA MOHAN (Tirupati)' Puli
cot Islands near Sfi Harikota of Andhra 
Pradesh have got about 22 villages where 
tribal people numberinQ about 35,000 are 
lIVing. They do not have electricity, roads 

and schools. People of that island do not 
have communication with other parts. 
Some cranes are coming now and then in 
the bird sanctuary in Nelapattu of the same 
area. Because of these cranes, the Govern
ment of India ;s not allowing roads and 
electricity in these areas. The people of 
these areas boycotted generat elections in 
protest against the lack of facilities like 
electricity, schools and hospitals, in spite of 
40 years of Independence. At one stage. 
they were asking whether human being 
were important or cranes. At this juncture. 
I request the Minister of Environment to 
relax these rules and give permission to 
Andhra Pradesh Government for provid
ing proper roads, schools, hospitals and 
electricity in thiS area. 

(viii) Need to reduce the price of col .. 
Ion yam and also to stop Ihe 
export of yam 

SHRJ P KOLANDAIVELU (Gobichetti
palayam) . Powerloom and handloom 
industnes gIve employment to millions of 
people in rural areas of India. Mmions of 
powerloom, hand loom labourers and doth 
foldmg labourers have lost their jobs dur
ing the past three months due to yarn shor
tage In the country. 

Yarn rates have increased abnormally in 
the last SIX months. Rate of 34 count weft 
yarn was Rs 1200/- for 50 kg per bag and 
Rs 1450/- for 50 kg per bag fQr 40 count 
ya rn Present rate for 34 count weft yam is 

As. 1920/- for 50 kg per bag and As. 2200/
for 40 count weft yarn. There is nearly 55 
per cent increase in the rates of yam in the 
last six months. But the price of cloth has 
tncreased only by 15 per cent to 20 per 
cent. Due to heavy Joss a number of power
loom and handloom factories have been 
closed in the past two to three months reM
ering millions of people in the rural areas 
jobless. 

The main reasons for the yam shortage 
IS the export of cotton yarn. In view of the 
serious situation, the Government should 
intervene immediately and take steps to 
reduce the price of cotton yarn imme
diate.y. Cotton may be imported for the 
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time betng and export of yarn below 44 
count should be stopped immediately or at 
least cash incentive for yarn export should 
be stopped immediately. 

r Translation) 

(Ix) Need to amend Andhra Pradeah 
Educatton Order, 1974 end 
AndhnI Pt8delh Public employ
ment Order, 1975 

SHRI C. JANGA REDDY (Hanam
konda): Mr. Deputy Speaker, Sir, in the 
wake of two movements in Andhra Pra
desh, Andhra Pradesh Educationallnstitu
lions Order, 1974 and Andhra Pradesh 
Public Employment Order, 1975 were 
issued which solved the problem of the 
people of Telengana relating to their per
centage tn admissions in the universities 
and in Government jobs. Under this for
mula it was decided to give admission to 85 
per cent local students and 15 per cent 
students of other areas in the professional 
college in accordance with the area of the 
University. Under another order it was 
decided to employ ~ per cent local peopte 
and 15 percent non-tocal people in the 
Gowmment Services. It was also decided 
to ftl the find gazatted post like doctor, 
junior engineer, tehsildar etc. in some 
departments to the people of the zone. But 
in certain other departments like police, 
industries ate. the gazetted post was to be 
filled on Itate level basis. In this way there 
has been IocaUsations in the matter of 
admission and employment in the whole of 
Andhra Pradesh. Several complaints hive 
been made to the Central Government in 
this regard but to no avail. The orders need 
to be amended. There is alSo need for set ... 
ting up 8 higher power committee to see 
whe1har the orders are being fotlowed 
property. 

I, th8nJfore, req .... t the Government to 
change the rules and divide the state in 
88Va't zones with a view to bring uniformity 
in the matter of both employment and 

admission. It should be provided in the 
rules that the post of Joint Director should 
be filted by persona belonging to the con
cerned zone. Beaides, the rules should 
aiSo be applicable on the public undertak
ings and such institutions as are receiving 
grants from the Government. Uke APSOB, 
APSRTC, APOC and APICD etc. 

, 12.24 .... 

NATIONAL SECURITY (AMENDMENT) 
BIU-Contd. 

(English) 

MR. DEPUTY SPEAKER: We will now 
take up item No.6 .... 

( Interruptions) 
SHRI C. JANGA REDDY (Hanam

konda): VVhat happened to debate under 
Rule 193? 

MR. DEPUTY SPEAKER: You please 
see the agenda. This Bill comes first. 

[ TranslatIon) 

SHAt C. JANGA REDDY: You haYe 
made a hodge-podge of it.you have m;ned 
sambar, chuttney and dosa aU in one. 

(English] 

MR. DEPUTY SPEAKER: Samba, will 
be tasty. 

The House will now take up further 
clause-by-clause consideration of the Bill 
further to amend the National Security Act, 
1980, in its application to the State of Pun
jab and the Union Territory of Chandigarh. 
Mr. Minister. 

Clause 2. (Amendment or Act fib ot 1980 in 
its application to Punjab and Chandlgam) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL., PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHAI P. CHIDAM
---4\RAM) : Sir, I am not able to accept the 
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amendment of han. MemDer Shri Syed 
Shahabuddin. The amending Bill is really 
intended to appty Section 14A to Punjab 
and Chandigarh. 

Therefore. Section 2 of the Amending 
Bift has been correctly drafted. ( do not 
think it is the desire of this House that Parti
ament should give power to the Govern
ment to apply it to any disturbed area. I 
think the idea ;s to keep it to a very narrow 
area where there is a genuine need. In fact, 
the entire trend of the debate yesterday 
was that Section 14A which giws addi
tional power to the Executive should 
be ... (Inte"uptJon) 

SHRI SVED SHAHABUDDIN rose-

SHAI P. CHIDAMBARAM: Listen to me. 
You do not have the habit of listening. 
Please listen to what I am saying, and then 
ask the question. (Interruptions) Sir, do 
you want me to answer Mr. Shahabuddin ? 

MR. DEPUTY SPEAKER' Answer Mr 
Shahabuddin; nobody else. 

SHRt P. CHIDAMBARAM: At least Mr. 
Shahabuddin is listening. I am grateful. 
The point is: Should Parliament give pow
ers to the Executive to apply Section 14A 
to any disturbed area, or should it give the 
power to the Executive to apply it to Chan
digarh and Punjab alone? We say that we 
want power only for Punjab and Chandi
garh. Mr. Shahabuddin's amendment will 
give it to any disturbed area. (Interrup
tlons) That would be a wider amendment. 

SHAI SYED SHAHABUDDIN (Kishan
ganj): No, what , am saying is: you don't 
need this pow~ anywhere. 

SHRt P. CHIDAMBARAM: That is a dif
ferent matter. Your amendment says: 'any 
disturbed area'. 

We are taking power only for Punjab and 
Chandigarh and I think. therefore. that the 
section as drafted in the Bill is correct; and 
lam not able to accept Mr. Shahabuddin's 
amendment. 

MR. DEPUTY SPEAKER: I shall now put 
amendment No. 14 moved by Shri Syed 
Shahabuctdin to the vote of the House. 

Amendment No. 14 w. put and ".glftlved~ 

MR. DEPUTY SPEAKER: Tho question 
is: 

"That Clause 2 stand part of the Bill." 

The motion wss adopted. 

Clause 2 was added to the Bill. 

Clause 3 (Insertion of new section 14A) 

MR. DEPUTY SPEAKER: We now take 
up Clause 3. Mr. Ramachandra Reddy. 

SHRI K. RAMACHANDRA REDDY 
(Hindupur): I beg t9 move. 

Page 2, line 8,-
for Illonger" substItute "shorter" (1) 

Page 2. line 9.-
for "six" substitute i1wo" (2) 

Page 2, hne JO.-
for "f,fteen" substItute "seven" (3) 

Page 2, line 32,-
for "twenty" substitute "ten" (4) 

Page 2, line 35.-
for "fifteen" substitute "five" (5) 

Page 2, hne 37,-
for 1ifteen" substitute "five" (6) 

Page 2. hne 39,-
omit l'four months and" (1) 

Page 3, hne 3,-
omit "months and three" (8) 

Page 3, line 11,--

lor '1:wo years" substitute -six mot rths" (9) 

Page a nne 13,-
for ~ years" Stilsttrute Usix no Iths" (10) 

SHRI D. B. PATll (Kolaba)' I beg to 
move' 

Page 2, Itnes 4 and 5.--
omit "or In any judgment, decree or 

order of any court or other' authOt'itf (15) 
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Page 2. line 8,-
for "Ionger than" substitute ·of (1Sf 

Page 2! lines 8 and 9.-
omit -rut not exceeding six months" (17) 

( • j ) 

Page 2, line 39,-
omit "months and two" (19) 

Page 3, line 13.-
for -'two years" substitute "thirteen 

months" (23) 

SHRt SyeO SHAHABUDDlN (Kishan
ganj): I l.Jeg to move: 

Page 2,-
omit lines 36 to 40 (18) 

Page 3,-
omit lines 2 and 3 (20) 

Page 3,-
omit lines 10 to 14 (22) 

SHRI P CHIDAMBAAAM I beg to 
move. 

Page 2, hnes 9 to 11,--

for "where such person had been 
detained with a view to preventing 
him from acting. in any disturbed 
area, in any manner prejudicial to-" 

Substitute-· 

"where such person had been 
detained with a view to preventing 
him. in any disturbed 8re8,-

(i) from interfering with the 
efforts of Government in cop
ing with the terrorist and dis
ruptive activities; and 

(U) from acting in any manner 
prejudicial to-" (11) 

Page 2,-
8fter line 24, insert--

'Explanation 3-ln this sub-section, 
"terrorist and disruptive aGtWitles" 

means ·'terrorist acts" and "disrup
tive activities" within the meaning of 
the Terrorist and Disruptive Activi-

ties (Prevention) Ordinance, 1987: 
(13) 

SHRI K. RAMACHANDRA REDDY: 
With regard to personal liberty and free
dom, the Constitution-makers have given 
it very high importance. The personal lib
erty of an individual cannot be curtaited or 
abridged except through a due process of 
law. When slaw is made for curtailing the 
freedom of the individual, great care has to 
be taken . ... (Interruptions) Here, by this 
amendment, the period of detention has 
been extended. The period to go to the 
Advisory Board has been extended. The 
period to inform the person about the rea
sons for his being detained has also been 
increased. For example, from ten days it 
has been increased to 15 days. We know 
that the pohce officers who are in charge of 
Implementing the Act are not above board. 
There are numerous cases where, on very 
flimsy grounds, people have been 
detained. 

Mr. Chidambaram. as an advocate, also 
knows that the provisions under Cr. P.C. 
151 and 167 have been foffowed more in 
their breaCh. When such is the case, how 
can we give immense powers to the police 
officers? On very frimsy grounds individu
als are beIng detained. They' do not :are. 
about the exercise of the power either 
capriciously or otherwise. If a police officer 
detains 8 person on very flimsy grounds 
and on capricious grounds, nothing is 
there to prevent him. Under these circum
stances, it is very incumbent that this provi
sion'should not be incorporated in the Bill. 
The period must be reduced. J request the 
Govemment to consider my amendment. 

SHRI D. B. PATll (Kolaba): It has been a 
universally accepted principle that nobody 
should be punished for the same offence 
twice. He ShOUld not be made to suffer for 
the same '4A(I) reads as follows: 

"Notwithstanding anything con
tained in the fomgoing provisoins of 
this Act. t)r in any judgment, decree 
or o~qer of any court or other 
auth~y." 
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rShri O.B. Patil) 

My amendment no. 15 relates to this. Even 
though there is a judgment of the court. 
decree or order or any' other order and 
under that judgment or authorrty a detenu 
is to be released. in spite of that fact. the 
government wants that he should be 
detained under the provisions of this Act. 
There is a tendency on the part of the 
Government to take more Powers, even 
though there ;s an order of the court. order 
of the authority. Having examined all the 
aspects and arguments of the Govem
ment, the court or the authority 
has decided in favour of a detenu. The 
G6vernment wants that he should be 
detained for more period without obtain
ing the advice of the Advisory Board and 
for obtaining the sanction of the Advisory 

Board, they want to extend the limit from 3 
months to sj)( months 't is not justified to 
detain a person Wit,. ')ut any trial or without 
any enquiry for such r long Period 

Yesterday, the hon. Minister had stated 
and given figures to the House saying that 

when the Presidenfs Rule was imposed '" 
Punjab, Government on its own, held so 
many persons, the Advisory Board had 
released so many persons and so many 
persons YnJ(8 detained under the provi
sions of the Act. That clearly snows that 
the Persons who were released by the 
Government on its own were also released 
by the Advisory Borad. Having examined 
all the aspects, a few persons had been 
detained under this Act. It clearly shows 
that the Persons who were detained, they 
were detained without any reason and 
without any authority; that means their Jib
erty was curtailed for nothing, for no rect
son. Therefore, we do not want ttl{ 

Government to extend the timit from three 
months to six months. That means if this 
Bill is passed, the persons who are 
detained without any reason, they are. 
likely to be detained for six months. like
wise, a period for giving reasons for deten
tion IS ''3'inQ extended. Originally, it was for 
five o~ys; then It was extended to 10 days; 
now it is being extended to 15 days. When 
a person is arrested by a certain authoritYt 

by the Police, they have full knowledge for 
detaining that person. If the authority has 
futl knowledge of the reasons for detaining 
a person, there is no necessity even for 5 
days. Even the next day, the detaining 
authority can inform him in writing giving 
reasons for his detention. But here the 
Govemment wants to extend that limit to 
15 days. We fail to understand why thiJ 
limit is being extended to 15 days. That 
clearly shows that a person who was 
detained, in the beginningt there was no 
reason, no circumstance. to justify his det
ention. But in between certain evidence;s 
created and being brought forward against 
that person; that is not justified. Sot I 
request the han. Minister to accept my 
amendment 

SHRI SYED SHAHABUDDIN (Kishan
gan;)' Mr Deputy-Speaker. in my interven
tion yesterday. I have already made two 
basic points, that the time limits proposed 
in the Bill have no rationale or justification, 
nor has any exptanation been provided for 
t.,o~ particular t,rne limit in the Statement 
of Obje\;\s and Reasons. 

, had also made the point that in the 
proposed amendment by the mover, in the 
name of interference a very wide orbit is 
made available to the Government to 
choose the detainees and in fact as I read 
it. under the name of interference with the 
anti-terrorist activity even persons outside 
the disturbed area may be detained under 
this Act. 

I would like to make just one more point, 
that behind this entire 14A there seems to 
be the insatiable appetite of the Govern
ment for power and more power. I would 
like to submit that power is no substitute 
for wisdom and the Punjab problem and 
the phenomenon of terrorism cannot be 
controlled by military means at all; they 

can only be controlled by a politicaf touch, 
throl)gh compassion and understanding 
of the underlying reasons and impulses 
More laws, ordinances. regulations, per
sonnel or equipment will not help us if we 
have to win the baHle against terrorism. 
Therefore, I would feel that this particular 
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amendment is not going to prove effective 
and I am certain that the Government soon 
will come back to the House asling for 
more draconian powers unless it chooses 
to change its course and go for a political 
solution. 

SHRI P. CHIDAMBARAM: Mr. Deputy
Speaker. I think the points made while 
moving the amendments by the ... on. 
Member cover practically the same 
grounds which were covered in the debate. 
That is why. 'do not wish to give any elabo
rate answer. I have said that we are not 
taking any greater power than what was 
given by Paniament in 1984. It is the very 
same power which was available between 
April 1984 and April 1986 which is sought 
from Partiament today. That law was 
enforced for two years up to April 1986. 
Now we are asking for the same powers 
since the 9th June, 1987. I have said that 
these powers are very necessary. These 
powers do not affect the basic structure of 
the preventive detention law which we arp. 

concerned wnn. I hey onlY extena the 
time limits for taking certain procedural 
steps after a detention order is made. If you 
will count the periods which are given at 
every stage after a detention under Section 
3. it will amount to three months, in Section 
14A. by the extended penods of time, we 
would need SIX months to go to the Advi
sory Board There is not a single power 
which we are asking or whIch we are tak
ing which was not conferred upon the 
executive between 1984 and 1986. 

Amendments made: 

Page 2. lines 9 to 11,-

for "where such person had been 

detained w,th a view to preventing 
him from acting, in any disturbed 
area, in any manner prejudicial to -It 

substitute--

'where such person had been 
detained with a view to preventing 
him, in any disturbed area,-

(i) from interfering with the 
efforts of Government in r0p

ing with the terrorist and dis
ruptive activities: and 

(ii) i' from acting in any manner 
"prejudicial to-It (11) 

Page 2,-
after line 24, insert--

'Explanation 3- In this sub-sectton. 
''terrorist and disruptive activities" 
means "terrorist acts·' and ""disrup
tive activities". within the meahing of 
the Terrorist and Disruptive Activi
ties (Prevention) Ordinance, 1987: 
(13) 

(Shri P. Chidambaram) 

MR. DEPUTY-SPEAKER: If the House 
agrees, I shall now put all the other amend
ments to Clause 3 together, to the vote of 
the House. 

Amendments Nos. 7 to 10, 15, to 20, 22 
and 23.were put and negatived. 

MR. DEPUTY-SPEAKER: 

The question is: 

"That Clause 3, as amended, stand part 
of the Bill." 

The motion was adopted. 

Clause 3, as amended, was addfJd to the 
Bill. 

Clauses 4 and 5 were added to the Bill 

MR.DEPTUY-SPEAKER: 

The question is: 

'That aause 1, the Enacting For
mula and the Title stand .part .of the 
BiII",t 

The motion was adopted. 
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Clause 1, the Enactinq Formula and the 
Title were added to the Bill. 

is: 

SHRI P. CHIDAMBARAM; 

I beg to move: 

'That the Bill, as amended, be 
passed". 

MR. DEPUTY-SPEAKER: The question 

"That the Bill, as amended be passed". 

The motion was adopted. 

12.41 hrL 

DISCUSSION AE: COMMUNAL DISTUR
BANCES IN VARIOUS PARTS OF THE 

COUNTRY-Contd. 

[Translation 1 

SHRI SHYAM LAL YADAV (Varanasi)' 
Mr. Deputy Speaker. Sfr, it gives me pain to 
discuss the communal situation in the 
country and I think all the hon. Members of 
the House wit! share with me the same 
feetings. Every thoughtful person is con
cerned with this situation. The forces of 
disruption and destabilisation are gaining 
ground and secessionist tendencies are 
increasing in the country whereas during 
the freedom struggle it seemed that such 
tendencies had been put to an end for 
ever by the feelings of patriotism and 
nationalism. But now wherever some inci
dent takes place, people try to take advan
tage of the situation by raising their narrow 
party interests. This communalism has not 
only religious. overtone but has many 
facets. These forces started gaining 
strength since the first general election 
and mainfested themselves in the form of 

reorganisation of States, border disputes, 
language disputes etc. Whether it is a'lan
guage dispute in Assam, harassment to 
followers of Jainism tn Bhopal, communal 
riots III Jabalpur and Sagar, all these things 
are like cancer in the society. Therefore. 
the Congress Party had declared in their 

Disturbance 

election manifesto In 1957 that secularism 
does not mean lack of faith in religion but it 
is protecting all the sects, religion and 
moral values. 

Today such incidents are taking place 
which endanger the communal peace. 
There are a number of organisations which 
are instigating communal sentiments. The 
dispute regardinp Ram Janm Bhumi and 
Babri Mosque going on in the country at 
present has also encouraged such feel
ings. Organisations like R.5.S. and Vishwa 
Hindu Parishad have added fuel to the fire 
by their activities and inflammatory 
speeches in this connection. People who 
condemn Shahi Imam. should recall how 
mischievous speeches were made during 
the procession taken out in connection 
with Ram Navami in Dethi. What had been 
said at that time outdid Shahi Imam's 
speeches, Attention has to be paid in this 
direction also The inflammatory slogans 
which were raised there were very 
improper like ·'Hindi, Hindu, Hindustan. 
Mulla Bhago Pak istan II What does this 
mean? Besides this, stOQans like Ujinko 
pyara dharm hai wae balidan he gaye, jinko 
pyara jism hai, woe Musalman ho gaye" 
were also raised. 

SHRt JAI PRASKASH AGARWAL 
(Chandni Chowk): Yadavji. those slogans 
were not raised by the followers of that 
religion. That was a religious function and 
some political people were also present 
there. It is in your knowledge to which pol
itical party they belong. They raised such 
slogans so as to provoke the people. 

SHRI SHYAM LAL YADAV: This is what 
J am saying. The people who were in this 
proceSSion, raised such slogans. What was 
the object of raising such slogans and rec
iting such songs which may result in 
bloodshed. I hope that those persons who 
talk of patriotism, unity and integrity of the 
country will not agree to such things and 
will condemn it. 

Sir, after 1984. efforts have been made to 
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incfte Hindu communaf forces. This feel
ing of communalism is dangerous. H is 
because of the tradition of toterance and 
liberal attitude of our country, that many 
types of sects and religions have pros
pered in 1his country. In Hindu retigion 
itself. if you believe in the existence 01 God 
or not, you remain Hindu; if one believes in 
idol worship or not, he js considered to be 
Hindu. All such feelings are in Hindu reli
gion. Because of generous attitude and tol
erance in this country, we have been able 
to maintain its culture and civitisation. But 
today communal feelings are being 
aroused in majortty community. It is a very 
dangerous tendency for this country. An 
atmosphere has been created in which 
A.5.S. has mixed in the society in such a 
way that you cannot identify it separately. 
Today Vishwa Hindu Parishad, Bajrang 
Oal, Shiv Sena, Shiv Shakti Oal, Ram Janm 
Bhumi Mukti Oal and many other Da/s and 
Senas have been fOrmed. If all pamphlets 
and posters tSsueO by them In Uefhi are 
ex ama ned , you will find that they are not 
only inciting the feehng of communalism, 
but tn my view, action could be taken 
against them for sedition. They have 
abused Muslims. They think that as they 
do not like Muslims. nobody else likes 
them. They have incited police also in their 
posters. They have said that it is Hindu 
Police and Muslims should not be recru
Ited in it. These Dais and Parish ads have 
now started directly attacking their rehglon 
and the Ouran. Such posters. were sent to 
Lt. Govemor and the Police Commis
sioner. but what action was taken on them 
IS not known till date. These organisations 
hold thelf meetings in mohanas. A new 
trend has started. Like 1tripans' of Sikhs, 
tridents and saffron coloured flags are dis
tributed alnong the people. When Ram 
Janaki Chariot passed through our-city, 
saffron coloured flags were displayed in 
the entire city. As 'Kripan' worth Rs. 10/- is 
SOld for As. 51/-, similarty 8 flag costing 
only 50 paise was sold for As. 2/-. Sim
ilarly, in 'The Sunday Mail' of 21.5.1986, a 
very strange interview has appeared and 
statement has been pubtished. An inter
View of Stln P.L Sharma, General Secre
tary of Vishwa Hindu Perished taken by 
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Miss Sapna nas been published in a poster 
form. Miss Sapna asks him during the 
interview whether he supports the violence 
to which Shri Sharma replies that violence 
is necesSary for a noble cause. He does 
not consider violence bad for a good 
C£ use. Everybody knows about the 'noble 
task' before Vishwa Hindu PariShad. They 
very proudly say that the protection of the 
lives and honour of Hindus is the greatest 
task before them. Retired judge of AUa
habad High Court. Shri Shiv Nath Katju 
son of Shri Kailash Nath Katju, who fought 
for the freedom of the country. is the Presi
dent of Vishwa Hindu Par;shad and Shri 
S.C. Dikshit. a retired I.G. of U.P. Police is 
its working President. Shri Daw Dayal 
Khanna. who was at one time a top leader 
of Congress (0) and who has been a Minis
ter in U P. Government is its General 
Secretary. Whether it is judiciary or Police, 
tf'ere are communal elements in all of 
them. Since 1983, Vishwa Hindu Parishad 
has launched an agitation for the liberation 
of Ram Jana~.1 Bhumi and the way this 
agitation has aroused the feelings of Hin
dus is very unfortunate. I think that it is the 
result of this agitation that communal feel
ings have spread in the country in an 
unprecedented way. TherP has been ten
sion for many months in Gujarat, Meerut 
and in many such places wnere no such 
incidents used to take place tn t~ past. I 
would. therefore, like to urge upon this 
House through you that we should con
sider as to what steps should be taken 
against such people and organisations so 
that they may not joopardise our freedom. 
Sir, this country has never been the coun
try of one religion. one community or one 
section of the people, but people of all 
faiths have afways been living in the coun
try. Today in our country. a confusion is 
being created. Sometime it is said that 
Aurangzeb was a fanatic and he had 
indulged in fanaticism. tn this connection I 
would like to say that they should read the 
Khudabakhash Memorial Lecture by Prof. 
B.N. Pandey. the Governor of Onsss. 
which he delivered in December, 1986 in 
Patna. If you go through that lecture, the 
entire position WOUld oecome Clear that 
p&rsons with different faiths have been liv-
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.ng .n our country which included Hindus. 
Muslims and Mughaf emperors. There was 
no feeling of animosity among them nor 
was tt,ere any sort of fanaticism. It is a fact 
that when the Britishers came to this coun
try. they tried to create a rift and animosity 
between the two communities. His tecture 
also shows that the Britishers adopted the 
poUcy of "divide and rule", which has been 
exposed by our schotarty freedom fighter 
Prof. B. N. Pandey. By going through his 
lecture aU confusions are cleared and it 
becomes quite clear ns to how some ele
!nents in the country want to create ten
sion here. 

I would like to say one thing more. In the 
minority community, lesser the number of 
people, more is the feeHng of self ... 
preservation. I would kike to give you a 
very small instance. When I used to study 
in my 'Image 5akaldiha, there was a ~ttle
ment of Kan}SfS near the middle school. 
There was a very small population having 
Kachcha houses numbering about 10 or 
12. They had their own dress, life-style and 
traditions. They used to speak in their own 
tribal dialect, which we were not able to 
unoerstand. Marnages uSed to be per
formed between these 10 or 12 families 
Once police got annoyed w.th them and 
next day we found that all their houses had 
been demolistled 80\1 the area was 
ploughed. Sinilar is the situation of other 
minority communities. The Muslims have 
the simitar feelings. They have their own 
customs. traditions and thpv also have the 
instinct of self-preservation and nothing 
etse. They do not want that their customs 
and traditions may be finished. Therefore, 
it is the duty of the majority commul'lity to 
see to it that their feelings are not hurt in 
any way and tne maJority community 
should adopt a liberal attitude towards 
them Gandhiji had said the following 
words as to how the majority community 
can strengthen the ~ecular feelings· 

[Engltsh1 

"The so called majority community has 
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no right to lmpos& Itself on others- The 
might of number of the sword shall not be 
right. Right is the only true might, appear
ance to thE) contrary notwithstanding. The 
minorities must be made to realise that they 
are as much valued citizens of the State 
they live in. as the majority." 

[Translation] 

White reiterating the same thing, Pt. 
Jawahar La, Nehru has said in very clear 
tenns that communalism on the part of the 
majority community may give birth to dic
tatorship. Under these circumstances we 
should try to foHow the path shown by our 
leaders as to how to create the feeling of 
secutarism in the country. We should 
atways continue to maintain and uphold 
those values. In the Constituent Assembly. 
Shri Anant Shayanam Ayengar had moved 
a resolution with a vIew to maintain demo
cracy and seculansm in the country. Pt. 
Nehru had also spoken on that resolution 
which was adopted with certain amend
ments The resolution tS as follows -

(EnglIsh] 

H'Nhereas it is essential for tne 
proper functioning of democracy 
and the growth of national unity and 
solidarity I !hat communalism should 
be eliminated from lnd,an life, this 
Assembly is of, opinion that no com ... 
munal organisation. wh,ch by its 
constitution or by the exe .. cise of dis
cretionary power vested in any of its 
officers or organs. admits to or 
excludes from its membership, per
sons. on grounds of religion, race 
and caste. or any of them, should be 
permitted to engage in any activities 
other than those essential for the 
bonafide religious and cultural 
needs of the community I and that all 
steps, tegialative and administrative, 
neceSIIIY to prevent such activities, 
should be taken." 

this resoultion was adopted by our C0n
stituent Assembly. Keeping in view this 
resolution, the Government needs to do 
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some wor1c today alto to 888 that how 
these things CIln be stopped. 

Sir. to stop SUCh ttdngs Shrtmati Indira 
Gandhi had first of all written to the Chief 
Ministers tn 19t)() on behalf of the Govern
ment of India. She had written in her tetter 
that a 15-Point Programme should be 
implemented in the case of minorities. The 
Hon. Prime Minister Shri Rajly Gandhi has 
again forcefully emphasised about this 
Programme in July. 1985 in which it has 
been stated that intelli,ence agencies 
should be strengthened, legal IIction 
should be laken against those who indulge 
in unlawful and anti-social activities, the 
procession during the important festivals 
should be controlled in such a way that 
communalism and viotenee do not spread. 
no religious building shoutd be allowed to 
be construct80 in illegal manner on public 
places. the use of toudspel'kAf'S on reli
gious places shoulo be strictty controlled, 
the cases arising out of communal riots 
should be looked into promptly and should 
also be disposed of quickly. The sanl8 
things have been emphasised again by the 
Home Minister on October 1986. In this. 
one more point has been added by the 
Prime Minister. He has said that the respon-
sibility of this work should be taken by the 
Chief Minister hlmselves and they should 
themselves look after the work of safe
guarding the interests of tt".e minorities. It 
therefore, want that the hon. Home Minis
ter should tell in· his reply as to what 
action has been taken so far under these 
directives. 

i 

Sir. one thing more I want to say. In the \ 
riot tom areas, specially in Uttar Pradesh, I 

the rote of Police and P.A.C. has been very 
unfortunate. It Is not a recent development. 
During Janata Government, riots took 
place fn my city Varanasi and at that tiflle 
also the attitude of P.A.C. was the same as 
it is today. After the riots. the Health Minis
ter, Shri Abdul Latif who hailed 'from 
Gorakhpur. wanted to visit tne area but the 
Collector did not allow him to go there. We 
were not "'owed because we belonged to 
Congress (I) but he too was not anowed to 
visit the area and he had to come back 
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quite a long distance. later on, he however 
managed to enter the area. PAC and Police 
people did not want that someone from the 
Government or the representatives of the 
peopfe may peep into their black deeds. 
The role of PAC has been of this nature. I 
recollect that Gyani ZaU Singh, when he 
was the Home Minister, had given assu
rance that a composite peace keeping 
force will be set up in which people from 
both the communities will be taken and it 
will be sent to the riot affected areas. But I 
am sorry to say that till date. that peace 
keeping force has nowhere been set up. 

Sirt riots took place in 1985. 1986 and 
1987 in Kamataka, Andhra Pradesh and 
other States, ruled both by Congress as 
well as non-Congress Governments. 
Peace keeping force has not been estab
fished in any of these States. I am of the 
view that efforts towards this have not been 
made in effective manner because of 
which such things happen which put the 
people in difficulties. These things also 
create dissatisfaction among the people 
towards those Government organisations 
who are responsible for maintaining law 
and order. When PAO is sent in the riot tom 
areas, people start shouting that P.A.C. is 
coming. We have ourselves seen in our city 
that P.A.C. is considered more 8S destruc
tor than protector. People are not as much 
afraid of Hindus or rioters as they fear from 
P.A.C. Such is the behaviour of its person
nel. People sre afraid of them; they are 
rather terrorised With the result that the 
Government is un8ble to achieve its aim. 1, 
therefore, feet that the Government should 
fulfil its commitment that it had made in 
the Parliament. A composite force should 
be established and wherever riots take 
place it should be sent there and it should 
function there without any fear or favour. 

Sit, you might have noticed that Wher
aver C.R.P., B.S.F or Army has been 
posted. calm and peace have been rII
tored. No slogan is raised against them. 
They restore the peace. Though the 
Government says repeatedly that it will 
impart training to the Police and P.A.C., 
the problem has become incurable. In 
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1971-72, during the course ot eVIdence on 
the Criminal Procedure Code Bill I had 
toured the entire country. 'Nherever we 
went and called people for evidence before 
the committee, none, except Government 
officials, expressed confindence and faith 
in the State Pohee and people were not 
ready to give vast powers to the Police. As 
against this, the Government beHeves in 
giving indiscriminate powers to them, Whi
chever Government comes to power I be it 
in Centre or in the States, be it Janata 
Government or any other Government, it is 
ready to give powers to the P.A.C. The 
State Governments also want to g,ve limit
less powers to the police. They are not 
afraid that tomorrow they may not remain 
in power and may have to sit on the opposi
tion benches and then these powers will be 
misutilised against them. Had there been 
possibility of restoring peace by giving 
powers to the Police, then it would have 
been alright but the problem is that the 
Police has such vast powers today that it 
can put any person to jail without any hear
ing. It can kill any person and can show 
death due to an encounter. No one is going 
to say anything on this. Presently, big 
'revolutionaries' have come on the scene 
who are spearneading anti<orrpution 
mo\ ement but when Shri •• was the Chief 
Min Ister of Uttar Pradesh I 5 thousand inno
cent people had been killed in the fake 
encounters. I had myself met him with 
much difficulty in a Delhi guest house. I 
told him that it is not proper to apprehend 
innocent people and kill them and subse
quently show them deud in some encoun
ter, and that he was not bothering about 
this. Today he is posinR to be a very honest 
man ana a Champion of the farmers. All 
opposition parties also think that he can be 
their saviour. \\'hat did he do for the poor, 
the farmers and minorities when he was in 
the Government? Everyone knows that he 
did nothing. 't is not that the moment he 
has come out of the Government, he has 
become a messiah. Therefore, the people 

.. Not recorded. 
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sitting in the Government shou'd think 
twice before giving powers to the police. 
Rather, they should not give powers to the 
Police. (Inte"uptions) 

, am ta'king of all the Govemments. You 
too cannot absolve yourself of this. t am 
talking of principtes. Do not think that 
things have changed by sitting there 
instead of here. Recently in Andhra Pra
desh. 12 persons were shot dead by the 
police. Just now you were speaking on 
riots but in Hyderabad under the very nose 
of the Government. riots went on round the 
year but no action was taken. 

SHRI C. JANGA REDDY (Hanamkonda): 
No riot has taken place there tor the last 
three years. Riots took place during C0n
gress regime. You should be ashmed of 
this. 

(Interruptions ) 

SHRI SHYAM LAL YADAV' You may sit 
down. The Communal character of the 
B.J.P. and A.5.S. is well-known to 
everyone. 

( Interruptions) 

[English) 

MR. OEPUr/ SEPAKER : Nothing Will 

go on record. I am not altowing them. 

( Interruptions) 

MR. OEPUTY SEPAKER : Mr. Janga 
Reddy. I will name you. Why are you shout
ing like this: You don't bother. I wfll take 
care of them. I will expunge if there is any
thing unparliamentary. 

(Interruptions ) 

SHAI M. RAGHUMA REDDY (Nsf.. 
gonda) : Sir, , have a point of order. Sir, 
during the last three years, not even a sin-
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gle Incident of communal riots happened 
in Hyderabad. (Interruptions) 

MR. OEPUTY SPEAKER : This is not a 
point of order. 

(Interruptions) 

(Translation] 

SHR1 SHYAM LAL YADAV : you may 
speak when your time comes. In 1985 in 
Guntur and in other districts ... 

[English] 

MR DEPUTY SPEAKER: Mr. Shyam Lal 
Yadva; please do not mention the name of 
any person who is not present here. 

(Interruptions) 

THE MINISrER OF STATE IN THE MINIS
TRY OF PERSONNEL. PUBLIC GRIE
VANCE AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM): He only said, 
he was the Chief Minister at that time. 

(Interruptions) 

[Translation ] 

SHRI SHYAM LAl YADAV: I have taken 
the name of the Minister. 

(Interruptions ) 

(English) 

MR DEPUTY SEPAKER : When he is not 
a Member of the House. when he is not 
here ... 

(/nterruptionB ) 

SHRI P. CHtDAMBARM : He said, when 
somebody was the Chief Minister In Uttar 
Pradesh, these are the things that hap
pened. That is what he said . 

•• Not recorded. 

MR DEPUTY SPEAKER: If he brings the 
name~ it witt not go on record. 

(Interruptions) 

SHRI P. CHIDAMBARAM : Can you 
deny he was the Chief Minister at that 
time? (Interruptions) 

MR DEPUTY SPEAKER: Only the name 
I am telling. 

SHRt P. CHIDAMBARAM : 'Nhat ;s 
wrong in it? 

(Translation J 

SHRI C. JANGA REDDY Whatever" 
did .... 

(English] 

SHRI P. CHIDAMBARAM : Kindly listen 
to me. 'A' holds office as the Chief Minister. 
Certain things happened in that State dur
ing that period. Hon. Members are entitled 
to say that when so and so was the Chief 
Minister, these things happened. This is 
what he said. 

MR DEPUTY SEPAKER : I cannot allow 
the name to go on record. You can say 
former Chief Minister. That is all. I cannot 
allow the name. 

SHRI C. JANGA REDDY: He was a Con
gress Chief Minister. He was not a Janata 
Chief Minister or Tetugu Desam Chief Min ... 
ister. You were encouraging him to do it. 

r Translation J 

SHRt SHYAM LAL YAOAV : Mr. Deputy 
Speaker, Sir, my fried was speaking about 
Andhra Pradesh. I was saying that in 
Andhra Pradesh riots went on from 10 to 
12 February in 1985 in Tandur-Ranga 
Reddy in whiCh property worth As. 10 takh 
was damaged. In Hyderabad city, riots 
took place between 8 and 11 March 1985 in 
Sultanshahi and other mohallas in which 6 
persons died and property worth Rs. 3e 
thousand was destroyed. 
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SHRI C. JANGA REDDY: In Meerut. It 
was 100 times more. 

SHRI SHYAM LAL YADAV : In Natraj 
Nagar of Hyderabad the riots took place 
betweeh 21 to 26 March 1985 resulting in 
the death of 4 persons and toss of property 
worth As. 15 thousand. 

(Interruptions) 

[English] 

SHRI P. CHIDAMBARAM : Is it a proper 
thing? How can you interrupt? There ;s a 
rule of parliamentary debate. You can 
reply. 

SHRI BIPIN PAL DAS (Tezpur) : You 
said. nothing happened in the last three 
years. So, he is citing instances to prove 
that something happend. \Nhat is wrong in 
it? 

SHRI P. CHIDAMBARAM : He is entitled 
to say it. You cannot interrupt like this; you 
can reply to it later. 

(Interruptions) 

MR. DEPUTY SPEAKER: Please, order. 

SHRI SHYAM LAL YADAV: I am talking 
these figures from the Question-Answer 
given in Parliament. 

[Translation 1 

Riots took place in Ramnagar in the 
State of Karnataka from 22nd. July to 25th 
July 1986 in which 5 persons were killed. 
Similarly, 11 persons were killed in the riots 
that took place in Bangalore in 1986 on 7th 
December and 8th December. Four per
sons were killed in Mysore in the riots that 
took pface in December, 1986. In this wa~ I 
have given the details' about all Jistricts 
and all parties. I was not levelling any aUe
gation. I was not telling that any party in 
partic.ular ;s involved. What I was telling 
was ·"'~t such i~Cidents are taking place in 
the \\I' ,uie c~untry. Therefore, it is essential 
that we may think afresh about it and take 
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action against those parties or institutions 
which spread communalism against any 
particular religion as has been envi!:lged 
in the resolution passed in the Constituent 
Assembly. 

I am of the view that we should under
take some important task in this 40th year 
of independence. It will be good jf from 
ensuing 2nd October Han. Prime Minister, 
Shri Rajiv Gandhi takes along ai, demo
cratic partles which are prepared to come 
forward and launches a movement against 
Communalism so that· communalism 
could be wiped out from the whole coun
try. Our national executive had also S8td in 
this connection that the feeling of intoler
ance should be curbed. Therefore. we 
should make efforts in this direction. 

I would like to make a few submissions 
in this regard. The recommendations of 
the different Commissions of Enquiry set 
up at the instance of the National Integra
tion Council. should be considered by the 
entire country seriously that there should 
be representation of minorities In all 
Government jobs and there should be no 
influence of any particular religion on any 
functioning of State Government. Pa'1dit 
Jawahartal Nehru had said this thing in the 
beginning. But today we find that whe
never official functions arp. hp.ld, bhoomi
worship and all such other worships are 
done and in this way s~frit of our secula
rism are adversely affected (Interruptions) 

No state shouid think of any particular 
religion and the nature of secularism 
should be maintained. The r;hanges being 
effected in education should include les
sons through which the basic civilisation 
and culture of the country could be propa
gated and expanded. Nothing should be 
said against it and efforts should be made 
to end religious fundamentalism. Reli
gious organisations should not be used for 
poHtical interests Shri Ramoowafia was 
giving stress over it. but he had seen for 
himself that whereas previously lakhs of 
rupees were offered in the Golden Temple 
everyday. onJy Rs. 3,000 per day Is coming 
through offE':!dngs nowadays. Hence holy 
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places ShOuld not be used for political 
purposes. 

The media available with us can also 
extend wide cooperation in this regard. 
They should pubtish things honestly so 
that they could 8pread an atmosphere of 
peace ana goodwin in the country. Action 
should be taken against those people who 
write provocative articles and give instlgat ... 
ing speecheS. , feel that aU polit;caJ parties 
should b& clear in this matter. They should 
not encourage in any (orm, people who 
want to spread religious sentiments unde.· 
the garb of politics. Such people should be 
ignorea. t am of the view that there is a very 
big responsibility on the Members of Parli
ament. They should undertake such 
works which may increase the feelings 01 
secularism and create communal good-will 
in the country. They tJhould wipe out the 
venom of communalism. polluted atmos
phere and religious fundamentalism, 
spreading in the society. 

With these words I conclude. 

[English] 

SHAt SAIFUDDtN CHOWDHARY 
(Katwa): I have so much to take pride of 
being an Indian but f hang mv head in 
shama when t think of places like Meerut. 
Ahmedabad and Delhi where communal 
rlots are taking place in our country today. 
We are discussing today the communal 
nots in our country. It is most distressing 
that over the ~'ears after independence. 
communaJ incidents are on the increase. 
YVhile we had 84 communal incidents in 
1954. it has Increased to 525 in 1985 and so 
far I could not keep any count how many 
riots had taken place in this year. A study 
by Shri GopaJakrishnan in 'The Economic 
and Political Weekly' of 12th January, 1985 
reY9sled that in 1961. we had 61 districts 
affected by communal riots and in 1970 it 
has increased to 216. 

In the Rajya Sabha, the Home Minister 
stated on 24th July, 1986 that 88 districts in 
our country are hypersensitive and other 
98 are sensitive. 

This is 8 very gruesome sjtu8tion~ We 
have not learnt any lessons. \\'hat hap- ~ 
paned during the time when we attained 
our freedom? On the basis of communal 
dtfferenoes, our country was divided. We 
had so much bloocS-shed. We pledged our
setves to develop our country as a secular . 
country. But CNer the years, the true mean
ing of secularism has eroded and com
promises and opportunism by the 
politicians has deStroyed the fabric of 
secularism in our country. We can look for 
many grounds to find out the reasons for 
the occurrence of communal tension in 
our country, the economic, soc;al and 
other things. We also know that there are 
crude communal organisations which 
pr-3ach communalism and divis!ons but we 
have to keep in our mind that large major
ity of our population. they are secular, they 
had been secular. Many of our political 
parties declare themselves secular. But 
when I see the growth of communalism, 
when t see the increasing influence of 
these communal organisations, ) am 
prompted to ask a very pertinent question 
to the ruling party, to the Congress Party 
and to the Government as to what this 
Government and this Party have done in 
maintaining secularism of our country. 
There are organisations which are bent 
upon creating communal riots. But I want 
to know how they are getting to do it. This 
is a very pertinent question that reqUires 
8n~wer. What we have tailed in this IS we 
have not taken up seriously the task of 
inculcating secularism in me minds of 
our people. I can say that. 

Mr. Rajagopal in his latest book on com .. 
munal violence in Ir.dia has said how it 
could be prevented; what kind of mea
sures should have been taken in that direc
tion. Referring to Bhiwandi he said: 
"Though Bhiwandi has a labour popula
tion of nearly three lakhs, there are no 
trade union activities among the tabourers 
in Bhiwandi. This is not for want of trying 
by the trade union leaders. They had tried 
and failed largely because the employers 
had kept the tabourers away from the influ .. 
ence of the trade union leaders on commu
nal grounds". The employers tried to keep 
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this divide on communal grounds. They 
prevented them coming together on ec0-

nomic grounds. This is how the vested 
interests are working. I charge this Govem
ment for the same, for the criminal respon
sibitity that they maintain the policy of all 
that div.des the people and keep them 
separated. By different kinds of Acts and 
enactments, by preventing people to take 
up the real economic issues in prpper 
direction, by suppressing them through 
anti-democratic measures etc. the Govern
ment is doing it. Exploiting the situation 
the communal organisations are destroy
ing the base of our secular country. There 
are some glaring examples and I must 
present them before this House, What is 
worrying us today is the bloodshed. 'just 
want to refer to two instal"'ces. First, I 
would like to tell as to what harm this com
promise doing to our country. We opposed 
vehementlv the enactment of that Bill 
related Shah Bano. Vt/hy had we opposed 
It? We said: "It IS not out of any true con
science for any religion you are doing it. 
You are doing it to enact a compromise". 
What happened after that? After that you 
had to reopen the so called Sabri' Mosque 
or Ram Janam Bnoomi. How it got opened 
so suddenlv? For a period of 37 years, it 
remained closed. Just after this Bill was 
passed, you have opened it. You did not 
allow the different parties who are to pfead 
in that case to appear before the Court. 
Further, the previous stand taken by the 
U.P. Government was not presented 
before the District Maglstrate i.e. the Ses
sions Judge. What is the reason? Are we 
so naive not to understand the link? We 
have to understand the political vested 
interests and it has become a bone of con
tention. As far as this Babari Mosque-Ram 
Janam Bhoomi controversy is concerned. 
I do not know as to how it will end. But I 
believe that if all the Ali India Organisa

tions do not interfere with it. then the pe0-
ple in Ayodhya will settle this issue by 
themselves, in the appropriate manner. 
May be that they will decide that botn Man
dir and Masjid will go side by side. May be 
that will be the best example of our secula-
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rism. I do not know about it. But, what is 
the way out? The Home Minister is saying : 
"we are talking with the religious leaders". 
Who is a religious Hindu leader? Please 
tell me. Who isa religious Muslim Leader in 
our country? Please tell me. Why should 
you run after the socaUed Muslim Leader 
and the Hindu Leader? Why don't you call 
a meeting of all political parties? All secu.
tar organisattons should sit together and 
decide and try to bring about harmony. 
That is very important. But you are not 
doing it. Sometimes , feel like praying to 
God, if He is there, to take over all the 
Masjids and Mandirs and place them to the 
Heavens and do somethjng so that we 
forgel our religion. It is not uniting us. But I 
believe. God will not hear my prayer 
because Mr. Banatwalla has vitiated His 
mind against me.,.( Interruptions) 

AN HON. MEMBER: Whose mind? 

SHRI SAIFUDDIN CHOWDHARY: The 
God's mind. 

SHRt SOMNATH CHATTERJEE (881-
pur): He is in direct communion with GOd. 

SHRI SAIFUDDIN CHOWDHARY: The 
most important thing is that the communal 
organisations are doing everything to des
troy the unity. What are we. secular people. 
doing? In Meerut, for more than four 

I months riots .are continuing. t ask this, not 
to :harge anything or mean anything, but 
realty for a soul-search. 'Nhich is the politi
cal party in Meerut? I regret that we do not 
have our Party there-the CPM. Is there 
any single poster pasted there by the 
Congress-I? Mr. Home Minister, is there 
any single poster pasted there saying, 
"Hindus and Muslims! Do not fight; remain 
united"? Is there any such poster? 

SHAI SOMNATH CHA TIEAJEE: No 
poster. 

SHRI SAIFUDDIN CHOWDHARV: Any 
single raUy in the mohulla? 

SHAr SOMNATH CHATTERJEE: 
Nothing. 
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...... Mr. SIifudrIft Chowcthary is 
1p.1I", or all ott.. .. 1IIao speaking. 
HI .. pulling • qul.lIon and th8nt Ie an 
•• a.tram 1OmIbody. 

SIR SOWMTH CHATTERJEE: 18 the 
Horne Minillar nat ooncemed about the 
... 1IIion? 

MR. DEPUTY-SPEAKER: Let him 
IIF 8 lit If ott.. go on adding. then he will 
De his P'*IIa; he wHI be disturbed. 

SHRI SAIFUDDIN CHOWDHARY: If 
Ihis is the kind of alief Minister we are 
having. then I am forced to say, "God saw 
our COUIdr)I'. You CInnOt I8IC8 actiOn 
against communal eI.".,ts: YJhat is the 
PAC for? I tI1derstand that communal 
organisations are working, emotions ere 
aroused and people are fighting with each 
oIher. I undatsblnd, on corrvnunal tines. 
You shoutd try to stop it, but you are not 
doing it. Is the police also to do the same 
1W1g? After some days, I again went to 
Meerut Md visited fN8fy house. And I 
found DOl a single young man was spared 
Irom being injured in the hand and on the 
leg. There was injury. They were taken 
truck load near a C8M1, they were kiJIed 
m r 8Cf8d and butchered. Is this commu
n 51 A is inc1Ikiti It In the mtr.~ of atga
I'IiIed police force. I do not know what is 
goweg to happen to this country. If there is a 
COI.1pOSite police orgInlsation Muslims 
Md Joindus-that is good. But I am not for 
..,quoIa 8y118m. But the point 18 that even 
if the trainang IS not proper and secular, 
than MLdm and Hindu, police will fight 
.ch oIher What will you do?Then secula
rism is very important thing. Now we are 
taeIing 81 this. I believe, there is a necessity 
thai political partias become aware of whJlt 
we are doing . 

MR. DEPUTY-8PEAKER: Don' drag on 
the dafanca community and the political 
.... togett •. 

SHRI SAIFUDDIN CHOWDHARY: 
About poIiUQd parties. Sir, Raghubtr Dayal 
C!ommission in Ranchi in 1967 obaenied; 
... political parties should change their 
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attitude in approaching the people for their 
gains especially elections. They should 
not exploit communal and caste feeling for 
their purposes." 

Now in 1979. in the Jamshedpur Enquiry 
Commission they say the political parties 
have always regarded the community as 
vote banks and directed programmes and 
plan of action accordingly. If this is what 
we are· doing who will unite the people? 
This is very important Question. Today I 
am posing this very simple question for 
this simple thing that you may say any
thing. I can make rhetorics. I can Quote 
many good people. But that ;s not going to 
catch any eye with the communal minded 
people. This is the kind of attitude towards 
secularism which th~s Government is tak
ing. It is very harmful. The other day, the 
Prime Minister said, "our secularism is dif
ferent from the secularism of other coun
tries." He said, 'we have to give support to 
aU our religion here." I want to know why. 
The point is that we aU know for every 
religion there is a super power. Hindus 
believe in Bhagwan, Muslims believe in 
Allah, Christians say God is there. So, if all 
these Almighty cannot help their refigion 

who is this man the Almighty who can give 
boost to religion? It tS the vested interest 
that t rings politics into religion. Religion 
do not require any help from any Govern
ment. Let it remain in Mandir and Maszid. 
The other day, going to West Bengal the 
PM said that CPI(M) is anti-religion. This 
modern man we are having as Prime Minis
ter. The- principleless leader, this spineless 
organisation. the directionfess people can 
never do good to this country. 

There are certain other points. These are 
administrative and technical points. In our 
cou ntry we k now that certain areas had 
chronic communal : iots. What preventive 
action do we take? We don't take anything. 
And even when we get earlier information, 
we don't act on that. What do pOlice do 
when they got information? They did not 
take any preventive action. in Meerut what 
happened? Police watched the riots for 
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one hour and 35 minutes. When the actual 
riot was taking place, they did not fire and 
kill the people. After that they went and did 
something very bad. Why did the police 
not act to stop the riot? Can you tell me? 
Then after the riots what happened? 
Demand for the Inquiry Commission 
started. Government dHty dallied on that. 
What happened to that Inquiry Commis
sion? Everytime either they have delayed 
in setting up or they have not set up at all. 
If the commission is set up, the reports 
never come. 

The inquiry report about the Moradabad 
nots which took place in 1980 was submit
ted in 1983. tt has not been published by 
the Government. Why is it so? What is the 
need of the inquiry at all and how the faith 
wiU be there with the administration. judi
ciary and t!1e Government? 

Aligarh riots comm.sston was set up on 
October 29,1978; but after so many exten
sions it was wound up. Why? t Meerut. 
even the police said that the inquiry com
mission will be there: but the name of the 
judge could not be announced even after 
so many months. 

SHRI SHY AM LAL Y ADAV: Shr; Gursa-
ranial Srivastava's 

announced. 

name has been 

SHRI SAIFUDDIN CHOWDHARY: Not 
timely, I believe three months later. The 
fast year's inquiry commission has never 
met. 

SHAI BASUOEa ACHARIA (Bankura): 
Vt/hy was it not announced just after the 
incident? 

SHRt SHYAM LAL YAOAV: Sir, I am on 
a point ot information. Shri Gursaran Lal 
Srivats8va, the retired judge of the High 
COurt has been appointed as the Judge 
and the officers of the committee have atso 
been appointed under the Chairmanship 
Qf Shri Gyan Prakash. 

I 

SHRI BASUDEB ACHAA1A: When? 

SHAI SHVAM LAL YAOAV: Many 
months back. 
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'SHAI SAIFUDDIN CHOWOHARY: Any
way, after three months .... (lnterruptions) 

There are certain administrative points 
which are very necessary. This kind of 
delay has to be avoided in order to create 
faith among the people. Otherwise they 
will take the law in their hands. they will 
understand that nothing is going to 
happen. 

The Hon. Member has made a very good 
speech, I appreciate it. It is a very good 
speech that he has made. But the point ;s 
that even despite aft that we are saying 
about the PAC, about 8 particular Chief 
Minister, about a particular OM, if they are 
not sacked and no action is taken against 
them, how will the faith be restored in the 
minds of the people? 

There are so many suggestions that 
could be made about the prevention of 
(lots. I don't think that we can achteve any
thing just by banning certain organisa
tions. Banning them is required, may be in 
certain cases. But the point ;s that it you 
don't take other measures like campaign
ing with the people, then the banned per
sons wll, become heroes with the people. 
They distribute illegal literature. There 
should be counter-campaigning and other 
counter-measures. It is very important to 
my mind. 

On the spot tackling is also necessary. 
Our prosecution machinery is very weak. 
How many were taken to jail, how many 
were convicted? Very few persons were 
convicted. Maybe, the police and the 

Government say that there is lack of evi
dence, and we have no proof as to who did 
it. 

We talk of technology. AI' this can be 
used for this purpose. I believe, after the 
Bhlwandi riots, during some procession
the Ram Nf. ~8mi procession-ctose
circuit television camera were used to keep 
a close watch on the participants in the 
procession. That really curbed the miscre
ants from doing mischief. So many things 
can ~ done. But the most important thing 
that has to be there is the political will. 

I would refer to a news .tem; you have to 
confirm it to me. Near Meerut some days 
ago, some bus passengers were kiUed. It 
has come in the Indian Post on 2nd August 
1987. It says: 

"A group of Congressmen inspired 
the bus carnage near Meerut on .July 
22nd, 1987-Central investigative 
agencies have come to the 
conclusion ... 

You have to put a check on your own 
people alao. What happened In Meerut Cir .. 
cuit House? Two groups of congressmen 
came and manhandled the Chief Minister. 
One says that the PAC is good and the 
other says that PAC is bad. " the party is 
divided on this, t don't know what is the fate 
of its people. We should shun all kinds of 
opportunism in dealing with religion. We 
have to be firm and free from Its interven
tion in politics or its mixing with pOlitics. 

It has to be done. That is very important. 
We must take measures to make the pe0-

ple conscious of the evits of the communal
ism by their direct involvement. That is 
very important. If we take certain measures 
that are needed to be taken against certain 
people, who are responsible for the faifure 
of the machinery, who ate responsible for 
failure to maintain the unity, and if we set 
an example for others by that. then cer
tainty our objective can be aChieved. There 
are certain economic and socia' factors 
which are at the root of everything. but' am 
not going in that at this moment. Economic 

.. exp.oitation is there. discrimination Is 
there, but why should we allow communal
ism to grow bec'~use of that. Onlyexploita
tion does not lead to communalism. 
Things go from bad to worse when you do 
not allow democratic feelings to grow and 
exploit it in a very divided and wrong 
manner and give it a touch of religion and 
then this kind of communalism comes. We 
are having in our country economic exploi
tation and social castigation. We should 
have 8 movement of the people against 
this. We should not combine religion and 
politics and give an emotional turn to poUt-
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ics which may actually take the shape of 
communalism in our country. \Va must 
make all efforts to combat communalism 
so that we can live in palC8 am harmOIry. 
With these words. I conclude. 

DR. GOLAM YAZDANI (RaigIq): Mr. 
Deputy-Speaker, Sir, while taking part in 
the discussion on communal situation in 
the country, I would like to say only a few 
words. t am avoiding discussing it in deIaiL 

At the first instance, I would like to sug
gest to the Government for setting ':'P a 
Communal Riots Research Q)mmittee 

comprising secular and national mit~ 
intellectuals. Members of Parliament and 
the members of pofitical parties with the 
intention of finding out the root caeses of 
communal riots and disturbances and find
ing out permanent remedies. The C0mmit
tee should be asked to submit itS report 
within a period of six months. 

What is the reason for conmooal riots 
taking place mostly in UP and GujaIat'1 
What is the reason for the long lingering ~ 
Meerut communal distutbances? May I 
ask whether the decision of the reconsti
tuted National InteQration Council has 
been implemented? Actual caules for 
such riots and disturbances ~ not yet 
been found out Neither the bad elements 
who are involved in such riots as key per-
50ns have been found out and punishecl 
To check and prevent the riots. the resp0n

sibility Has not only with the Gowwnmenl .. 
but also with the political JBties. their lead.-
ers and workers also. It appears that the 
political parties, their leaders and worUrs 
are not discharging their moral c:lut:Yfor1he 
nation. Country becomes weak beeau_or 
these riots and the fontign countries who 
are against the progress C"f India take 
benefits out of these riots to disturb the 
country. 

c..:ommunal nota ana OISIUrbalOIS ... ~ 
not ended due to the failure of the Gowem
ment to take proper action and IlepI at 
proper time. 

.......... e .... .,Iong ... 
CGmmunII fIaIs AI a F Ids ean ...... _ 
.... If! at ." .... is nat "liwad.. CUI .... 

nil 4uad .. ." .., badr .... be 
... 1I8d in .. CXU1Iry MdI.11Iad.. .. 
<:anstIuIian shauIId .. _dad to ... 
..adion ....... aIIa ...... _ ... 
to look to ........ 01 .. CXU1Iry .. 
..... CIUIfIy ............ , , qed 
or diIIurbed in die __ 01 leligion ar ." 
0118' .......... 

UsIIy .. I .. , ! II to .... han.. 11e81'" 
f1 fWlianealll. MIAs ... Ia..Os to .... a 
pledge m.n "'-iIl .. CGIMUIIIb'
as in Ite CIUIfIy" ... .., Md......, 
tor .wing the CIUIfIy lAd .. ......,_ 

SHRI THMFAN 1HOIMS ...... -
..,: Sir~ the sony __ ~ IIIIIirs d cu 
aJUr*Y" "Hilled COlI ..... f. Ii'" 
the 0DIIIIIIInII 'x tvs 10 ber:aIne .. spo-
..... L Sir" tis .. twa. ~ lie impor-
tance gNan to the ..... aJIIIIIUIIII 
IeIdn in cu !IIJICieIr. Sir ...... COI-IO-
taIion d the term c:oe.., pE! Ci is _ in 
the ifdetest d oommuniIy" peopte should 
as68'" ..t wort .,....~ BuI ... in 
India. 1he word oornt1IItJnll" a II indI .... aI 
bad things like tiling. 19-ny. eIc.. Sane 
people !IIhot*I sa.nd blheir CMn ir __ 

and for Ihei' rights and ._ ..... .. 
CDIIIIIUIIy. fill ....... n F ... ,_ 

OOIIMIU. am Qa r S IIB ••• _ 
,.... shauIId jain ........ __ tar 
..... Ira; lanl .... CXU1Iry .. ..... 
n.r ...... _ .. aa z ....... ... ... _In ........... 1IIan8. a.. 
peaIJIa ..., ..-.tID .....,. ... C. 
C8II ....... ,I ... ~ ....... .,.. 

lianal......., ................... ,. 
l_nal .... inID .. d 2 • GI .. __ 
IIinga. 1IIe __ .... , • .., ........ 

~ .. - ......... ..,CM 
.. prowcaad ID ............ __ ex.-_., ...................... in" •• 
..... IIii ill. -.... ........ . 
l1li __ ............. ... ............ --.... ... 
... p:J.r.I!I .... -. ....... ... 
and irciaeadl ........... ""', ... ... 
....... 7 •• lDgDiIIID .. dI?''-
1UCh ................. _ 
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this IUbjecl He ... the dIIIJf fA the CAP. 
he said that u.. rtota .. beCat- f1 the 
political nexus with communal I ....... 
Somebody who wanta to ... poIIticIII 
advantage 01 the IIuIIIon arouse the c0m

munal feeling. After evaluating'" 811 BIS 

lng the callIe. of communal rioIB this .. 
hie findings. 

Sir. we have political ". ... named attar 
a particular community like Muslim 
League. Akali DaJ, etc. Why thant 8houtd 
be a Muslim League in India? Why thant 
should be AkaIi 081? Then if we want to 
preserve the secular nature of our coootry 
then these connotationf. and such exprae
sions should go away. 

S.r. my StlJteof Keralahaagonethrough 
several experiments of this kind. Under the 
leadership of Congress they wanted 8 c0n

glomeration, but the peopte of KaraIa had 
simpfy rejected it. 

MR DEPUlY SPEAKER: On expe
riemnt basas. 

SHRI THAMPAN THOMAS: Sir. that 
experiment is very important. Under the 
leadership of Congress. they wanted the 
leaders of various communities to join 
together, they wanted to tall the public that 
these communities will be served in this 
manner ... 

AN HON. MEMBER: Why do you forget 
CPM1 

SHRI THAMPAN THOMAS: In 1984 
ooring Parliament election only 3 888ts 
were giwtn to the Left Democratic ffont 
But people were not prepaI8d to accept 
the Congress policy of aligning with the 
communal forces and then expIoitinq the 
situation. In fact. tnII was not -=ceptId 
even by the L8ft Democratic ffont DlI1ng 
elections, when the eotnmUnMI partIeI 
cam. to them to have ... allienee. tMytold 
them frankly that they were prepnd to lit 
in the opposition end DOl to form.govern
ment on that baa& And people accepted 
their verdict. Icnowtng It tufty well. 

My submiesion is that this 8011 of short
sighted exploitation of the communal feel· 
ings tor political purposes has created this 
problem. The same thing Is going on even 
in the regime of the present PrIme Minister. 
I am not going into the details of the Shah 
Bano case with regard to MusUm women's 
riQhts. bAcauIe many speakers who pre
ceded me. talked on this issue. What w. 
the attitude of the Congress(l) on a private 
membe(s Bin on this matter and subs&
quentty why was BJII brought forward by 
the Government themselves" WIth regard 
to Babri Masjit issue also, they adopted the 
same tendency of appeasing communal 
authorities and communal leaders, just to 
get votes and remain in power. This $Ort of 
thinking should be changed. Our 
approach shoufd be to build a society on 8 

uniform civU code and not 8 pluralistic 
society based on religjon. etc. Religion is I 
social and cunurai entity. We accept it But 
in all econOmk. matters. our line of think
ing should be to have a common law for all 
the atizens. We should Il8Y8r think of hav
ing different laws for different religious 
groups. Even when we look at the origin or 
root cause of most of the fights between 
communities. we find that these are not 
based on immediate communal feelings. 
Mr. RajgopaI also mentions the same in his 
book. The main reason for most of these 
ctashes can be traced back to issues con
cerning economics. Even in the case of 
Meend riots, it started over a quarrel 
.nang two or three people. Subsequeotty 
it developed into a riot. When we go deep 
into these riots. we see that almost every 
fight is based on some such things which 
have nothing to do with retigion. When a 
community gets a feeling that it Is not get
ting its Oue share and when theireconomic 
demands are not fulfilled, theIe things 
happen. The only way out is to build a 
society based on common civil rights. 
MIny a laW in our Statute Book relates to 
religion. Why ahouId aaecutar fICMI1'ment 
maIIatain a reIIgioua apectrum? G0vern
ment interfeNB even with Mgard to the 
divorce laws. They also hM a say in the 
~ 01 tempi •. Then, there are 
dff.ent personal ... Thent is the Hindu 
AccesIion Ac:t, MuslIm Succession Act, 
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and so on. Why cannot we think of 8 uni
form civit code, equaUy applicable to alt 
people in the country? 

Whether a person is Hindu or Muslim or 
Christian, a feeling must be inculcated in 
his mind that irrespective of his religion, he 
is first and foremost a citizen of India with a 
corr-mon law and common rights for all. 
So I my submission is that our first attempt 
shOtlld be to build a uniform civil law. We 
can achieve harmony in our society only 
wh~ people from all sections feel that 
their int~rests are safeguarded and there is 
no n~a!lon to fear 

In this context, I would like to mention 
about another big development which is 
taking palce in our country. Indian nation
alism and Hinduism are considered syn
onymous. This is reatly dangerous. We 
have heard about Muslim nationalism and 
we have heard about Akali nationalism, but 
'We never heard about Hindu nationalism. 
What do these people mean when they say 
that Htndu nationalism and Indian nation
alism are synonymous? When a majority 
feats that their religion is synonymous with 
nationalism and anything against this so 
called nationalism; will not be tolerated, 
tensions wilt naturally mount. And tensions 
are ml.)unting. it is the responsibility and 
duty 01 the majority to see that the interests 
of the minorities are safe guarded and wet! 
respected. When minorities feet that their 
interests are not safeguarded, tensions 
mount and ultimately people with ulterior 
motives exploit the situation. 

To avoid Blf these things, I would SUg
gest that instead of calling Hinduism as a 
nationalism, it should be the tndianism 
which should come in. There, the minori
ties should be given sufficient safeguards 
and protection. 

Regarding the appointment of Commis
sions of Inquiry by the Government, I want 
to mention something about it. How did 
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the Government face such situations? 
They have appointed several Commis
sions. In Ahmedabad Gularat-about 400 
people died due to the riots. A Commission 
was appointed to inquire into the riots. It 
was known as Desai Commission. It was 
appointed tn the year 1986. 

In Moradabad also, due to riots, 400 pe0-
ple died. About 400 criminal cases were 
filed. What was the final outcome. Only SIX 

criminal cases were compJeted, and the 
rest were either withdrawn or acquitted by 
the Courts because proper evidences were 
nGt available. I would like to ask you, what 
respect, peopte will have on atl these 
things? Nobody will trust these Commis
sions, if such Commissions are appointed 
and actions are taken in this manner. 
Instead of condemning the communal 
riots. they are promoting it. 'Nhy these 
cases were withdrawn by the Govern
ment? It was very weH pointed out that 
there were political interests involved in it. 

Therefors, I think things were not made 
public, even though the Commissions 
have made their inquiries and came to the 
conclusion that there were some reasons 
behind it. It was because of political rea
SOilS which had instigated such elements 
to jndulge in riots. Then they kept silent on 
this topic. They say, they won't be pub
lished. The Government themselves 
decided to withdraw these cases. All these 
cases have gone as a mockery in the minds 
of the peopte. That situation has to be 
changed and the confidence has to be 
created. Tha aim should be that everyone 
in this country is equal, whether he is an 
Hindu or a Muslim or for that matter any 
other religion. 

On the basis of promoting Hinduism, 
one Party emerges. They immediately see 
to it that that party has got to be promoted. 
That is what Is happening. They them
selves take up that course and campaign 
for Hinduism. That Is the difficulty which 
we are facing in this country. Therefore, I 
would say that this should not be done. 
More and more importance has to be given 
to the ec-onomic situations whPrein these 
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religions must be kept in their proper pla
ces. Of course Gandhiji has said that reU
glon should not be mixed with politics. 
That is a wrong approach. He had said that 
they have not understood religion But I 
want to say that the so-called religious 
leaders have not understood what religion 
and politics are. The religion Is a good 
thing because the man who worships the 
God, wants to purify his life. So here the 
religion plays an important rote. But here. 
what is happening? Here, the so called fee
ders have put out the people. They ask peo
pte to go and shine the shoes infrant of 
them in the name of religion. Otherwise, if 
they do not do that they wilt be put out of 
the religion. The political Jeaders fear that if 
they do something against their religion, 
then what wilt happen to them. They say, 
that they should not opt for a particular 
person. Wlen they come for voting, they 
are afraid of the reUgous leaders. That 
situation should go now. What Gandhiji 
had said was that reltgion has a rote to play. . 
The meaning of the religion has not been 
understood. Those who say that religton 
has nothing to do with the Indian politics is 
correct, but their religion is different. The 
present day religion is really controlling 
the politics of this country. 

Therefore. untess an effort is made to 
deUnk this thing, nothing can be done. 
Some declarations were made by the 
Prime Minister and the President here, 
regarding this. They are dOing it. I think It is 
only a crime-they are not able to show 
anything so far, till 'date. to see that the 
religion is definked from polities. 

On the 15th August, we have heard him. 
We have heard the President in the Joint 
Sitting of Parliament. But what we see 
here? The same Congress Party is sup. 
porting the communal riots and are 
Involved in such things. They are nourish
ing the communal violence, so that on that 
basis to see whether they can survive or 
not. 

(Translation) 

SHRt K .. J. ABBASI (Domariaganj): Mr. 
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DepUty Speaker, Sir, since 1980, it is per
haps for the fourth time that I am speaking 
on this subject. I feel extremely ashamed 
when Hindu-Mulslm riots take place. The
reafter, we hold a debate over it in this 
House. A very good discussion takes 
place. Every one expresses sentiments 
that these communal riots should be 
ended. Every party honestly feels that 
these bring harm. 

The Congress has a history. The most 
significant in it is that at the time of parti
til)n of the country in 1947 had there been a 
Hlndu ... Mulsim feeling among our Con
gress leaders. India would have been in 
some other shape. But at the time of Indo
Pak partition big leaders had this thing in 
their mind that all people, men and women, 
every person who lived on this land is an 
Indian. Whether he is 8 Hindu or Muslim, a 
Sikh or Ct·ristian, all will live like brothers. 
Therefore, all legislations were made on 
these lives in which all were given equal 
rights. 

Therefore, between 1947 to 1952, as and 
when any riot used to take place our big 
leaders handled this properly. They 
reached on the spot and themselves 
looked into things. 

As has been said the other day by the 
hon. Prime Minister in 8 Congress meet· 
Ing. what is needed is that non-Muslims 
should. come forward and visit the affected 
places. After listening to the speech of 
Shri Shyam Lal Vadav, I feel that Congress 
is still aUve and theta are people like him In 
It J uttered the name of Congress because 
we are in power. Allegations' will be 
levelled against us and the opposition has 
every right to levet these allegations if riots 
take place during our time and we are not 
able to check them. But after listening to 
the speech of Shri Shvern Lal Vadav, oppo
aRion Members mlght have aIeo heard him. 
I feel that the Congresa Is atUi "lYe. lhere 
are still some people in It who can confront 
such 8 sttuatlon. 

Riota have taken place not only in Uttar 
Pradesh but at different Olacea in the whOle 
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India. The confrontation taking place in 
Punjab is of 8 diffefwrt kind. but riots have 
taken place In Gujarat. Ahmedlbtd. 
Andhra Pradesh etc. It Ii quite naturan"at 
riots may take place. But what Is of great 
concern is that the riots continu. and keep 
on occurring and are not checked. 

Shri Syam Lal Yadav has dtacharged his 
duties which he owed to the nation. But as 
a Muslfm I would like to catl upon my Mus
lim brethern especially that we should 
forcefully stick to our vtewa that we 818 

Indians. Only then we will be able to main
tain the unity. I know that our YOic8Is weak 
because our community is carried away by 
the sfogans. The same thing happened 
when the country was dtvided. Even today 
photos of those persons ant published in 
the newspapers etc. whO rai8e slogans and 
make speeches. They get rewards. If the 
sentiments of our being Indian are dimin
ished. we will forefeet the right of objecting 
others. Then the problems wm not be 

solved. f want to tell my Muslim brothers 
that, as has been said by Shri Shyam LaI 
Yadav, solution of the slogans Uke eeea;a
rang Bali" is not the counter atogans like 
"Naara-e-takbir". Slogans are given only to 
arouse emotiOns and it ;s the handwork of 
rowdy elements and as has all1IIIdy been 
stated by my worthy friend, thole were not 
religio:s sJogana Some goonda elements 
join such congregations, raise these 810-
gana. If YOu' cannot Identify and iaoIate 
such people. then feelings will be fanned 
and people will be provoked. Last time also 
I had said that. if you hold one raUy. they 
will arrange 4 such rallies; if you collect As. 
1 crore towards donation. they wiN collect 
Hs. 10 crores. This is no antwer to the 
problem. This will not solve the Iasua. n~ 
solUtion, which I haw been explaining to 
the people In the streets of my c0nsti
tuency, and which I am submitting in this 
House' also ts mat Hindu-MUSlim unity 
should be established. Neither all Muslims 
are gentle nor alt Hindus are bad. You will 
find in your own viUage both good Hindus 
as weft as good Muslims. If you increase 
number of such people and take them 

along with YOU. you can eoIve the quarrels 
In the villages. 

I do not WMt to go into the duties of the 
Government. And of all I would like to 
l8mind myaalt of my own duties as a ctti
.., of the country. \\fa may be Hindus 'or 
Muslims. but before that we are Indiana. 
This we will have to I'8I118mber. If fire 
catc:t8 nt houIeB are tunt, it wilt not 
cIffeNntiale between the hOuses of the 
...... and the Muslims. But In order to 
pJt out this fire, we win have to create mut
'-81 btothemood. What is the remedy tor 
commtNlism? This ailment has since 
been diagllOS8d. We wit have to face 
boIc:Iy communalism which is rising in the 
country tnt we will hIMlto aeate aeH c0n

fidence and tNs belief in 1.8 that we are 
1ncIans. vva are Muslims and we are very 
proud of being Muslims, but that does not 
nan that if we live in India we will con-: 
Unue to remain Muslim for 24 hours. You 
may go to Mecca and Madina for Haj. t had 
also gone there.. " any one asks there as to 
who you are Md you say that you are 8 

MuaHm. he will slaP you because there, all 
are Muslims. l'tIIn you wiN have to teU the 
name of your country and say that you are 
an Indian ........ , Afgan or Indonesian. 
Our country comes first and we have to be 
ready to sacrifice OW lives for the sake of 
the country. If we IncuIade this sentiment 
In us, we can render good I8I'Yice to the 

Muslims. We do not do aeMce to the Mus-
limB by wearing black dothes, demonstrat
ing with black flags and closing the doors 
of the mosque tor offering 'namaz'. With 
such actions, we cannot claim that we are 
rendering aeMce to the Muslims. " is not a 
service to the Muslims. Arousing the sen-
timan .. of Muslims Is not • service to the 
Mtaims. I am of the view that, there can be 
no bigger disservice to the Muslims and 
harmtng their righ1s. Wtat happened. in 
19461 Rumours were spAl8d ill the viflaaes 
thai people will be COtMII'IlId Into Hndus. 
The Mullims league people 8IIid this and 
want several miles BWIIIf and in the mean
time 50 villages were set on fire. At that 
time we were reading the Ouran in one 
village and educating the people mat they 
were not Hindus. they were Muslims but 



385 Disc. re: Cqmm. SRAVANA 29,1909 (SAKA) Disc. re: Comm. 386 
Disturbances 

what benefit did they achieve out of it? In 
the partition of the country, the Musfims 
were the sufferers. not Hindtjs. A book can 
be writte'l on this subject and one can 
speak for hours together on it. Those Mus
lims who migrated there have been living 
like out-castes and are being called Muja
hjrs and are being killed. And those who 
are living here are facing the atrocities as 
committed in the Maliyanaand Meerut. It is 
the Muslims who have suffered losses. But 

who caused this loss? Neither the Congress 
nor the Hindus caused thiS lOSS. It is we 
who caused this foss. At that time we did 
not differentiate between the personalities 
of Maulana Azad and Maulana Ahmed 
Hussain Madvi. We made such a person 8 

leader who did not know who is Allah and 
what IS Rasul. We followed a person who 
had never read Quran. we never gave a 
thought that that could lead to loss of our 
lives and can divide the country. I have also 
written this in my book. tn 1946 t told them 
that they were living in U.P. and that will 
continue to remain in India and it wUJ 
remain under Hindu Raj. What makes you 
to vote for Pakistan. They understood my 
point. Atter 1') days, some other people 
came. They instigated them a lot. When ~ 
met them. one of them accused me of 

deceiving them. I told one of the Muslim 
that he was a very weak Muslim We used 
to say that with one naara-e-tadbir we will 
reach Delhi and in another naara-a-tadbir 
we will reach Lucknow. These were the 
arnottons at that time Which divided India 
and created Pakistan. The Muslims could 
not belong to either side. 

If I tell the truth 1 you will not understand 
it. but you wiU understand immediately 
what Shri Owaisi says. 

SHAt SULTAN SALAHUDDIN OWAISI 
(Hyderabad) : Are you giving proof of your 
loyalty? Speak on the subject under dis
cussion. What is the use of going into the 
history? 

SHRI K.J. ABBASI: My worthy friend 
has questioned my loyalty. I am loyal to my 
party and I have always been loyal to it 
There are no two opinions about it. If you 
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have got a party, you are also loyal to it. ... 
(Interruptions) Do not think that we witt get 
some reward for this toyalty. At the time of 
contesting elections, I had told that t will 
not contest any more elections. I have got 
the reward what I was to get. I am atso a 
Muslim and I am 16 year old. I have always 
been speaking the truth, I will always speak 
the truth and stick to the truth till my death. 
\Mlat we are doing today will invariably 
lead to destruction. 

Sir, I want to submit that this evit is on the 
increase and it has spread outside Punjab 
as well. Earlier bus passengers used to be 
killed only in Punjab. Now such things are 

happening outside Pubjab also. Its effect 
has been that innocent bus passengers in 
U.P. were dragged out of a bus and were 
kiUed. Even such people were kifled who 
were going to pay their condolences 

somewhere. 

Just now hon. Shri Saifuddin Chowd
hary was speaking and ! support him. 
Committees are constituted whenever 
some such incidents occur and enormous 
amounts are spent on them. But 'their 
reports are not made public. Last iime also 
when I was making my submission I had 
requested hon. Shri Chidambaram that 
such farce should be stopped. These Com
missions should also be done away with. 
We have fuJi confidence in you. You also 
take us and the opposition into confi
dence. The Government should take mat
ters into its own hand, get the situation 
surveyed, hold talks and provide a solution 
because it is in a better position to solve the 
problem than Judges. Some action should 
be taken. Some persons responsible for 
these things should be suspended and 
sonle others dismissed so that people may 
feel that Government has taken some 
initiative. 

SHRI NARAYAN CHOUBEY (Midna .. 
pore) : Now say something about the Chief 
Minister Of U.P. 

SHRI MOHO. MAHFOOZ ALl KHAN 
(Etah) : Wherefrom he will muster so much 
of courage" .,.(lnterruptions) 
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SHRt K.J. ABBASI: Any Chief Minister is 
ashamed of riots taking place in his state. 
But you should not think that it is because 

'of some one Vir 8ahadur Singh that riots 
occur. Riots have taken place earlier also 
and I do not want to go into the details or 
into the names of the people involved in 
them. I want to give some suggestions in 
this regard. 

The most important is that for sensitive 

areas we should form peace-co:T1mittees 
but as the hon. Member was saying that in 
such Committees also the rogues infilter-

ate and incite riots. 't is not that there is a 
derth of sincere people in this country. 
Good Hindus and Muslims should be 
appointed the members of these commit
tees which should be of permanent nature 
and its advice should be given more 
weightage than the advice of the Police. 

Secondly J you will see that whenever 
communal violence breaks out, the poor 
have to suffer and the rich remain 
untouched. Therefore a riot-tax should be 
levied which should bEt imposed in case of 

eruption of communal violence. 

Similarfy, t~e decisions of the National 
Integration Council should be imple-

mented. Otherwise it should be dissolved. 

T le Police should be given special train .. 
Ing. Police. of course, is indispensable. 
The image of Police came into disrepute 
after 1977. The entire police force should 
be recast. It should be composed of people 
who are Indians in true sense and not Hin
dus or Muslims. 

Similarly, an anti-riot force should be 
raised to deal with riots. This matter has 
been under dlscussion for quite some 
time and &11 the political parties have sup
ported it. The people have lost confidence 

in the PAC. Protests have been raised 
against it since the Aligarh incidents. You 
had promised and late Shrimati Indira 
Gandhi had also forcefully promised that 

-The speech was originally delivered in Tamil. 

the police will be recast but it i$ to be seen 
that after how many more riots it is done. 

Some good peo~le are also seen during 
the riots, HS you may observe th&t some 
Hindus protect the Muslims and some 
Muslims also do the same ges1ure but they 
go unnoticed. t wilt cite the Ulse of a Dep
uty Commissioner, Safes Tax in Meerut. 
Whom I saw injured one day. When I asked 

him 8S to how he received the injury he 
replied that his neighbour Hindu lady had 
given shelter to his children and after two 
hours, when riots took place he had to 
jumra into her house due to which he got 
the injury. 'She not onfy gave shetter to the 
whole of his family but provided medical 
treatment also. The press should highlight 
such good gestu!"es .nstead of filling the 
front pages with reports of killings in com
munal violence in various parts of the 
country. However some newspapers 
reported the good gestures shown by Hin . 
dus and Muslims in protecting the life and 
property of each other? The press shoUld 
give publicity to such incidents so as to 
create a good atmosphere in the country. t 
am grateful to you for having given me time 
to speak and I hope the h~n Minister wttl 
consider my suggestions. 

·SHRI A,C. SHANMUGAM (Vellore). 

Hon. Deputy Speaker, Sir, th( matter of 
communal disturbances has bee I 1 the sub
ject of discussion in this august House sev
eral times before. Communal disturbances 
are not new to India. Communal disturban
ces have been a matter of routine occur
rences over the past hundred years of 
more. Right from the Noakhali incident, 
Mahatma Gandhiji strived hard and sacri
ficed his life for eradic:tion of divisions in 
the society on the basis of religion and 
caste. He fell martyr to 8 communal bigot's 
bullet. The late Prime Minrster Smt. Gandhi 
also endeavoured her best to eradicate 
communalism from thy country. She was 
silenced by a religious fundamentalist. 
Despite the best efforts of these and other 
leaders. communalism continues to be the 
bane of our society. 
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Very recently. last night, terrorists have 
gunned down some of the relatives of our 
hon. Home Minister, Shri Buta Singh. I 
offer my condolence:; on behalf of the 
AIADMK to the Minister and the bereaved 
famities. We wholeheartedly condemn it. 

But I am proud to say that the situation is 
entirely diHerent in Tamil Nadu. Father 
Periyar founded the Rationalists Move
ment in Tamil Nadu. The movement awa
kened the masses and not only Tamil Nadu 
but the whole of South India was overtaken 
by the actiVists of the Movement. DivIsions 
based on caste and religion slowly gave 
way to ideas based on rational thinking. 
Periyar. in this enthusiasm to abolish reli

gtons and castes, went to the extent of 
saying that there was no God. 

Periyar (the enlightened) C.N. Annadl'
rai preached the slogan of "one society 
one God" He preached the fundamental 
need of social unity and communal peace 
in every nook and corner of Tamil Nadu. 
Therefore, Tamil Nadu today stands unaf
fected by communal conflicts 

Dr. M.G.R .. the ChIef Minister of Tamil 
Nadu is adopting a secular awroach in all 
matters. He does not belong to any reli
gion, nor to any particular caste He 
belongs to all, to Tamil Nadu. I urge that 
such situation should be created in aU the 
other States also. Today, Tamil Nadu is a 
peace park. There is no communal vio
te.1ce or hatred. The credit for such a con
genial atmosphere goes to these leaders. 

Sir, India is celebrating its 40th anniver~ 
sary of Independence. But, we have not 
put 8 stop to communal disturbances. We 
must set out to analyse the root-causes of 
these problems, Members who spoke 
before me, referred to many details. They 
said that nearty 400 have died in Meerut. 50 
or 60 people have lost their lives in Ahme
dabad vioJence. Communal riots took 
place in Qujarst, in Delhi. The hon. Minis-
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ter Shri P. Chidambaram toured all the 
affected areas. I am thankful to him for 
bringing peace to these areas torn by com
munal violence. 

J\S I said, we must analyse the basic rea ... 
sons for this violence. Efforts of the Govt. 
alone would not help to solve this problem. 
People from all walks of life must sit 
together and arrive at 8 solution. 

History reveals that in 1946-47 nearly 
182 districts in India were affected by' com
munaf riots. The hon. Minister Shri P.C. 
Chidambaram gave the details that during 
1982-87. over these five years, nearly 98 
districts have been affected· by the riots. 
We must not allow these riots to continue 
in such numbers. We must draw a line 
somewhere. 

Sir, religion ;s a tool which sublimates 
man. But. , am not aware how to stop men 
from turning into beasts under the garb of 
religion. Instead of using religion for the 
purification of souls, certain vested inter
ests are using religion for whipping up 
communal frenzy and hatred. This teadsto 
loot, murder, rape etc. 

Sir, there is no Quarrel between an athi
est and a believer in God. Ugly fights. 
indeed, erupt between people professing 
various faiths One set of bigots proclaim 
that their religion is supreme and their God 
is s\Jpreme and th;s leads to communal 
clashes with others, professing a different 
retigion. Therefore, it is a crying need of 
the times we live in, that religious funda ... 
mentaHsm and extremism must be cur bed 
by all means. Conditions must be 

created by the religious leaders them .. 
selves to declare such extremists and fun
damentalists as enemies of GOd and 
offender against reUgion and must be 
excommunicated. 

I would like to point out another danger. 
with the so called progress, we are not able 
to restrict the number of castes and sub
castes which is always on the increase. 
Government should abOlish all castes. 



391 Disc. ra: Comm. AUGUST 20, ~987 Disc. re: Comm. 392 

Disturbances 
[Shri A.C. Shanmugham] 

Laws, if necessary must be passed. Sir, 
you take schools and colteges. Even for 
admission into primary classes like 1st 
standard to 5th standard, the school 
authorities require the parents to record 
the castes Of the chjldref1 in the application 
forms. T~js ignominous system of record
ing castes shoutd go. Details must be with 
regard to name and sex of the children. , 
condemn this sowing of divisions in the 
~ender minds of children. 

Sir. next is abOut the grant of conces
sions in schools and other organisations. 
Many rich persons owning lakhs and 
crores worth of property are granted con
cessions just because they belong to a 
lower caste. On the other hand I a poor boy 
is denied the same concessions simply 
because he belongs to a higher caste. This 
violates the spirit of granting such conces
s;ons. I therefore, commend to the Govt. to 
follow the yardstick of economic back
wardness as the only criterion for grant of 
concession in sCh~ols and cotteges. 

Let me say something about the voters 
list. Ca' s are also mentioned against the 
names lit the voter list. This helps the can
didates to campaign for election on com
munal lines. Communalism in politics 
star s from the voters list. Hon. Minister 
may kindly take steps to see that no indica
tion or mention of caste or religion is given 
or made against the names in the voters fist 
when it tS prepared. 

Members are elected to State legisla .. 
tures and Parliament to serve the society 
and the public at large. But many MLAs 
and MPs have their caste names at the 

end of their names. Persons elected to 
serve the people should not have passion 
for such parochial exhibitions of their 
castes in their names. Hen. Minister may 
please try to check thIs trend. 

Whether it is this Govt. or that Govt. we 
cannot be silent spectators of communal 
violence. We must take radical steps to 
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curp this menace of communal 
distbrbances 

r 
Hon. Members Smt. ·Basavarajeswari 

has moved a eiU in this House for prohibi~ 
tion of misuse of religiOUS places etc. Govt 
may kindly adopt the ideas and bring a 
comprehensive legislation to takcte the 
communal disturbances. 

Those who incite communal violence 
must be punished ruthlessly. An existing 
laws must be effectively enforced to check 
these vested interests who make capital 
out of communal disturbances. Lsthi
charg:ng the mobs and confin.ng them in 
jails are no solution to communal distur
bances. We must go deep into the problem 
and trace out the big shots who instigate 
the innocent people 10 indulge in arson 
and communal violence. The mobs are 

after atl mercenaries. 

J welcome the Govt's suggestIon tn hold 
the District Collectors and DSPs directly 
responsible for communal violence in the 
respective districts. This should be imple
mented expeditiously. 

t also underline the impertiveness of set
ting up a communal peace ke ~ping force, 
in every district. in every State. The Centre 
must finance the constitution and mainte
nance of the force. The force should com
bat communal violence and maintatn 
communal amity in the areas of their 
jurisdiction. 

I am also constrained to pOint out that 
many incidents of communal incidents start 
from a petty fight. A small issue blows out 
into a unmanageable communal conftagu· 
ration. This is mainly due to the lackadaisi
car approach of the district authorities. 
Sometimes. even the officials entrusted 
with the district authorities collude with the 
arsonists and perpetrators of communal 
violence. Such officials should be punished 
severely. 

I also request for the institution of spe
cial courts to adjudicate matters on com-
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munal disturbances on the parallel Of 

special courts constituted to rleal with ter .. 
• 'lrist cases. 

Sir. con rnunalism is assuming such vast 
proportions tnat "An schools and 001-
leges are not spared. llroups and Croani
sations based on religion and caste are fast 
emerging in many educational institutions 
to divide young students on communal 
Hnes. This must be stopped. This would 
require the cooperation of all sections. 

MlAs and MPs who incite communal 
violence should be disqualifIed. Laws must 
be enacted to ban communal parties and 
to prohibit parties using communal sym
bols for election purposes. 

lastly, let me say a few words about the 
Ram Janam Bh4mi issue. Many members 
have expressed many views on this issue. 
My suggestion is that efforts must, first, 
earnestly be made to solve the issue by 
negotiaHons. In case no solution is forth
coming, then, Govt. must declare the area 
a site of historical importance and take 
over the place. 

I would also appeal to all parties includ
ing the opposition parties not to make pol
itical capItal out of communal 
disturbances. They must cooperate with 
the Govt. In coping with communalism. 

I also appeal to Govt. to prohibit reli
gious, sectarian and Casteist broadcasts 
un radio and TV. 

[Eng/ish) 

SHRI HUSSAIN DALWAI (Ratnagiri): 
Mr. Chairman, today we are discussing 8 

very important subject of communal situa
tron in India. VVhen we think of the commu
nal situation in India, we are ;eminded of 
the two vital incidents which have taken 
place in India after freedom. Our leader 
and father of the nation Mahatma Gandhi 
who gave his whole life for communal har
mony had to fall a victim to the bullet of a 
fanatic. 

Similarly, our late Prime Minister Smt. 
Indira Gandhi who gave the dynamic 20-
Point Programme tor economic emancipa
tion of the poor and downtro~den had alae 
to fall a victim to the bullets of a fanatic. 

If we do not deal with these problemI' very 
seriously taking into account its gravity 
When compared with an other problems 
we are facing today in our country, we 
cannot go further and march ahead. 

I am very hltPPY to say that even the 
ex-Prime Minister Shri Morarji Desai said 
the other day that in years to come India is 
going to be the most powerful nation in the 
comity of the nations and we wilt certainly 

forge ahead to achieve the same but the 
cancerous growth of communal \';I'U9 in 
India should be moped in the land to 
achieve our goal to make India a powerful 
nation. 

In order to achieve communal harmony, 
what should we do? The seeds of divide 
and rule policy sown by the British empire 
are deep-rooted in the country. When the 
Britishers were forced to leave Indis, they 
went away by dividing our country. But 
today what do we see? tf we take 8 dispas
sionate view, the country was partitioned. 

Religion has not proved to be the bind .. 
ing force for fostering nationalism. You 
have seen that both the Big powdrs of the 
world, USA and Russia are following 
Christianity but are confronting each 
other. In our Westem neighbourhood, 
both Iran and Iraq are following Islam but 
still they are fighting with each other. The 
other day, the veteran former Chief Minis-
ter of Sind Mr. G.M. Sayed was in India and 
was saying that we partitioned our country 
on the basis of religion. See the creation of 
Bangladesh. In Pakistan, Sindhis as feel
ing that they are not being given due 
weightage under the mUitary regime of 
Pakistan where some other people are hav
ing predominance. 

India is the largest democracy in the 
world. I have to make a fervent appeal to 
the largest religion of India i.e. to my 
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Hindu brothers. If anyone of them has an 
illusion in his mind that religion can playa 
dominant role, in fastering spirit of nation
alism he is sadly mistaken. 

I was very much proud to see that when 
our late Prime Minister Shrimati Indira 
Gandt-i had gone to Arab countries. she 
was given more respect and better wel
come than ~en the leaders of the Pakis
tan. The admiration rs solely due to our 
lofty concept of secularism. 

Our position as the leader of non
aligned country is very good and we have 
been helping the countries which have 
won freedom but the citizens of which are 
suffering from disabilities. 

Similarly, the majority community 
should come forth with good gestures to 
minorjties because that is the magnanimity 
which the minorities expect from them. 

I was very much disheartened when a 
senior Member of this House and former 
MinIster said that now the time has come 
when majority community needs protec
tion. If that feeling is allowed to grow and if 
such a tendency is nurtured in India. it will 
be a negation of the concept of secularism 

to which we have been committed. That is 
why I would insist that we must be clear in 
our mind that religion should not be 
allowed to interfere in politics. Actually, 
religion has no place in politics. according 
to me. So. all the religions are based on 
good moral principles. No religion teaches 
hatred against other religions. That is why 
the most eminent poet AI/ama Iqbal said in 
his tarana. 

Majhab nahi sikhata 
aapas mein bair rakhna 

If you study all religions, you will fjnd that 
the basic principles of all retigions are very 
good. Then, why we are fighting? Every 
religion teaches us that God is one; you 
must worship God. Still, fighting among 
different religions is gomg. It is because 
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that there are certain elements-certaio 
fanaties preaching religion In our society. 
are creating the communal troubles. When 
there \/as riot in Bhiwandi, on the second 
day of the riot. I and our most veteran 
leader 01 Maharashtra and a great refor
mist Shr' Han Bh1U Joshi and ex-Speaker 
of Maharashtra legislative Assembly Shri 
Silanl wanted to go and sec as to what was 
happeni'iQ at Bhiwandi why Bhi ... ,andi was 
burning? We were going by the Bcmbay-

Agra road to Bhiwandi. Along with me Shri 
SHam was there; Shri Hari Bhau Joshi wacs 
accompanying me and there were two 
Mu~lim brothers also with me. On the road. 
the entire traffic were standing in the mid-

dle of the raod and they stopped our cars at 
every point One such group asked. "Have 
you got any Muslim member wIth you in 
the cars and if so you hand him overt.o us", 
They were so furious bec.ause the propa
ganda made by some <lnti-social people 
was such. They should have told them so 
many things. That is why they were very 
furious, They further said : "Any Muslim 
who comes here. will be killed by us". Shri 
Han Bhau Joshi was a person who never 
liked to tell a lies But he was so embar
rased. Then he said pointing at me "He 
is Shri Oalwai, an MLA from Ratnaglri and 
there was no Muslim with hIm:' The mob 
allowed us to go, But while coming back, 
they again stopped our car. At this stage. 

Shri Hari Shau Joshi was annoyed. He got 
down from the car and we all sat on the 
ground and also ask~~ the mob to SIt along 
with us. There were 50 persons having var
ious arms and ammunitions, and so many 
weapons. Then. he f~xplAined . '" have 
myself seen Bhlwand. burnIng and many 

Muslims have been killed Their property 
is burning and you do not know 10 what 
extent the damage has been caused to the 
lives and the properties 01 Mushms. 'am a 
Hindu. You don't worry. t am telling you 
the truth." But they said: "No. It is not like 
that. Yesterday some people came and 

told us that some Muslims molested our 
sisters and our mothers. They killed 500 
Hindus. 2000 build'ngs and were gutted. 
All this information was given to us. We are 
aware of it. Tonight we have decided to 
burn 10 houses of Muslims which are in 
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our village in retalation. Then Hari Bhau 
converted their feelings by perJuasive 
arguments. After that they said that they 
would protect the Muslims of that village. 
At this stage, ~hrj Han Bhau said : "It is 
your duty to protect the Muslims who are 
in minonty there. Nothing has happened to 
the lies and properties of Hindus at Bhi
wandi. On the contrary, Muslims have suf
fered a lot. That is wt"ty, you should not do 
anything." Then they agreed to his sugges
t'on. After this incident was over, Shri Hari 
Bhau said "'n the morning, you were ask
ing us to hand over the Muslims to you. He 
informed them: "These are the two Mus
lims witt, me. Now, whatever you want to 
do. you dO." They had, by that time. been 
pacified and they had changed their mind. 
So, what realty happens is the organised 
rumour-mongering playing a very domi
nant role during such riots. In such cases, 
It IS the duty of the police officers, the local 
leaders to go to the affected ar~as and 
study the situation on the spot. Unless we 
do that. anything Cdn happen because of 
the rumour-mongering. We, the represen
tatives of our people have a duty to dis
charge viz to see that the communal 
harmony is maintained in our areas. I 
atways tell our Muslim brothers that after 
the partition the treatment given to the 
Muslims in India IS for better. We are proud 
of it. In our country the spint of secularism 
and National integnty has developed in 
such a way that the Muslims in India are far 
happier than the Muslims In Pakistan. Not 
only that. Our Hindu brothers should also 
know that the Muslims in Ind,a are much 
more in number than those in Pakistan. 

Wfl do not want that separatist tenden
cies should be allowed to develop. We do 
not want reservation of seats for Muslims. 
But the reat thing is that today what 
happens is that one-sided decisions are 
taken. In the police force also, recruitment 
from minorities should be done. In the 
Consultative Committee of the Ministry of 
Home Affairs, of which I was a Member, I 
told the Home Minister at that time,"Wedo 
not want reservation; but what we want is 
that the whole society should have reflec .. 
tion on our oolice force and also ;n banks". 
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If you go to a bank. you will find hardly one 
per cent Muslims there. In the pOlice force 
also, if a Hindu sees a Muslim along with 
him, he will not feel that something is wrong 
the other man also will not have any com
munal feeling and witt not do anything 
wrong. So, it is imperative to have cross ... 
section of the people recruited in the 
police force. 1 do not find even five per cent 
Muslims in so many offices-employees 
both in Government and public undertak
ings including the banks. These things 
should be seriously considered. Due 
representation to Muslims should be given 
in every sphere. 

I would not like to touch the quastion of 
Sabri Masjid-Ram Janambhoomi. It is a 
very delicate question. It is a question 
which is not restric~ed to a J,:articular 
place-mosque or temple. If you read the 
history of India. you wilt find that, long 
before the Britishers, the Muslims were 
there in India. Mughals came as invaders 
and rulers. t come from Maharashtra and I 
am proud to say that in Chhatrapati Shivaji 

Maharaj's time, it was a Muslim soldier, his 
trusted lieutenant, w~o rescued Shivaji 
Maharaj from Agra tort. There wertt so 
many Muslims who were his confidants. 
Not only that. I am proud to say that even in 
the war against Pakistan, so many Muslim 
soldiers fought 8S true Indians on the side 
of India. There, communalism did not 

come in the way of defending our country 
because we are Indians first. I am proud to 
say that f am a Muslim, but when it comes 
to the question of our country, I am an 
Indian first and then a Muslim. We have to 
say like this. Everyoody should have that 
feeling. We have always to respect our reli
gions also. Then only we can have national 
integration. So, these things must betaken 
into account and practised honestly. We 
have to foster national integration by keep

ing religion out of politics. Even about my 
own party, I am very sorry to say that our 
Party has an alliance with the Muslim 
League, which is not in existence in Pakis
tan. The Muslim League was responsible 
for the Partition of this country, but that 
Party is not in existence today in Pakistan. 
hut th9 MIJAlim I AAnliA i~ VArv murJt a 
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Party in India, and our Party had made an 
alliance with them. Our local Congress 
representatives have to face so many odds 
because of this. These things should be 
abandoned. I want to be vary outspoken 
on this issue. 

Once I praised Shri Morarji Desai for his 
very firm opin\On when he was a Chief 
Minister of Erstwhile Bombay. He said, 
'IUniess the members of Bombay Assem
bly unanimously elect me as the leader , 
would not accept the"tihief Minister. Wh~n 
there was one man who 9Pposed him. he 
said, '" will not contest", and he withdrew 
from the contest. But, after !Orne years, 
there was a demand for the rem~' . ~J of the 
Chimanbhai Patel Ministry in Gu t on 
the ground that, according to him, .the 
Government was corrupt. and when elec
tion took pla~1 Mr. Morarji Desai's Party 
was falling short of eleven MLAs. At that 
time the Times of India had come out with 
a nice cartoon showing the Chief Minister ..... 

Shri Babubhai Patel sitting on the Chair of " 
Chief Minister with only two legs and 
behind it were the two hands of Shri Chi
manbhai Patel to support his chair. The 
heading of the cartoon was "But for 
Chimanbhaj's eleven, the Babubhaj's 
Cabinet would not have seen the light of 
the day". At that time, Mr. Morarji Desai 
faited. I told him that he should have with
drawn from that, he should have said, "I do 
not want to form the Government". I told 
him. "You made our country lose As. 2 
crores on election; you fought on principle 
at that time, but now you have joined 
hands with the same persons for whose 
removal you had gone on fast into death. 

He said that he put a condition that Chi
manbhai's MLA will not be taken in the 
Ministry. That is not sufficient. Our leaders 
also who are at the top, should keep on 
acting consistently with the principles they 
preach in the larg€.r interest of the country. 
I would suggest, in our day to day Govern
ment functioning the, religions are not 
given importance. I am against the Govern-
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ment encouraging religious functions ira 
Governme:lt programmes. Whenever you 
~o to enter your child in the school, they 
first ask you, what is your caste, what is 
your sub-caste, what is your reUgion ? Dis
integration start there only. 

Slmiialry, in Job. I recommended one 
boy for employment. His name was Cho
gale. He had written LA. Chogate. When he 
was selected he was asked to write his ful! 
name. He wrote Ibrahim Abhas Chogale. 
Then he was discarded. Why? Because he 
was Muslim. There was Shiv Sena labour 
Union in that concern. I went and met the 
head of the Shiv Sana and discussed witil 
him and said that he speaks better Marathi 
than you and you still call him a Muslim. 
Because he is Muslim he is not entitled to 
get this. He is Maharashtrian. He is better 
Maharashtrian than anybody else.' Then 
that matter was settled 

Si~H.arJYI our approach should be in the 
larger interest of the unity and integrity of the 

country and to see that this communal ten
sion does not grow more. I remember that 
in good old days, the country was h~ving 
lot of communal tension when partition of 
the country was being demanded. ,~t that 
time, in NoakhaH. there was a lot of mass 
killing and the Chief Minister of Bengal 
Shri Suhrawardy could not control the 
same. He approached Mahatma Gandhi in 
Delhi. He came all the way to Delhi to invite 
him. Mahatma Gandhi agreed to go there 
by staying there for one week a~d by mov .. 
ing in the riot affected area he restored 
peace and normalcy. 

AN HON. MEMBER: Not Mahatma 
Gandhi but we have got Hon. Rajiv 
Gandhi. 

SHAI HUSSAIN DALWAI: But we have 

got Gandhi at least. Shri Rajiv Gandhi has 
got impliCit faith in the communal har
mony. It is the duty of yourself and mine 
also that if something happens. we should 
go to the area and see that communal har
mony is restored and we should see that 
no further incident take place. 
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,.. 
dHRllNDRAJIT GUPTA (Basirhat) : Mr. 

Chairman. we may be able to sattstl our 
conscience by saying that after aU a dis
cussion on communal situation has been 
held in the House. But I think there is poor 
consolation for our conscience when we 
188 the poor participation, the poor 
attendance on this occasion. I am afraid, 
the scete of value in our country has 
changed very much. And a monster is 
stalking the land at the moment it is the 
monster of communalism. We should have 
absolutety no complacency whatsoever 
about the danger which confronts our 
country. And' would say that the Govem
ment of India is primarity responsible for 
drift, for a policy cf appeasement, 8 policy 
of compromisin~ with this communal 
monster instead o· confronting. The situa
tion is not better. It is getting worse. It is 
very well to say in speeches here that we 
are confident that the situation wilt 
lmprove and we will tum the tide and all 

that. We have been debating communal 
disturbance over the years, Last time, we 
had 8 big discussion here at the time of 
Ahmedabad riot when they were at their 
worst. Many assurances were given by the 
Government. The Han. Minister who is 
going to reply to this debate was here on 
that occasion also, I believe. He tried 10 
satisfy the Members by giving some assu
rances of firm measures which were going 
to be taken. 

I want to say Quite clearly that from my 
undemtanding of the situation, as far as 
communalism is concerned, the danger is 
growing. it is not getting tess, it is growing. 
It is not a matter which can be handled 
only by administrative measures. 

Last time we were regaled with a whole 
series of promises on administrative 
measures-that the District MaQistrate and 
the Superintendent of Police would 
immediatefy be made responsible and 
taken to task wherever there is a distur
bance tn their area; that long promised 

.f 

mixed anti-riots police force would be con .. 
stituted, precautionary measures would be! 
taken in time based on improved intelli
gence System. etc. All these things which 
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are administrative measures-I hope the 
Minister will have the courage to admit
first of all are not being implemented and 
secondly they are totally inadequate to 
meet the situation. 

We went to Meerut and saw what hap
pened there, I don't want to Single out any 
individ~81. It is true that the District Magis .. 
trate. the Colfector there was removed; but 
when? When all the damage had been 
done. when everything was over, when the 
massacre of Muslims was over and when 
the vandalism indulged in by the PAC was 
over and had become a national and inter
national scandal. Long after that, the Dis
trict Commissioner. whom f met when I 
went there, was removed. That also was on 
the basis of so many complaints and on 
realising that there was no other altemative 
but to remove him. 

The mixed police force which has to be 
specially created in order to handle the 
communal disturbances is nowhere in 
sight. At least I don·t find it operating any
where. On the other hand, you have an 
extreme spectacle of a body like the PAC, 8 

thoroughly communaUsed force. When 
demands were raised that this PAC should 
be removed from the scene at least in areas 
where the minority community is living 
predominantly we wer told by the Govern
ment that they are helpless because this is 
a State matter, the PAC is the only armed 
constabulary which is at the disposal of the 
Uttar Pradesh Government. they cannot 
interfere and tell the State Government to 
remove its constabulary from the scene 
unless that Government itself agrees to do 
so and asks the Centre to send its para
military force. It is true that some para
military frace was sent to Meerut; but it 
was after the whole trouble was over. 

The minimum precautionary measures 
were not taken. Everybody knew, it was in 
the air that there was going to be a big 
outbreak in Meerut because of what had 
happened in April. No resident in Meerut at 
least thought that after what had taken 
place in April, the Situation was going to be 
normalised an become peaceful, because 



403 Disc. re: Cumm. AUGUST 20, 1987 Disc. re: Comm. 404 

Disturbances 

[Shrl tndrajit Gupta) 

preparations were going on for 8 biggor 
outbreak, 

If your intelligence system was nof 'able 
to convey even that to you, then how can 
you take precautionary measures? Normal 
minimum measures are taken everywhere. 
At least I find that in West Bengal our 
Government does it. When there is any 
'sense of trouble coming. all anti-social ale
ments, bad characterst people who are 
known to be qoonciss are rounded up and 
locked up first of all, until the situation 
returns to normal. Was it done;n Meerut? 

Was any attempt made by the administrar 
tion to bring prominent p90s:>te of the local .. 
ities belonging to different communities, 
leading citizens of the city together in 
order to form some kind of a committee 
before the trouble broke out? Nothing was 
done. So I say these administrative mea
sures are really quite useless. They are not 
implemented. There is no seriousness 
about it. 

The Government is follOwing a policy of 
appeasement. Sometimes they are 
appeasing Hindu communalists and some
times they are appeasing Muslim commu .. 
nalists as and when they consider it to be 
suiti'ble for their own political purposes. 
The efore, they can never fight this mons
ter of communalism seriously and badly. 

I must congratulate Shri Shyam LaJ 
Yadav for the speech he made here today. 
He was bold enough to call a spade a 
spade but is that the thinking of the 
Government, I would like to know? There 
is no doubt that in that past few years the 
aggressive attitude,the aggresive attitude 
of the communal forces among the Hindus 
ha~\grown considerably. Shri Shyam LaI 
Vaciav has mentioned the names of so 
many parties and organisations. I do not 
want to repeat them. This slogan which Mr. 
Dalwai referred to that Hindus are being 
told that you are in danger here in India. In 
Sharat the Hindu religion and the Hindu 
culture and the Hindu Society is in danger. 
Therefore. you must get ready to protect it 
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AU Hindus must unite. The Shiv Sena 
feader says it in Bombay that you should 
be prepared for the religious war which Is 
coming and he as sHowed logoabout mak .. 
ing speeches like that. I woufd 81so Uke to 
say here that do not pass the buck to the 
State Government 8S to why don't they 
take aetton it they think it is necessary. This 
is not a question of technical differences 
between the Centre and Stat3 Govemment 
powers. It is 8 question of the outlook and 
the policy we are trying to fotlow. 

I find that a planned vicious attack ts 
goin9 on by obscurantists, fundamental-

ists and religious forces against the whole 
concept of united 'ndiet against the whole 
concept of a mult .... felg.ous society which 
can live in harmony. This whole concept of 
a secular country IS betng ·sought to be 
destroyed in 8 planned manner. 

Now a days we are hearing slogans 
~jch for many years we did not hear that 
India should be a Hindu State. " there can 
be an Islamic State across the border there 
should be a Hindu Aashtra here. In Punjab 
we are hearing there should be Khalistan. 
In Kashmir we are hearing that there 
should be an Islamic State in Kashmir. This 
country will be tom in pieces if everybody 
who cherishes the unity of thi's c ')untry and 
cherishes the ideals of sdCularism does not 
have the courage to come together and 
take a bold step to fight these forces which 
are trying to destroy the country. I find 

there is an air of complacency. I do not 
agree with some speakers who have said 
that the MUSlims because they are in 8 

minority are passively and meekly submit ... 
ting to aU these attacks. That may have 
been so some years ago but not now. Now 
there is a new temper especially among the 
younger generation. There is a feeUng-1 
have heard from many of them-that after-
all we are Indian Muslims. We are not 

going to Pakistan. We have to live here and 
die here. This is our country and If we are 
going to be deprived of our rights and sup
pressed then it is better that' we fight and let 
us die if necessary here. But we should 
fight and not bow down meekly. ThiS spirit 
is growing among the younger Muslims, 
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am warning the Government. An agg18I
live spirtt among the Hindu communat for
ces is to some extent baing sought to be 
matched by a milHant posture on behalf of 
the younger Muslims. 

11.00 hrI. 

This is what happened in Meerut in the 
beginning-before the PAC appeared on 
the scene, before the administration took a 
hand in this communalism in Meerut. In 
the first one or two days, it was like a 
pitched battle-a civil war-between two 
sides. Both were well-flrmed, both were 
well-equipped. both were wefl-trained, 
both were we"-prepared in their respective 

Mahallas. Muslim were killed: Hindus were 
killed. Once the PAC took a hand in it, then 
the whofe administration stood behind the 
PAC. Then, of course, the Muslims are 
bound to be butchered. What else can 
happen? 

But I say that in these riots and distur .. 
banC8S, which took place from time to time. 
tbe Government is responsible for creating 
8 feeling that nobody is going to be taken 
to task. nobody wilt be punished, no strict 
action will be taken. Today, you know very 
well that one of the biggest factors which is 
playing in the minds of the Sikhs is the fact 

that people who are responsible in 1984 
riots in Delhi for the killing of so many 
Sikhs and burning ot their houses and loot ... 
log of their shops, nobody has been pun
ished. No action has been taken and the 
same thing is happening in Meerut today. 
How do you hope to instil any kind of 
confidence in the minds of the minorities? 
This kind of drifting and this kind of atti
tude is responsible for creating more 
terrorists-if you call them that. That is 
what is happening. This attitude is giving a 
premium to the communal forces. Nothing 
will be done to anybody. So many peopte 
are going about whose hands are stained 
with blood, who have taken part in this 
looting. butchery and arson. Thev know 
nothing witt be done to them; nothing will 
be touched. This way, you cannot figtJt this 
communal monster. All people, at least 
who took part in the national movement. 
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who are patriotiC and who Jove this coun
try~ they should open their eyes to the real
Hy now. The reaUty is that everything that 
this country and its freedom movement 
stood for are above all-the unity of the 
mothet1and. the unity of the country, com
munal harmony. secularism. Everything is 
being sought to be destroyed by the most 
dangerous and vicious forces which have 
grown in the last few years and have been 
allowed to grow. 

The other day in some context of the 
other debate on the national security thing, 
one of my friends of the AkaU 081 speaking 
here tried to make a distinction which f do 
not agree with. He said that communalists 
are communalists: that terrorists in Punjab 
make no difference between Hindus and 
Sikhs: they are killing both of them. That is 
rather an over-simptified analysis in my 
opinion. There is a deeper game behind 
the killings in Punjab. Th~ killing of Sikhs 
is going on there by the terrorists but it is 
a selec!ive kifti,!lQ with a purpose behind it. 
is a selective killing. You know who has 
been killed yesterday or day before yester
day. Therefore, that Minister is not here to 
reply to this discussion obviously. We feel 
very sorry for him, for what has happened 
no doubt. I convey my party's sincere con
dolences to him ... (/nterrupf/ons) .... Selec-
tive killing of Sikhs is going on. Those 
whom the terrorists consider to be their 
opponents, opponents of Khalistan or who 
are dubbed as Police informers, those are 
the Sikhs they are killing. But the killing of 
Hindus is indiscriminate because there ;s a 
purpose behind it. Whether they kill Hin
dus in Punjab or whether they kill them 
outside Punjab. there is an indiscriminate 
kilUng which has a purpose behind it. That 
purpose is also to stoke the fires of com
munalism, to instigate retaliatory action 
against the Sikhs here outside Punjab. It has 
got a very well-planned communal purpose 
behind it. NoQody should try to excuse the 
terrorists by saying that they don~t bother 
about the Hindus and the Sikhs. They are 
foUowing 8 method, 8 tactic which is much 
more diabolical, , should say, in this con
text. But anyway I why has the Govemment 



407 Disc. re: Comm. AUGUST 20, 1987 DIsc. re: Comm. 408 
Disturbances 

[Shn Indrajit Gupta] 

not taken the slightest initiatIve till tOday to 
try-they may fail, but they should at least 
try-to bring about some solution to this 
Ram Janambhoomt and Babri Masjid 
affair? What inrtiative has the Govemr,lent 
taken? Has it got any responsibility or not? 
This is a matter which is spreading com
munal poison throughout the country on 
both sides. Passions are being roused. 
One of my friend from Kerals was telting 
me that a couple of years ago, perhaps 
Muslims in Kerals would not even be able 
to taft ;'ou where Sabri Masjid is; they 
would not have even heard of it. But now in 
the name of Sabri Masjid huge gatherings 
of Muslims take place in every part of the 

country and on the other side there is tne 
counter propaganda that this is the birth 
place of Loro Rama. The worst kind of 
poison is being spread not only in the 
north, not only in the Hindi speaking 
States, but everywhere. J want to know 
from the Government: Have they got any 
responsibility for trying to take some initia
tive to bring about some solution of this? 
They may try ana f811-1 would not blame 
them for that, but I do not see any effort 
being made at all. The National Integration 
Council-excuse me for saying so, we are 
represented there-has been reduced to a 
taU ing shop. Nothing foUows from it. no 
act on follows. no programme foflows. 
Even when it was suggested in the last 
meeting of the National Integration Coun
cil that a delegation on behalf of that Coun
cil should go and visit Meerut and see 
things for themselves, it was rejected on 
the ground that this is a Council which is 
only constituted for discussions and delib
erations: it cannot go on sending delega

tion here and there; it was not tts job. 

I do not know, whether I should mention 
it, but I cannot resist that one gentleman
of course. I would not mention his name
\vho, we were oeing tolo, was being 
considered as one of the probable candi
dates for the v;ce .. presidentship was 
rejected-may have been rejected in any 
case, but that is a different matter-

because some Members of the ruling party 
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feel or know or hear that that gentleman is 
an atheist. 

THE MINISTER OF STATE tN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. Ct'uOAM
BARAM) : That is what the papers said. 

SHRf JNDRAJIT GUPTA: No, no. your 
Prime Minister told us. Do not force me to 
come out with the whole thing. The Prime 
Minister toid us in the meeting of the oppo
sition teaders, when we asked him. what 
about that gentleman. whose name we are 
reading in the newspapers; "Some of my 
people believe that he is an atheist.·' Is that 
a disqualification? A new definition is 
l>eing given to this I am an atheist; he does 
I ot say leftist 51; J(;e when has ft become a 
(iisqualification? You want to force some
:lody to say his religion, as Mr Dalwal was 
~ aylng tt,at for admiSSion to a school or for 
c.. job, you must say which religion you 
befon£ to ~f you are a candidate, Mr 
Ranga. tor vira-oresidentship. first. you 
will have to satisfy the power that be, 
whether you belong t<. any religion or not. 
R you are suspected 0 ~ J:tthtislsm, you are 
finished. This is where the S8Culsr# State is 
going. I protest most vehmently against 
this kind of attitutde. 

Anyway. I do not want to take more time. 
At the end. I would like to make a few 
suggestions for consideratton. Primarily, 
do not consider it an administrative prob
lem. Administrative thing comes at the 
end, when the riot takes ptace, when the 
riot is broken out, when people are burning 
and looting. Only then the question of 
administration comes. But what goes on 
before that? What are the factors which 
ead to this ultimately I or are leading to it 
every day? t am afraid. it is rather going to 
lead to it more and mom unless we boldly take 
a stand aU together and the Government 
must be the main mover against the com
munal forces even if it is gOing to cost you 
some votes. You are bothered about votes. 
If you do not appear to oe 8 Hindu. Hindus 
would not vote for you or vote less. Some 



409 Di,c. re: COmn,. SRAVANA 29, 19)9 (SAKA) Disc. re: Comm. 410 
" Disturbances 

country of this kind of action by the police 
themsetves? Breaking into houses, shoot .. 
ing and killing people. looting the houses, 
have you ever heard 7 But nothing is done. 
How can you expect people to live in any 
kind of sense of security in this country if 
this kind of thing is allowed to go on? 

Disturbal.ces 
Muslim Members think that if they do not 
parade as grNt champions of Muslims. 
then Muslims won't vote for them. What is 
the result? The most conwnunal forces are 
getttng more votes from the peopte now-e-
days. Thoae who playa role in the riots can 
appear as big fighter, defender, and cham
pion of that particular community. I have 
seen this happening in Jamshedpur. An 
Inquiry Commission was Set up by the \ 
Bihar Government to go into the Jamshed
pur riots. The Commission's Report has 
named some people as being among the 
instigators. I think that was enough Qualifi
cation for him as he Wlm etected with a 
thumping majority in the next election. I 
think he oeIongs to Mr. Janga Reddy's 
party. When he went to the Assembly to 
take his oath. white taking his oath he 
shouted the slogan in the House. llNathu 
Ram Godse zindabad". And , am sorry to 
say that that gentleman has been again 
re-elected in the next efectiOf t. \Nell you 
may consider it as a laughing matter. J con
sider it a vey frightening thing. Where is the 
conscience and minds of our peopkt 
going? They are surrendering to the forces 
of communalism. 

SHRI P. CHIDAMBARAM : Prot. Janga 
Reckty should answer. 

SHRI ''''URAJrT GUPlA : Sfr. I would 
like to know as to what happened to the 
administrative measures which you were 
promising. Of course, everybody wants to 
know what happened to them. If it is not 
possible for some other reasons to cons ... • 
tute suen a mixed force, please teU us and 
say that we have given up the idea as it is 
not practicable. But at least we shOuld 
know about it. Some guiHymen have to be 
punished. I do not know whether guitty
men of 1984 can be found out? But the 
Sikhs are very much hurt and very much 
aggrieved, justifiably on this ground. But 
what about the guittymen in Maliana? 
What about the guiltymen of Hashimpur? 
Is.anybody going to be taken to task and 

. punished? Have you ever heard in any 

Separation of refigion from politics, sep
aration of religion from State. has been 
adequately emphasised by many 
Members and I fulty agree with them. Let 

everybody enjoy his religious beliefs. It ia 
a personal matter for every citizen of th~ 
country. If he wants to pursue a 
certain religion and performs religious 
functions and rites, it is his right to do 

so. I may not agree with him, that is a 
different matter. I am an atheist but you 
may not agree with mu, but I won"t allow 
you ~.,compel me to adopt some religion if 
I do not want tQ.\Q,~Jf you f<>'low a religion. 
I have to respecfyour right to do it. But 
don' mix it up with the politics and the 
State. Don't go on shc,wing on the televi
sion pictures of Ministers prostrating 
themselves before certain tempfes and 
idols: State functions and the Gcvernment 
functions being preceded by certain reli
gious rites which are naturally associatGd 
with a particular community. What effect 
does it have on the people in this country? 
Is it essential that you must dlo those 
things. Even the Prime Minister is not 
above that; Especially during the election 
campaigns, why should he go to various 
places of worship and appear before the 
Priests? 

The one ba&c question is education. I do 
not know lhat when there is serious debate 
on communalism. at least the Mintster of 
Human Resources Development should at 
·Ieast be interested to listen. Can you root 
out this evil without the proper education 
system? Children at the lfnder age are 
taught not only history-of course history 
is distorted and taught to them-but the 
whole sense of value which children wiN 
not get automatically. Many of them were 
bom after independence came to this 
country. Many Of them have not heard 
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about the sacrifices and sufferings of the 
people who' went through that period to 
get freedom. What are they being taught? 
Has anybody taken the trouble to go 
deeply into the whole educational system 
at primary stage and at secondary stage 
and see what our children are being 
taught, whether a sense of secutarism and 
unity of the country is being inculcated in 
them? I do not think so. We got so many 
reports and complaints. 

I think the Media Minister also should be 
here. You have got such a powerful wea
pon in this country, the state controlled 
media. Just now. somebody was saying 
quite correctly that there were instances in 
fM!IIY riot when people of each community 
helped people of the other community and 
saved them 8W)fl at the risk of their own 
lives by giving them shelter and hiding 
them in their houses. We do not see these 
things on the media! The media does not 
think it necessary that these are the things 
which can be highlighted. On the contrary. 
we see all sorts of things are allowed in the 
media during the Meerut riots. If I talk 
about the newspapers. the Minister may 
say. 1t00 you want us to use censorship or 
what?" I don' know. In Meerut, during 8 

situation like that, newspaper reporters 
were publishing anvthing they like. These 
things had nothing but an inflammatory 
effect on people who read ~hem. The 
reports included even names of victims, 
names of people who were lying in the 
hospital beds in Meerut, their identity. 
community, and everything. Wny are 
these things pennitted? The whofe admin
istration is, sort of, impotent, either deliber
ately impotent or has become impotent by 
nature now and it is not willing to stand up 
and ftght these things. 

PROF. N.G. RANGA (Guntur): Most of 
the time. deliberatety' 

SHRI INORAJIT GUPTA: Thank you 
Sir. 

PROF. MADHU DANDAVATE 
(Rajapur): Deliberate importence! 

SHR. INDRAJfT GUPTA: So. I would 
say: let these basicque,tions of education, 
of mass media and of our own behaviour 
be gone into more deepty. Something 
should be done, but I do not have much 
faith that anything can be done. the way 
things are going. The main thing is that 
these communal forces, whether they are 
Hindu or Muslim or Sikh, whoae whole pro-
paganda is such that it is meant to instigate 
the people of their own communities 
against eacb other. not to live in communal 
harmony but to hate each other, to suspect 
each other and to distrust each other. And 
this propaganda is being allowed to go on 
freety in big gatherings. All your political 
leaders will not be able to stand up against 
these so called leaders now. who in the 
name of refigion are permitted to say and 
do anything. That is what is happening and 
because we are a religious country t 8 

country of so many religions with such 8 

long history and tradition and all that, 
nobody has the courage to speak up 
against these people and control them. 

Ultimately, people of each community 
have to controt their own so called spokes
men, who are preaching all wrong things. 
No religion-Islam. Hinduism or 
Sikhism-preaches these things. They are 
all great religions. They never preach that 
you should hate people of the other com
munity. AU of them preach brotherhood, 
fratemity and laYe. But what is gOing on 
now? In the name of these religions, pe0-

ple are being taught to hate each other, to 
suspect each other and to kill each other. 'f 
you go to Meerut. you must have seen Sir, 
it is a completely divided city now. People 
in Meerut used to be proud of the fact that 
no Muslim family had left/Meerut and gone 
to Pakistan at the time of Partition. 51 per 
cent Hindus and 49 per cent Muslims have 
been living side by side in peace and har
mony. You go there and see the situation 
now. Today, it is like a city divided. The two 
communities do not want to mix with each 
other; they do not ewn want to talk to each 
'other. They suspect each other all the time 
and are wilting to lend their ears to any kind 
of rumour, any kind of rumour however 
unsubstantiated, provided H is against the 
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other side. Are we going to allow ttlia to go 
on? What will remain of this country? 

I do not want to take more time and I end 
hera t would Uk. to hear from the Gov«n
ment how they propose to deal with this 
situation. The young Minister was very eIo-
quent at the time of Ahmedabad riots as to 
how they were dealing with It. He has aaid 
that this is not a fire fighting exercise and 
that it should not be a slmpte flrebrigade at 

I work. He has stated that we have to do 
things from beforehand. we have to pre
pare, the administration has to be stream
tined. the intelligence system has to be 
improved, the police force has to be consti· 
tuted on a new basis, all those who are 
doing aU these things have to be rounded 
up and punished, and so on and so forth. 

He did not say very much about the edu
catton of children or about the media. It is 
an right. Those Ministers are also not inter .. 
ested in it. They should have been asked to 
be present here. You cannot fight this thing 
without education and media being over .. 
hauled comptetely and changed and put in 
realty on 8 secular basis. Is it being done? 

SHRI P. CHIDAMBARAM: I thought you 
would say 8 good word about the Rsth 
Yatra in Ahmedabad two months ago. 

SHRI INDRAJIT GUPTA: Rath Yatra in 
Ahmedabad was an issue, on which great 
apprehensions arose in the country. At 
least, I was very much ~fraid. Because it 
happened to be a day on which, it was also , 
announced that the police force was going 
on strike, That Rath Yalra would pass 
through Ahmedabad and there would be 
no police on duty because they had 
decided to go on strike for some demands 
of their own. You tell us. I will give you the 
credit for that. I also know that some par
ties and organisations though may be 
numerically not very strong, but who 
believe in fighting communalism and their 
votunteers also had lined the streets. They 
were wearing, their arm bands. Of course. 
they had no weapons. They did not have 
Isthis even. (Interruptions) 

You had to airlift para military forces 
there. This is not the spectacle which t 
reHsh and whicfl I want to 988 being 
repeated in our pountry all the time. Or, 
then you have to make 8 candid c0nfes
sion that the normal police is uaeless. It is 
proved to be completely bankrupt and 
every time we must bring in the para-
military forces. 

PROF. MADHU OANDAVATE: The 
Minister is remembering that Rath Yatra. 
Fortunately, .. Muslim women in white 
sarees remained at the forefront of the 
Rath Yat,a telling the Hindus that we are 
there to remain with you and to protect 
you. That was also a great thing. 

(Interruptions) 

SHRJ P. CHIOAMBARAM: I w ........ dd to 
take you but you were not available at that 
time. 

SHRI tNORAJIT GUPTA: The fact 
remains Mr. Minister that what we have to 
be more worried about was that this com
munal situation an1j disturbances, in Guj
arat particularty, have become chronic. 
You may be able to handle one situation at 
a particular point of time but from what wo 
see, it has become an epidemic kind of a 
thing, endemic-in Baroda today; in 
Ahmedabad tomorrow and in Sharuch the 
next day. Somettmes then! is mass partici
pation. Sometimes just stabbings are 
going on. People are just pulled off their 
bicycles and stabbed and then the whole 
thing starts again. 

What had happened in old Delhi-the 
walled city-where your Government is sit
ting? We p.3SS8d through a period last 
month, when the curfew COUld not be lifted 
because the moment you lift the curfew, 
there is an outbreak. Is it not a sad carn-. 
mentary on what is happening in the minds 
of the people? I am more bothenJd abouttha 
minds of the people, you 8re more 
bothered about your airlift of para-milltary 
troops. The mind is being desboyed. And 
the forces whiCh are trying to destroV 
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them, you are not out to fight those forces. 
You are not out to have a face to face 
conflict with them. Because you want 
sometimes to appease them; sometimes to 
align with them as in Keraia. Sometimes 
you do S(){nething else. You can neverflght 
them like that. 

15.24 hrL 

lSHRI SOMNATH RATti In the ChairJ 

MR. CHAIRMAN: You please conclUde. 

SHRt INDRAJIT GUPTA: So I conclude 
at YCJ.Jr request. I would like to speak many 
more things but I do not want to feel sound 
too bttter bt1cause I am quite convinced 
that this Gowmment can never handle this 
communaJ situation. That is one reason 
why this Government should go. 

[ Translation) 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk): Mr. Chairman, Sir, I 
have been elected from a constituency 
where there IS the biggest Temple. the big
gest Mo$que, Gurudwara and the Church. 
But it is very regretful that people are fight
ing with each other and want to kill each 
other. Though we boast of many things in 
the namP. of religion, yet in actuality, we ar& 
not broad-mindetJ enough to tolerate each 
other's religion. 'Nho are responsible for 
this? What is the reason for our present 
intolerance of each other when we have 
been living as good neighbours for years 
ana have shared all our joys and sorrows 
together? I do not want to speak about the 
whole country but r want to lim.t myseff to 
those lanes in Delhi where they have lived 
harmoniously for ever. Whenever there IS a 
communal incident in any part of the coun
try its reaction is always witnessed in Delhi 
and communal riots break out here. What 
are the factors which tead to these riots? 
VJho are the people who incite communal 
feelings in the name of religion? Who com
pel us to destroy our fraternal relation
ship? Who goads us to take each flthers 
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fife for protectiAg our religion? We must 
identify them todiy and stop them from 
causing any further~ damage, otherwise 
fighting in sheets will come openly In baz
aI'S and then nobody will be able to prevent 
distntegration of the country. 

They are these people who in the garb of 
religion want to serve their political inter
ests. If we do not identify them now and 
take stringent action against them, then it 
wilt be too late. 

Even today we are afraid of raising our 
voice agamst social evils. Our Claugnters 
and daughtenHn-Iaw are burnt and we do 
not do anything. But when the question of 
refigion comes up we are all prepared even 
to sacrifice our lives. This is because our 
religious teachers do not let us leam the 
values of btottMHhood but teach us to bum 
and destroy shops and houses of the pe0-

ple belonging to other religions. 

Again, a Hindu is trained to touch the 
feet of his elders from his very childhood. 
When the child grows up he is ~en to the 
tempie and taught to bow before the idol of 
God. He is taught to respect all his elders. 
But who are those people who incited the 
children between 13 to 16 years of age and 
told them to kill the Muslim as they do not 
belong to this country and are not loyal to 
it? YttIy any action has not been taken 
against them and why are such things 
allowed to spread? 

Similarty. as a counter action one of our 
religious leaders has called for the forma
tion of an tAdam Sens'. It has been formed 
and arms have been giwn to it. All such 
people are guilty. " we tel them go scot ... 
free now then they will become active 
again some time later. Either they will 
incite communal violence or let power not 
remain in your hands. 

You observe our history. Three people 
were arrested in Red Fort on charges of 
treason. One of them was a Muslim named 
Shahnawaz Khan, the second was 8 Sikh 
named Dhillon and the third was a Hindu, 
named Sehgal. These three people had 
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fought snoulder to shOulder for the free
dom of the country. Now some crazy peo
pte want to raise a barrier between us. We 
have to counter them effectively and iso
late such elements from the society. 

I want to put a question to those people 
who fight in the name of religion. When 
one of them is dying and he needs blood, 
does he request the doctor to give him 
blood of a person belonging to his own 
religion only? At that moment, he is only 
concerned about his own fife. Still, can we 
not understand that inspite of our separate 
religions, we should live in harmony? 

Mr. Chairman, Sir. there are many such 
people and many such parties which want 
to take undue advantage of these things. It 
is not that everybody thinks on these lines 
but there are certain people who incite the 
Hindus and tefl them that this country 

belongs to them and to nobody else. They 
threaten and terrorise the Hindus. We must 
identity such people When the question of 
staging the Ram Ula in Dethi came, these 
were the people who insisted that Ram Lila 
should pass through a particular route. It is 
very strange. It does not make any differ-
ence to the deity as to what route a reli· 
gious procession takes. In which religion 
do we find a greater or 8 lesser God? No 
God can become big or small by taking out 
procession on a particular route. When dif· 
ferent Ramlila Committees are formed in 
place of one Committee for the sake of 
posts, the God is not divided but God is 
considered to be divided if the procession 
is not taken out on a particular route. They 
instigate the people. As you know that the 
Sikhs used to take out procession on the 
day of ~8nga Snan', but this time they 
advanced the date by two days because 
they were facing certain difficulties in tak
ing out the procession. Had the Govern
ment requested for this. they would have 
not agreed to it and would have resisted 
the move. Similarly, Jama Masjid was 
closed for the public. Had it been asked by 
the Government to close it for certain rea .. 
sons, they would not have agreed to it. We 
should have raised our voice against the 
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person who had Closed the door of the 
biggest mosque and deprived us from 
offering prayers. But only few people 
raised their voice against it whereas the 
entire society should have opposed the 
closing of the doors of a religious place. 
This poison, Which ;s spreading in the 
society should be checked. The Police 
force which has been meant for our protec
tion cannot win our hearts by buHets. We 
do not need the bullets of the police to 
unite Hindus and Musli.ms. The bullets will 
exhaust but the wall of hatred between the 

two communities wilt remain there. We 
need political persons and political parties 
to unite the different communities. Police 
cannot set things right. The involvement of 
political persons is necessary in such 
things. The police can suppress these 
things with the use of force for a short 
periOd only but to win the hea~s of the 
people or to unite them we will need politi
cal persons and you should always be 
read~ to listen and to understand them. 
Pohce force is not meant to govern us but 
to assist us. Today you can see that meet .. 
ings are convened by the police where it 
uses force to control them and political 
speeches are delivered there. The era of 
police rule will come and we will have to 
abide by their instructions. But f would like 
to say that the police will not be able to 
unite the people and the conflicts will go 
on increasing. Some places in old Delhi 
are very sensitive. Cannot our police force 
and administration see the communal dis .. 
turbance happening there? Whether our 
police has no intelligence of their own to 
get prior information? If the riots have 
been taking place from the same place for 
the last 10 years, then should not the poUce 
force take precautionary measures so that 
nobody may use botttes and stones? But 
today it has forgotten its duty. It wants to 
keep the disturbances alive to maintain its 
own importance. Will you try to constitute 
a committee of political persons to sustain 
communal harmony and ask the police 
force to assist it? Only then you will be able 
to check communal disturbano&s. There
fore, , request you with fotded hands to 
take preventive measures immediately, 
otherwise the time will come When in Delhi 
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areas wfU be divided on the basis of reli
gion and Hindus will not be able to pass 
through Muslim areas and Muslims wUl not 
.be able to pass through Hindu areas. 

(English) 

SHRI BHADRESWAR T ANTI ('<aHa
bor): tn the Preamble to the Constitution it 
is written that we the people of India, hav
ing solmenly resolved to constitute India 
into a sovereign socialist secular demo
cratic reoublic and to secure to all its citi
zens justice, liberty, etc .. in our country. 

AU people, irrespective of caste, creed 
and religion, are permitted under our Con
stitution to promote their religion. But, 
now. there is a feeling of insecurity in the 
mind of the people because of communal 
disharmony that takes place in season and 
out of season in almost all parts of the 

country. It is high time to reaUse the grave 
situation arising 001 of communal distur
bances that take place in season and out of 
season in the country. You may create laws 
but you cannot compel the people, you 
cannot compel the minds of the disruptive 
forces to stop the communal disharmony. 
You may create laws on this subject, as the 
Gc vernme,t is master in creating laws. But 
un ass you purify your own mind you can
not stop the social evil. 

Communal disturbances have become a 
.:::sneer on the society It is time we stopped 
it. From our experience it appears that 
some people are always sowing the seeds 
01 disharmony in the country in the name 
of religion and there is no way to stop it. 
And sometimes the Government is also 
helping those communal forces It is 
known to us, and it is known to the Govern
ment also but even then the Government 
failed to stop them. Today you see the c;r
cumstances in Meerut, Ahmedabad, Guja
rat Moradabad and Hyderabad and tne 
incidents about Ramajanma Bhoomi and 
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Babri Masjid. Wny have these incidents 
taken place? Who are the persons respon
sible for it? Everybody knows it b4t there is 
no 8uthority'to stop it. And in these com
munal disturbances who are the persons 
affected? Who are the victims? The com
mon man, the poor man, the innocent man, 
not the person who sowed the communal 
disharmony in the country. They flyaway 
from the scene the momont they SO'.~' the 
seed of communal disharmony. We must 
realise that vve cannot progress without 

unity and integrity. The master of unity and 
integrity should not confine their work to 
issuing statements alone but they should 
give a touch of reality by some acts on their 
part to achieve this unity and integrity. 
Because, there is some discontentment in 
the mi nds of the people of some parts of 
the country or some Slates. \Nhy? 
Because of the step-motherly attitude that 
is shown to them. Why? The people then 
revolt. It ;s because of the political reasons 
also If any natural calamity occurs like a 
flood or drought or cyclone or epidemic 
the Govern ment considers. whether that 
State is ruled by the ruling party or not or 
whether it is ruled by any Oppositton party 
and they take action accordingly. That is 
why there IS discontentment in the minds 
of the peoole. 

You should not forget the Delhi inci
dents, that took place after the dastardly 
killing of our Prime Minister in 1984. Who 
were the persons responsible? The 
Government knows. Everybody knows it. 
Why has not the Government taken any 
action? If you see the TV news and the 
records you will find the persons. Have the 

victims been rehabilitated properly? E"'9n 
if you rehabilitate. can you recall the lives 
of the people who died? Thousands of 
people lost their lives. Loss of property also 
took place on a large scale. And you are 
only merely shedding tears for it' 

I am citing one example. During the Assam 
agitation from 1979 to 1985, the people of 
Assam were not agitating against any 
community, the people of Assam werttagi
tating against the foreign nationals, and 
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th .. is admitted on the floor of the House 
by the Govemment. At that time there was 
Congress rule in the State. Some people 
sowed a seed of communal disharmony in 
the State of Orissa saytng that their tea 
garden labourers who were working in 
Assam had been harassed by the AsIa
mesa people. As 8 result of that. the stu
dent community in Orissa retaliated. They 
wanted to take action against the noo
Oriyas, particularty the business commun
ity. Immediatety there were communal 
disturbance. Then these people went 
over to the State of Assam. took some 
labourers and made a statement through 
them that there were no communal distur
bances and therfj was no enmity against 
them by the Assamese people. Then only 
the commotion subsided. This was done at 
the instance of the Government at that 
time. We have a great pr9\,;edent that in 
Assam, nowhere communal disturbances 
took place. even during the time of Assam 
agitation. We must also know the words of 
Gila: Jansni Janmsbhoomi Svargadepi 
Gsreeasi-Mother. motherland is greater 
than the Heaven. -Try to read this and 
understand. Simply if you go on saying 
this. that will not do. This is high time to 
realise it. 

In 1984 we had witnessed the Delhi inci
dents and recently in Meerut also. In Mee
rut, the PAC people took active part to 
destabiUse a particular society. They 
looted the people, mercilessly beat up the 
people, shot down the innocent people, 
and the Government has faited tC' take 
action against them. Why? Why there have 
been communal disturbances in Ahme
dabad, Gujarat and in all other places? 
You constitute a committee after the inci
dent ;s over and the committee also 
remaiA8 a silent spectator. They cannot 
take any action. 

I have many things to say but I do not 
want to take much time, and you have 
already alerted me to cut short my speech. 
So, thank you very much for giving rT".e this 
opportunity to ventilate my grievances. 

[Translation) 

SHRI ZAINUL BASHER (Ghazipur) : Mr. 
Chairman. Sir, two dayS ago when the 
demand for discussing this subject was 
rai$ed, the Hon. Speaker had rightly 
potnted out that communalism was pene
trating like cancer in our society and if it is 
not checked, it would shake the very roots 
of our democratic set up. 

On the eve of fortieth anniversary Of 

our independece, we are dir,usaing com
munal riots in this House. The problem of 
communalism has posed a serious chal
lenge before our country. Some commu
naf elements have posed this threat which 
is contrary to the basic principles of demo
cracy and secularism. Though the present 
challenges are certainly serious btrt our 
country. our people and our Congress 
Party have faced such challenges in the 
past also. 

Mr. Chainnan. Sir, I would like to take 
you back to 1947 when this country was 
uivided and a new Muslim country. Pakhr 
tan was created. At that time Muslims were 
migrating to Pakistan and Hindus were 
coming from Pakistan to India. There were 
communal riots and bloodshed every
Where. trains full of dead bodies were 
entering the two countries. Pakistan 
declared herself as Islamic RepubliC. That 
was the biggest com.llunal challenge ever 
faced by this country. It was said that when 
Pakistan had been declared 8n Islamic 
RepubUc and the Muslims have taken a 
separate country why then India should 
not be declared as Hindu nation. This chal
lenge was not resisted by the Uualims 
because at that time they were highly dem
oralised and they did not have the courage 
to say anything against the Hindu commu
nalism. But that communalism was faced 
then by the people of this country, the Con
g~s Party and other democratiC parties 
and India was declared as Secular Repub
lic. At that til.ne our society was behind the 
Congress Party. At that time the attention 
of the society was tOWlf'da declaring &ndia 
as a secular State about which decision 
was taken during freedom struggle and 

.. 
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that was why we could bravely face those 
communal forces. But today we do not 
have that zeal to face these forces. At that 
time communal forces were weak whereas 
secular forces were strong. Today after 
forty years of independence. we observe 
that the communal forces have become 
stronger and secular forces weak. Had it 
not been the case, we would have not dis
cussed this communal probfem in this 
House almost in every session. Communal 
riots are frequently taking place in our 
country, be they between Hindus and Mus
Urns or Hindus and Christians or among 
different sections of Hindus or Muslims. 
But it is a fact that every now and then 
these communal riots are taking place in 
one part of the country or the other. The 
most disturbing thing ;s that these riots are 
taking drastic turn day by day. Every new 
riot ;s more serious than the earlier one. We 
witnessed certain new things in Meerut 
riots towards which I would like to draw 
your attention. Atrocities and excesses by 
the police are now very old phenomenon 
in our country. The instances of atrocities, 
plundering, beating etc. by the PAC in 
U.P., by BMP in Bihar, by special pottce in 
Gujarat etc. are well known to all of us 
about which the Government has been 
talki Ig but it is for the first time that in 
Mee 'ut rtots, the police hned up the people 
and shot them dead. We never witnessed 
such an instance earlier. This happened in 
Hashimpur and Maliyana in Meerut. You 
can call it police terrorism because police 
is doing the same thing which the terrorists 
in Punjab are doing. Now they are trying to 
hush up the matter. For the first time in 
Meerut bus passengers of a particular 
community were dragged out and killed. 
Earlier, such incidents were taking place in 
Punjab only and not in Uttar Pradesh, 
Bihar or any other part of the country. 

AN. HON. MEMBER: Such an incident 
has taken place in ethar also. 

SHRI ZAINUL BASHER: If such a thing 
has happened in Bihar that is very wrong, 
but no such incident had taken place ear .. 

Disturbances 

lier in Uttar Pradesh in which the people of 
particular community were dragged out of 
the bus and killed. 

Thirdly, the most disturbing thing is that 
Muslims arrested in Meerut were sent to 
Farrukhabad jail where some of them were 
shot dead at the j8i1 gate. They were killed 
in police custody. If the police cannot pro-
teet the prisoners. how it can protect the 
other people? 

These three things came to light after 
Meerut riots. Is it not a very serious matter? 
From these incidents we can very wen 
judge the seriousness of the situation in 
Meerut. 

Sir, through you I would like to teU Shri 
Chidambaram that his speech delivered 
after Ahmedabad nots gave us great 
encouragement and assurance but the 
Meerut riots have greatly disappointed us 
again. 

What has been committed by the com
munal elements in Meerut riots Of what has 
been done by the P.A.C., has certainly 
weakened our secularism but it is not still 
dead. t would 'ike to appreciate the rote of 
press and journalists of our country, a 
majority of whom consists of Hindus, that 
they brought to light the incidents of Mee
rut before the entire country and the entire 
world. Though the Meerut riots have 
widened the rift between Hindus and.Mus .. 
lims but there are still some Hindu friends 
in Meerut who told us the factual position 
about riots. During riots, many Hindus 
gave protection to their Muslim brotheren 
and many Muslims protected their Hindu 

• 
brotheren. 

Today, our secular forces feel ~hamed 
when they look at the Meerut riots. They 
are thinking as to how such communal 
riots can be checked. The incidents of 
Meerut have weakened our secularism but 
it is still alive and if we strengthen the for .. 
ces of secularism f think we can easily pre
vent such happenings in future. 

I would like to draw your attention to one 
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more point. As has been said eartier also, 
the dispute of Ram Janam Bhumi and 
Sabri Masjid should not be prolonged. It is 
not confined to Faizabad and Uttar Pra
desh ,only. It has rather become a matter of 
great concern for the entire Muslim Com
munity in the country and that Js why sjm
ilar incidents are also taking place in some 
other parts of the country and such things 
are fanning communalism in the country. 

You will have to pay attention towards it. 
In 1952, when an idol was placed in the 
Sabri Masjid for the first time. one Hindu 
had observed 21 days fast to remove that 
idol. His name was Akshaya Bhramchari 
and he was the President of Faizabad Dis
trict Congress Committee. He had fought 
thfS battle for several days. We are Muslims 
and we can ask that our mosque may be 
returned to us. But we cannot fight for that. 
The majority community will have to fight 
the battle for us in thiS secular country. The 
secular forces wifl have to fight the battle. 
They wm have to solve this problem. We 
cannot solve this problem. You will have to 
solve this problem. How will you solve it? It 
should be solved in such a way that no 
one-neither the Hindus nor the 
Muslims-should feel that any excess has 
been committed on him. You will have to 
solve this problem. The Government will 
have to solve this problem. There are 
number of ways for this. If you want to 
adopt legal methods why do you not con
stitute a special court for this purpose and 
refer the case to ,it? Why do you not 
declare it 8 national monument? Or alter
natively, why do you not arrange for some 
agreement between the two communi
ties? You say that you will get it done but 
you do not translate it into action. We do 
not find any initiative either from the Cen
tral Government or from the Govemment 
of Uttar Pradesh-wherein any effort 
might have been made to solve the Ram 
Janm Bhoomi-Babri Masjid issue. What 
the Government is doing secretly is not 
known to us. But we find that no initiative 
has since been taken by you. We want that 
the Government should take initiative in 
this regard. ·AII the parties, not only the 
Con,ress Party I but 811 the secular parties. 

should decide unitealY as to what is to be 
done in this matter. You will have to fight 
the communal forces that will come for
ward in this matter. You successfully 
fought these for~s in 1947. As compared 
to that this is a very minor challenge. This 
chall"nge is nothing. We can easily face it. 

Now I would like to draw your attention 
towards the 15 POint Programme of the 
Prime Minister. When Shrimati Indira 
Gandhi was the Prime Minister and a riot 
took place in Moradabad. she had drawn a 
15 POint Programme thereafter for the wel
fare of the Muslims. (Interruptions). Mora
ctabad and Meerut are situated very close 
to each other. The above 15 Point Pro-
gramme is not be;ng implemented. From 
Giani Zail Singh, the then Home Minister 
to Shri Buta Singh and Shri Chidambaram 
atl have been laying emphasis on this 15 
Point Programme, but so far it has not 
been implemented. It is not being imple
mented, because the State Govemments 
perhaps have no intention to implement it. 
Your intention is clear. The Hon. Prime 
Minister and the hon. Minister of Home 
Affairs have clear intentions and we feel 
that they want to do something. but the 
State Governments are posing obstacles 
in it. It has been written in that 15 Point 
Programme. 

[English) 

"Special consideration should be given 
to the minorities in the recruitment of 
police force." 

[T ,ans/ation ] 

7 to B States have sought clarification 
from you 8S to what "special considera
tion" me~ns? But you have not given any 
reply to that though several months have 
elapsed. In what way special consideration 
will be given in the recruitment 1 Have you 
given any guidelines for special oons,dera
tion? What' are those guidetines which do 
not supersede the rules, regulations and 
the Constitution? You have written only 
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"special consideration" and they want to 
put It aside bnd with this purpose in mind, 
they have queriftd as to 'what special con .. 
sideration is'? 

18.00 h ... 

We should issue clear guidelines to the 
State Governments in this regard. Not only 
that, t would like to submit to the hon. 
Prime Minister that he should convene a 
meeting of the Chief Ministers of the States 
and nnd some ways and means to imple
ment this 15 Point Programme. This 15 
Point Programme whic~ was given by the 
Prime Minister .~ in the interest of the 
minorities. There is provision of recruiting 
peo~e belonging to minorities in the 
police and 8 number of other things are 
there which can easily be fulfilled. If this 
Programme is implemented, we will be 
successful in checking these riots to 8 

great extent. 

Mr. Chairman, Sir, there are 18 crore 
Muslims in India. They cannot go any
where leaving India. T o-day our Hindu 
brotheren shOUIO underStand that these 18 
crore Muslims are to live in this country. 
Whether they are beaten, pleased. given 
love or sorrow, these 18 crore Muslims are 
not going anywhere. No country can take 
them. The Muslims of this country 81:: .. " 
should know that they are to live in this 
country and they have to live with the Hin ... 
dus under all circumstances. They have to 
share the sorrows and sufferings of one 
another and live together. When we have to 
live together. why not to live happily and 
peacefully? 

Today there are some communal forces 
in this country. There are certain young 
MusUms also who are misguiding them, 
instigating Mlem. If fighting between the 
Hindus and Muslims starts, if they start 
stabinQ. eacn omer, tnt. country cannot 
live lin peace and cannot march towards 
prospertty. Its development will be 
stopped. Neither it wtll benefit the Hindus 
nor the Muslims. Both the communities 
win suffer due to it 

Everybody admlll to a gf'fJ8t extent that 
there are SOfn8 communal elements in 
both the communities. We will ha~ to curb 
them. They should not btl .IIowed to disap
pear from our eyes. We win have to keep a 
vigilant watch on them. If their hands pose 
any threat to the unity of our land, th&n we 
will have to mercUessly chop their hands. 
U.ltil and un~ we intensify our battle 
against them. tne venom of communalism 
will not disappear from this country. These 
elements. who pose a threat to the demo
cracy of this country, to the future of this 
country. win have to be rooted out 
permanently. 

18.04 M. 

[SMAI N. VENKATARAl"NAM in the Chair) 

SHAI HAFIZ MOHO. SIDDIQ (Mora" 
dabad) : Mr. Chairman. Sir. t am grateful tQ 
you for providing me an opportunity to 
express my views in this discussion. Our 
coflegaues have said that these riots have 
put the democracy and the future of our 
country in danger. There is no doubt about 
tt that our leaders have taken this country 
ahead. After independence our country 
has made progress in every field and we 
have marched forward. But with the pas
sage of time, communalism has been ris
ing speedity in our country. It is a matter of 
concern for us. If we do not pay attention 
towards it, then there is no doubt that there 
will be obstacles in achieving the speed at 
which we want to devtHop the country. As 
has been said by Shri Zainul Basher, tlht
chever party we may belong to, tHe will 
have to keep a watch on those people who 
fan communaUsm and we will have to curb 
them. Today we find that the country earns 
bad name by this communalism and Hin
dus and MusUms and Hindus and Sikhs 
fight against each other. We wilt have to 
think as to how to end it. For the last 40 
years, there have been riots in the name of 
Hindus and MUSlims in some form or the 
other in one or the other State. In Gujarat 
also. which Is the birth place of Mahatma 
Gandnl. riots between Hindus and Mu .... 
tims have been taking place. But the 
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Govemment Of UUJarat his failed to check 
them. It has not been able to apprehend 
those people who instigate the riots. Sim
lIarty, riots took place In Meerut also. The 
riots which took ptace in Meerut have 00 
parallels because the newspapers have 
reported that people' were shot dead in 
Hashimpura and Mallyana. These people 
who are responsible for this, whether they 
are in the police or in the society t should be 
punished. If they are not punished now, 
they wilt be encouraged and we will never 
be able to put an end to communalism. 

Today I we have a lot of work to do for the 
development of our country and for doing 
them, we require an atmosphere of peace 
and brotherhood. If we are able to create 
such an atmosphere, then we witt definitely 
make progress and we can set an example 
In the world as a nation where people 
belonging to different religions and speak
ing different languages live together har
moniously and share the fruits of 
development equally. , think, if the recorn
mendat,ons of the National Integration 
Council are implemented, then this ten
sion between the Hindus and the Muslims 
can be put to an end for ever. The 15 
Points Programme of Late Shrimati Indira 
Gandhi. if followed in right earnest, shall 
remove all grievances regarding employ
ment in the Police Forces and other servi
ces. In the riots which took place in 
Moradabad in 1980, several people were 
shot dead. Persons who had a hand in that 
riot have not been punished so far. Govern
ment should take stringent action in such 
cases, otherwise the people will have to 
face a lot of trouble. For example, in the 
Meerut incident where the Police person
nel, PAC and others were inVOlved. if the 
guilty persons are not punished, we will 
not be able to contain the spread of com ... 
munalism in the country. We have been 
discussing this topic since along time and 
I think that if the suggestions are followed, 
it will help in checking communal violence 
and 8110 in our efforts for the development 
of the c()untry. 

SHRI SULTAN SALAH UDDIN OWAISI 
(Hyderabad): Mr. Chairman. SJr. in this 

House severat speeches have been made 
regarding the issue of increasing violence 
in the country and measures to be adopted 
to control It. It is not the time to Indulge In 
weaving stories that our COl!ntry is like a 
bouquet In which every kind offtower h •• 
place and 80 on, but It is time to discuss 88 
to how to deal with the situation effectively 
and suggestions should be given in this 
regard. We have been discussing this issue 
for the last 2 or 3 years and it seems as If we 
ar a like people going on a Urs or a pilgrim
age every year, who go there only to offer 
flowers and come back. but this will not do. 
We have to take concrete steps to contain 
violence in the country. If you do not takE: 
any concrete measures, but merely 
indulge in abusing each other. it Mil not 
solve this problem. Everyone in the c0un

try is acquainted with what is happening 
today. The riots are no longer confined to 
the Hindus and Muslims only, but have 
spread to the Hindus and Stkhs also and I 
would even say that it has ~nfected the Red
dys and Kamas also in Andhra Pradesh. If 
this disease continues to spread, then what 
will be the outcome? 

The most heinous incident has been the 
Meerut incident which has shaken the 
humanity. The people with conscience 
were utterty grieved at the inhuman killings 
of a particular community at Maliana. The 
newspapers have brought out all the 
details as to how the weak and the old 
people were arrested and children and 
women insulted and humiHated. All this 
was done by persons who call themselves 
guardians of law. The P.A.C. is praised for 
its good work and experience. I want to say 
that if the~ are so efficient and have shown 
such good results, then they should be 
sent to Punjab so that the daify violence 
can be put to an end there. But you will not 
do so. However, I want to suggest that 
Government should impose ban on taking 
out religious processiOns. Whatever, pro
cessions were taken out before Independ_ 
ence were alright. but the new procellions 
Yfnlch are being taken out since lnaep&nd
ence should be banned., Besides, you 
should enlure that minorities are repres
ented in the Police force so that action 
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cannot be biased. It wilt help in maintain
ing peace and harmony and excesses wih 
not be committed. Apart from this. the 
Senas of military and para military nature 
should also be banned. I want to ask 
whether R.S.S. or any other group armed 
with tathis, swords and such other arms 
can really protect the country in this pro
gressive world with its modern techniques 
of warfare? 

We had to fight two or three battles 
against Pakistan, but we have never seen 
these musclemen going to the borders. 
Then for what purpose are these Senas 
being formed? Why are they being trained 
to use lathis, sowrds and tridents? You will 
come to know all about it, when you con
duct an enquiry into it. Our T. V. should be 
secular, but it is being used for the pro,.>a
gation of Hinduism only. The whole of 
Ramayana ;s being telecast. but when it 
comes to showing some Muslim figure, 
then generally Wajid Ali Shah is shown. A 
very distorted picture of Muslims is being 
depicted on T.V. as if the Muslims do not 
have any other purpose in life except sing
ing, dancing and drinking since morning 
to night. Nawab Wajid Ali Shah ;s shown as 
a representative figure of the entire Muslim 
culture. On one hand there is so much of 
talk about national unity, but on the other 
hand a distorted picture of the Muslims is 
presented on T.V. and as a resutt such 
words cease to hold any meaning and 
remain a question mark. After all how is the 
T. V. being used for such purposes? Do 
you want that tension should arise out of 
T. v. programmes? So much happened, 
yet the Sabri Masjid issue has not been 
solved. Instead, a 500 year old issue ;s 
being raised as to what was there 500 years 
ago and so on. Should the whole country 
now investigate whether there was a tem
ple at that place 500 years back or what 
had happened 2000 years ago? Now 
should we all do research work in this 
regard? Not only this, but for about 300 
mosques also, it is being said that there 
were temples at those places earlier. After 
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aU what is the issue all about? How long 
witt we be entangled in it? On the one hand, 
we say that we will jump into the 21st cen
tury through our science and technology 
and on the other hand we are going back 
by thousands of years. Strange ideas are 
being put forward. Such things must stop. 
You should see to it that the people inciting 
communal violence are punished. Yester
day one han. Member was saying that there 
is peace and harmony in Andhra Pradesh. 
Mr. Chairman, Sir, you may remember. as 
yourself ~nd myself were both M.LA.s 
then, the incident when the shops of 600 
Muslims were set on fire in broad daylight 
and in the presence of the Police, but no 
one was arrested. Not a single 'challan' was 
made in this connection. To say even atter 
this incident that there is peace and harmo
ny.in Andhra Pradesh IS to be blind to the 
truth. Could they not see the burnt shops ? 
Why wasn't even a.single person chaJ
laned? It is regretful that in spite of all 
this. some members are talking of peace 
and harmony in that State. The Hon. Prime 
Minister made a tour of the areas recently 
where so many vending vehicles were 
burnt. Along with that houses of 4 poor 
Muslims were also set on fire. It is your 
responsibility to pay attention to all this 
and adopt a principle by which if in a par
ticular State, riots continue for 4 or more 
days, the Chief Minister of that State 
should be removed on the basis of ineffi
ciency. Similar1y, concerned Police offi
cials should also be removed. because all 
this could have happened because of their 
incapability. After all. why stringent mea
sures are not taken in this regard? 

SHRI ABDUL GHAFOOR (Siwan): And 
the concerned leaders should also be 
8rrested. 

(Translation) 

SHRI SULTAN SALAHUDDIN OWAISI: 
Yes, I say that first of an those leaders 
should be arrested who for the sake of their 
tickets or for maintaining their position or 
due to their sycophancy say at the time of 
distribution of tickets that Muslims should 
be given seats in Lok Sabha and the 
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Assemblies on the basis of their popula
tion, but when they reach here, they keep 
mum. Such leaders should be arrested 
immediately so that they do not remain 8 

slur on the community .... (lnterruptions) 

SHRJ RAM NAGJNA MISHRA (Salem
pur): Should those leaders be allowed to 
go scot free who plead for arsoning and 
looting and cutting the hands of the 
people? 

SHRt SULTAN SALAHUDDIN OWAISI: 
That is what I have been saying since long. 
If you are unable to understand that, what 
can I do? Should I mourn my own wisdom 
or should I mourn you? In any case, you 
have to think over it as to what sort of 
treatment is being meted out to us. 

In Meerut, when people go for providing 
relief, police does not allow them to pro
vide retief. How this will help? If a search is 
made of P.A.C. Personne', YOU will find 
that entire property looted in Meerut is 
available with them. You win come to know 
as to how much P.A.C. has looted? When 
riots took place in Delhi, the Government 
got the tooted property of Sikhs recovered 
but why do you not now get the property 
recovered from the P.A.C. Personnel 
which they have looted from Meerut? You 
are not taking any action in this matter. 
After all, upto what time we will keep on 
merely delivering speeches and remain 
inactive? If situation remains like this, then 
you should know that it wilt be harmful for 
the future of the country. Today everyone 
thinks that he is not safe and he himself has 
to arrange for his own safety. Such 8 situa
tion will create a sense of diS\Jnity in the 

country which will result in dismember
ment of the country. We want that the per
sons indulging h, such activities must be 
punished severely. I fully endorse such an 
action. The problems which we think will 
be over with the passage of time are not 
going to be over. Therefore I the Govern
ment should solve the issue of Sabri 
Mosque. We had suggested that which
ever religious place was in the possession 
of any community on 15 August, 1947 
should remain with it. A law to this effect 

Disturbances 
should be enacted by Parliament. This will 
end all the disputes. Otherwise you may go 
on discussing it in the Parliament or in the 
newspapers, it will not be solved, though 
every one will go on giving his own opin
ion. I want that alongwith all these things, 
history books should also be rewritten and 
the poisonous literature studied in the edu
cational institutions should be withdrawn 
as it creates hatred in the mind of innocent 
people. With these words I thank you and 
conclude. 

[English] 

SHRI C.K. JAFFAA SHARIEF (Bangs
lore North): Mr. Chairman. Sir, t am grate
ful to you for giving me this opportunity of 
speaking on this occasion. 

As an Indian I am ashamed that even 
after 40 years of Independence we are still 
discussing the communal situation in the 
country. Not merely we are discussing it; 
but we are now showing signs of fear to 
deal with the situation. 

It is very unfortunate that the recent inci
dents in Gujarst, Meerut and Delhi have 
not only cleared any earlter scars, but 
created new scars on the secular character 
of our country. ThIS IS not something new 
but what is more dIsturbing us is that there 
is increased attack and brutality of the 
licensed force which is killing the people. It 
is all nght somebody starts the problem. 
Maybe to begin with it is communal? But 
the force which comes to establish peace 
they take the role of becoming rank com
munalist force and act in one-sided 
manner and kill the people. 

I would like to clealry say that the PAC of 
Uttar Pradesh is not a police force. It is a 
notorious gang of killers, looters and 
rapists. To call this as a potice force, I think, 
does not speak of any decency of a 
Government. This is not the first time that it 
has happened. ThiS has happened repeat
eelly. Every responsible citizen of this 
country should defend the police because 
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ultimately whatever '1idY nappen we look 
to that force for help to maintain law and 
order and to establish peace. It is not befit .. 
ting anyone of us to speak bad about the 
police. We know they do a thankless job. 
Whatever may be the circumstances they 
risk their lives. They get into the problem. 
They deal with the problem. We would not 
like the police to get demoralised. We 
would like to go all out to support the 
police force. But how is it that the people 
have got faith and confidence in 85F, CAP 
and the military but this particular force 
has lost its credibility and still we make use 
of this force. 

I am sorry this is not an occasion when 
we should hurt our esteemed colleague. 
the Home Minister, who has suffered 8 

great shock and terrible loss in his famity. 
We all express our condolences to the 
bereaved family but we have no option 
since the subject has unfortunately come 
for discussion today 0 

Sir. my friends Shri Indrajit Gupta. Shri 
Zainul Basher and Shri Shyamlal Yadav 
have spoken much to their credit. Many 
things have been said but what is disturb
ing us is the education factor. I am not 
bot 18red about this generation getting 
aff( cted. Let us suffer. Let us pay if we have 
committed any sin. It does not matter but 
our goal should be that the next generation 
should not get affected. They should at 
least remain as secular Indians and live 
with happiness and pride in a peaceful 
atmosphere and for that the basic question 
is education. Even today you take the text
books. A few Mughal Emperors have been 
brought to the textbooks. The Hindus are 
made to hate the Muslims and the Muslims 
are made to hate the Hindus. Is it going to 
benefit us? Even among the Muslim rulers 
why don't you think of Tipu Sultan who 
gave a secular rule and administration? 
'Nhy are you blind to these realities? We do 
not teach about them. We do not say about 
them. We do not explain to the people 
about them. This is where the ~bil-
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tty of not only the GcMJmment of India but 
also all other State Gowemmema lies. 

Sir, now I come to the current issue of 
Sabri Masjid. How long the debate shoutd 
go on? How long the people should keep 
on agitating? f am not blaming that the 
Government has not done anything. It may 
be difficult for the Government to come 
out and say all that it has done. It may not 
be in the public interest. The GoWJlT1ment 
is sincerely attempting to do something. 
But there are people outside who always 
want to be heroes, who want to be cham
pions of a certain cause, who want to be 
saviours of Muslims. When we speak or 
keep quiet in a moderate way. we are 
called 'Sarkari Muslims' because we 
happen to be in the ruling party. The pe0-

ple outside do not care for the life and 
property of the people. do not care for the 
consequences, do not care for the poor 
who have no protection. I have protection; 
every Member of this House has.got pr0-

tection. What about those unfortunate 
poor I illiterate and ignorant people, whom 
we try to call 'anti-social elements'? Who 
are these anti-social efements? 

Sir. I have said on a previous 0CC8SI0f1 in 
this House that the Home Ministry or the 
Prime Minister should tatte an initiative to 
analyse these anti--social elements. Ha1Je 
they come from heaven? Have they come 
from abroad? Have they been brought by a 
particular force? They are the children of 
our own society. Neith8f the Government 
nor the society takes the responsibility of 
these poor and unemployed people. I 
would advise the Government to appoint a 
team of political scientists to go into this 
question and analyse how to channelise 
the energies of the unemployed poor 
youth. When they are poor and unem
ployed, they are bound to be misguided 
and land into the hands of extremists or 
aiminals or may be got explotted by any 
religious party or leadership_ Y1Ihat .. our 
responsibility as Government or aociety? 
Only to brand them, only to kil them. only 
to accuse them? Don't we have our moral 
reaponsibilHy to do something about 
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1ham? Th. is where we should do some
thing urgently. 

Sir, _ rightly aome friends have said. in 
this kind of situation, I have also observed 
that every Government has become incap. 
able of dealing with the fanatics. It is the 
fanatics-whether religious or pofitical
who create these probfems. The G0vern
ment dare not touch them because they 
are very strong peooIe. They may be able 
to sustain feligiously and economically. 
They may be able to meet any challenge 
because they are well protected by the 
people and the Government. It is only the 
poor who are left out. 

Sir, a time has come in the history of our 
oountry. As Mr. Zainul Basher rightly said, 
today the Indian Muslims do not prefer the 
partition of this country. The other day this 
country had a large heart when it looked 
after the Frontier Gandhi Khan Abdul 
Ghattar Khan. t had the privilege to go 
along with him to Peshawar. The people of 
Peshawar could show their gratefulness to 
the Government. the leadership and the 
people of our country the way we had 
shown our respect not only as a leader but 
also as 8 human being. We took care of him 
and took him back. While we commend 
respect outside, what are we doing inside 
our country? 

Sir, I must tell you. one thing. Many 
friends have spoken. I do not want to 
repeat. But what is really lacking? There 
are a number of reports and recommenda
tions of the National Integration Council, 
the various COmmISSions of Enquiry. of 
the various Judicial commissions: there 
have been 8 number of debates on the sub
jects in this House and suggestions made. 
But what is lacking is the political will. Polit
ical will not come from the administration. 
The administration will rteY8f" have 8 politi
cal win. It is the political leadership which 
should have political will. Merely saying 
that we are having political will is not suffi
cient. it should be demonstrated in action. 
The spirit should be demonstrated. Only 
then we would be able to contian the situa
tion. As tong as we do not do It, there is no 
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point of all this. we have been repeatedly 
discussing it. what is the good of it? The 
National Integration Council has dis .. 
cussed this subject many times, there are a 
number of reports and recommendations 
of Commissions of Enquiry. But I must tell 
you that need of the hour is that the politi .. 
cal leadership of this country should make 
up its mind to tackle this problem, whether 
it is a Congress Government or a non
Congress Govemment. As my friends 
rightly observed, whether it is the adminis
trative set up or the political set up, if they 
are incapable of dealing with the situation 
and giving a good performance, if they are 
not able to control the situation, they must 
be sacked and kicked out. That is the only 
way we can control the situation. 

Sir, the 15-Point Programme is one pro
gramme which is meant for the weffare of 
the people. It is not that there is no political 
will, but the political will needs to be shown 
firmly so that we are able to tackle the 
situation and meet the challenge of these 
religious and funatic leaders, who try to 
poison the atmosphere of our country. I 
hope and trust that the leadership of the 
Government win rise to the occasion. But it 
is not only the responsibility of the Govern
ment, it is also 8S much the responsibil-
ity of every party here, who believe in 
secularism, who speak and profess secula .. 
rism; they must also give all the support to 
the Government to meet this challenge. 
Only then we will be able to do justice to 
our people. 

With these words, 'I conclude and I thank 
you for the opportunity given to me to 
participate in this discussion. 

(Translation 1 

SHRI AZIZ QURESHI (Satna): Mr. 
Chairman, Sir, the war between commu
nalism and secularism in this country is a 
long drawn one. Several of my friends have 
mentioned about the Congress Party and 
Party in Power. t would like to submit for 
their information that if any party in this 
country has launched a crusade against 
communalism 8S a movement. it is the 
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Congress Pany alone. It was this Party 
which has first of all passed a resolution of 
communal harmony in 1888 in its Alla
habad session. Since 1888this Party in one 
way or the other has been fighting against 
communalism and fot the communal har
mony. Just now it was said by Shri Saifud
din Chowdhary that we entered into an 
agreement with the Muslim League in the 
elections and formed Government with 
them. I would like to ask with humility that 
if we are bad, where do you stand? In 1967, 
in the name of non-Congressism, you also 
joined the SVD Governments which were 
formed in the country. You also joined 
hands with Jan Sangh and ASS. In Kerala, 
have not the CPM and CPI people joined 
hands with Muslim Leaugue? \Nhat had 
happened to your ideals then? I would like 
to submit that it is easy to criticise others, 
but what is required is to peep into your 
own deeds and see as to what your deeds 
have been in the past. 

Mr. Chairman, Sir, when democracy is to 
be defeated or suppressed in this country, 
all the fascist elements incite the people in 
the name of communalism and fundamen
talism, because they want to create a fas
cist society here. If you permit me to say I 
would like to submit that basically it is a 
;ocio-economic problem, a problem 
Nhich relates to economic disparities and 
exploitation. It is an issue which relates to 
social injustice. I would like to quote in this 
connection the words of the first Prime 
Mintster of lndia, Pandit Jawahar Lal 
Nehru. he had said: 

[English] 

"Poverty and unemployment will 
become permanent features of our life, if 
communal peace is not maintained. Our 
freedom is not only to be guarded, but has 
to be given practical shape." 

[Translation J 

I was submitting that there are such fas
cist forces in this country which make the 
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people of majority community fee', in the 
name of religion, that this country from 
Kashmir to Kanyakumari.betongs to them, 
because they form 80 per cent of the popu. 
lation of the country. These forces want to 
incite fundamentalism and onscurantism 
in this country and for this all sorts of 
methods are adopted. Mahatma Gandhi 
has given us the philosophy of Sarvodaya 
which is based on the theory propounded 
by Ruskin in his book tUnto the last'. 

(Englishl 

While writing tUnto the Last', Ruskin had 
sought inspiration from the Bible to 
express himself. 

f Translation] 

The theory that has been propounded in 
this book is that howsoever big a majority 
community in any country may be, it 
should provide full protection even to the 
minutest minority of that country. be it cul
tural, linguistic or religious minority. 
Unless we provide protection to them, the 
foundation of any society can not be 
sound. 

Gandhiji based his philosophy of Sarvo
daya on this theory by Rusk in. He had said 
that it is our duty to provide protection to 
even the smallest community, be it cultu
ral, social, linguistic or religious. Until we 
do this, the foundation of India can not be 
strong. 

In this connection I would like to quote 
Pandit Jawahar Lal Nehru again. He had 
said: 

[English) 

"I am proud of India not only because of 
her ancient magnificent heritage. but also 
because of her remarkable capacity to add 
to It by keeping the doors and windows of 
her mmd and spirit open to fresh and invig
orating wind from distant lands. India's 
strength has been two-fold-her own innate 
culture which flowered through the ages, 
and her capacity to draw from other sources 
and thus add this to her own. She was far 
too strong to be submerged by outside 
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streams and she was too wise to isolate 
herself from them, so there is a continuing 
synthesis in India's real history, and the 
many political changes which have taken 
place have ha«a little effect on the growth of 
this. ·'Variegated and yet essentiaUy unified 
culture." 

[ 7 ranslation J 

Mr. Speaker, Sir, just now mention about 
Meerut, Maliana,Hashimpur and other pla
ces was made. These incidents are a blot 
on our society. We will not be able to wash 
it for generations to come. It will be difficult 
for us to answer the posterity as we are 
standing in the dock as culprits. I would 
like to say that to stop recurrence of such 
incidents, the local administration should 
be streamlined. It is true that it is not possi
ble that riots may not occur, but it is defi
nitely the duty of district administration to 
stop them from spreading People who are 
unable to curb such activities have no right 
to remain in service. They should be 
removed from service and strict action 
should be taken against them. Not only 
this, the political leadership of that State 
should also be held accountable. The 
Chief Minister who is unable to stop riots in 
his State has no right to remain in his posi
tion even for a minute. He should be 
wamed and then should be ousted. Only 
then. you can stop communalism in this 
cou ntry. Mention has been made about 
history books a'so. But till date no action 
has been taken in this direction. Today 
how many persons know that Hakim Khan 
Sur was the General of Maharana Pratap. 
He was a Muslim. He had badly defeated 
the army of Akbar. How many persons 
know that when Akbar attacked Chittor. 
real younger brother of Maharana Pratap 
was on the side of Akbar and was fighting 
against the armies of Maharana Pratap 
whereas two Muslim Pathans saved Chit
tor and pushed Akbar's armies back. Till 
their last breath. they did not allow the gate 
of Chittor fort to be opened and Akbar's 
armies could not enter it. No histOrian tries 
earnestly to inform the people about such 
incidents. I support the plea that history 
books should be rlrwritten. 
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I would also like to say something about . 

the religious ceremonies held during 

Government functions. No Government 
has any right to hold religious ceremonies 
in a function where money from public 
exchequer is spent or tax payer's money is 
involved. tt is a serious blow to secularism. 
This system should be done away with and 
no religious ceremony should be held in 
any of the Government functions. Our rul
ers should ensure this. Whatever adminis
trative steps you may take to curb riots, 
you cannot be successful unless you are 
able to finish the psychology which incites 
people to indulge in riots and also, unles 
you take steps to remove unemployment 
or poverty. Those people who deviate from 
the right path and are misled should be 
provided jobs and security. Unless a psy
chology is created that this country is ours, 
we belong to this country, we have been 
born here and we will die here, GUr culture, 
religion and traditions are part and parcet 
of the country I there is no danger to us 
neither anyone ;s going to dominate us 
nor anyone is going to destroy us, the com
munal riots cannot be completely rooted 
out from this country. All other things are 
meaningless. We have been debating the 
issue and have been getting publicity in the 
newspapers etc., but that is not going to 
solve the problem. Lastly, I want to quote 
Pandit Nehru what he said In 1948 in the 
Aligarh Muslim University. He had said for 
the posterity; 

(English) 

"I invite you as tree citizens of free India 
to play your role in the building up of this 
great country and to be sharers in com
mon with others, in the triumphs and set
backs alike that may corne our way. The 
present with all its unhappiness and misery 
will pass. It is the future that counts, more 

especially for the young, and it is that 
future that beckons to you. How will you 
answer that call 7' 

[Translation] 

This was the question Pendit Nehru had 
put to the posterity. I think it is sufficient to 
surprise the future generations. We will 
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root out communalism in India and the 
voice raised in this august House against 
communal forces will be heard by the 
future generations and they will defeat 
these communal forces. 

(English) 

PROF. SAIFUDDIN SOZ (Baramufla): 
Mr. C'JNUrman. Sir. at the outset, I offer my 
deep condolences to Shri Buta Singhji, not 

only on my behalf but on behalf of my 
Party also because he has suffered 
bereavement in Punjab. His close relatives 
were assassinated in the most barbarous 
act. I denounce that act of violence and 
condemn those terrorists. t am very sorry, 
he has suffered a great mental anguish all 
these months and the tragedy is that he 
had to be present here to reply to the 
debate. 

The time at my disposal is very short Mr. 
Chairman. So I Will try not to repeat what 
others have said. 

In tact. after hearing Mr. Shyam lal 
Yadav and Mr. Indrajit Gupta, there was no 
need for anybody to speak on this subject. 
But there are some points which I must 
express. It is also my duty to represent 
my Party. 

The communal situation in Merrut must 
cause an awakening in India. If we ponder 
at this juncture on the consequences, it will 
not remain merely a communal question!lt 
is essentially the question of India's unity 
and integrity. That is what U.P. adminstra
tion and particularly the marauders called 
the PAC, have not understood. I do not 
understand where to start when I come to 
discuss Meerut where the most heinous 
crimes have been committed. I have a cou
ple of reports available on my 18ft side. 
There have been so many riots in India but 
the most shameful of these riots is the one 
which took place in Meerut, recently. 

Now. I have had a privilege-I should not 
call it a privilege, but it was my duty-to go 
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to Meerut. I Sl.!Cteeded in going there. 
What did I see in Meerut? I went to Hashim
pur. i went to all the rtot affected areas. But 
I could not go to Mlliana. It was a heart
rending situation. Even after visiting Mee
rut, my COI1ICIenat pricked me that 
average Hindu is not communal. That the 
average Muslim is not communal. But in 
the middle and lower middte. classes in 
India, there are elements who have 
received mental training to propagate 
communalism in India. When I saw the 
style of U.P. administration, Mr. Chairman, 
I put a question to myself. How could Mus
lims remain safe when there was no admin
istration? Then I realised that an average 
Hindu in Meerut or in other parts of U.P. is 
not communal. tf they were so, what should 
have happened to Meerut one can 
imagine? It is the PAC and the Magistrate, 
the one who was transferred after the inter
vention of the O!Kltral Government who 
should get 1he Blame. Somebody told me 
that he was promoted. But Mr. Chairman, 
through you, I want to inform all c0n

cerned that this Magistrate was a rumour 
monger. , have a solid proof to offer to the 
Home Minister of India that he was the 
worst rumour monger. 

Some of the ideas I have shared with the 
han. Home Minister. I went to the Prime 
Minister also; but today I am telling you : 
that he (Magistrate) is the first-rate rumour 
monger. As I told you I have solid proof, 
and if the Home Minister invites me. I will 
give him the proof, because t had visited 
Meerut myself. 

How could that Magistrate control the 
situation there? There was a great pres ... 
sure on the Hindus to remain turbulent in 
that situation, when! a Magistrate himself 
fans communal feelings? 

Much has been said about PAC. I was 
told by Hindus-I do not want to mention 
names here. But the greatest hope in India 
is that common man is not communal 
Hindus came forward and told the story of 
atrocities against Muslims. Three promi
nent Hindus in Meerut told me the story 
while I was in the Rest House, while the 
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Magistrate tried to obstruCt me from talk
ing to the people, obstructed me from talk
ing to Muslim partIcuIMy. But ItiU he failed 
when three prominent Hindus came to me. 
And they told me how the MagIatnde W88 

misbehaving. how it was difficult for him to 
control the situation, because he was tota
lly biased against Muslims. It is those pr0-

minent Hindus who told me that six units 
of the PAC were totally communalized. They 
want only one thing: theV have their hands 
on the trigger. and they know how to pun 
the trigger against a particular community. 
These six units wlH have to be disbanded. I 
wrote letters to the Home Minister and the 
Prime Minister in this connection and sug
gested that PAC will have to be trained. 
You will ask a question: How can PAC be 
trained? They know how to pull the 
trigger? That training is not nJquired. I had 
recommended to the Home Minister-and 
I repeat it today-that they will have to be 
taken for a rigorous training to some place 
in the South; and they wilt be trained in the 
philosophy enshrined in the Constitution 
of India. They will be told what Mahatma 
Gandhi stood for. They will be tofd that 
India stands for a secular polity. That rigor
ous training win have to be organized for 
them. As of now. it is 8 band of marauders. 
You set them free to do what they liked. 

You have non compoops in the Adminsi
tration. I have some examples where the 
Hindus saved Mustims and vice versa and 
the tribute goes to them. But a very weak 
administration creates problem for the 
moderate Hindus also. An average moder
ate Hindu strives and does not offer 8 hand 
of cooperation to save Muslims, because 
he knows he is not safe in a poor adminis
tration which is of no use during the dis
turbed situation. 

16.58 In. 

(MR DEpuTY SPEAKER In the chair] 

So, these PAC jawans should betrained. 
and they should be told that India's bright 
image is tarnished outside India. I was in 
Algiers sometime ago.l was questioned: 
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abOut the communal rioca . We hear that 
Muslims 8f8 massacred there." I had to 
explain the whole dimension of the pr0b
lem. , told them that even harijans are burnt 
alive In this country. India has 8 population 
of 70 Crore&. So, there are problems. There 
Is a class struggle. There are Harijans and 
Adivasts who have suffered. The poorest of 
the poor suffer at the hands of aISle c0n
scious zamjndars. But even with all the 
explanations the question mark remains 
in the minds theteof. This is what you 
gather in Algiers, may. in whole of Arab 
Wor1d? 

Not only that. I went to London. I was 
interviewed by the BBC. One of the ques
tion related to the communal riots In India 
I answered as I should have. But the suspi
cion persisted. So, these PAC people 
will have to be told that the ft.ir image of 
India is tamished outside. The Home Min
istry of India must take notice of this fact. I 
do not say: disband aU the PAC. but dis
band these six units. It is common knowl
edge in U.P. that they are communalized. 
They shou1d receive rigorous training even 
for living as citizens in U.P. They must be 
told that all the 13 crores of Muslims can
not be killed through bullets. And they 
must know that while they kill, they actu
aUy kill the very spirit of our social 
existence. 

I was telling you that the average Hindu 
is not communal. I cannot believe that he 
is, because I have so many examples 
where Hindus came forward to save Mus
lims. Similar1y Muslims saved Hindus. In 
Hashimpur itseff, 7 or 8 MUSlim families 
saved one Hindu family. There are such 
examples in Meerut itself. The maiority 
oommunity has a special responSibility, 
because Muslims are in minority and'a very 
backward community economically and 
educationally. 

17.00 ..... 

. As for a Musilman. there is an injunction 
In Ouran; and that is what Jamat-e-islami 
in Kashmir does not understand. We are in 
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a difficult situation. On the one hand, we 
have to fight Hindu communalism and 
Hindu chauvinism, which is a galore now 
as Mr. tndrajit Gupta said earlier. On the 
other hand we have to fight Muslim obscu
rantism. I am represented by Jamat-e-Islam 
Propaganda in Jammu & ,Kashmir State. 
They do not understand the spirit of the 
Ouran i.e. injunction. Ouran tells Muslims 
Lukum Dinukum Vali Yadin. 

If one beHeve in Hinduism, it is a matter 
of pride for him as Islam is a matter of pride 
for me. Christianity is a matter of pride for 
somebody else. There is no question of 
coercion in religion. This is what the 
Jamat-e-Islam does not understand and 
they indulge in parochialism, A particular 
note should be taken of what the Jamat-e
Islam in Jammu & Kashmir preaches and 

how we combat that. Now I come to Baba, 
before I come to Saori Mosque. 

[Translation] 

Babar had taken the dust of this pious 
laQd in his hand and had said to his son 
that they had to live there and die there, 
and this land was their country. Muslims 
will have to act on the advice of Babar and I 
am fully ~onfident that the Muslims think 
on this line. 

(English] 

Therefore, Muslims should stand for 
unity and integrity of India; and I believe 
they stand for uni~ and integrity of India. 
Therefore, it is the bounden duty of the 
Government-they cannot say that this is 8 

State subject and Shri Virbhadra Singh will 
deal with the situation. I know how the 
Government of India intervened and the 
Magistrate was transferred from Meerut. 
Even the Home Minister of U.P. and the 
Chief Minister of U,P. until the last moment 
resisted the transfer of a small officer like 
the District Magistrate, They were con
cerned about a Magistrate's, transfer and 
not with the fact that hundreds of innocent 
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people had been murderea. The PAC had 
taken people from Hajimpur and killed 
them on the bank of a river. Maliana had 
witnessed terrible scenes of massar.re of 
innocent people. But they were resisting 
the transfer of a District Magistrate. If the 
Government of India was to deal with a 
situation, such officers should be impri
soned: they should be charge-sheeted, 
and dismissed. 

After the expression of these emotions, I 
have a couple of suggestions to make to 
the Government of India because , know 
how the Prime Minister was worried about 
this situation. I bear witness to the fact that 
the Home Minister was very much con
cerned about the situation. The Govern
ment of India intervened in Meerut in 8 big 
way and therefore they could control the 
situation. Otherwise, depending on the 
administration of UP you would have seen 
much more and far greater massacre in 
Meerut. 

My first suggestion is that this Babri 
Mosque dispute should be resOlved. I have 
no readymade solution, but I want to tell 
you that there is a secular history of Sabri 
Mosque. 

There is paucity of time. otherwise. I 
could have exptained it in a great detail. 
The first man who went to the police sta

tion and recorded his evidence was a 
Hindu. He made a statement before the 
Police Inspector that somebody had put '" 
idol in the mOSQue. It was in 1949. This 
man, the first informant who made a report 
to the Police Station was a Hindu. 
Then you know who was this fellow who 
went on a fast unto death-because he 
found that it was a Mosque and Hindus 
were not permitting Muslims to offer 
prayer there and he also found that Mus
lims had a lot of fear in them and they were 
not in a position to bury their dead-it was 
Akshey Pendit a senior congress leader of 
Ayodhya. On the 11th day of his fast on the 
request of Lal he broke his fast on the 
request of the then Home Minister of U.P., 
Shri Lal Bahadur Shastri. This happened in 
1950. And, who was it who went to the 
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Sessions Judge in 1950 and r~rded his 
evidence as the District Magistrate. It was 
Mr. Ogre a Kashmir Pandit. He recorded 
evidence after studying all the revenue 
records and said that. II. have come to the 
conclusion that this Mosque was built by 
the MustinlS during Babars time and it was 
raised on a vacant land. It was not that 8 

temple was converted into a mosque". So 
this Sabri Masjid had a secular history. 
Akshya Pandit is 8 Hindu (and he is alive 
stillj. the man who lodged F.I.R. an 1949. 
And Mr. Ogra the Magistrate who deposed 
before the Sessions Court that the mosque 
belongs to Muslims was also a Hindu. Now 
the matter is before the court. It is for thE 
Government to fight the battle in the court 
But 'f you have any other solution, you can 
teU us. It IS possible to settle it. The- Prime 
Minister and the Home Minister should 
invite the Muslim M.Ps because otherwise 
they will have to deal with men like Imam 
Bukhari at the Boat Club We are the repre
sentatives of the Muslims in India because 
seven lakhs of people have voted for me for 
instance. After all, there has to be a discus
sion around a table. It is not the question of 
one mosque. It is the question of keeping 
secularism 8S enshrined in the Constitu
tIon of India in tact. We want the Constitu
tion of tndla to remain 8S a political bible 
for us. We have to salute the Constitution 
of India. The danger is not to the Muslim 
community. It is a danger to the very Con
stitution of India. It is a danger to the very 
existence of Indian society. Therefore, the 
Sabri Mosque question should be resolved 
and I feel that the Mustim community will 
come forward for a just solution. Now the 
ball is in the court of the Home Minister of 
India and the Prime Minister. 

Then, we have so msny reports about 
these riots. I have not read these votumini
ous reports fully. These are gathering dust in 
the Paniament Ubrary. Aligarh. Jamshedpur, 
Ahmedabad and other places there were 
riots-so many riots-wherever the riots 
have taken place the reports were 
obtained. It is very unfortunate that these 
reports proved useless. There should be 
I) committee to go through the recommen-
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dations. Who cares 'or these recommen ... 
dations? It is not even research material 
for any Ph.D. scholar. These are gatherin~ 
dust in the Library. I would request the 
Home Minister that he should constitute 8 

committee to examine all these recom
mendations. There is no need for further 
judicial inquiries in riots. We know the dis
ease and we know how the disease can be 
eradicated. Therefore, 8 committee could 
go through these recommendations and 
then we could see whether these recom
mendations canle closer to the recommen
dations of the National Integration 
Councii, because, the National Integration 
Council has discussed this issue a number 
of times. 

The NaUonal Integration Council has 
also recommended that there should be a 
riot fighting force in which the MusUm 
community should be represented and 
other minority communities should also be 
represented properly. This ;s the recom
mendation of the National Integration 
Cou neil and we only talk about it and never 
do anything concrete. If the riot fighting 
force were there. these wouldn't have not 
been the kind of massacre as was wit
nessed in Meerut. But there is no such 
fo, ceo The result was that people were at 
the mercy of P.A.C. Therefore, this riot 
fighting force has to be there if we are very 
serious about solving this problem. 

Then my next suggestion is the Radio 
and Television should be secularised. I am 
the staunchest opponent of the way in 
which Television and Raido are being 
used. It is not necessary that the Mifad .. ul
Nabi procession or the Rath Yatra should 
be shown on the Television. It does not do 
any good. So. you use Television and 
Radio for propagating religion and still you 
say we are a secular State. How are we a 
secular State? Somebody was taking 
objection to Aamayana. Personally. I 
would not take any objection if some Shllo
kas of Geeta are racited by anybody. 
Because, It is a book which charges one 
with emotion and one feels ready to 
act against vice. I read the translation OT 
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Gaeta by Khan Saheb Asar Lakhnavi. I was 
charged with emotion for a good cause. 
Geeta is essentially the Saga of action 
against all that is bad, but propagation of 
religion should not be permissible at all. If 
you show 8 Rath Yatra on T. V. for ten min
utes what happens? And you show Milaci

ul-Nabi for nine and a half minutes for 
instance Muslims wilt say that they spared 
half 8 minute more to the Hindu commun
ity and vice versa. Muslims feel hurt on 

this account also. It is 'Very difficult to 
satisfy the people. So. why don't you 
decide that Radio and Television should 
be totaHy secular In fact it is possible for 
the Government of India to ban aU proces
sions. tt may be Rath Yatra or Milad-ul
Nabi procession or other religious 
processions. All these processions should 
be banned. Religion should not become 
the basis of contention between the com ... 
munities.ReUgion preacheS peace and brother
hood. But now religion is being prosecuted 

as the bone of contention. So, ne;ther Rath 
Yatra nor any procession that Muslim 
organise usually! Let us be secular in the 
finest way we can. 

Then, the electronic media is supported 
by the loudspeakers in propagating reli
gion I raise a question. The loudspeakers 
shOt lid be banned ;n every mosque and in 
every temple. It is a very difficult proposi
tion. Eartier, on the Lahore radio, they used 
to say in the morning and in the evening. I 
suppose AIR does not do it. It should do it. 

( Trans/ation) 

May be in your neighbourhood some 
child or elderly person is sick or some stu
dent is preparing for his examination. 
Therefore, tone down the volume of your 
radio so that others may not be disturbed. 

{English) 

You enjoy discourses on your own reU
gion but someone else may not like it be
cause he does not believe in the religion in 
which you believe. 

Loudspeaker similarly has become a 
great source of trouble. Ii we were to be a 
secular society t then we should ban aft 
these things. I do not know how Pandit 
Jawaharlal Nehru tolerated this in his life 
time. , do not remember whether radio and 
tetevtsion were used in the same way In 
wnich they are used now. t am the student 
of Pandit Jawahartal Nehru's Philosophy. 
He was the beacon light for all of us and 
above everything else. He was the grea
test nationalist and the greatest secularist 
we have ever produced. 

(Interruptions) 

My point is that we must be secular in 
the real sense if we want to be an emanci· 
pated people. 

Then, Sir, before I conclude. 'would like 
to throw some light on a very imports'lt 
matter. There is a 'Fifteen Point Pro
gramme' for ministries. It was propounded 
by Indiraji. I want to pay tribute to her for 
this, because she was concerned about the 
minorities. This fifteen Point Programme is 
for the amelioration of minorities in India. 
Why I referred to this is because, I have a 
hunch. I humbly request the hon. Home 
Minister to kindly understand the dimen
sion of my hunch. The bureaucrats are sit
ting over this. tndiraji wanted it to be 
implemented, but the bureaucrats have 
not circulated It. It was not circulated to 

. States. It was not circulated to Agencies 
for wide publicity. There wss a verbal word 
going around that it should not be 
implemented . 

PROF. N.G. RANGA (Guntur): Is it not 
published in aU the papers? 

PROF. SAIFUDDfN SOZ: Perhaps not? 
This Fifteen Point Progamme is a pro
gramme for the amelioration' of minorities 
including the Muslims. 

The recruitment policy is such that the 
muslim youth does not get recruited. 
Large scale employment opportunities are 
there in the Railways, Nationalised Banks 
and Pubtic Sector Enterprises but Muslims 
do not get representation. The concemed 



453 Disc. re' Comm. SRAVANA 29. 1909 (SAKA) Disc. ra: Comm. 454 
Disturbances 

Departments should ensure that spec la' 
consideration is given to the minorities. 
Muslims want these fifteen points to be 
implemented fully. particularly in Police, in 
Defence, in RaUways, in Banks and other 
sectors there should be representation not 
only for Muslims, but for Christians, Jains, 
Sikhs and others also. 

This programme was particularly 
designed for the upltftment of minorities in 
India. But this has not been done. My 
hunch is that this was not done deliber
atefy The Cab4net took a decision. Indiraji 
was keen to implement it, but she could not 
succeed because the Home Ministry did 
not Hke It 'Wny t express 8 strong opinion 
on this subject IS that we have lost a lot of 
time It is time for the hon Home Minister 
to take stock of these fifteen points and 
take measures to implement them 
vigorously. 

Sir, you have been very kind to me that 
you have listened to me patiently. 

MR. DEPUTY-SPEAKER: I think. you 
also be kind to me. 

PROF SAIFUDDIN SOZ· Vest Sir. I 
must conclude now Last of all, I have to 
say one thing Kindly do not misunder
stand me. , want this country to be great In 

the real sense of the term. And this is what 
marauders and communalists do not 
understand. We must remove this menace 
of communalism from India. Before' con
clude. I want to quote from the report of the 
Commission of Inquiry that was set up 
under Justice D.P. Madon, to inquire into 
the riots that took place in Bhiwandi, Jal ... 
gaon and Mahad in 1970. and then I will 
resume my seat: At the end of the report 
Justice Madon made the following obser
vation which is so poignantly relevant 
today. I quote: 

UWe have had enough of a time to 
hate and a time to kill, a time to des
troy. and a time to rend. Let there be 
now 8 time to heal and a time to 
build, 8 time to clasp hands and a 
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time to be one. With the memory of 
those bright encounters on the way 
tet us then end, in hope and 
corlfidence." 

[Translation I 

SHRt SALAHUDDIN (Godda) . Mr. Dep
uty Speaker. Sir, much has been said on 
this subject. I do not want to repeat the 
name of Hashimpura and Maliana and the 
incidents that took ptace there. 

In fndia particularty during the last few 
months the feeling of communalism. spe
cially in Uttar Pradesh. has been spreading 
fast which is a matter of grave concern. 
Similar was the situation in America before 
1967 when ethnic riots between blacks and 
whites took place. At that time the Govem
ment there appointed a Presidential Com
mission in 1967 and when its 
recommendations were received. those 
were implemented. After that. such inci
dents either stopped fully or were 
reduced. I do not want to repeat all tbose 
things. I would rather like to recommend to 
you that in India, a Prime Minister's Com
mission shou1d be appointed and it should 
be asked to give its recommendations so 
that feeling of communalism is rooted out 
from India for all times to come. 

Several hon. Members have spoken 
about 15 Point Programme. I want that 
the Government should make the 15 Point 
Programme mandatory which was formu
lated by the late Prime Minister. Shrimati 
Indira Gandhi in an advisory nature. 
Unless it is made mandatory. no State 
Government is going to accept it. One or 
two Points have been accepted by some 
State Governments, but Hon. Prime Minis
ter should adopt the 15 Point Programme 
formulated by Smt. Indira Gandhi as the 
will of the late Prime Minister. tn 1948 and 
afterwards several instructions were 
issued by the Home Ministry. I do not want 
to read out all of them. I just want to make a 
mention of them anQ want to tell that after .. 
wards When certain objections were 
raised. the Home Ministry kept mum on 
them. They related to the minorities of the 
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country. A lot of discussion has taken 
place on the instructions of the Home Min
istry or the incidents of Hashimpura and 
Malians. I would like to telt only this that 
communalism is fast increasing in the 
country and I would like to tell the Muslim 
leaders that they should see that the Mus
lim youths absorb themselves in the main
stream of the country and take active part 
in national activities. It is our responsibility 
and it is not confi ned to the responsibility 
of the GO'/omment. We have also to share 
some responsibility. We shoutd not allow 
our youths to be carried away by the emo
tions. They should rather spend their 
energy in the developmental programmes 
like 20 Point Programme and other pro
grammes. We should pay fuJI respect to all 
the religious places, be they temples, 
mosques or gurudwaras. The problem 
before us is not that in ca~~ of riots, who 
should control the situation with the help 
of military or police, but the problem 
relates to the unity and integrity of the 
country. The communal forces are raising 
their heads and we have seen that in 1947 
and even earlier similar atmosphere was 
created in which communal feelings were 
aroused. but at that time, some leaders, the 
Jamiat-Ulma-e-Hind and the Mom,n con
ference faced these communal forces. 
Tt"tey said that this country is their country 
ar j this is their land. They said that they 
loved the temples. mosques and churches 
of the country, they loved its nook and 
corner. In this way the Momin Conference 
and the Jamiat-Ulma-e-Hind should show 
the same way which they had shown at 
that time Neither they had accepted parti
tion of the country at that time, nor they 
accept it now. To-day I challenge those 
forces once again and call upon them that 
the country is facing the same problem 
now and we have to face communalism. I 
would like to tell the people living in this 
country. whether they are Hindu commu
nalists or Muslim communalists that we 
will have to face both the communalists 
unitedly. It is the responsibUity of our party . 
and our Government that they encourage 
secularism. it is our principle ·that we have 
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an uniform outlook towards everybody. I 
do not accept that our party is responsible 
for the incidents taking place time and 
again. I do not admit that our Govemment 
is responsible for thjs, 

A few months ago an incident took place 
in my constituency. The district adminis
tration did not allow the processioJ' orga
nised for immersion of the ido' to pass 
through the route it ought to have gone 
through and the procession continued to 
"ass through its scheduled route. In the 
morning some people belonging to minor
Ity community were standing there to 
watch the situation. The police seeing 
these youths standing there started firing 
at them with the assumption that they may 
assault them and three young people died 
as a result of that fIring. J received tefegrar., 
at 11 P.M. I reached my constituency in the 
morning by aeroplane. At that time the 
area had been put under curfew. I r'38ched 
there with the permission of the district 
administration. The next day I apprised 
Shri Dub6y, the Chief Minister of Bihar of 
the incident. I would like to thank hIm for 
apPointing a commission at my instance 
The shops of the minorities which were 
looted had oeen identlfiAd before the 
incident took place and they were looted 

in the cover of darkness. There were 45 
shops belonging to the people of the 
minority community. I met the Chief Minis
ter of Bihar again and he sanctioned As. 
5,000 to each shop-keeper. I distrjbuted 
the relief amount myself and rehabilitated 
them. I express my thanks to the Chief 
Minister of Bihar, Shri Btndeswari Dubey 
for this. 

It is not a question whether somebody is 
a Hindu or a Muslim. It is the question of 
such a n incident which will make any 
human being weep. Whether one is 8 Mus
lim, Hindu, a Christian, any justice loving 
people will atways say crLme to a Cr1nle. 
Nobody will say it to be a good thing. 
Whether it is the blood shed of Hindu, it is 
human blood only, I get astonished, when 
the throat of 8 small child is cut. Some 
woman is widowed, some mother or sister 
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is disgraced in front of her son or brother. I 
do not think that any Hindu, any MusUm or 
any SIkh wilf commit this act. Those who 
are mean. they commit such an act. Only 
the cnael. cowdy and shamel3ss humsn 
wilt :ommit this act. Area Hindu or reb' 
Muslim cannot murder a child. I can say 
this thing confidentty. If anybody murders 
a child, he cannot be a Hindu or a Musl;'n. 
He may be a dangerous fascist or a shame
less beaSt. 

Our colleagues narrated the ipcidents 
that took place in Meerut in a very pAinful 
voice in the House. I have read in a maga
zine. A jawsn of the PAC is going. He asks 
if you WJ1nt to tak~ the sixes of Kapil Devor 
Imrsn Khan. Now the Questidn here is 
whose sixes does he want to take? 
\Nhether you kick a six or a four. I am 
quoting it from a ne~paper. It I~ the ques
tion of the I'mty and integrity of the 
country. 

Mr Deputy Speaker. Sir, to -day the com
munal forces are raising their heads agaIn 
I would like to suggest that these institu
tions and thl3S8 armies in India should be 
identified . 

People having links with thase institu
tions should be identified, It should also be 
Identified as to what type of people are 
attached to them. They shoufd be isolated 
from the society. Until and unless we ISO
late them from the society. their morale will 
go on boosting. It is the call of the time that 
we should put down their morale and 
crush these forces. 

I would hke to express my thanks to Shn 
Rajiv Gandhi for the work undertaken by 
him In thiS dtrectlon. People are ralsmg 
their fingers Those people who happened 

to be with him tIll yesterday and every
thing ran smooth till such time Today 
when they have parted company, they are 
fais;ng theIr fingers at our party and 
Government in collusIon with these forces 
Why would our party indulge in such a 
thing? Are we going to get any political 
benefit or votes by these deeds? Neither 
our party nor the Government will be bene
fited by such action Why should we com .. 

mit this type of heinous crime. Only those 
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people who are likely to get any political 
benefit out of it, may indulge.ir. such type of 
work. These are the people who creat~ di~ .. 
ferences between the Hindus and the Mus~ 
lims They want to iSOlate one brother frem 
another We do not indulge in this type of 
politics. OUf party believes in politics of 
H;ndu-Muslim unity We encourage secula
rism We do not want to get any benefit for 
oor party by creating this type of confronta
tion or atmosphere 

Mr. Ot:puty Speaker, Sir, I would like to 
pay my tributes to the deceased and 
assure that our Government and tne 
yot.:ths of our party ars prepared to make 
any sacrifice for the unity and integrity of 
the cOl.Jntry in future and they will come 
forward to protect the minority. tf any
body is a friend of the minority, then it is our 

party and our Government As and when 
such opportunitIes have ariserl, it is our 
party and Gov&rnment whicr has come 
forward as the true fnend of the minorities. 
History is a witness to this. 

{Trans/atien] 

SHRI MOHO. MAHFOOZ ALI KHAN 
(Etah): Mr. Deputy Speaker, Sir, before I 
say something on this subject, I would like 

to present a conplete in support of my 
argument. 

"Hawen Pur Dard Aphsano Ki 
Jisja Khatma Hot; Hai. 
Wahin se Sunane walo Ab Suruhai 
Dastan MerL" 

There has been a lot of discussion on it. 
Long speeches have been delievered on 
the riots that have taken place at various 
places. I tistened to the speeches of Shri 
Agrawal Saheb, Shri Shyam Lal yadav, 
Shri Gupta and Shri Zainul Basher. There 
are no twe opinions that their speeches 
were very clear. We 'are celebrating the 
40th anniversary of India's independence, 
but we observe the anniversary of the riots 
every year. When shall these come to an 
end? How long will we suffer and what is 
our fault? Have we not fought the battle of 
Independence and have we not made our 
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contribution for this? After aU, why are we 
being beaten? It is because our intention is 
bad. It has not changed. It needs to be 
changed. Is there any difference between 
Hindu blood and Muslim blood, why has 
this blood changed? , would like to know 
the reasons behind it. Its main reason is 
that divide and rule is the main policy of the 
Government, which the britishers used to 
follow. They want the Hindus and Muslims 
to fight against one another so that their 
party' could continue to remain in power. 
tts proof tS before you. Why do you not 
decided to Ram Janmbhoomi and Sabri 
Masjid issue? What is the difficulty in It. I 
do not know much as to who is the owner 
of the Ram Janmbhoom; and the Babri 
Masjid? But the common man is having a 
feeling that the Government does not want 
"to solve this problem. I had discussed this 
issue with the hon. Minister and he had 
told in the meeting of the consultative 
Committee when I was the member of the 
Committee that they would try to solve this 
issue by Inviting a few persons and having 
discussions with them. But our Govern
ment is silent till now. This attitude of the 
Government has its effect on the commu
nal situation also. , would like to narrate the 
incidents that took place in Meerut. The 
Muslims keep fast during the Ramzan 
month. At that time innocent children, men 
and women were made to drink urine at the 
time of Ii-ftar. Who does not know about it? 
It ;s 8 matter of great distress that they were 
not given water in the evening. I would like 
to say that the Government of U. P. was 
involved in it .. was invotved in it**. It is .. 
who created this. He was aware that riots 
are going to take place in Meerut But it is a 
matter of regret that they did not take any 
action ........ (Interruptions ) .. . 

(English) 

MR. DEPUTY-SPEAKER: No Chief Min
ister's 'name. 

(Interruptions) 

• -Not recorded. 

(Translation] 

SHRI MOHO. MAHFOOZ All KHAN: 
Just Usten, please. Whatever was done. 
was done at the instance of the Go.em ... 
ment of Ut1ar pradesh. The people have 
proved that it was not a riot between the 
Hindus and Muslims. It was 8 riot between 
the PAC and the Muslims in Meerut. The 
PAC has done it and no Hindu has 
indulged in it. The Hindus saved Muslims 
and the Muslims saved the Hindus. An incj ... 
dent totk place at Daurala on 22nd July. 
People were dragged from the bus and 
were killed there. One of my colleagues 
was present in that bus He told that people 
belonging to one particular cornmun;ty 
\\'ere dragged and killed. What happened 
in Hashimpura, Malians, Shastri Nagar, 
Moh. Imlian, Rashidnagar and Tarapuri. 
Thousands of houses were destroyed. Pri
soners were taken from here and some 
prisoners were killed in Fatehgarh Jail .. 

t regret to say that the prisoners were 
kilted and their bodies were handed over to 
their relatives telling them that these were 
gifts for them. f can challenge the incident 
which happened during Ramzan and can 
present evidence in the House. They 
requested for water, but instead they were 
given urine. I can challenge you. Such an 
excess has never been committed in the 
history of the country. t feet very sorry. We 
belong to this country and we have to Uve 
here. We have to die here and we have to 
five here. Pakistan had been created and 
those who preferred to settle there, had left 
for that country. This is our country and we 
have to live here and fight for our· rights. 
aut si,. don't be angry with us. Is the edu
cation which ;s being provided to the child ... 
ren? Is this the way? There is one 
organisation-A.5.S. ,The R.5.S. volun
teers putting on half Pants hold parade in 
the morning and what is taught to them? 
Has Government ever tried to ban. it? Even 
now R.S.S Shakhas are held daily in the 
morning, but it has not yet been banned. 
Our colleague Mr. Owaisi has rightly satd 
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that unless you put a ban on these institu
tions, riots will continue to take place. I 
would once again repeat that if the Govern
ment wants. riots can be prevented. VVhy 
do you not take stringent action? Why 
don't you identify those officers who have 
undergone OTe training. You verify the 
character of the officer from the LIU 
whether they have undergone OTe train
ing. Information regarding OTe training Is 
available in the record under LlU. Even if it 
has been entered into the record of L.t.U. 
that a particular person has undergone the 
training of OTC. he is recruited in the 
Government services. They have the same 
views as that of R.5.S. It has been told that 
in Meerut. the P.A.C. officer went berserk 
and he tired in this state of mind in Mali
ana. But this is not a fact. He was not 
insane. He was in his senses. It was a 
month of Ramzan when such bloodshed 
took place in Meerut. I would like to give 
some suggestions. The riots are taking 
place in the country and these incidents 
have not been checked. What are the rel
sons that some places have been identified 
for inciting nots. I am not saying that the 
Government has done this thing. It is the 
hand, work of communalists. For example 
riots generally take place in Aligarh, Mee
rut, Moradabad, Firozabad, Hyderabad 
and Ahmedabad. What are the reasons for 
this? The main reason is that Muslims are 
making progress in these places and are 
earning a I,Ot. And-they don't want to see 
that the economic status of the'Muslims 
should improve. They want to ruin Mus
lims economically. These are the sensitive 
towns where trival matter 8nsume serious 
proportions. Our Government should 
check these things in time. I do not seythat 
there are no goonda elements among Mus
Ums. Such persons are there among the 
Muslims as weU. Hindus ,are our brothers. 
Goonda elements are there among Hindu 
and Muslims both. It takes tWo to make 
quarref. It Is a matter of regret that P.A.C. 
committed excesses in Meerut. If you 
make searches at the residences of P .A.C. 
personnel, you witt find fridges. atmirahs 
looted from the houses of Musl1ms. 
Searches have not been conducted at few . 
localities in Meerut. Some items which 
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have been tooted have been kept there. 
Why was action not taken in this matter? 
Transfer of the officers is not punishment 
You have transferred Mr. Kaushik, the C.M. 
The Government should tell us as to what 
action has been taken on the reports in 
regard to the riots and on the reports of the 
Commissions which had been appointed. 
The S.S.P. and the O.M. were transferred. 
But this is not the new thing. Have you 
suspended any officer and have you prOSfr 
cuted anyone of them? What is the 
number of cases of riots in which you have 
convicted the persons who had been 
found guilty. At how may places you have 
levied criminal tax so as to teach a lesson 
to the people? The criminals are still free, 
because they say that no one can harm 
them. Crimes are committed by someone 
and somebody etse suffers. I am narrating 
to you a true incident If you want, you can 
go to Meerut and see things for yourself. 
Meerut was an industrial town earlier 
where Hindus and Muslims had been living 
cordially, but now differences have been 
created between the two communities. 
They have taken different ways. They are 
not in talking terms now. No one knows as 
to what will happen the next moment. I 
would like that not only the Chief Minister 
of Uttar Pradesh be dismissed, but action 
should be taken against him. because he is 
personally responsible for the riots in 
Meerut. You have transferred Mr. l<aushik 
and the S.S.P. but this is not sufficient. You 
can not strict your responsibiHty by saying 
that it is 8 State matter and you can not do 
anything. We first belong to this country 
and this House also belongs to this coun
try. Therefore, YOU. should look into the 
matter seriously. 

Now, I would like to give you some sug
gestions. First of all, I woutd like that the 
issue of Sabri mosque be sotved, on 
account of which communal riots ate tak
ing place in the country. This ia not· a trIVial 
issue, but an important one. As Shri ZIlnut 
Basher has aatd that this CGmmunat fire 
has engulfed not only Uttar PrtAdeeh. but 
the entire country and it will be,difftcutt to. 
eKtingufsh It. Every Hindu and Musttm 
should regard themselves IS members of 
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one communi,ty. We. never say to whom 
does the Sabri mosque belong or Ram 
Janm Shoomi belong? I regard them as 
place of worship. 00 not mal;e the Hindu 
and MusHm fight on this issue. My first 
demand is that this ~ssue may be solved as 
soon as possible. 

Second~y, I want that religion should n"lt 
be mixed with the State and pOlitics. 
because religion has no relation with the 
state and the politics, Thirdly, a new force 
should be created to check riots as per the 
commendations of the National tntegra
tion Council in which minorities and back
ward classes be gIven due representation. 
The P.A.C, should be disbanded totally 
because eiJery member of the minority 
community is afraid of the P.A.C. tn our 
country, only persons belonging to Sche
duled Castes and Muslims among the 
minorities have to face excesses. This you 
can see anywhere Whenever persons 
belonging to high caste want to beat them, 
they beat them at their will and the1r 
houses are set on fire. In our Mainpuri, a 
village belonging to minorities has com
pletely been destroyed. Fourthly, , want 
that the D.M. and the S.S.P. should be held 
responsible for the riot and action should 
be taken against them. Merely transferrIng 
them will not suffice. They should be char
gesheeted and prosecution be launched 
against them. If we set a few such exam
ples, I can say with authority that no riots 
will take place anywhere. t belong to 8 

small town Aliganj. but I do not agree with 
the views of Prof. Saifuddin Soz who sa~ 
that loudspeakers are played. It does not 
make any difference if loudspeakers are 
playoo or not played. If 8 Muslim or Hindu 

is wOrshipping with dedication in a 
mosque or in temple, the sound of louds ... 
peakers can not distract him. This is only a 
pretext. Therefore. he is wrong. These pro
cessions are being taken out since the time 
of Britishers who did not belong to this 
country. Now you are also adopting the 
same approach and putting ban on the:r 
processions. Next time you may put a ban 
on the procession of Muharram, I would 
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like ta tell you that in the last three years. it 
has been a coincidence that Ram Lila und 
Muharram fell on the same day. You mlgl1t 
be k"owing that in our communtty fsstivals 
are held when the moon is ~ight'3d, but 
now we are celebrati ng the same festivals 
two times. 1 would like to teU you as to how 
much unity is there among both the com
munities. Although there is 8 big centre of 
R.8.S. at our place, but there has never 
been a riot between Hindus and Muslims in 
my town. However. when both the festivals 
fell on the same day, the Po'lice caUed a 
meeting of the Peace Committee. 
Although our festival is held at the appear .. 
ance of moon. nevertheless we decided to 
celebrate it one day later and asked Hindus 
te take out their procession first and we 
would participate in it. We participated in 
their procession. because there is no dis
pute in the name of reHgion. However, W~ 
decided to celebrate our festival a day later 
and allowed them to !Ake out their Ram Lila 
processio~ first. If people have large
hearted ness, there is no reason that we 
c.:annot celebrate festiva's and there is no 
need to put a ban on processions. It makes 
no difference if loudspeaker is on in the 
mOSQue. ~f bells are rinoino in the temple. it 
makes no difference for the person offer-
109 namaz. In the same way if the louds
peaker is on in the mosque, it does not 
make any difference for a person worship
ping in the temple provided'he is worship.. 
ping with dedication. The sound of ben 
does not distract me while I am offering 
namaz with dedication at my house. 

The procession of political parties 
should, of course. be banned, but no such 
ban should be imposed on the religjous 
processions for which routes are 
already fixed in the old register and which 
can not be changed. The Police should 
make arrangement for taking out such pro
cessions. It is not proper to impose blanket 
ban on the processions. The argument to 
put a ban on the ringing of bells and play
ing of lOudspeakers is beyond comprehen
sion. Of course, ban should be put on the 
wav of thinking. When the blood is needed 
for a patient, we do not see whether the 
blood belongs to the Muslim or Hindu. If 
our Government does not take deterrent 
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acIon. IlJngs will not trnprow8. The 
GcMmment should, thelafcn, deal with 
the IIb..aion with a tavy hind. 

The education shoukf be made 88CU1ar. 
You should 888 88 to what is being taught 
in the Shishu Mandira. If chitdrM of very 
lender age are taught as to how the Mus
lims came in the country and how M0ham
mad Gauri. Babar came here and did 
... aBS on the people, 8 communat feel
ina may creep into their mind. I think that 
these am things of history .-ad these 
should not be taught in the 1ChooIs. Such 
things should be deleted hom the History 
which create 8 teeIing of 1a\8ion and c0m

munalism. The communal forces should 
be banned. These forces make the people 
fight with one another. A .... thing is 
published in such a big way that it creates 
tension, although whatever is published is 
totaIty faJse. Onty the factual thng shoukJ 
be published. Whal8v8r t8s been said 
about media is also correct No religious 
propaganda &houId be made on the te1evi
sion. The Government should not mention 
about the festivals of either Hndt.e or the 
Muslim on the tetevfsion. The T.V. is like 8 

C8nawous disease. The d'aIdren glue to 
the television aI the time. This thing should 
be looked into and the GolIemment should 
put. bin on it. 

The persons involved in the raurd8rI of 
the members belonging to the minority 
community in Hashimpur and other 1ocali-
ties of Meerut should be pt.I1ishad and 1ha 
loss suffered by h poor IhouId be com
PfRIIJtad by the ~ 

The t.Inorities CommiIsion should be 
wound up • th8r8 is no need to contIru 
it. Justice Baig. the 01ait'nwt of INs eo. 
miasion. I think. is already 81)..85 ,..,. d 
age.Wencanyingonwilhthiscommls
lion unnec B 1."Iy. lienee, II IhouId be 
WOUnd up. 

The C8I8I .111 1he comnu'I8I con
vicIs should be IP II lilt diIpoaed ~ and 
they shouId_ .... dId .......... forat 
least 14 years. CrIme tax should be 
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impoeed on the localities which are fre
t1uentty Nt by communal violence so that 
the tax 10 impoeed could work as deterrent 
tor 1he people living in such localities. If the 
Government tak88 such measures, the 
communal clashes can be checked. If even 
one of these suggestions is put into action. 
the communal violence wilt not recur. The 
decisions of the National integration 
Council shouftJ be implemented. When 
injustice exceeds aU limits, it heads 
towards its own end. One thing that these 

. communalists should remember is that 
once its limit is crossed, Punjab like situa
tion will develop in all parts of the country. 
The minorities want to see this country 
united. 00 not commit atrocities on them to 
the extent of making then I rebels. 

.n the end, I would like to recite an 
Urdu couplet; 

Na samjhoge to mit jaoge. e Hindus
tan walo. 
Thumhari dastan tak bhi ns hogl. 
dastannon mein. 

One more couplet-

Jab pads waqt gulistan par to khoon 
harnne diva, 
Jab bahaar ayeee to kahte ho ki tum
hara Kaam nahin. 

With these words. I conclude my speech 
and express thanks to the han. Deputy 
Speaker for giving me an opportunity to 
speak. 

(English) 

SHRI UTIAM RATHOD (Hingoli): Sir, I 
rise to expI1J8S my views on the communal 
troubles that we are facing allover the 
country. I do not know whether to call it a 
speech or a monologue. As a child, I have 
aaen the Congress Party asking for free
dom and Muslim league asking for Pakis
tan, SimUltaneously. the tfindus claiming 
~tor~.1 have heard the 
aong played on gramophone record: 

'1ians Ke lye Hai Pakistan~ lad Ke,1enge 
Hndustan .. _ 
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Let us not forget that tt1e people have not 
forgotton these stories. Under these cir
cumstances, we got our independttnce on 
15th August, 1947 and as the Congress did 
not want partition. it did not believe in two 
nation theory, it did not allow Muslims to 
leave this country and go away. We 
accepted secular, democratic constitution. 
When we accepted democracy, I think, 
that was the mistake, to some extent? That 
is how I feel. I will explain this later. 

Another thing we gave is citizenship to 
everyone irrespective of caste, commun
itycread and sex also. But today when we 
speak of minority it means only Muslims. If 
chairman is to be appointed on Minority 
Commission he has to be a Muslim, He 
cannot be a Pars;, he cannot be a Chris
tian, he cannot be a Jew. All these people 
have lived here. Saraarjis have also lived 
here. Why cannot they adorn this office? 
What type of secularism is this? Are we 
going to accept that minority means onl~ 
Muslims? If we are doing that. I think, we 
are failing. 

Sir, I will come to democracy. When we 
accept democracy people have to get 
elected. And to get elected one has to col
lect people around him. If he has to get 
people around him, he will find out causes 
whjch can get people on his side. The 
same thing has happened here. It is a fact. I 
am ashamed of it that after freedom, the 
Muslims were not treated properly. It tS a 
fact. The Muslims thou"'''t that we have 
nothing to do with this. That is why they 
kept away from the national mainstream as 
was said by Mr. Salahuddin. Even if they 
wanted education, they tried to learn it in 
Urdu. That is why, during Shri Bhauguna's 
time. 33,(0) Madrasas were declared as 
Government institutions on the same day 
and they were paid grant-in-aid. What was 
the harm if they were inducted in Hindi 
schools and at the same time teaching 
them Urdu? It was done in my State where 
we were taught Marathi but simultane
ously, from the second and third onwards, 
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we were taught Urdu as It was the course 
language. But it was not done. That is why, 
Muslims could not join the mainstream. 
That is how I feel. 

18..00 In. 

VVhen it is a Question of number, ques
tion of getting eJected, one IS bound to 
exploit the situation ThiS IS the fact For 
this, I blame all the parties Just now, Mr 
Mahfooz Ali Khan charged that the ruling 
party IS responsIble I thmk that It anybody 
has failed, the whole nat,on has failed In 
this 4 regard. We all tried to cooperate with 
communal forces. rightly or wrongly. took 
them on our Sides and then allowed them 
to exploIt the SItuation Had Wfl stopped 
that. as It has been done In some of the 
leftist ruled States I think we would never 
have had such a Situation 

How can we do away with thp dema
gogues the parochl(ll feeling thfi commu
nal feeling and the castiest feeling? Y/hy 
do the peoplp get around thplr communal 
leaders? It IS hecause they assurf\ them all 
benefits which are denied by the ruling 
party. If the ruling party the people who are 
in power are just. then there is no reason 
why these people deviate from the ruling 
party and turn to demagogues, knowing 
fully well that if there would be 8 commu
nal riot. firstly these poor men will be killed 
and the man who is instigating them will be 
safe. The permanent solution for this ties 
only in the just behaviour of the Govern
ment. The Government must assure them 
free education, service if they are able 
bodied and everything else that is allowed 
to the people of majority community. 
There should be no discrimination. Only 
by that we can inculcate a feeling of confi
dence among them that no community is 
above others. 

I remember, the Indian Army is the same 
as it was in pre-independence days. But 
many of us know that in the Indian Army 
also there are religious preachers. There 
are Hindus who preach Gita, there are 
Muslims who tell them about Quoran, 
there are Sikhs who tell them about Guru 
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Granth Saheb and there are Christians 
who teU them about Bible. This is just to 
keep up their morale. But the same military 
has also told them very specifically that 
when they meet or come to the club, they 
shoutd not discuss politics. women and 
religion. If we ~ave that dlsctpUne among 
us. then only we can overcome the com
munal feelings. Otherwise speak!ng on 
such issues is just 8 ritual. 

t would like to suggest certain points. 
First of all, when we speak about secula
rism, we should know that secularism 
expects tolerance for other religions. But I 
find that we have become more intolerant 
atter the Britishers have left. We have 
become more touchy over sensitive and I 
think this is the real risk to secularism. We 
must try to look at that point and see that 
the essence of tolerance is devetoped 
among our people. 

In Maharashtra I have seen that when 
there was a quarrel between two pimps in 8 

red-light area, one happened to be 8 Hindu 
and the other 8 Muslim. Later on. it become 
a Hindu-Muslim communal riot! The Han. 
Member from that constituency is here, he 
can tell you more if you ask him privately. 
Such generalisation should not be allowed 
and they should be prohibited and crushed 
immediately. 

The minorities along with the backward 
classes should be educated. They should 
be inducted in the mainstream. They must 
be given Government jobs. What has 
happened to the prorntse that was given by 
Mr. Zail $jngh as Home Minister when the 
Punjab issue and communal riots were 
discussed that very shortly we are going to 
have a force which will have representation 
from all the communities? Does it have the 

representation of all rellQIOns and back
ward classes or it represents only the 
upper strata which can take vengeance as 
and when it wants. We would expect a 
reply from the Home Minister in this 
regard. 

Mr. I ndrajtt Gupta long back white 
discussing Moradabad trouble had spoken 
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about th9 economic and social disparity 
and tensions. I think it is 8 fact. We should 
try to curb the economic and social 
disparities and tensions. Why should it 
happen in Moradabad and Meerut alone? 
'Nhy does it not happen in Calcutta? All 
these thi:lgs should be sensed and 
crushed im.nediately. 

Sir, when we are discussing this 
resolution we should not feel that it is only 
a discussion just to give vent to our view 
but let us see that we are one and that we 
all belong to the same nation. The national 
problems are our problems and we should 
try to face them whether it be securi!y ot 
the nation, eradication of illiteracy, family 
planning and conservation of environ
ment. All these problems should be faced 
equalty by all the communities. Then only 
a teeting can be created among all the 
castes that we are all one. If we fail in the 
implementation of any of these schemes 
then again the majority community may 
start feeling that it is a kind of a game of 
numbers. 

Lastly I will say the Congress which has 
been ruling this country for all these 44 
years has not been very kind to the 
progressive and nationalist minority com
munity leaders. If we have done harm to 
anybody we have first harmed the 
nationalist and progressive forces. This ;s 
the pity of our party. Why a person like 
Salebhal Abdul Qadir who did not sign the 
document to go on parole when h is father 
was ailing? 'Nhy should they not be 
brought back? I do not know. Somehow 
we are after winning elections. That is the 
whole troub'e. We shall have to decide 
between the two-whether we want 
secularism here or we want power by hook 
or crook. 

Laslty I pray that sense may dawn on all 
of us so that we bring amity and unity in 
this country and hereafter there is no 
communal riot. 

Sir. we have given equal citizenship to all 
but when there is even a small Hindu
Muslim riot It becomes an international 
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news. If it is against a ........, it also 
becomes a State news but if it is .. 
excriminal tribe and upper community it 
does not even become a district news. ThIs 
is the irony of our promise given in the 
Constitution for equal rights. How is that 
not 8 single member who spoke today 
participated in the Punjab discission? 
Only Hindus and Sikhs participated, Let us 
all fight together then only we shall see that 
we are one. 

18.10 his. 

ESSENTIAL COMMODITIES (SPECiAl 
PROVISIONS) CONTINUANCE Bill 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVil SUPPLIES (SHRI H.K.L BHAGAT): 
Sir, the Essential Commodities (Speoiat 
provisions) Continuance Bill is listed for 
today. The previous Act is going to lapse 
and it needs to be extended in the present 
situation. This has to go through the Rajya 
Sabha also. I therefore request thatthts BiD 
may kindly be taken up now and further 
discussion on the communal situation 
taken thereafter. 

SHRI EBRAHIM SULAIMAN SAlT 
(Majelri): What happens to the discus
sion on communal situation? 

SHRt INDRAJIT liUPTA (Basirflat): 
'Nhen will the Minister re~? 

SHRI H. K. L. BHAGAT: So far • 
communalism is concerned, the Minister 
will reply only after all of you have spoUn. 

PROF. SAIFUDDIN SOZ (BaramuI
la): We nave no objection. 

MR DEPUTY SPEAKER I thtnk the 
House accepts the Minister's request. We 
will now take up the Essential C0mmo
dities (Special Provisions) ContinlWlCl 
Bill. 

SHRI Ii. K. L BHAGA T: I at80 wiIh 10 
intorm the Han,. Membcws that after 8 a 
clock - I hope this 8iI tInista by thea ... 
«Inner .. ., be arrMg8d for the 
1Aernbera. 

SIft EBRAHIM SUlAIMAN SAlT: We 
can OOIdiaue ....... dllclMon on the 
convnuIlII sItuItion tomorrow after lIlIo 
Hour. 

MR DEPUTY SPEAKER Uo to 3 :r> we 
will disalSS it. T omonow we ara discus
sing definiIIaIy. 

PROF. SAIFUODIN SOZ; Kindly under
stand. H is 8 very good suggestion. 

MR. DEPUTY SPEAKER: They will take 
into consideration your suggt:don. 

SHRI H.K.L BHAGAT: Sir. I beg to 
move: -n.t the Bil to continue the 
Estential Commodities (5cJeciai Provi-
sions) Ad. 1981 for a futtner period be 
taken into consideration • 

The Essential Commodities Act, 1e 
provides for the regulation of production, 
supply and prices of essentiat commoties 
This act has been &met aded from time to 
time to make its provisionS mora fJffectNe. 
The Essential Coo.modities (Special Pr0-
visions) Act, uln was brought into force 
with eftecI from the 1st of September, 1982 
for • period of 5 years. The objectiw 
behind the enactment of theabowl Act was 
to make the penal provisions of the 
r.ential Commoclties Act. 1955. mont 
IIriItgent for dealing more eftecIMJty with 
pet'1IOI'IS indulging in hoarding. bIack
nwketing of an pmfitaertng in BIB antiaI 
commodities. 

The Essential Commodities (SpecIal 
Prot1IioI.) Ad, '1981 whk:h is to expire 00 

... 31st ~ August. 1987 also provides for 
IlI1ImIIY trials to ensure effective Md 
quick dispoaal of C8888.. setting up of 
apecial COUI1s to expedite the proceaa of 
proeecution. It hal provision for I man
datory minimum punishment of three 
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months' imprisonment ar)d .. :.ru tor 4' tc:U\lng 

the grant of bail more strict. 

Sfr, in vteW ot its iJltaac ObjectIve of 
effectM1Iy deaUng with socicreeonomlc 
offenCes. the continuance of the Essential 
Commodities (Special ProvI
sions) Act. 1981 if; considered absolutely 
necessary. It is aU the more necessary now 
when a large number of State are under tne 
grip 01 drought and when anti-social 
alarnants in trade and industry are likely to 
exploit the situation snd take undue 
advantage. In the context of the present 
alt\mion. continuance of this Act has 
assumed greater impcnance ann utility 
The question whether the provisions of the 
&bow Act should be continued for another 
period of f,ve years has been considered In 

consultation with the States and Union 
Territories who are of the view that the Act 
has proved useful and effective' and has 
served its objective very well. The States/ 
U1 s have therefore recommended that the 
saId Act be continued so as 10 ensure 
exf)editiou8 disposal of cases and to 
prevent hoarding, black-marketing and 
profiteering in essential commodities. 

Sir, in vtew of the reasons stated above, 
the Government is of the opinion that the 
Essential Commodities (Special Provi
sions) Act, 1981 be extended for a further 
period of five years. I am confident that the 
House will extend its full support to this 
Bilt. 

With these words, I beg your permlssior I 
to move that the Essential Commodities 
(Special Provisions) Continuance Bill, 
1987 be considered and passed. 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Btu to continue the 
Essential Commodities (Special 
Provision) Act. 1981 for a further 
period be taken into consideration" 

MR. BANA TWAlLA. 

SHAI G.M. BANATWAlLA (Ponnani): 
Mr. Deputy-Speaker, Sir, I rise to support 
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the Bill that hlis been brought forward by 
the hon. Minister. As far as the eUt is 
concerned, it is an eVil, but it is a necessary 
evil. because of the various tendencies that 
we find in the present days. Indeed, there 
can be no two opinions about the 
objectives 01 the Bill. namely to deal more 
effectively with persons indulging in 
blackmarketing and profiteering in essen
tial commodities leading to inflation in 
prices. Therefore. any person interested in 
a proper functioning of the society. in 
bringing down the inflationary rate, has to 
give his support to the Bill. I have risen here 
to emphasise that the strinoent possible 
measures are needed in order to Check the 
inflation, the unabated inflation that we are 
having. Hcwever, we have also to consider 
as to whether the provisions of this Act 
have really helped in checking inflation. I 
must emphasise the need for 8 proper 
implementation of the provisions of the Act 
if desirable effects are needed. 

Everyone knows and it is very agonizing 
to find that the price increase has conti
nued to gallop during the recent times. 
Even if we take the weekly comparisons, 
we find that the price index has continued 
to gallop in the weeks ended ;n the month 
of August also. The index for all commer 
dities with base 1971.5 100 stood at 402.7 
provisionally during the week ending 1st 
August as against 401.5 for the previous 
week. We thus find that every week, week 
by week, there is a galloping trend in the 
prices. If we look at the index for food 
articles. we find that here too, there is 
serious inflation. I need hardly refer to 

the prices of vegetables and all other 
necessary articles. I do not want to take the 
time of the House in reeling out here the 
prices of most essential articles for the 
common man. Great gallop is taking place 
every where and all necessary' steps are 
needed in order to check this' particular 
situation and the rise in prices is taking 
place with respect to the commodities 
which are most essential for the common 
man. The price rise therefore hurts where it 
hurts the most. Therefore, while the 
economic poliCies and everything has to 
be sean, we have also to come down with 
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very stringent measures against the black
marketeers and hoarders. There can be no 
two opinions about that particular fact. 

Sir, I must. however, ask a few questions 
to the Han. Minister. The first of them ;s 
that the House should know as to how the 
Act was being implemented; the manner in 
which the Act was being implemented for 
the past 5 years? You are seeking an 
extension of 5 years. For the past 5 years 
the Act was there, but I am sorry to say that 
an earnest implementation of the Act has 
been mostly lacking. What is the position 
of number of raids made during the year 
1938? 229519 was the number, that means 
about 2,30,000 raids were conducted 
during the year 1983 and the value of 
goods confiscated is hardly worth As. 30 
crores. In the vear 1984, 2,69,386 raids 
were conducted but the value of goods 
confiscated are hardly worth As. 9 crores 
or 10 crores because the exact figure is As. 

, 9.96 crores. During the year 1985.2,29.865 
raids were conducted and the value of 
goods confiscated is hardly Rs. 14 crores. 
Therefore, I must say that when you are 
talking about the need to confiscate the 
stock of essential commodities hoarded by 
these black-marketeers, we must by very 
sincere in the Implementation of that 
particular provision. But the figures here 
are hardly satisfactory. 

Sir, if you look at the number of persons 
arrested: during 1983 the number of 
persons arrested were 9186 but the 
number of persons convicted were hardly 
554. Sir, 9000 persons were arrested and 
only 554 were convicted. Similarly. during 
1984, 8860 persons were arrested but 
hardly 194 people were convicted. So, 
what is the percentage? What is the ratio? 
Either there are defects in law, and if there 
are they should be removed. But I 
respectfully submit that there is bad 
handlino of cases for reasons best known 
to alrrl\:"i every section of this House. Sir, 
during the year 1985, 7,809 raids were 
conducted and hardly 1,188 persons were 

convicted. It therefore, submit that some-
thing will have to be done in order to see 
that they will result in proper conviction. In 
this connection. I must say that while on 
the one hand the ratio of conviction to 
arrest is very very unsatisfactory which 
points out to the need for an earnest 
implementation of the Act, at the same 
time I must also submit that hardly 13to 14 
per cent of total offences allegedly 
committed during the past 3 years were 
found to be _genuine ThIs shows also the 
misuse and the abuse of the provisions of 
the Act. I say that the provisions are 
necessary and imposed on us to much of 
our dislike. But then at the same time the 
prOVIsions of the Act should not be used 
merely to harass persons for minor 
offences or the technical offences. Let 
there be proper categorisation of the 
offences. we find that large percentage of 
cases relate to technical offences. Even 
false cases have been instituted. 

Therefore. I submit to this House that 
while the provisions of the Act are 8 

necessity under the present situation - a 
necessity forced upon us on to our 
disliking - at the same time, it is necessary 
that the Act is used for the purpose for 
which it IS framed, namely. to curb 
blackmarketeenng, to curb hoarding, if any 
that is found and not merely to abuse and 
harass. Certain safeguards are necessary. 
In this connection, my attention is drawn. I 
believe certain guidelines by way of 
safeguards have been laid down by the 
Government of Gujarat. let us borrow 
those guidelines. Let us take advantage of 
those guidelines as a matter of safeguards 
against misuse and abuse of the prOVisions 
of the Act. Those guidelines have been 
adopted by the Government of Gujarat. 

We have to fix the stock limits when we 
make hoarding and offence. It is necessary· 
that stock limits and time limits have to be 
laid down. These are to be laid down with 
all practical considerations. Otherwise, it 
will lead to harassment of petty people and 
the sharks go scot free, which we all know. 

The stocks have to be confiscated. The 
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stocks which are hoarded have to be used 
in order to improve and strengthen our 
distribution systems. Unless those stocks 
are drawn in it in order to augment our 
distribution system, the necessary advan
tage of the provisions of the Act will not be 
obtained. But, then there are so many 
defects in the distribution system also. I 
must also emphasise upon the Govern
ment that if inflation is to be met, if thB rise 
in prices is to be curbed, then, it is also 
necessary to improve our distribution 
system. 

Another point that I have to place before 
the House relates to one provision of the 
Act. whereby the appellate authority is not 
8 judicial authority but the Government 
itself. Now. when the Government itself 
becomes an appeUate authonty, then so 
many bad features do creep in. It is 
therefore necessary that the appellate 
authority, should be the judicia' authority. 
The State Government cannot sit in 
appeal. reviewing its own orders - orders 
of the Collector and so on and so forth. 
Therefore. the proper run of the judicial 
authOrity is the appellate authority. which 
needs to be provided. 

Mr. Deputy Speaker. Sir. while tlend my 
support to the Act, but as I have said, the 
provisions of the Act are a necessary evil. It 
is the situation that forces us to give a 
further extension of five years for the 
provisions of the Act of the Bill to continue 
in force. However. let the Government also 
think that merely because of such 
provisions of trte Bills. prices could be 
brought down or the inflationary trend 
could be arrested. but an earnest imple
mentation of the economic poliCies and 
earnest implementation of the provisions 
of these very Bills and not a misuse and 
abuse are also an absolute necessIty 
Therefore. it is not taking the Side of the 
shop-keeper when I say that the minor and 
petty PttOpie should not be diSturbed for 
very minor and technical offences. But you 
should go after the sharks, as they are 
called, _ho go scot .. free.l have just placed 

, aU the figures before you, ~howing the 
great disparity between the number of 

those arrested, and the number of those 
convicted. Let the Government arrest 
them. But we have to see that such acts 
lead to convictions, and the cases do not 
fall, for want of necessary evidence etc. 
and because of bad handling in the courts, 
as I have said. for reasons well known to all. 
We have, therefore, also to provide for the 
safeguards in the matter of implementation 

of the various provisions. 

With these words, I support the Bill. 

(Translation 1 

SHRf GIRDHARI LAl VYAS (Bhilwara): 
Mr. Deputy. Speaker, Sir, I rise to support 
the Essential Commodities (Special Provi
sions) continuance Bill, 1987. Through 
you, I want to draw the attentjon of the 
Prime Minister to the conditions through 
which the country ;s passing. There is 
drought in almost all parts of the country. 
Some areas which have not been hit by 
drought are in the grip of floods. This law 
needs to be implemented rigorously in 
both of these situations. Public Distri
bution System, which is almost negligible, 
needs to be strengthened As has been saId 

by the hon. Members, the price of every 
commodity has risen sharply during the 

last fe~ days. The increase in wholesale 
prices has been between 10 to 15 per cent 
whereas the retail prices have registered 
an increase of as much as 100 per cent. 
The poor. whom we call the people living 
below the poverty line and the labourers are 
having a very hard time. The prices of 
vegetables etc., in the market have gone up 

by 100 per cent. Therefore. the Govern
ment should make such an arrangement 
under which these commodities could be 
easily made available to the common 
man. Today. the price of oil has risen 

enormously. A kiklgramme of oil costs As. 
30 to 35 in the market. As for ghee, it is As. 
70 per kg, which nobody can afford. Even 
at such a high price, it is not available. If a 
poor man cannot afford even oil. how this 
system of yours can function? You have 
sought this law to be extended for another 
five years which we welcome, but there is 
need to imptement this legilsation property. 



479 Ess. Commodities (Spl. AUGUST 20, 1987 Provs.) CO~. Bill 480 

[Shri Girdhari Lal Vyas 1 

Since the Govemment has not been able 
to implement it effectively, it has in a way 
benefited the smugglers, black-marketeers 
and hoarders. As these anti-sociat elements 
have become more powerful as compared 
to the Government, there is need for the 
Government to be more strict in this 
regard. These blackmarketeers and h<r 
arders should be put behind the bars. If we 
are to meet the unprecedented drought 
situation in the country effectively, this 
system needs to be further strengthened. 
Every law has some inherent lacuna. The 
officers who draft these fegislations de
liberately allow these lacuna to creep into 
the law so that the big blackmarketeers, 

hoarders and smugglers. when caught, 
could go scot free in the court with the 
assistance of lawyers. Thus, no action can 
be taken against them. As has been 
provided by the Government in some laws, 
the ones of producing evidence rests with 
the accused. The accused is told why legal 
proceding should not be initiated against 
him and punishment meted out It is he 
who has to produce evidence in his 
defence. On the same lines, if some goods, 
contraband or otherwise, are seized from 
the btackmarketeers or hoarders, they 
should be asked to produce evldenee in 
their defence. In the event of their fsmng to 
do so. stem punishment should be given to 
them. According to the provisions of this 
Bill an imprisonment for a term of only 
three months has been provided for a 
black-marketeer or a hoarder or a smug
gler which to my mind is much on the 
lower side. The person who plays with the 
life of the common man deserves captial 
punishement. Some countries have such 
laws whereunder stem punishment is 
meted out to the adulterators and those 
who play with the lives of the people. To 
throw someone Into the jaws of death, as 
these blackmarketeers, hoarders and 
smugglers do, js by no means 8 petty 
crime. They deprive others of their rights 
and ~natch away the loaf of bread from 
thei, 1 nouths. Such persons should be 
sternly dealt with. But no such stern action 

. is possible against them under the flexible 

provision which they haw made in the Bill 
None of the Ministers is present in the 
House, to whom should I mike my 
submission? YJhen not a alngle Minister is 
present in the House to listen to the 
discussion on such an important bUl, how 
the entire syste'T1 can function or etse they 
are not aW8!"e of its importance. Here I 
would like to draw your attention to the 
statement of Objects and Reasons. para 3 
of which reads: 

{English) 

uProvidtng minimum mandatory impri
sonment for a period of not less than three 
months for all offences except an offence 
of abetment In regard to procuring of food 
stuffs or drugs by persons for their own 
use or for the use of any member of their 
tamlly, and not for the purpose of carrying 
on any business or trade which is punisha
ble with fine only" 

[Translation] 

By adding this proviso, you have des
troyed the very spirit behind this legil58-
tlon. If this proviso remains there, there will 
not be any use of the enactment of this 
legllsatlon. I do no understand as to why 
dId you bring in this provisowhlchaJlowsa 
person to store for use in his household. If I 
want to store 500 maunds of foodgrains at 
my house for my consumption for the 
whole year, shall 1 be allowed to do so 
under this law? '1 not. what is the necessity 
of havi ng such a proviso in the BiIt? If a 
person hoards more than the fixed quan
tlty, whether fC)r a private use or for carry
ing on any business, he should be 
punished. because he is playing with the 
lives of the others, lS snatching away the 
rights of the people and 1S thus doing injus
tice. It you want these anti-social elements 
to be punished, this proviso should be 
removed from the Bill, because if this pro
viso remains there. he will get acquintal 
from the court with the legal assistance of a 
lawyer and Will, thus go, scot tree. If you 
want to take stringent measure against 
such elements, there is no need to keep 
this proviso. Every person will take undue 
advance of it and your taw will be rendered 
infructuous. By keeping this proviso in the 
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BUI, you have encouraged these mIschie
vous people, whereas they deserve string
ent punishment. If this proviso remains 
there, any number of raids and arrests will 
not suffice to get even one of them pun
ished. Since there is commotion in the 
entire country today, the traders want to 
loot the people by taking undue advantage 
of the situation and the Government 
knows pretty well that this proviso comes 
handy to them. I am of the view that if you 
do not take proper step timely, it;s certaIn 
that it will render all other provisions infruc
tuous. Tht)refore, , would like to say that 
the Public DIstribution System needs to be 
reorganised. Today you distrtbute only 
sugar or wheat and nothing else through 
the P D.S. The prices of other items such 
as cloth, vegetable etc. have risen sharply 
Thprefore, these items too should be 
Included for distribution through the Pub
lic Distribution System. Will you continue 
to issue only sugar. wheat and Oil from 
these shops? Even oil is not being made 
available to the people. You made an 
announcement through the newspapers 
that so many lakh tonnes of oil and so 
many lakh bales of cloth have been 
released for sale through the fair pnce 
ShOps, but have you ever seen where these 
commodities go, whether they reach the 
fair price shops or not? You Issue a press 
note that so many Jakh shops have been 
opened in the rural areas. Have you ever 
cared to see as to what is being sold to 

these shops? Nothing except wheat and 
sugar is availabJe In these shops. Have you 
ever tried to see how commodities 
released by the centre disappear at the 
State and district level? That is the reason 
why prtces are sky rocketing. No stringent 
action is being taken. 

( Translation 1 

At this tim~ when there is severe 
famine in the country, unless you enforce 
this law strictly I aft these laws will become 
infructuous. The black marketeers, hoard· 
ers and smugglers are ex.ploitlng the peo
ple and this will further encourage them. 
Therefore, this provision. should be made 
properly. 

Hon. Minister, Sir, I would like to draw 
your attention towards one point. In these 
provisions it has been given-

[Englsihl 

"--providing for enhancement of the 
term of imprisonment awardable in case 
of conviction in summary trial from one 
year to two years," 

{Translation 1 

You have made this provision In this Act. 
Now one will be awarded imprisonment for 
one to two years But these are such issues 
in which case imprisonment for one 10 two 
years is not adequate. Provision for life 
,mprisonment or for at least ten years 
imprisonment should be made. Otherwise 
there is no use of it. The public distribution 
system should be streamlined, even jf you 
have to spend crores of rupees on it. The 
Government should make essentiaf com
modities available to the people at reaso
nable rates through these shops. With 
these words. I support the Bill. 

[English] 

SHRI P. PENCHALUAH (Netfore) : Mr. 
Deputy-Speaker, I welcome the Essential 
Commodities (Special Provisions) C0n
tinuance Bitl, 1987 and I wholeheartedly 
support it. The country is facing unprece-
dented drought this year. The entire North
Eastern area is under the grip of floods. So 
the entire country is subjected to one form 
of natural calamity or other. This Is the time 
for hoarders, black-marketeers and other 
anti-social elements to play havoc with the 
society. Hence this Bill, which seeks to 
extend the Essential Commodities (Special 
Provisions) Act, 1981 by five years more Is 
timely. 

'Nhile speaking on this Bill it is essential 
to mention about the present Situation I" 
the country. Taking advantage of the 
drought and floods the hoarders and blaok
marketeers have become active once 
again and essential commodities are in 
short supply. Prices of these commodities 
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are shooting up. Just to crte an example 
the prices of edible oil have gone up by 
more than one hundred per cent. In the 
country where majority of the people are 
far below the poverty line. how can one 
expect that the people would purchase 
these commodities by paying heavily. 
When the rich cannot afford to purchase 
these items, how can the poor afford to 
purchase them The purchasing power of 
the people has gone down. The value of 
rupee is sl!ding down every day. 

The Government at the Centre has now 
reduced to a mere spectator. Our public 
distribution system is defective. Sir, the 
public distribution system was devised by 
our planners to make goods available at 
the right time and at the right place to the 
consumer Right place in the sen~e that it is 
acceptable to both the consumer and 
supplier. The Government adopted the 
idea' of a socialistic pattern of society for 
the country. Mere production of goods is 
not enough. The distributive justice is 
equally necessary. Ensuring availability of 
consumer goods at reasonable prices to 
our masses is a matter of great importance. 
An effective and efficient distribution is 8 

must for achieving this goal. 

me Public Distribution System depends 
on product~on. procurement. trans
portation, storage and distribution of 
selected commodities. Any weak link in 
this chain can adversely affect the entire 
system. 

Sir, some time back the Hon'ble Minister 
for Food and Civil Supplies, Shri H.K.L. 
Shagat had written to all the Chief 
Ministers regarding improvement of the 
public distribution system in order to 
check the activities of the hoarders, black 
marketeers and other anti-social elements. 
The Public Distribution System would 
have real meaning only when it was 
effectively operational in remote, inacces· 
sible and far-flung areas as well. But it is 
not only the duty of State Governments but 
also the duty of Central Government to 

make the distribution system more effec ... 
tive. 

SIr, nearly three fourths of beneficiaries 
are from low income groups. Hence the 
satisfaction of the low income group 
consumers Is the success of the system. 
Since low-income-group consumers are 
not at aU happy with the functioning of the 
system. we can say that has not been 
successful so far. Even the han. MInister 
for Food and Civil SuppHes while addres
sing 7th meeting of the Advisory Council 
admitted the fact that the system is not 
running effectively and efficiently. 

Sir, essential goods are not available to 
the consumers in time. One has to visit the 
shops several times for getting the 
essential commodities. In rural areas, it ;s 
next to impossible to find the ~ssential 
commodities in fau price shops. Why to 
speak of our Viffages, ellen in Delhi, the 
Capitat city of Jndia. one can not find the 
essentiat commodities in the fair price 
shops, It is very difficult to get a titre of 
K~rosene or a kIlo of sugar in city fair, 
pnce shops. The consumers will be told 
that either the stocks are not available or 
they are exhausted. 

If this is the posit\on in Delhi and other 
metropolitan cities. one can well imagine 
how the system is functionIng in rural areas. 
Hence, the entire system has to be 
thoroughly overhauled. There should be a 
better and effective supply management. A 
cadre of motivated officers should run the 
system. The grievances ot fair price 
retailers also should be redressed. 

Andhra Pradesh sets a good example in 
the effective distribution of essentjal 
commodities to the poor even in the 
remotest areas. lower sections of society, 
tribals and weaker sections get 1 kQ. of rice 
for As. 2. Janata cloth is being distributed 
to all the poor through fair price shops at 
the cheapest price. Other States can 
emulate the exmaple set by NTR's Telugu 
Desam Government In Andhra Pradesh. 
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I thank you for the opportunity given to 
me to speak. 

{TranslatIon J 

SHRI SYEO MASUDAL HOSSAIN 
(Murshidabad) : Mr. Deputy Speaker, Sir. I 
would not like to speak more in opposition 
to this Bill because Shri Girdhari Lal Vyas 
has already spoken a lot against this BUI. 
He ,tthough supported this Bill, but made 
much criticism of .t. 

The Government has 50ught extension 
of flv(' \/('.11', Hlrr)(Jqh tnl~ Bill It seems 
that ttll:~ t..) Ploy (if' somp t',(W bound 

programrne to put to an end black
marketing and hoarding altogether from 
this country after five years' t.me. But if 
there lb shortage of production, the 
tendency of black marketing and hoarding 
Wilt pers.!,t. Unless Government does take 
the responsIbility of production and 
procurement, It will be very drfficutt to 
check blackmarketing and hoarding. But 
thfS Government does not want to 
undertake all these measures On the other 
hand, it IS wo'king In the reverse direction. 

For example, the production of 
o'iseeds IS Inadequate In our country and 
every year the Government has to import 
oilseeds from other countries, but we have 
seen that for the tast three consecutive 
years, the productIon of 0" seeds is going 
down and the Government IS also r~ 
ductng its import from other countries As 
a result thereof, the price of mustard oil has 
gone up to As 35 to Rs. 37 a kilo in the 
market of Calcutta and it is As. .40 a kilo 
here. Why does the Government not 
Import pdlble 011 whf'n thepr9durtHJfl goes 

down? They import only when the 
productIon goes up. May , know what is 
the reason for it 

SImilarly after thp introductIon of the 
new textile policy, the subsidy on the cloth 
has been withdrawn. This is bound to 
increase the .blackmarketing and hoardmg 
of cloth. How will you check it? The 
Government is responsible for this situa
tion. If the Government does not make 
cent per cent procurement and there is no 

proper distribution, the traders will adopt 
unfair means in the open market. Onty 
yesterday it was stated that a substantial 
quota of imported oil 1S being allotted for 
the vegetable oils. There is, of course, levy 
on sugar. but there is no levy on vegetabt2 
oils. I would fike to give suggestion to the 
hon. Minister to formulate policy to impose 
tevy on vegetable oils as is applicable in the 
case of sugar. The responsibility of its 
distnbution wilt also lie on the distribution 
system. Unless the Government stream
line the public distribution system and 
cooperative sector properly. it would be 
very diHicult to check thts tendency. But, 
the Government does not want to streng
then the Cooperative sector. Onions are 
being sold at As, 7 to Rs, 8 a kilo and 
potatoes more than Rs. 4. Similarly other 
Items are also being sold at high prices. 
People think that the other name of 
cooperative IS bungftng I agree that some 
cases of bungling do take place in 
cooperattve sector, but thiS is not always 
so. Unless the Government streamline 
cooperative sector which comes between 
public sector and the Private sector and 
take its help and undertake distribution 
through It properly. It would be diff,cult to , 
check black marketing and hoarding. You 
had sought extension of five years' time 
earUer and rK'W again you are seeking 
extension of fl\ ~ years' time through this 
Bill which you have brought in this House. 
Does this shOji that it is your time bound 
programme'; But this will not help. You will 
have to take some concrete steps There 
are 13 to 14 .tems In the list of essential 

commodities. Unless you make arrange
ment to sell all these items at an uniform 
price throughout the country, you cannot 
check black marketing and hoarding. I do 
not oppose the move for the extension of 
the Act for a further period of 5 years, but' 
certainly oppose the way in which action is 
being taken to check black m3rketing and 
hoarding. 

Mr. Chairman, Sir, with these words I 
convey my thanks to you for giving me 
time to speak. 
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[English] 

SHRI SRIBALLAV PANIGRAHI (Deo
grah) : Mr. Deputy Speaker, Sir, I rise to 
support the Essential Commodities Con
tinuance Bill which has several welcome 
features. This Act is in force and since it is 
going to expire on the last day of the 
current month. the hon. Minister has come 
before the House seeking its extension for 
another period of five years. 

r share my feelings with the other hon. 
Members who observed that this five years 
extension is a short period. Why? Because 
from our experience we find that this 
menace of black-marketing and hoarding 
is not going to be over in the next five years' 
time. So, this should go into the Act as a 
permanent feature or measure. Why 
extend it for five years or something like 
that? I am particularly happy that this Act. 
having come into existance and having 
been applied, has yielded results. As the 
hon. Minister has indicated in his prelimi
nary remarks, the State'Governments were 
also consulted and they were also of the 
opinion that it should be extended. It is 
because this is giving good results in 
effectively checking hoarding and black 
marketing. I am particularly happy be
cause in 1974 when I was holding charge 
of Food and Civil Supplies Department in 
01 ;S88, I pleaded with the Government of 
InJla then for very stringent measures to 
be brought in this Act because it was 
liberal. We were catching thieves. we were 
rounding them off r but on some ptea or the 
other they were getting free. We were in 
fact for summary trial in the court and to 

make offence non-cognizable. It came 
into force from 1982. J whoJe-heartedly 
welcome this and support this. I plead and 
request the hon. Minister not to have it only 
for five years. It should be as long as this 
menace is there. I am talking of the menace 
of hoarding and black marketing. 

19.00 hrl. 

Pandit Nehru, our first Prime Minister 
and the architect of modern India, used to 
say and that was welCO'Tled all over the 

country-that the black marketeers would 
be hanged on the nearest lamp post. That 
was his opinion and thinking to curb black 
marketing and hoarding. 

In our country we have a parallel 

economy run by these black marketeers 
and hoarders. They in fact pose a problem. 
They are 8 threat to our economy. It is time 
that these people are dealt with very 
severely, very firmly. Any stringent punish
ment is welcome. I wou!d say that the 
provisions minimum three months im
prisonment and making the offence non
baiLable' ;s far short of the requirement of 
the situation In many cases. I agree with 
Shri Vyasji, who came out for very stiff 
punishment. life punishment even capi
tal punishment. They are contributing to 
the slow poisoning that is going on in and 
around us In the country They are engaged 

in large scale pollution. dilution and 
adulteration. What are they doing after all? 
They contribute very much to a process of 
slow poisoning to the entire nation. Very 
very stiff punishment should be there. It 
should be ten years life imprisonment. In 
some cases even captisl punishment 
should be there for these people and at the 
same time I would give one or two 
suggestions about the implementation 
part of it. 

We should see that such provisions 
should be there so that real. genuine 
customers do not face any hardship, due 
to different provisions of law. for their own 
personal consumption. tf we have different 
provisions, that is misused more. Then the 
corrupt officials find a handle ." it to earn 
money and also to fulfil their own selfish 
motives. That is why I would request hon. 
Minister to impress upon the State 
Governments for speedy. tor proper 
implementation of aU these things. 

Sir. this IS a very bad year In fact 
rightly It is called the worst tragedy of the 
greatest calamity of the century. When 
there is <scarcJty, when there is short
supply of any commodity In the market 
compared with the demand, that gives rise 
to bfackmarketlng. and such 8 situation 
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turns to be a paradise for blackmarketeers 
and hoarders and we have to keep a vigil 
on this class right from now in view of the 
deteriorating situation due to large scale 
drought all over the country. It calls for 
streamlining or strengthening of our 
public distribution system which is In 
disarray, which remains unorgantsed in 
different States. I would suggest that 
popular committees~ peoples' committees 
be formed at d.ffer€nt levpls district levels, 

block levels, depot levets and also to be 
attached to every lair-price shop. In fact, , 
had the experience of thIs type of 

arrangement in Orissa. At that time also, 
near famine condition was prevailing and in 
the committees attached to the fair-price 
shops. there were three Members, the 
Ward Member of the area or the locality, 
the minority community or the weaker 
sections of society Member were all 
attached to the fair-price shops. They were 
giving certificates that they were satisfied 
wtth the distribution. Then only the next 
allotment was given to them. That was the 
::;ystem prevailing at that time. So, natura
lIy, it has got to be 8 mass movement 
becaus~ of the bad sItuation ahead of us 
Unless we build up mass movement. we 
involve the people, right type of people, in 
our distribution system, it is not gOing to 
work. It is just the beginning. The distress 
is just beginning. It will continue upto the 
next harvest season. upto 1988 harvest 
season. Right from now. we find prices are 
rising very much abnormalty because they 
find that the weather god is unkind and 
panicky situation has already started 
prevailing in many parts of the country and 
the outcome of that is price-rise. Ther&
fore, I would suggest the formation of 
citizens' committee also at the district level 
which should ait from time to time and fix 
prices, prices for several goods. Some
times vegetables. local products, etc. 
without any restriction. may cost high and 
without such restrictions, I am afraid, we 
will not be able to control the rising prices. 

Sir. there was t\ Seminar in Bombay 
some time back, on the use of drugs and 
many intellectuals, many knowleogeabte 
people partiCipated and one of the 

participants was the Police Commissioner 
of Bombay. In that Seminar, what he said 
was that they had rounded up more than 
one thousand drug pedlars, those who are 
dealing with the drugs. But nobody could 
be prosecuted and taken to the jail. Not 
only that. Any law that we are having which 
is a very useful taw, such a law is very 
easentiat for this purpose, should be a fool
proof one. It should be free from any lOOP
holes or lacunae. Then only it can be 
implemented property and the laudable 
objective is realty futfilled. 

I would request one thing to the hon 
MlI1lster He should at least impress upon 
the State Governments that there should 
be some exemplary pumshment to the 
guilty 

When these people are arrested and pro
duced before the law courts, they should 
not be taken In Government police vehi
cles They should be paraded on the street 
wIth rope around their waIst They should 
be made to parade atong the main streets 
of the town while they are taken to the law 
courts That would have an exemplary 
effect among the blackmarketeers and 
traders. 

With thIS, I wholeheartedly support this 
Bill and I wish It wilt go a long way to fulfil 
the laudable objective underlying thiS Bill. 

SHRI V.S. KRISHNA IYER (Bangalore 
South) : Mr. Deputy-Speaker, Sir, I 
welcome this Bill. It ts, no doubt. 8 slmpte 
Bill which is proposed to contrnue tne 
provisions of Essent.al Commodities 
(Special Provisions) Act, 1981 for a further 
period of 5 years with effect from 1st of 
September, 1987. 

, concur with the other Members who 

spoke today. I do not know how. the 
Minister came to the conclusion that after 
the next 5 years. everything wn, be aU right. 
Does he hope that the traders wltl become 
honest by next 5 years? If they haw not 
become honest.in these 5 years. how could 
we nope that the traders ana otner people 
will become honest in the next 5 years? Itts 
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certainly not. It you read the writing on the 
wall and see the circumstances under 
which our country is today. I feel that it is 
impossibie In the present situation to 
control it Therefore, I feel that this 
provision should find l:t permanent place 
on the ~.Itatute book. When everybody 
becor,~as honest. when there ts plenty of 
essenlldl commodities in our country, 
when we I.!.') not need publl~ distribution at 
all, unGer such circumstances. the Act 
itself ca1 t-e repealed. So. I suggest that 
the .. ( f I Minister instead of coming once 
In 5 yeHr bt1f(J(t', I~, fnr extensIon, he ,-pay at 

the c'hortest p0S,~lbt€' time, bring another 
amendment to the effect that so long as the 
Essenti31 Commodltieo:; Act is there, this 
provision also must be thE're. 

JU~t no~ we arEl under the worst drought 
of the cGntury It is reported in certain 
r.wJ~urs that It we do not g(:1t rains within a 
ne) ~ ~. VI day:), It WIll be tile worst drougllt 
In thuu:;;dnd yedrs ihat is what tha 
histo(larlS ~av -r hat IS what the papers 

repol1ed today We ShOl)d fight this 
drought as one marl just as we fought 
against external aggression 'Ne should all 
put our heads to~ethcr to see that this 
drougrt s'tuation IS fought with. 

I am qlad that the Govdrnment of India 
and the :;tate Governments are takIng 
steps. But whatever it is, it IS not sufficient. 
Everythmg now depends upon the public 
distribution system I know the hon 
MInister, Mr. H.K L Bhagat I~ '1ery sincere. 
He is tak !flg all steps I havt seen hts 
correspondence with our own Chief 
Mmi'5ter and there is inter-action. But 
whatever, it is, there are some lacunae in 
the system. Even nnw, we find, whenever 
there IS little scarcity. immt.l dl8tely the 
traders will crqate artificial scarcity nnd aU 
tssential articles will go undergrounrl. 
That would be followed by hoarding and 
blackmarketlng. Another evil which still 
exists IS adulteratlon. Even now, adultera

tion is going (If' So, the Essential 
Commodities Act should be invoked to 

take action against those who are indul
ging in blackmarketing and other things. 

Only last year. all of us unanimously 
r(lssed the Consumer Protection em. I 
WQUI(j lik~.) to knc)w In thIs connection from 
the Minister, how far this Act has been 
implemented. Has this Central Consumer 
Protection CounCil been constituted? Or, 
have the State Prote~tion Councils been 
constituted? Have all lhe redressal coun
cils at the district level and at the State 
level been constituted? 

More than that, I firmly beh·:Wf' that unless 
there is a strOP~l consttmer rTh)I."Cfl1t'r" the 

Act cannot be Implemented succr:istully. 
YJhat action the Governments-H te State 
and the Centre--are takmg to educate the 
public? Even today the common man does 

not know anything about the Consumer 
Protection Act. So, through the media of 
Press. radio and teleVIsion. everyday the 
Government should see that ordinary man 
IS made known about the provIsions of the 
Consumer ProtectIon Act. Only lust a few 
minutes ago, one 01 our M~jmbprs from 
Telugu Desam was telling about the price 
nsp. Takmg advaflttlge of the (1rnught 

sItuation in our country, they create 
artificial scarCIty and the prices of all 
essential goods like rice, brinjal, onion and 
everything have risen There is 1000/0 rase 
In prices.' I am not exaggerating. I have 
been here for the past one and half 
months 

I would like to tell the hon Minister who 
Is also d family mn" and who also knows it. 
tr,at the coat of living In Delhi for the past 
one month, has Increased by 1 QOO/n. I can 
place the account of my small famify on the 
Table I am prepared to give it. The price of 
e"erything induding rice has gone up. In 
North Avenue there is no Branch of Super 
Bazar and there is no vegetable market 
also. We have tfl purchase everything from 
the bazar. Not only for the common man 
but even tor the MPs it has become 
impossible to make a living. The price of 
edible oil particularly has gone up very 
hIgh Its prict-: has risen sky hIgh. I would 
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like to know from the hon. Prime Minister 
what he is going to do to control the prices 
of these things. 

I know in the Super Balar things are a 
bit less coc;tly But how many people can 
go to Super Bazar? 

I would Jike to ask the hon. M,nister that 
he should make arrangements. not only in 
Delhi city but in fartlung areas in the vil
lages, in the tribal areas and everywhere. to 
see that every man is covered by thIS pub
lic distribution system. This P.D.S should 
benefit every individual in our country. 

Particularly in view of the very serious 
drought situation, I would like to request 
the han. Minister to see that some flexible 
norm should be faxed. There should be one 
fair pnce depot for every 2,(()() population. 
But thlt; norm should not apply to the hitly 
areas and particularly for the North~ 

Eastern region. In areas like that. it is 
impossible to have that norm. That should 
be changed. 

I would like to request the h~n. Minister 
to strengtt-len the consumer protection 
movement. Monitoring of the public distri
bution system is very important. t know 
every1hmg cannot be done It is not possi
ble for the Central Government to monitor 
everything. Whatever it is, as the Minister at 
the Centre through State Governnlent he 
must know what is happening in the fair 
price dep,t even in Kanyakumari in the Far 
South. Inter-action must be there. Informa
tion must pass on from the fair price depot 
to the Central Government and from the 
Central Government to the State Govem
ment and from State Government to the 
Central Government. That is very 
important. 

My experience with regard to fair price 
depots is that the owners of fair price 
depots do not lift the stocks in time. So, the 
consumer is put to lot of inconvenience 
and he is held at ransom. He is at the mercy 
of the owner of the fair price shop. I would 
request the hon. Minister to consider 
whether the Government can supply the 

P~S item direct to the doorsteps of the fair 
price depot owner and recover the trans
port cost from him. I read in some news
papers that It has been suggested by some 
important bodies also. I would request the 
hon. Minister to study that point also. 

The hon. Minister must first of all state in 
this House as to who will bear tAe 
expenses of the consumer movement. 
Who wilt pay the expenses of this consu
mer movement? About a few days back, I 
was speaking to the Chief Minister of Kar
nataka. They have suggested that the Cen
tral Government must .neet the 
expenditure of the Consumer Protection 
Councils at the district level, State level 
and Central level. It should become part of 
the Plan. I would fike to know from the hon. 
Minister whether any decision is taken on 
this matter. 

There are some States like Andhra Pra

desh and Karnataka. They are supplying 
rice to the poor. economically poor people 
and to the weaker sections of the society at 
a s.ubsidised rate of Rs. 2/ .. per k.g. Andhra 
Pradesh Government is doing this. We are 
dOing this in Karnataka. So, you could 
understand the heavy strain on the finan
ces of the State Governments. I would 
request that the Government of India 
should bear this point also in mind. So far 
as the hon. Minister is concerned,' the 
Government of Kamataka is always grate
ful to him because whatever quota the 
State Government is demanding, they are 
getting whether it ;s rice or oil. My sugges .. 
tion to the hon. Mjnister on this occasion is 
that the Government of India should not 
jncrease the administered prices of food 
articles. It will have harsh effect on the 
finances of the State Governments. Due to 
severe drought conditions, nearly 14 to 15 
States have been affected. My plea is that 
nobOdy should die out of starvation. You 
mu~t see to it that every person is supplied 
with essential food articles. 

With these words, I would like to end my 
speech. I am sure, the h~n. Minister will see 
to it that effective steps are taken for thA 
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implementation of the Essential Commodi
ties Act. I support this Bill. 

[1ranslation} 

SHRI VIJAY KUMAR VADAV 
(Nalanda): Sir, afthough I support the Bitt, 
but ;n my view this Bill has been brought 
forward in haste, without having extensive 
dtscussion on it, because the Act was 
going to lapse. At present, there is drought 
in one part and floods in another part of the 
country. Before this also, there was need 
for such type of legislation. The proflteers, 
hoaraers have a golden chance of making 
profit at present whtch was there earfier 
also. This is a different matter that with 
whatever capacity we have, we can face 
this situation by resorting to proper distri
bution system of commodities and thus 
lessen the difficulties of the common peo
ple. But there is some materials which we 
need today and which are In short supply 
at present. With the cooperation of the 
people and by implementing our policies. 
we can wage a war against profiteers and 
those who exploit the common man. The 
penal provisions incorporated in the Bill 
are not adequate to punish such criminals. 
In such a situation the profiteers hoard 
essential commodities and indulge in 
blackmarketing. In a sense, they commit 
the offence which is not less than a 
murder. A murderer kilts only one man 
white a hoarder kilts thousands of peopfe 
by hoarding the foodgrains etc. and not 
supplying the same to them. Therefore. in 
my view the penal provisions incorporated 
in this Bitt are not acequate. Such persons 
should be sentenced to death as happens 
in some other countries. If such step is 
taken, we win be able to solve the problem. 
The profiteers and hoarders should be 
meted out such treatment as is done in the 
case of dreaded criminals. When such per
sons are put behind the bars, they get all 
types of better facilities. They don't feel 
that they are in prison. Such persons 
should not be provided any facility. We talk 
of special courts but who will prosecute 
such offenders? We see many such cases 

in Bihar where the Government generally 
loses the case in the absence of 8 pr0geCU

tor who is a man of integrity. The prosecu
tor should be 8 person of in1egrity. The 
Government should appoint honest per
sons or a special poticeforce wilich could 
deal with such cases, otherwise nothing 
win happen after registering F.I.R. and the 
cases would be disposed of without any 
result. 

This work should be entrusted to Police 
Force with integrity. Apart from this, you 
should ensure that they are granted the 
right to appeal only once. Such people 
who want to destabtlise our economy. play 
with the lives of common people and push 
them into the jaws of deat., should not be 
allowed to appeal more than once from 
any pOint of view 

As it is closely connected with the Public 
Distribution System (it is connected with 
other things as weft, I do not deny that) t but 
the Public Distribution System is not work
ing property in Bihar. Here this system is 
merely on papers. People do not even have 
laUon cards. let alone the village, even the 
people in the cities do not possess ration 
cards. How will you supply essential items 
to them? Those who have the connections 
have got bogus ration cards. They win get 
more than their requirements, but those 
without ration cards wilt have to suffer. At 
presen~ more ration cards are required to 
be issued to enable maximum number of 
people to get the benefit of this system. 
Essential commodities have started disap
pearing from the market from now on .. 
wards and the prices are also rising. In such 
a situation essential goods have to be 
made available to the people through the 
Public Distribution System and the ration 
shops. The committee which has been 
constituted to look after it has the repres .. 
entation of only one party. I do not want to 
mention the name of this party, but people 
can understand as to which party I am 
hinting at. When all parties are prepared to 
assist you in this hour of national calamity, 
then why are you not interested in getting 
the cooperation. advice and assistance of 
all of them? If you are able to get the coop .. 
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eration of all the parties, then perhaps you 
will be able to run the consumer's m0ve

ment properly. It is not possible to took 
after this work without the cooperation of 
all the people. Apart from that, there are 
some provisions in the Bill which will not 
apply to peopte hoarding essential com ... 
modities for the use of their families or for 
themselves. It appears to be a good thing 
and it is also tfue that you cannot launch 
legal proceedings against a person who 
wants to store essential items for his own 
use and for the use of his family but the 
definition of family for thiS purpose is 
nowhere given. There must be 8 limit in 
respect of the quantity which can be stored 
for personal use. In the absence of such a 
limit these provisions witt definitety be mis
used by unscrupulous traders who will 
keep some commodities in his own house, 
some in his son's or grandson's house and 
so on. In this way essential items weighing 
hundreds of maunds can be easily 
hoarded and huge profits earned on that. 
Hence. in this hour of national calamity 
when all parties are very concerned and all 
are eager to t;ooperate with the Govern
ment in ensuring that people do not die of 
hunger and anti-social elements are able 
to cut no ice. Government should invite all 
parties to cooperate with it and should take 
them into confidence. Before drafting this 
Bill you could have at least called all the 
~ion perties and asked for thefr sug
gestions in regard to your dedIion to 
extend it by 5 more years and perhaps our 
suggestions could have helped you in 
combating the existing situatton in a better 
way. but you did not think it appropriate to 
invite our suggestions. If you had takon us 
in your confidence, then perhaps a more 
comprehensive BUI could have been 
brought forward to deal effectively wIth 
anti-social etements and this problem 
could have been solved. 

[English) 

SHRI K.S. RAO (Machilipatnam): Mr. 
Deputy-Speaker. Sir. the question of not 
Supporting the Bill wtll not arise, the rea .. 
son being everyone knows that we have to 

check the matpractice. black-markdting, 
hoarding that is going on in a big way, 
particularly in respect of important items 
like foodgra;ns, oils etc., to be distributed 
to the poor people. And I certainly surport 
and congratulate the Minister also for giv
ing another five year's life to it. But I only 
wish to ask the Hon. Minister whether Shri 
Bhagatji is aware that this particular Act. 
which the Government has brought in ear
lier. and also being extended by five years 
more. is being misused not by 
individuals-individuals may be there 
anywhere-but by certain Governments. I 
can understand certain unscrupulous 
officers miSUSing for their personal ends. or 
for making money by threatening under 
the Act which is a very stringent one. But 
when it comes to the Government as a 
whole, to serve its personal ends, party 
ends. than how to protect it. what purpose 
will it serve? Did you ever took into the 
complaints or allegations made or pub;
lished many a time in the newspapers in 
Andhra Pradesh, where particularly in 
regard to the fair price shops whose deal
ers are mostly the poor people. unem
ployed, Scheduled Castes and Scheduled 
Tribes? These people have been fixed. 
This public distribution system or this Act 
or fair price shops has not been brought by 
any tocal Govemment State Govemments 
cannot take the credit tor this. It is the 
Central Government which has brought 
this. But when they have fiKed the fair price 
deaters In Andhra Pradesh with., inten
tion that they are aU changed totally
maybe a few are left-utilising the 
provIsions of this Act, using their pontical 
powers, even when there was a difference 
of one Kg. which is possible in the transit or 
In stocking or because of various other 
reasons, because of the nature and not 
because of any malpractice. they were 
harassed, they were prosecuted. their 
material was confiscated And in certain 
genuine cases, people with certain respect 
in the village who were accepted by eve
ryone that he is a rational, honest man, a 
man of integrity who is running fair price 
shops, is prosecuted in pOlitical ground. 
He is taken out and 8 corrupt person 
whose career is proved and kriown to the 
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entire village. they are making the fair price 
dealers only to look after the interest of the 
party, only to S8e ... (lnterruptionsj 

SHRI V. SOBHANADREESWARA RAO: 
Should we take it that he ;s supporting 
those people who have done corruption 
and malpractice? 

SHAt K.S. AAO: Yes, I am telling. Let 
them know. (Interruptions) I am not deny
ing. (Interruptions) 

When there is difference of haJf a Kg on 
the ground of party with a view to take 
venganes, with a view to build up their 
party, they are getting harassed. I can 
show hundreds of cases where man of 
integrity have been taken out. Their career 
is fult of corruption. Mr. Minister will you 
kindly look into this aspect and make pro
vision to safeguard the misuse of this Act 
by not only individuals but by 
Governments? 

I can say that in my constituency certain 
officers, while using your Act, have become 
awefulty corrupt. They don't issue the 
materials in correct quantity by weight to 
the fair price dealers and when they ask 
tt at these materials have to be given by 
rr 38surement or by weight. they refuse 
and threaten that the dealers will be prose
cuted under this Act. 

SHRI V. SOBHANADREESwARA RAO: 
He is telling all the distorted versions of the 
fact Sir. 

MR. DEPUTY SPEAKER: The Minister 
will reply. 

(Interruptions) 

SHRI K.S. RAO: In my constituency. the 
Hon. Member knows very well, there is a 
society. For years it has proved its integrity 
and its services. Today that society ts not in 
a position to pay money wrongfully to that 
supplier officer and that particular society 

is not being given the materials. When I 
complained to the cotlector, he does not 
take any action at all. 

So, Mr. Minister please underst81d. this 
has become a weapon for them to harass, 
to increase their party cadre, to strengthen 
their party cadre. to demoralise the men of 
Integrity and men whole character is 
known for years and whole performance 
is known for years. J can understand if an 
individual is corrupt. But if a society run bv 
men of integrity are not helped by the local 
Government, then what is that Act going to 
do? It only increases the corruption, it only 
helps those parties which have vested 
interests. My only pfea is that, as my Han. 
colleague was tetUng, we would not ever 
mind if it is made more stringent. We 001) 
want that the culprits should be punished ... 
(Interruptions) .... Your Govemment is 
misusing it and threatening. That is the 
only weapon with it. 

SHAt V. SOBHANAOREESWARA RAO: 
He is directly supporting those people 
indulged in malpractices. 

SHRI K.S. RAO: We will not support 
them. We only want protection from these 
vested interest people. We are supporting 
this Bill, we will not oppose this BiII ... ( Inter
ruptions ) ... There is an instance where or.a 
dealer died of heart attack. 

MA. DEPUTY SPEAKER: You take up 
the individual cues with the Minister. he 
will look after them. 

SHRI K.S. RAO: When the local Govem
ment, through the Collector. do not take 
action for years, this Bill does not provide 
for anything to keep it unsettled for years. 

Rationally t the local officer must decide 
at the earliest It Is all right if they apply the 
same yardstick to everyone. We can under
stand that. But. if it is their party men no 
law, rio Act, no provisions and all tat_ 
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about CIWacter and integrity will go away. 
When It comes to our party. no matter 
whether It is Congress. Jan Sangh Of any 
other party than Telugu Oesam. they will 
be harllaed. 

(T,..,.ation ) 

SHRI V. TULSIRAM: Can yOU prove this 
thing? 

(Enrlliah) 

SHR. K.S. RAO: When we talk to them. 
they say that they, are not responsible for 
this Act because this has been brought by 
the Central Government and the central 
Gowmment is responsible. But people 
who are harassed know this. Let them take 
both. We are prepared to take both the 
credit and also jf there is anything wrong 
the diacredit. But they don't have the cour
age to take that responsibility either way. 
They are only habituated to make state
ments, to try to impress on people not with 
action, not with real implementation, but 
with two yardsticks. 

My only plea is that-our support to this 
Bin is wholehearted and we would not 
mind even if the Minister were to bring 
more stringent measures-the Minister 
should include certain guidelines to see 
that innocent people are not published on 
party lines. No matter to whichever party 
he betongs, or to whichever party he has 
got sympathy, if he is 8 culprit, let him be 
punished not only in this manner, but 
beyond that. We have no difference of 
opinion In this respect. But I request the 
Hon.. Minister to think whether certain 
guidelines can be provided to save these 
people as the Gujarat Government has 
brought certain guidelines which are 
admired by everyone. In their newspapers 
they wanted to say thai Congressmen 
have opposed this Bill but they should 
remember we are supporting it. People 
Who have done mistakes should be taken 
to the streets no matter to which party they 
belong to (Interruptions) 

Do not make noise and say that you care 
more for the people and not we, 
(Interruptions) 

Sir, fixation of the prices must be done 
both for issue and sale to the smallest fair 
price dealer. The State Government fixes 
the prices in such a manner that indirectly 
make hjm to do wrong things and then 
threaten him to take into the party-fOld. So 
rational prices on the basis of the workabU
ity must be fixed. Let Government come to 
their rescue in arranging loan facilities at 
reasonable interest. Th'bse people who are 
making so much noise when maior dealers 
who are supplied oil, wheat and other 
rations self it in black-market Government 
does not speak and take any action but 
when it comes to the small dealers they 
speak about the law provisions and harass 
them. This is the pathetiC state prevailing in 
Andhra Pradesh. It has come in the news
papers. I wish the Minister to take this into 
account and make provisions to save from 
such biased governments. 

(tntefruptions) 

SHRI V. SOBHANADREESWARA RAO: 
Sir, he is misleading. This should not go on 
record. 

( Translation] 

SHRt V. TUlSIRAM: This should be 
expunged from the record because he is 
misleading. (Interruptions) 

[English) 

MR. DEPUTY SPEAKER: He has not 
made any individual remark. Order. Order. 
Now, Mr. C Janga Reddy .... 

r Translation J 

SHRf C. JANGA REDDY (Hanam
konda): Mr. Deputy Speaker. Sir,everyone 
is supporting this Bill, I will also make 
efforts to support this Bill, but t want to 
submit certain points before that. Just now 
our han. Members from the Congress 
Party and those from the Telegu Desam 
were debating about it. I want to know as to 
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who are invol,ved in the distribution of 
essential commodities at present? The 
Civil Supplies Corporation and the essen
tial commodities corporlltion under the 
Government are responsible tor it. In our 
Karimnagar area in Andhra Pradesh, Palm 
oil has not been made available since the 
last 6 months. The collector and the Civil 
Supplies Officers must have sold therr, 
in the black market. Palm oil supply 
reached Visakhapatnam, but not Karim 
Nagar. There is no one to inform 

about it in the Assembly. If there is a shor-
.lage of even 1 kg of Palm oil in any Fair 
Price shop, then the concerned shop
keeper is arrested. But was that Collector 
also arrested? You want to grant unlimited 
powers to the Government employees by 
this enactment. I want to submit that an Act 
was passed In this House regarding 
weights and measures. Now it is written on 
a cigarette packet that prices should not 
exceed 25 paisa which means that if a 
trader sells it even at one paisa more, he is 
to be arrested. A hotel called Kohlnoor is 
located there. A packet of Charminar 
cigarettes costs As. 1.50 and this price is 
fixed due to which the shopkeeper ;s not 
able to make any profit, but he makes up 
this loss by selling betel leaves in which he 
('arns a profit of 4 paisa per betel leaf and 
, lhich a person generally buys after buy
ing a packet of cigarettes. One shopkeeper 
there charged As. 3 and 2 paisa tor two 
packets of Charminar cigaret1es and he 
was arrested for it by the Weights and Mea
sures Department. He was kept under det
ention for a week and then releas9d only 
when he offered bribes to some of the con
eerned persons. All this happened after the 

Weights and Measures Bill was passed. 
Some people by forming an association 
approached me and complained in this 
regard. I told them to stop selling 
cigarettes. They said that ~f they stopped 
selling cigarettes, then they would not be 
able to sell betel leaves as well and would 
be compelled to close their shops. We 
make such laws by which the Government 
employees get powers to award punish-

ment. If they earn 8 satary of As. 200 only. 
they are able to earn Rs. 2000 unlawfully. 
Even an L.D.C. wants to join the Excise, 
Sates Tax or Civil Supplies Department. 
He is unwilling to join the Education 
DePartment. because he cannot earn 
under the table there. Hence. such legisla
tion will only be misused. I want to cite an 
example. In one Fair Price ShOP. there 
were certain commodities the weight of 
which was mentioned 4 kg on the Price list 
initially; but it doubled when a few drops of 
water fell on the Price list. When the offi
cials found that the we~ht was at variance 
w,th what was displayed on the price tist, 
they put the shopkeeper under arrest. If he 
protested and trted to make them under
stand the actual position. they would not 
pay and heed to that, but put him behind 
bars. However, he is released if he offered 
to pay Rs. 2000 as bribe. Therefore, I want 
to submit that Government should incor
porate in this Bill some clear cut guidelines 
in this regard. I will give another example. 
Suppose a shop in Delhi sells an item with 
an ISf mark on it. Let us ~resume that this 
item is a pesticide and has tess weight than 
what it should have been. Then shop
keeper is arrested, but the place where the 
commodity is weighted and packed ,s not 
touched. The case of salt is also the same. 
The shop-keeper ,s arrested for a slight 
adulteration in the salt packet In this way 
with this enactment, Government 
employees are getting unlimited powers 
which they can use against traders and 
consumers. I want to tell you that whjfe in 
cases of murder or rape, one can obtain 
bail without prosecution. but in this Bm it is 
provided that· 

IEng/ish} 

I' (vi) providing for stricter provisions for 
grant of bail and making it obligatory on 
the part of the Courts to give an opportun
ity 10 the prosecution to oppose the bail 
application. " 

[Trans/ation] 

How many such cases have come to 
you? I want to offer another example. SUp-



505 Ess. Comm. (Spl. SRAVANA 29, 1909 (SAKA) Provs.) Con. BiN 50S 

pose one person has 100 quintal of oit in 
his shop, but it is found to be 5 kg tess or 
more in weight when checked and the 
shopkeeper is arrested. The weight can 
vary this much, but his licence is confiS-
cated. What is being done in thlS regard? 
Andhra Pradesh requires 26lakh quintals 
of grain and you are giving only 14 lakh 
quintals at Rs. 2 per kg. From where are 
they bringing the rest of the requiraments ? 

(English] 

From which place they are bringing? 
They are taking advantage. They are 
threatening the traders. You must come to 
8 compromtse to supply the rice and oil 
which we reQuire at control rates. 

( Translation J 

The agreement price is higher by 5 paisa 
or 10 paisa and the State Government pur
chases if from the nlarket. You buy it at Rs. 
240 per Quintal. the State Government 
buys it at As. 250 per Quintal and the Food 
Corporation buys it from the same place 
and charges As. 370 per Quintal 2 months 
later and you say that you are supplying it 
at subsidised rates of Rs. 250 per quintal 
which you want to be sold at As. 260 per 
quinta!, In the case of sugar also. there is 
tittle profit If this is the setuation. then how 
can the shopkeeper selt it? He has to 
spend 20 to 40 paisa per kg on transport for 
carrying the commodities to his shop. How 
can he madf) his two ends meet in this 
way? Therefore. he wHl sen only one bag
ful here and the rest of it, he will sell else
where. You should look into this problem. 
One has to spend Rs. 80 per for transport
ing the grain to a distance of 200 kms. You 
should took into this as well. Mr. Bhagatji. 
please listen to me .... ( Interruptions) .... 

Oit is being sotd at As. 26 per kg in the 
market .... ( Interruptions) 

(Eng/is/, J 

MR. DEPUTY SPEAKER: Please con
clude now. You can write about this to the 
Minister. 

SHRI C. JANGA REDDY: I have all88dy 
done that. 

fTranBlliion 1 

I have written to him. The farmer is being 
grilled between them. bifterent orders are 
being issued. The movement of oilseeds 
from one state to another is prohibited. 
The iarmer from Hindupur cannot sell his 
produce in Bangalore and Similarly the 
~nner from Adilabad cannot sell oilseeds 
and groundnuts in Nagpur. The market 
price of oil in Andhra Pradesh is As. 2b per 
kg, while Government by using this provi
sion of the Act forces oil mills to supply oils 
at As. 14 per kg. This has ted to supply oil at 
the above rate, they are put behind bars. 
You made so many promises to the trad
ers. when they came here to attend the 
conference. But now what is happening to 
those promises? 

I want to submit one more point. Govern
ment employees in Karimnagar committed 
thefts, but were not apprehended. All 
amount of As. 4 crores has been bungled. 
The collector and the Joint Collector were 
involved in it. but no action has been taken 
so far. Similarly, the paim oil which was to 
come to Karim Nagar from Visakhapatnam 

was sokJ babe it could reach Karim Nagar 
and bogus tHUs were produced and trens
port expenses were charged. Oil was not 
supplied end therefore was not sold. Not 
only this, the oj. provided was also swal
lowed up. The concerned Govemment 
emptoyees were suspended, bu' not 
arrested. I want to say that if there ;s a 
variation of 5 per cent or 10 per cent in the 
weight of 10 quintals of certain oommod
it)', then legal proceedings should not be 
launched. 

In the end. t want to submit that Govern
ment is providing wheat in place of rice to 
Andhra Pradesh under NREP white the 
wheat eating population is not much there. 
Government should provide rice instead of 
wheat. The Block Development Officers 
are selling this wheat in the open market 
and paying the contractors. This should be 
enquired into. 
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I want to submit a finat point 
... (InIeI'nIptioos) ..... 

(English] 

MR. DEPUTY-sPEAKER: PIeaIe c0n

clude flOW. I am calling the next speaker . 
Now, nothing more wi. go on record. I 
haw to accommodate one or two more 
Members. I am not allowing anything to go 
on record what Mr. Janga ABddy is saying. 
You .-e not obeYing what I am saying Mr. 
Patel. 

You do what )fOU want to do. You don' 
know where to sbWtd and how to speak and 
you are threatening me. Where are you 
standing now? You are not speaking from 
your seal You are standing in the well and 
speaking. This is not the way to speak. 

SHRI C. JANGA REDDY: Is this the 
well? 

MR. DEPlITY SPEAKER: Yes. More or 
IessJ it is a well. This is not 8 place from 
where you can stand and speak. 

SHRI C. JANGA REDDY: I am not argu
ing with you. I am only requesting you to 
give me some more time but you are ask ... 
ing them not to record. 

MR. DEPUTY SPEAKER: Already you 
have taken a 101 of time. Shri O.B. Patil. 

SHRI 0.8. PATtL (Kotaba): Mr. Deputy 
Speaker. Sir, r rise to support the sm. Not 
only under the normal circumstances, 
there is a necessity for such type of legisla
tion but it is very much necessary under 
the present circumstances. 

Actuafly, the Act is there. But now, the 
time limit is being extended for five years. 

All sections of the House have sup. 
ported this Bill. but I have my own doubts. 

.. Not recorded. 

Even though , _tppart it. but I would nke to 
.. the Hon. Minister whether this BUt 
cIaIenIes to be supported? Because It 
would haW been much better, H the han. 
MinIster while in his introductory speech. 
would ha¥e informed the House. by taking 
this House Into confidence that under the 
Act, which was pass e d in this House in 
1981. and brought into operation in 1982 
about the implementation of this Act. What 
is thfn in this Act" The important pr0vi
sion is the appointment of special courts 
and whelhef such Courts have been 
appointed in all the States and tf 10 

whether they wilt appoint such courts in all 
the districts? 

According to me, there ate «11 districts 
in our country and only 345 spectaJ courts 
under this Act have been appointed. The 
main purpose of this Act was to appoint 
special courts and even though, it was the 
main purpose but not even a single court 
has been appointed in each districts. Then, 
what is the use of this whole legislation 'I 
That is why the doubt exists in my 
minCt The han. Minister ought to have 
taken into confidence by giving the figures 
as to how many cases had been tried by 
these courts and in how many cases it 
endMt in convictions. That was also very 
impoftant Checking price rise is not an 
easy job. By coming to this House and 
expressing some pious sentiments that the 
Government desires to arrest the price rise 
is not going to help. 

The prices of essential commodities are 
sky rocketing in our country. I personally 
think that instead of simply extending the 
time .imit of this Act. the Government 
ought to have taken this opportunity to 
provide for stringent punishment for bIack
marteeteers. hoarders and profiteers. But 
this has not been done. The prices are ris
ing at a very fast rate. 

From 1st April to 11th July, the fOOd
grains' price rose by 9 per cent. During the 
same period, the prices of pulses rose by 
24 per cent 
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Now. I will quote the tatest fIguta On 1'" AugaMt. the prices of grMI. per quintal 
W8I Ra . ., and on 11th August. it roll 
upto AI. 410. That is. within only three 
days, the price of gram. per quintal gone 
up by As. 501-. 

Here the provision Is ttwe. The Act is 
there. The GcMwnment says that there 
should not be any profiteering~ 1befe 
should not any price rise. But lilli, it is 
continuing. What is the use of this kt not 
only for the praeent but for futtn also? If It 
is not being implemented under theae cir
cumstances when the floods 818 there, 
when the drought is there crops .., dam
aged to a large extent so there is bound to 
be scarcity of essential goods. Not only 
that because of that scarcity, there is 
bound to be hoarding. There is bound to 
be blackmarketing. There is bound to be 
profiteering. OYer and above that. there is 
bound to be artificial scarcity, which wiD be 
created by the hoarders. 

If scarcity is CIWIl8d by hoarders, what 
will Government do by simpty enacting the 
Bin extending the time limit of the existing 
Act? So, I would like to submit that taking 
into consideration the fact that there is a 
possibility of scarcity of essentiat goods, 
all such goods should be supplied allover 
the nation through the public distribution 
system. At present, WIlY few items are 
being supplied, but I would suggest that au 
foodgratns, .11 pulses. edibfe oils induding 
(;oconut oU should be supplied through 
the pubftc distribution system-that too in 
suffldent q'*1tities. at subsidized prices. 
tf you are not going to provide sufficient 
quantities at subsidized rates, H is not 
going to hetp the poor people in the 
country. 

2I.OD .... 

Moreover, the consumer movement in 
this country should be strengthened. 
Inspite of all the efforts on the parts of the 
Government to anest the riae in prices. 
prioes are going to rile. 1'hef8 is bound to 
be rite in prices. If thi8 happens. people are 
not going to tolerate it. They wtfl go into the 

IbeetS. even 1hough there is alight price 
rise. BecauIa of drought and Iood IitUa
tion In the counby. crops have been dam
aged: and in future aI80 there wiD be 
damage to crops and the stock of food
grains is bound to be much leis. &at 
though there are bufter stocks now, but if 
they .. not diItrtbuted property and effi... 
cientIy all CMI' the country, there is no UI8 

having such stocks. So, the conunar 
movement should be strengthened 
through the coopaative mcwement. It is 
our experience that the private distribuloIs 
who ant given the fair price shops, do not 
take whatever is given to them to the 
shops. Instead of doing so, they sell .. is 
given to them i.e. sell it in the ......ut; they 
do not give such items to the ration card
tddars. 

Very recelltty, in the papers there was a 
Ialter of complaint from a penon-t do nat 
ntmember the name of the paper and the 
complainant; I will supply them to the hone 
ltInister-and in that complaint. he has 
rna dioned that as he did not have the 
ration card, he went to the rationing office. 
There. he was told that as thefe were only 
three members in his family, he was not 
enlitled to get a ration card, and that .. 
should hew at least tan rnembefs in ,. 
family. How is It possible for him to hive 
ten members in his famity, when ther8 aN 
only three? h means that he is not going to 
gat the ration card. Till now, since the price 
riae was gtWtuaI, it was .. right. But taking 
into considandion the aericQ situation 
likely to develop in the case of easentiII 
goods because of floods and drought. this 
type of administration ,... in the ration 
cards being denied to people. This should 
not happen. 

lastly. I would like to IUbmIt that the 
public distribution sysI8m should be 
strengthened. This N;t is no doubt good. 
but I would like to 18qU81t" ..... that 
in his reply, he should at ....... the 
House that in each dialrlct. apect8I COUI1I 
would be 81b1b1i1had. AIIo, tfthehon. Min
ister his got information • to how many 
cases have been tried in the COUI1I and 
how many f8IUIIed In convIcttons. he 
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should give it to the House. If it is not avail
abte readily with him, I request that it 
should be laid on the Table of the House. 

MR. OEPUTY SPEAKER: \\4e can 
extend the sitting by hatf-an-hour. The 
han. Minister will also reply today. Now 
Shri Somnath RattI. 

SHRt SOMNA TH RATH (AsIca): The 
country has witnessed unprecedented 
drought. and the Government under the 
leaderstup of our prime Minister Shri Rajiv 
Gandhi is prepared to face the situation. 
The implementation of the Essential C0m
modities Act is most essential. When there 
is scarcity. naturally the mlddaeman. black 
marketeer takes the profit 

The commodities are kept by way of 
hoarding and then they are ~d in the 
black market. The han. Minister has said 
that the distribution system shoutd be 
made popular and awareness should be 
created among the consumers so that they 
cannot be cheated about the quality. quan
tity and weightment of the 
commodities. 

As far as the Essential Commodities Act 
is concerned itis for the State Government 
to implanent the provisiorw 01 the Act and 
the guidelines given by the Central 
Government. 

The Central GoYemment give • huge 
amount to the State Govemments by way 
of soft loans and subsidy to the eoopera
lives for distribution of essenIiaI commodi
ties among the people, to implement the 
distribution system through the coopera-
tives, the managerial, the subsidy and sub
sidy. tor rent What has happened to 
subsidy. The Central Government only 
give the guidelines: there is no supervision 
whether those guidelines are being imple
mented or not. So, I would requestthehon. 
Minister to make it mandatory on the part 
of the State Governments that in all the 
States the distribution system especially at 

the fair price thops should be at least 70 
per cent by the cooperatives. It must be 
made obligatory because the Central 
Government give huge money to the coop-
eratives by way of soft loans and subsidy. 
But that money is not being utiUzed for the 
distribution of the essential commodities; 
it is being misutilized. 

How many wholesate dealers producers 
have been punished by this Act? It is only 
the smalt shopkeepers or tho hawkers who 
are punished. The Food Corporation never 
supplies sugar or rice or wheat by weigh
ment. The wholesale dealers in the States 
are not lift the stock if they do not lift it 
wtthin a particular time. then they sell the 
same to individuals and the tndtviduats set, 
them in the bfackmarket. There must be a 
check on this and it should be done in a 
planned manner so that all the essential 
COf!'modittes such as sugar. rice, whea1 
and edible ait do not go in me bJackmarket 
The Act must be amended in such 8 

manner that the Food Corporation or the 
'A'holesale dealBfS or any other corporation 
In the States are that the essential com
modities do not go to the blackmarket. 
There are corporations in the States which 
deal with the essential commodities. They 
should distribute the same through the 
cooperatives within 8 particular time and 
wtth weighment. If that is not done, then 
what is the use of discussing this Bift here 
and passing It. After it becomes an Act, the 
consumer wHt not be benefited. 

So. some stringent measures should be 
taken by the Centre by amending the 
Essential Commodities Act and not leav
ing it to the State alone. 

We are spending crores of rupees from 
our foreign exchange reserve to import 
edible oil which never reaches the consu
mer; the middle men take advantage of it. 
They adulterate it and selt it at a higher 
price. The remedy as I said. is that the, 
distribution should be only through the c0-

operatives, because at the blOCk level. 
there are Extention Officers of Cooperative 
department who can exercise a check 
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beside regular check by the Cooperative 
and supply departments also. 

There can be checks by the Supply 
Department provided the State Govern
ment comes forward and implements this 
Act sincerety. It is said, by Mr. Janga 
Reddy that before the bail is granted by 
a court it should not be made obligatory to 
ask the Public Prosecutor to oppose it. I 
think that this is only a directive, but not 
mandatory. The hon. Minister knows for 
certaJn that in every case when bail is 
moved, notice i8 given to the Public Pr0-
secutor and if the Public Prosecutor does 
not appear and oppose the certainty the 

courts win not wait for him. tt is for the 
Public Proeecutor to oppose it. 

About summary triats, there is a provi
sion. But are the States implementing? 
No. Regular trials are going on. It takes 
years together. Who will implement it? Is 
there any specific provision of direction 
trom the Centre to do it? In the Essential 
Commodities Act also there is a provision 
that the States can make rules. For Exam
ple, supposing in a State there is some 
excess of rice or paddy, do they export to 
other States? YJhen there is surplus also it 
is not being exported. \Nhat is the Govern
ment going to do about it? 

Similarly I it is not only eraction of the 
Act, but its impfementat.on in its right pers
pective which is more important Han. Min
ister wiN kindly inform us of the action the 
Government is going to take for the imp~ 
mentation of the Act and also regarding 
guidelines to the State Governments. 

(Trana/ation I 
·SHRt A.J.V.B. MAHESWARA RAO 

(AmaJapuram): Mr. Deputy Speaker, Sir, I 
wholeheartedly support the Essential 
Commodities (Special Provisions) Contin
uance BUt Sir. mere passing the BUI is not 
enough. It has to be implemented with aU 
the force at the command of the Govt. and 
then only the benefit of this am be felt. 
(Interruptions). t stress this .ooint because 
such Bills which are benetJOIai to {na pub-
lic at large were passed by this House ear-

• The speech was originallv delivered in Telugu. 

lier also but were not Implemented with 
sincerity. Hence I stress that the implemen
tation process is as much important as 
,.ssing the Bills. Sir, the country is facing 
unprecedented drought and floods this 
year. Thete is poverty every where. Hence 
this is the time for the Govt. to gear up its 
machinery to see that the essential com
modities are available to every one at reas
onable rates throughout the country. The 
Govt. must watch the situation very 
closely. Intelligence Wing should be 
alerted against the anti-social elements 
which may try to exploit the prevailing 
situation for their benefit. Sir. it is most 
unfortunate to hear Shri K.S. Rao of the 
ruling party criticising the Andhra Gover
ment bitterty. He charged that many 
irregularities are taking place in that State 
in the distribution of Essential commodi
ties. He also said the, people are being 
prosecuted on the basis of party politics. 
Sir, there is not a grain of truth in what he 
said. let me tell you clearly that it is only 
our State Govt. in the entire country whtch 
has taken strictest measures to see that the 
essential commodities are made available 
to everyone. Our State Govt. has not hesi
tated to take action against those who vio
lated the law. 25 Kgs of rice at the rate of As 
2 is being supplied to the green card 
holders. It is only due to the efforts of our 
Chief Minister Shri N.T. Rama Rao and 
Telugu Desam, an atmosphere has been 
created in the State where a green card 
holder can demand his ration, should there 
be even the slightest delay. Sir. the efforts 
of our State Govt are worth emulating by 
others. Our State is densely populated. 
The edible oil and other essential com
modities which are now being released by 
the Centre to our State for public distribu
,tion is too inadequate to meet the demand. 
Hence I request that the quota of the com ... 
modities should be increased in propor .. 
tion to the population in the State. Sir, Shrl 
K.S. Rao alleged that the dealership is 
being awarded only to those who betong 
to Tefugu' Desam party. f vehemently deny 
it. No partiality has been ever shown in 
awarding dealerships. In fact. It Is the other 
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way round. The dealership was awarded 
during Congress regime only. Our Telugu 
Desam Govt in the State had in fact allotted 
leaderhips to scheduled caste and tribals. 
These communities which were neglected 
had been given preference in the allotment 
of dealership by Telugu Desam Govt. Not 
only fhat. several other measures like help
ing them in getting Bank loans and supply
ing their Quota of essential commodities by 
an appointed time were also taken by our 
State Govt. All these steps have encour-
8Qed the SC/ST and other weaker sections 
to stand on their own legs. It is the only 
State Govt. and Shri N.T Rama Rao the 
only leader in the country who have taken 
these progressive measures. 

Sir, the Govt. of Andhra Pradesh 
requested the Centre to permit it to have its 
own procurement of rice for public distri
bution. So far permission has not been 
granted. In Punjab, they have their own 
procurement system. Hence I appeal to the 
Central Govt. to permit Andhra Pradesh to 
have its own procurement of rice for a 
speedy and effective public distribution. 

Sir, Andhra Pradesh is receiving a mea
gre quota of 55,000 metric tannes of edible 
oiL The State Govt has requested for 2 takh 
50 thousand mt. of edible oil to meet the 
r !Quirements of the State. Hence t request 
t~ ,e hon. Minister 10 increase the quota of 
edible oil to 2 lakh 50 thousand metric 
tennes. 

I thank you very much for giving me an 

opportunity to speak. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPUES (SHRI H.KL BHAGAn: Mr. 
Deputy-Speaker Sir, I must thank the hon. 
Membe rs-Shri BanatwaJls, Shri Girdhari 
Lal Vyas, Shri Penchalliah, Shri Syed Mas-
udal Hossain, Shri Vijoy Kumar Yadav, 
Shri Krishna Iyer, Shri Sriballav Panigrahi, 
Shri K.S. Rao, Shri Janga Reddy, Shri 0.8. 
Patil, Shri Somnath Rath and Shri A.J.V.P. 
Maheswara Rao having participated In this 

debate. f must acknowtedge it frankly. I 
appreciate the spirit with which they have 
made the points-not necessarily that I 
agree with every point they have made. But 
t appreciate the spirit and , must accept 
that in certain respects. I do feet enlight
ened by what the han. Members have said 
and that will certainly help us in improving 
things further. 

Now. Sir. so far as the sanction of this 
Act is concerned, there are no two opin
ions. The whote House is unanimous that 
this Act should be extended for five years. 
Some Members have suggested why not 
this Act be made,as a regular feature. 
Some have suggested that punishment 
should be more stringent. Some have sug
gested that some technicat offences are 
also punished and there needs some 
guidelines for seeing that these technical 
offences are not punished. Some have said 
more punishment should be given. Some 
have said life imprisonment should be 
given. The hon. Member Shri Vijoy Kumar 
Yadav has said that punishment should be 
given as is provided in certain States. So 
far as the extension of this Act is con
cerned. there are no two opfnions. One or 
two hon. Members have said that on this, 
the opposition parties should have been con
sulted. I wish to inform the hon. Members 
that on this Act. aU the State Governments, 
probably major opposition parties Tefugu 
Oesam, CPM, CPI, Janata, lok 081-
almost all the major parties including 
AIAD~AK, who are in the State Govem
ments in one or the other part of the coun .. 
try were consulted. Some are in more than 
one State Government. There is 8 combi .. 
nation of left party in west Bengal, in Trip
ura, and in Kerals. All the State 
Governments were consulted. It is not that 
the opposition leaders in Par1iament alone 
were consulted. All the State Governments 
including the opposition ruled State 
Government were consulted and all of 
them have suggested that this Act should 
be extended for a period of five years. The 
States-Manipur and Chandigarh did not 
give any comment. We did not get their 
reply. 



517 Ess. Comm. (Spl. SRAVANA 29. 1909 (SAKA) Provs.) Con. Bill 518 

The question arises why can't we make it 
as a regutar feature. We have done quite a 
tot in this CQuntry-green revolution has 
come, 8 lot of irrigation has been done and 
number of things have been done. The 
whole nation has done it. All these achieve
ments are the achievements of all sections 
of the people. I f8el that Quite a lot 0' good 
work has been done in all parts of the 
country. That is my opinion. But still to a 
large extent. we are depending on the rain 
God. The situation that existed 8 month 
before or two months before is not the 
situation which eXIsts today. 

We were not expecting the drought of 
this magnitude, of which has come now. At 
that time, when the question of extension 
of this Act was considered, the situation 
was not what it is now. On the other handt 

the hon. Members have said what;s realty 
needed is the better enforcement of this 
Act and if this Act. as i1 stand now, is 
enforced more property and effectively, it 
could yield better results Well I do not 
subscribe to this vtew that the Act has not 
boon enforced This Act has been enforced 
by the State Governments. The Chief Min
Isters and Mmisters of aU the State Govern
ments, whether they are Congress , or 
non-Congress I Governments. have gl\lert 
an Impression that the Act IS being 
enforced very well tn the States and they 
are taking all possible steps and measures. 
They all appreciate the distribution 
system. 

It is not that I totally agree with what they 
say. My impression is that in the implemen
tation of the Act there is scope for improve
ment in aU the States, everywhere. I have 
repeatedly written to the Chief Ministers 
not once bu1 more than once that the Act 
needs to be enforced more effectively. 

particularty after the drought conditions' 
have come. I have written earlier also. I had 
discussed it in the meeting of the Council 
on distribution system. I have discussed it 
before the partiamentary session started in 
a meeting of the Ministers of Food and 
Civil Supplies from all the States, emphas
ising the importance of the distribution 

system as also enforcement of the Essen .. 
tial Commodities Act. I do feel that there is 
scope for better enforcement. I do not say 
what the hon. Members are saying is with
out any basis. There must be some basis. 
But when you take action you take action 
on the basis of evidence which is there. But 
what is the part that the Central Govern
ment plays in this? , do not believe in shift
ing the responsibility. I believe that the 
Centre and States together owe responsi
bility to the people of this country. I stand 
by the States and States stand by us. If I go 
by what the Chief Ministers have said and 
what we have said. there is absotute under
standing, coordination and cooperation 
between the Centre and the States. I have 
letters with me from the Chief Ministers of 
all the States praising the Central Govern
ment in regard to suppfy of foodgrains and 
edible oils. We have peculiar difficulty in 
the States. I believe that the States have 
tried to enforce the Act and improve the 
distribution system. They have tried to 
expand it also. This is not to say that the 
distribution system is as you would like it 
to be or I would like it to be. 

A very important point was made during 
the debate that vigilance committees be 
set up. It should be made a popular thing. I 
entirely agree wIth this. The best solution 
of problems lies Ir vigHance by the people 
themselves. Precisetv keeping that in view. 
the Ministry has suggested to all the State 
Govemment more than once that vigiJance 
committees be set up on every fair price 
shop including ruralare8s. This should be 
a committee of at least five people which 
should include women also. I have got with 
me the status of the vigilance that every 
State has devetoped. In some States they 
have committees at the district level. some 

at the tsluka level, some at the parished 
level. Almost no State has it at the level of 
fair price shop. That is the position. I have 
emphasised that it should be done. And 
the sooner they do it the better it is. It is not 
that I have taken it up now. 1 had taken it up 
as soon as I took charge of this Min istry 
about a year ago. 1 have done it and I have 
repeated it. I am keen that this should be 
done. 
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Now I the distribution system is very 
much maligned. VJhile I certainly would 
not condone any deficiencies in the distri
bution system. whether they are deficien
cies at the level of the Central Government, 
because our job primarily is to supply 
foodgrains and 8 few other items, so far as 
actual distribution and implementation of 
the Essential Commodities Act are con
cerned. that ;s the responsibiUty of the 
States. I have noted the suggestions which 
the hon. Members have made. I am sure, 
they will use all their power perBUB:Sion 
with their own State Governments so that 
the distribution system can be further 
improved and enforcement and implemen
tation of the Act by the State Govemments 
is done effectively. 

I don't deny, I don't dispute the deficien
cies that the distribution system has in this 
country. Some deficiencies and lacunae 
are there in the Central system of suppty 
also which we are trying to remove. Some 
we have removed. In the State systems 
also some deficiencies are there. Some 
States have the Civil Supplies Corporation 
which are developing, some don't have it. I 
do not deny that the enforcement of the 
Essential Commodities Act is not as it 
st Jutd be. It should be done still better. 
Bli t we cannot deny one fact, which is an 
undeniable fact. that the distribution sys
tem and the procurement system also 
which we are having in this country is uni
que in the world and this is being done at 
the cost of a subsidy of Rs. 2,000 crores 
which helps not only the consumer but • also the farmers. If this distribution system 
were not there, if the procurements were 
not there and if there was too much of 
production, what price would the farmers 
get and what price would the consumers 
pay? Leave aside the deficiencies in the 
Food Corporation of India and some criti
cisms which are levelled. I can go into that 
matter at a later stage, otherwise the whole 
discussion will become very lengthy. 
Keeping all the deficiencies in view, India is 
one country where this system exists and 

cheaper food Ie avaUabJe to this country, 
and also the farmers get a price. Not one 
State. not onty the Centre. but the Centre 
and the s.at.. the people of India should 
feel proud that we have a distribution sys
tem which is hetplng us. We should try to 
remove the difficulties. Well, certain States 
have developed certain systems. Andhr8, 
Kamataka, Tamil Nadu, Maharashtra, Quj·· 
arat. number of States have adopted cer
tain systems but let us not forget one basic 
thing. I do not make any line of distinctioA 
because I do not want any quarrel between 
the Centre and the States. I would support 
a State, when it is a Congress (I) State or it 
is 8 non-Gongress (I) State. That is my 
approach. That is the approach which the 
Prime Minister has very rightly taken. 
Therefore, I say that none of the States has 
any grievances against the Centre. But I 
would say that let us recognise that the rice 
that you supply t the wheat that you supply, 
the edible oils that you supply t the subsidy 
that you give, the cheaper food that you 
give, largely comes from the Centre. The 
improvement that you have made. I would 
give you credit for that. I will not grudge the 
credit for the improvement that you have 
made or others have made in the States, 
but certainly let us not forget that largely 
the subsidy comes from the Centre. 

Now let us come to edible oUs. So far as 
the edible oils are concerned. today their 
prices are rising very high. There is no 
doubt about it, absolutely no doubt about 
it. It is because of a number of reasons, 
because we have been short in prOduction. 
The drought has made things stilt worse. 
We wanted to be self-sufficient in oils. Hon. 
Member Mr. Sen has been making a point. 
He is a member of the Consultative Com
mittee of my Ministry. He made 8 point 
there also. He said that when there is less 
production, we make less imports. Not 
necessarily, not always is this the correct 
position. But this is a point for whtch I 
would give you due appreciation. I would 
honestly say what I feel. How much oil 
should we import is a question. One 01 the 
factors we have to see is the price that the 
consumer can bear or shourd bear, or the 
price which the farmer should get. There 
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has been a very strong opinion in this 
country, particularly by the Ministry Of 
Agriculture, that don't import 80 much«ii
ble oils that the Indian farmer Is depressed. 
Therefore, we have to keep this In view. If 
the Ministry decides to import more oUs, 
the resutt would be-it hal happened pre
viously also-the prices will depress. So. 
we have to strike 8 balance between the 
interests of the consumers and the inter
ests of the growers. We began with leas 
import. Some months ago we increased it 
much. We began with eight nakh tonnes, 
now our decision is to import 15.75 lakh 
tonnes. We are still watching the situation 
and if necessary, we might import more 
so that the prices of edible oils which are 
going up can be contained. Now lam not 
at all happy with the situation on the oil 
front and also in regard to 'other items but 
as I said there are the limitations to import 
also. You cannot have unlimited import of 
edible oils. You cannot. Ultimately the 
Government has its own limitations with 
regard to foreign exchange and other 
things. Therefore, this has to be there. If 
you see the situation one. two or three 
months before, the situation was different. 
The production of sugar cane luckily for us 
has gone up. tt is going to be 85 lakh 
toones during the year and the sugar pri
ces by and large in the country have 
remained stab~. The prices of wheat and 
rice also by and large have remained sta
ble. The prices of certain commodities 
ble. The price of certain other things also 
remained stable. The priCes of certain 
commodities have gone up. Some 
increase has been natural also. There is 
always and now too there is scope. I agree 
with the hon. Member because of drought 
artificial increase in price has been there. 

~en an atmosphere of difficulty comes 
the PSychology of every one even the con
sumer, the shop keeper, everybody is to 
comer so that what may happen tomor
row. I want to assure the people of India so 
far as wheat. rice and major items are con
cerned, we have enough in the country. 
We shalf be able to feed everybody with the 
stock. This is an achievement of our 
farmers. This is the achievement of new 
techniques of production which were 

resorted to by the Central Govemment and 
the State Govemment. I believe, this is an 
achievement of the entire nation to gear up 
and to see that we are in a position. 

This un-precedented drought i8 there 
now. There have been situation of drought 
in various parts of the country during the 
fast some years. They said that very diffi
cult problems have arisen. Long back we 
were 8 very deficit country in foodgrains. 
We used to Import lot of f()()Qgrains. At one 
stage there" was famine in Bengal during 
the British time. But during all this period 
of 40 years, since we became free. there 
have been a drought, there have been 
shortage of food here and there: people 
may not have been able to produce food, 
but I think for want of food suppJies in the 
country nobody was allowed to die since 
we became independent and I assure the 
hon. Members ... 

AN. HON. MEMBER: It is because the 
State Governments .... 

(Interruptions) 

SHRI H.K.l. BHAGAT: lam giving you 
the credit also. I am not speaking on parti
san line. You should feel 8 sense of pride in 
national achievement which is the achieve
ment of all of us. I am saying further. in this 
present drought situation, what we need 
today is to keep a close watch on the distri
bution system so that enough timely supp
lies are there. My job is to keep and give the 
State Governments their 'food require
ments. Thetr job is to keep a close watch 
on the distribution system, expand the dis
tribution system further. Wherever possi
ble and necessary, vehicles can be sent. 
Shops can be opened. We have asked 
them to take the distribution system to the 
inaccessible areas. Prime Minister has 
been emphasising this regularly that we 
should do that and we have done that in 
some cases in the far east. We give trans
port subsidy also. 'Ne are trying to expand 
the distribution system. But ifcan be done 
with the co-operation of the States which I 
think aU the State Govemments are 
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inctined to do. They want to improve. In 
some cases they have improved. I would 
say in some cases they improWd more and 
in some cases far more, better improve
ments..vem needed. All the State Govern
ments feel that the distribution system ;s 
good. All the same the Central Ministry 
gets complaint regarding distribution 
system-individual complaint and some 
time other types of complaints come. 1t is 
(or the State Governments to deal with the 
complaints. I deal if there is any irregular 
supply, unt,mely supply, mis-use of the 
supply by any State Government. or any
thing of this sort. it becomes my responsi
bility. We have to deal with it. If there are 
any wrong SUpp41,eS by us, we take action. 
And we have taken action in the matter. 
What I am trying to say is this-our job, we 
are trying to do 'do not say. there are no 
lacunae in our job. Some tacunae are 
there. , am conscious of it. But aU of us 
have to work together to see that this uni
que distribution systern which we have in 
this country it;s serving millions and mHo. 
lions 01 people in this country. \lVhen there 
is over-production, what happens to the 
farmer? 

Now, rains destroyed and spoiled a tot of 
wheat in Puniab which. under the situa
tion, we could not purchase. H lost tusture 
and nobody was willing to purchase it and 
the open market purchaser would not give 
the price which the Government offers. 
lnerefore, the whole system is to hetp the 
farmers, to help the consumers and at a 
huge cost of As. 2(X)() crores of rupees per 
year the Central Government are buying it. 

Now, one hon. Member said that some
where 3 members of the famity were told 
that the ration cards cannot be issued to 
them. The ration card can be issued to one 
member of the family and it should be 
issued. We have also written to the State 
Government that ration cards should be 
issued on the verification of the MPs and 
MLAs so that they are not in trouble. 

Now. with regard to the drought. as I 
said, Sl' far as my Ministry is concerned, 

our Job is to supply the foodgrains and the 
job of the States is to improve their system 
further to meet the present situation. The 
Prime Minister has emphasised on me and 
alt the Ministers that this whole thinQ should 
be dealt with, on 8 war footing and specific 
strategies drawn. We are in touch with the 
State Governments with regard to the pri
ces and enforcement of prices which are 
statvtorily fixed and of course a voluntary 
containment of plices--efter aU you can
not fix the prices of every commodity-is 
needed. f have written to all the State Chief 
Ministers that 8 stage has come that under 
their own Chairmanship or under the 
Chairmanship of their Minister I they 
should have committees which should 
consist of representatives of consumers, 
represen tatives of trade and industry, 
etected people, MPs and MLAs and on 8 

regular basis monitor the prices and try to 
contain the prices. Voluntary efforts or per
suasive efforts should also be made for the 
enforcement of law and this Committee 
should be taken at the State leve!, district 
tevef, tehsillevel and at the fair-price shops 
level, even at village level. This stand has 
been tdken by the Central Government 
and I have wrinen to aU the Ch ;e1 Mi nisters. 

Now ,one point has been raised with 
regard to people being punIshed for a 
small technical formality. Now, we have 
two views here in this regard. One is to 
tighten the law. The situation in the coun
try demands it. While we should see the 
working of this Act if necessary we need to 
tighten the taw by further amending it. We 
will do it. The other point is that someUmes 
for small technical lapses, you are pena
lised. For instance, you are supposed to 
keep so much under the order and you 
have 5 Kitos or 10 Kilograms more, and I 
have got some complaints about this. In 
such cases, one must have to take aienient 
view. A suggestion is given that there 
should be guidelines. Gujarat has done it 
and other States htwe done it and we are 
collecting those guidelines. We do pro
pose to issue guideUnes so that nobody is 
subjected to harassment unnecessarily. 

If we can do ,t without that, we should try 
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to do it without that. tf it is necessary t we 
shall do It with that also. 

Now, one Member raised the question 
who would bear the expenses for the c0n

sumer councils. The reference Is obviously 
to the Consumer Protection Act Let me 
tell for the benefit of all the hon. Members 
that the Central Government has already 
taken up this matter with the Planning 
Commission and they have agreed in prin
cipfe that since consumer protection coun
cil forms part of the 2O-Point Programme, 
that should be treated as Ptan scheme, and 
in principle. they accepted it as a Plan 
scheme from next year onwards, since 
allocation for this year has already been 
made. For this year, since it remains 8 few 
months, the States have been asked to 
make some provision from their own Plan 
funds. Why should they not do it 1. It is their 
responsibility to protect the consumers. 
The responsibility of the State in 
respect of consumer protection is as much 
as that of the Centre. They should not hesi
tate to provide funds. I am glad to tell you 
that though some States have raised this 
J,X>int. almost all the States have agreed to 
put up the machinery and so on. 

A question was asked whether the con. 
sumer protection councils have been set 
up_ At the Centre, H has been set up. In 
some States, some Councils have been set 
up already. Some others are in the pr0-

cess. They have given some time-bound 
assurances. In regard to the National C0n
sumer Commission. in regard to the State 
Consumer Commission, district redressal 
forum, these are being processed. They 
have to find out so many things. Imagine, 
they have to find out. for every district a 
judge and two persons. including one lady 
essentialty. They have to find out offices. 
Even in Delhi, for the National Consumer 
Commi88ion. I have written to the Ministry 
of Urban Oevefopment for office and we 
are in the process. 

Let me say. it is not the Government 
achievement. It is the achJevament of all of 
us, the whole House. One ot the most pro-

gres~ive measures, Consumer Protection 
Act was enacted by us, by this country. 
This com~ favourably to any consu
mer protection law in the wortd. I am not 
being 8 sort of dtsholl88t when I say that all 
of us dd it. But the initiative, pursuing the 
matter, taking into logical ends by putting 
all services, public undertakings and cor ... 
porations goes to the credit of the Prime 
Minister, who said, "Make it more pr0gres

sive". It was he who said to me every week. 
"Make it more progressive". 

Now. it is a question of Its implementa
tion. I agree with the Members that its 
implementation ..,.., be as good as the c0n-

sumer movement. We have consumer 
organisations in the country. Some of 
them are doing good work. But I must c0n

fess that it is not as it should be. You have 
to have a very vast disciplinad, rasponsibte 
consumer movement right from \~IIage, tal
~a, distrid~ State and to national level. It 
has not grown. That is one reason why we 
set up all this infrastructure. If the c0nsu

mer is not organised, if he does not assert. 
does not use his right. does not wort, then 
the movement cannot be effedive. We 
have the simplest procedure now. Any-
body sitting in one comer of the country 
in a district. can send a post card and that 

would be treated as a complaint. Thera is 
no fee; no procedure. Within 8 short time, 
either he has to replace the. goods from the 
factory or has to pay the compensation 
which has to be paid. " he does not pay, he 
goes to the jail. One of the simplest proc&
dures, one of the most progressive laws 
has been enacted in this country by you 
and me and aft of LD unanimously- Now, it 
is a question of its implementation. 1 have 
already spoken to the raprasentatiwts d 
the trade Md organisations that they 
should have thatr own consumer pr0tec
tion cell which should give time-bound 
protection to the consumer. Each oneot us 
Is a consumer In this country. Every trader 
is a consumer In many parts though he Is a 
trader In one or two parts. tt 18 the sacrad 
duty of every trader, industrialist and of 
everyone to give justice to the consumer. If 
they do~not cb It. they will do It at theircost. 
I warned them atso that the conaumar Is 
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getting more and more conscious. One 
question is, what Is the Government doing 
for the consumer movement? Let me tel 
you frankly that the Government doea not 
stand for Government sponsored consu
mer movement No. I do not want 8 politi
cally sponsored consumer movement I 
would Uke the consumer movement to be 8 
genuine. honest spontaneous movement 
of the consumers. I would not like the c0n

sumer movement to be financed by the 
Central Government or the State Govern
ment though in some cases, the POliCY 
was to give them some tittle help. In some 
cases. help was given, 

'Nhen I mentioned this point of leading 
the consumer movement to the Prime MIn-
ister, the Prime Minister told me "Mr. Bha
gat why don't you have confidence in the 
people of India 1" and he said that "8 time 
will come and it is coming soon when the 
people of India wilt be able to develop con
sumer movement by themselves," That is 
the type of consumer movement we want.. 
do not want a consumer movement, c0n

sumer organisation, sponsored by me, by 
you or anybody. You say it should be 811-
political-cornmittees. I say ·Not

• 

SHRI V. SOBHANADREESWARA RAO: 
Get it propagated through media. 

SHRI H.K.L. BHAGAT: I am coming to 
the point of media. You are raising a very 
relevant point. Now you said that we 
should have all-parties Vigilance Commit
tees. Somebody said that they are not alt
parties. I am not aware whether there is 
any State where any Committee is aet up 
where any ruling party member is In the 
Committee. If 80, it is wrong. This Commit
tee should not be a combination of mere 
political elements. This Committee should 
be truly representative of poor people and 
It should contain citizens from varia ... 
walks of life, the consumer represent&
tives, farmers, technicians, 8Cienttsts, the 
school teachers and the teachers in the 
rural areas, all these people should be put 
and particularly women. 

It Is the women who know ~ pinch of 
the kitchen more. That Is why we haw 
provided in the infrastructure in the 
National Consumer Commia8lon one wlU 
be essentially a woman, In the state one 
witt be 8888fltially 8 woman and in the d ... 
trtct one essentially ahall be a woman. For 
example, I must conf_ that my wtfe 18 a 
much better conscious conaumerthan me. 
I believe that it i8 true in the C888 of all 
women. The women aN better and, there
fore, we want to encourage them. 

My friend raised a question. what should 
be the media. we are quite conscious of 
that. VVe took up 8 meeting with the media 
representatives and we have told them that 
there should be 8 campaign to educate the 
peopte regarding their rights These 
things cannot be communal. 

One of the moat important things done 
by you in this House is that. previously the 
complaints were made by only the Inspec
tors in certain Acts and under the Inspec
tor Raj, he could file 8 compteint or he 
could not file a complaint. You enacted a 
law during this term of Partiament where 
every consumer has a right to file a c0m

plaint direct in the court under Prevention 
of Food Adulteration Act or any Act. Thi. is 
the right you gave them. They have to be 
made conscious. They have to utilise that. 

So far 88 the media is concerned, in one 
foreign country I I remember I read an 
Instance where some company raieed 
some price. The people of a small town 
decided not to purchase that particular 
quality unless the price Fl. " withdrawn 
and in 7 days the company came down on 
their knees. I want this atmosphere to be 
created in the country which you and I 
have to work together to do It. 

Regarding pulses. we are short of pulsel 
in this country and It Is the diet of common 
man. The pricea of pul_ are also rising. 
Ministry of Agriculture has already 
decided that more pulses should be 
tmpot1ed 80 that the prices of pulses can 
be kept stable and 10 the Government is 
already giving consideration to this matter. 
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Now one point was raised whfc~ is very 
roIevant that-I think hon. Member Mr, 
Janga Reddy made it or somebody made 
it-from the Food Corporation, sugar bags 
supplied by the sugar mills are not 
weighed by the Food Corporation and the 
wheat bags are not weighed. I think my 
han. friend from I. '(arnataka raised this 
question. I would sat that SO far 88 the rice 
or wheat bags are concerned, they have to 
be weighed. State Government represen
tatiwt can ask each bag to be weighed and 
they are weighea and they should be 
weighed and if they are not weighed, it is 8 

violation. You tel. me where they are not 
weighed. I hang them. Take action against 
the officers where they are not doing it. , 
can assure you. You ask your State 
GoYemment. You tell me, I take action 
against anybody in the Food Corporation 
who does not give them property weighed 
bags or if quanbty is tess. In some cases, 
complaints came. We took action. 

In some cases even the quantity of 
weighed bags is in short and Quality is also 
not good. Here, I would like to mention that 
the representatives of the State Govern .. 
ment can see the seed samptes there. They 
can take seed samples. They can check 
every bag before taking the delivery. So, 
these are the arrangements. If you do not 
follow or if my officers do not fonow, then I 
must know of it. 

So tar as the sugar bags are concerned, 
the position is true. The other day I took a 
meeting and I found that the sugar bags 
are,not weighed before being delivered. I 
'ltls told that sinat they come in sealed 
bags and so on and so forth. they were 
presuming that the quantity is correct and 
they were not being chk.kod. , think, about 
a week or 10 da)'S before, I have instructed 
the Food Corporation: "you must weigh 
each bag which comes from the sugar fac
tories and H you find any bag in shortage, 
then you ,.ust proceed against the factory 
taking ..agel actiOn etc." I have already 
issued the instructions so that it should be 
dona. 

Regarding the question of a(.,~ion taken 

and enforcement, I want to assure the hon. 
Member who raised this question of Spe
cial Courts. I will check up in which State 
such Special Courts have not been set up. 
tf they are not set up, it will be pursued. At 
this moment, I confess that , do not have 
the figures with me as far as this aspect ;s 
concerned. I am putting straight forward 
that what I do not know at this time, I say I 
do not know! Anyhow, I will check up and 
teU the State Governments where the Spe-
cial Courts do not exist-of do not know 

whether they exist everywhere or not-to 
set up Special Courts. I have the totat fig
ures which the hon. Members read regard
ing the enforcement of Essential 
Commodities Act. It was said that 8 large 
number of raids have taken place and the 
number of convictions is less and so on 
and the property confiscated is Jess. Even, 
I do not say that all the cases should be 
rejected; I do not say that all the cases 
should be convicted. But it is for the judges 
to convict. I do not say that every case 
which is put in the court is pursued with 
zeal. It is for the State Government to do 
that. They should do that. The State 
Governments should do that whether they 
are Congress {I)-ruled States or Non
Congress (I) States, It is their responsibility 
to do that. But such a large number of raids 
themsetves may provide opportunity to 
some people for corruption. I cannot say 
that corruption does not exist and corrup
tion ;s nowhere and perhaps corruption 
may be there. But at the same time where 
the raids have taken place, where aC:'ion 
that has taken place, in that even three 
months minimum imprisonment has also 
done some job. Even the provision of no
bail or making the bail difficult does have a 
salutory effect. So, it is not correct to say 
that no enforcement has taken place and 
the whole thing is a total tams')hs. It is not 
so. There are 3,37,CXXl fair price shops and 
imagine the work involved t don't say that 
they are all working welt: there is no diffi
culty; everything is aV8ttt\("lte sirnultRne
ously, all these th4ng~ are not availAble 
One of my friends has mt:ntioned about 
this. I think my friend frl.)m Anethl11 thlllks 

that he knows Oetnl h~~ttfr than whdt I 
know or he knows Delhi better than 
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Andhra. I would say that the distribution 
system in Delhi also suffers some lacunae. 
But it is totally wrong to say that not even 
one kilo of sugar is available; this is not 
available and that ;s not available. This is 
wrong. There are deficiencies and difficul
ties in Delhi also. Not because that I have 
been elected from Delhi, I am saying this. I 
say that Delhi has got one of the finest 
distribution systems in the country t where 
they carry the stock to the consumers. 
There are complaints and I have told them 
about it. I am a tittle worried about the 
ediblEHJil distribution. I am not sure 
whether all the edible-oils which we give at 
a huge costl there is a wide gap between 
the price of imported oil distribution and 
the prices of the indigenous oil distribu
tion. There is scope for dishonesty: there is 
scope for theft. Daily, I have been insisting 
on the authorities to make raids and start a 
drive against the hoarders. , am sure that 
with all these enforcement and other 
things, the situation can be improved. With 
your cooperation, I hope it can be done. I 
must thank all the hon. Members with the 
spirit with which they gave their sugges
tions and some of their suggestions are 
qu;te useful. With these words, I commend 
this Bill to the House. 

is 
MR. DEPUTY SPEAKER: The Question 

IIThat the Bill to continue the Essential 
Commodities (Special Provisions) Act, 
1981 for a further period, be taken into 

consideration". 

The motion was adopted. 

MR. DEPUTY SPEAKER: The House 
will now take up Clause-by·C/ause consid
eration of the Bill. 

The question is: 

"That Clauses 2 and 3 stand part of the 
Bill." 

The motion was adopted. 

Clauses 2 and 3 were added to the Bil/. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

MR. DEPUTY SPEAKER: The Minister 
may now move that the Bill be passed. 

(Interruptions) 

MR. DEPUTY SPEAKER: Let the Minis
ter move first. 

SHRI H.KL. BHAGAT: Sir. I beg to 
move: 

"That the em be passed." 

MR. OEPUTY SPEAKER: Motion 
moved: 

l'll1at the Bill be passed." 

MR Hossain 

SHRI SVEO MASUDAL HOSSAIN (Mur
shidabad) : t want to ask only one question. 
namely. whether the Government is trying 
to supply at least the 14 essential commod
ities throughout India at the same price 
through the public distribution system. He 
has not answered that potnt. 

SHRI H.K.L BHAGAT: I am sorry I did 
not mention about that. There are certain 
items which, we have fixed. should be 
given. On most of the Items, subsidy is 
involved. Already the amount of subsidy is 
much more than As. 2t OOO crores. If we 
include all the Hems, the subsidy becomes 
much higher and it becomes a lot of strain 
on the exchequer. One point which ttle 

l 

hon. Members have raised is today every 
ration--card hotder is getting subsidised 
foodgrains. Now the question is whether 
the subsidy should be removed from cer
tIIn sections and should be paSted on 
more to the weaker 18Ctions. If you add 
more Items. it means more subsidy. It Is not 
very easy to do that. But we will consider 
what possibly can be done. but I cannot 
gMt any posttive assurance now. 

MR. DEPUTY SPEAKER: The question 

Is: 
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-n.at the Bin be p8818d." 

The motion was adopted. 

MR DEPUTY SPEAKER: The HoUte 
atenda adjourned to re.s8mble tomorrow 
at 11.ma.m. 

asrtn. 

The LDIc Sabha then adjourned till 
Eleven of the Clock on Friday, August 

21, 191111Sravana 3Q 1909 (Saka). 
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